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Annex

CONVENTION ON THE TERRITORIAL SEA AND THE CONTIGUOUS ZONE

The States Parties to this Convention

Have agreed as follows:

Parr I

TERRITORIAL SEA
Secrion I. GEnErar

Article 1

1. The sovereignty of a State extends, be-
yound its land territory and its internal waters,
to a belt of sea adjacent to its coast, described
ag the territorial sea,

2. This sovereignty is exercised subject to
the provizions of these articles and to other
rules of international law.

Article 2

The sovereignty of a coastal State extends
to the air space over the territorial sea as well

as 1o its bed and subsoil.

Secrion II. Lowirs OF THE TERWITORIAL SEA

Article 3

Except where otherwise provided in these
articles, the normal baseline for measuring
the breadth of the territorial sea is the low-
water line along the coast as marked on large-
scale charts officially recognized by the coastal
State.

Article 4

1. Inlocalities where the coast line is deeply
indented and cut into, or if there is a fringe
of islands along the coast in its immediate vi-
cinity, the method of straight baselinea join-
ing appropriate points may be employed in
drawing the baseline from which the breadth
of the territorial sea iz measured.

2. The drawing of such baselines must not
depart to any appreciable extent from the gen-
eral direction of the coast, and the sea areas
lying within the lines must be sufficiently
closely linked to the land domain to be subject
to the régime of internal waters.

3. Baselines shall not be drawn to and
{rom low-tide elevations, unless lighthouses or
similar installations which are permanently
above sea level bave been built on them.

4. Where the method of straight baselines
is ‘applicable under the provizions of para-
graph 1, account may be taken, in determin-
ing particular haselines, of economic interests
peculiar to the region concerned, the reality
and the importance of which are clearly evi-
denced by a long usage.

5. The system of straight baselines way
not be applied by a State in such a manner ag
to cut off from the high seas the territorial sea
of another State.

6. The coastal State must clearly indicate
straight baselines on charts, to which due pub-
licity must be given.



Article 5

1. Waters on the landward aide of the hase-
line of the territorial sea form part of the in-
ternal waters of the State.

2. Where the establishment of a straight
baseline in accordance with article 4 has the
effect of enclosing as internal waters areas
which previously had been considered as part
of the territorial sea or of the high seas, a
right of innocent passage, as provided in arti-
cles 14 1o 23, shall exist in those waters.

Article 6

The outer limit of the territorial sea is the
line every point of which is at a distance from
the nearest point of the baseline equal to the
breadth of the territorial sea.

Article 7

1. This article relates only to bays the
coasts of which belong to a single State.

2. For the purposes of these articles, a bay
is a well-marked indentation whose penetration
is in such proportion to the width of its mouth
as to contain landlocked waters and constitute
more than a mere curvature of the coast. An
indentation shall not, however, be regarded
as a bay unless its area js as large as, or larger
than, that of the semi-circle whose diameter
is a line drawn across the mounth of that inden-
tation.

3. For the purpose of measurement, the
area of an indentation is that lying between
the low-water mark around the shore of the
indentation and a line joining the low-water
marks of ‘its natoral entrance points. Where.
because of the presence of islands, an indenta-
tion has more than one mouth, the semi-cirele
shall be drawn on a line as Jong as the sum
total of the lengths of the lines across the dif-

{erent mouths. [slands within an indentation
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shall be included as if they were part of the
water areas of the indentation.

4. If the distance between the low-water
marke of the natural entrance points of a bay
doeg not exceed twenty-four miles, a closing
line may be drawn between these two low-
water marks, and the waters enclosed thereby
shall be considered as internal waters.

5. Where the distance between the low-
water marks of the natural entrance points of
a bay exceeds twenty-four miles, a straight
baseline of twenty-four miles shall be drawn
within the bay in such a manner as to enclose
the maximum area of water that is possible
with a line of that length.

6. The foregoing provisions shall not apply
to so-called “historic™ bays, or in any case
where the straight baseline system provided
for in article 4 is applied.

Article 8

For the purpose of delimiting the territorial
sea, the outermost permanent harbour works
which form an integral part of the harbour
system shall be regarded as forming part of
the coast.

Article 9

Roadsteads which are normally used for the
loading, unloading and anchoring of ships,
and which would otherwise be situated wholly
or partly outside the outer limit of the terri-
torial sea, are included in the territorial sea.
The coastal State must clearly demarcate such
roadsteads and indicate them on charts to-
gether with their boundaries, to which due
publicity must be given.

Article 10
1. An island is a naturally-{formed area of

lar.d, surrounded by water, which is above
water at high-tide.



2. The territorial sea of an island is meas-
ured in accordance with the provisions of these
articles.

Article 11

1. A low-tide elevation is a naturally-
formed area of land which is surrounded by
and above water at low-tide but submerged at
high tide. Where a low-tide elevation is situ-
ated wholly or partly at a distance not exceed-
ing the breadth of the territorial sea from the
mainland or an island, the Jow-water line on
that elevation may be used ag the baseline for
measuring the breadth of the territorial sea.

2. Where a low-tide elevation is wholly sit-
uated at a distance exceeding the breadth of
the territorial ses {rom the mainland or an
island, it has no territorial sea of its own,

Article 12

1. Where the coasts of two States are oppo-
sitc or adjacent to each other, neither of the
two States is entitled, failing agreement be-
tween them to the contrary, to extend its terri-
torial sea beyond the median Jine every point
of which is equidistant {rom the nearest points
on the baselines from which the breadth of the
territorial seas of each of the two States is
measured. The provisions of this paragraph
shall not apply, however, where it is necessary
by reason of historic title or other special cir-
cmustances to delimit the territorial seas of the
two States in a way which is at variance with
this provision.

2. The line of delimitation between the
territorial seas of two States lying opposite to
each other or adjacent to each other shall be
marked on large-scale charts officially recog-
nized by the coastal States.

Article 13

If a river flows directly into the sea, the
baseline shall be a straight line across the

mouth of the river between points on the low-
tide line of its banks.

Section [1]. RIcHT OF INNOCENT PASSAGE

SUB-SECTION A. RULES APPLICABLE TO
ALL SMIPS

Article 14

1. Subjeet 1o the provisions of these arti-
cles, ships of all States, whether coastal or not,
shall enjoy the right of innocent passage
through the territorial sea.

2. Passage means navigation through the
territorial sea for the purpose either of travers-
ing that sea without entering internal waters,
or of proceeding 1o internal waters, or of mak-
ing for the high seas from internal waters,

3. Passage includes stopping and anchor-
ing, but only 1n so far as the same are inci-
dental to ordinary navigation or are rendered
necessary by force majeure or Ly distress.

4. Passage is innocent so long as it is not
prejudicial to the peace, good order or security
of the coastal State. Such passage shall take
place in conformity with these articles and
with other rules of international law.

5. Passage of foreign fishing vessels shall
not be considered innocent if they do not ob-
serve sach laws and regulations as the coastal
State may make and publish in order to pre-
vent these vessels from fishing in the territorial
sea.

6. Submaripes arc required to navigate on
the surface and to show their flag.

Article 15

1. The coastal State must not hamper inno-
cent passage through the territorial sea.

2. The coastal State is required to give ap-
propriate publicity to any dangers to naviga-
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tion, of which it bas knowledge, within its ter-
ritorial sea,

Article 16

1. The coastal State may take the necessary
steps in its territorial sea to prevent passage
which is not imnocent.

2. In the case of ships proceeding to in-
ternal waters, the coastal State shall also have
the right to take the necessary steps to prevent
any breach of the conditions to which admis-
sion of those ships 1o those waters is subject.

3. Subject to the provisions of paragraph 4,
the coastal State may, without diserimination
amongst foreign ships, suspend temporarily in
specified areas of iis territorial sea the inno-
cent passage of foreign ships if such suspen-
sion 18 essential for the protection of its se-
curity. Such suspension shall take effect only
after having been duly published.

4. There shall be no saspension of the in-
nocent passage of foreign ships through straits
which are used for intermational navigation
between one part of the high seas and another
part of the high seas or the territorial sea of a
foreign State.

Article 17

Foreign ships exerciging the right of inno-
cent passage shall comply with the laws and
regulations enacted by the coastal State in
conformity with these articles and other rules
of international law and, in particular, with
such laws and regulations relating to transport
and navigation.

SUB-SECTION B. RULES APPLICABLE TO
MERCHANT SHIPS

Article 18

1. No charge may be levied upon foreign
ships by reason only of their passage through
the territorial sea.
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2. Charges may be levied upon & foreign
ship passing through the territorial sea as pay-
ment only for specific services rendered to the
ship. These charges shall be levied without
discrimination.

Article 19

1. The criminal jurisdiction of the coastal
State should not be exercised on board a for-
eign ship passing through the territorial sea to
arrest any person or to conduct any investiga-
tion in connexion with any crime committed
ou board the ship during its passage, save only
in the following cases:

(a) If the consequences of the crime ex-
tend to the coastal State; or

(b) If the crime is of a kind to disturb the
peace of the country or the good order of the
territorial sea; or

{(¢) If the assistance of the local authorities
has been requested by the captain of the ship
or by the consul of the country whose flag the
ship flies; or

(d) If it is necessary for the suppression of
illicit traffic in narcotic drugs.

2. The above provisions do not affect the
right of the coastal State to take any steps au-
thorized by its laws for the purpose of an ar-
rest or investigation on board a foreign ship
pasging through the territorial sea after leav-
ing internal waters.

3. In the cases provided for in paragraphs
§ and 2 of this article, the coastal State shall,
if the captain so requests, advise the eonsular
anthority and the ship’s crew. In cases of emer.
steps, and shall facilitate contact between such
authority and the ship’s crew. In cases of emer-
gency thig notification may be communicated
while the measuores are being taken.

4. In considering whether or how an arrest
should be made, the local authorities shall pay
due regard to the interests of navigation.



5. The coastal State may not take any steps
on board a foreign ship passing through the
territorial sea to arrest any person or to con-
duet any investigation in connexion with any
crime committed before the ship entered the
territorial sea, if the ship, proceeding from a
foreign port, is only passing through the ter-
ritorial sea without entering internal waters.

Article 20

1. The coastal State should not stop or di-
vert a foreign ship passing through the terri-
torial sea for the purpose of exercising civil
jurisdiction in relation to a person on board

the ship.

2. The coasta) State may not levy execution
against or arrest the ship for the purpose of
any civil proceedings, save only in respect of
obligations or liahilities assumed or incurred
by the ship itself in the course or for the pur-
pose of its voyage through the waters of the
coastal State.

3. The provisions of the previous para-
graph are without prejudice to the right of the
coastal State, in accordance with its laws, to
levy execution against or to arrest, for the pur-
pose of any civil proceedings, a foreign ship
lying in the territorial sea, or passing through
the territorial sea after leaving internal waters.

SUB-SECTION C. RULES APPLICABLE TO GOV-

ERNMENT SHIPS OTHER THAN WARSHIPS

Article 21

The rules contained in sub-sections A and B
shall also apply to government ships operated
for commercial purposes.

Article 22

1. The rules contained in sub-section A
and in article 18 shall apply to government
ships operated for non-commercial purposes.

2, With such exceptions as are contained in
the provisions referred to in the preceding
paragraph, nothing in these articles affects the
immunities wbich such ships enjoy under
these articles or other rules of imternational
law.

SUB-SECTION D. RULE APPLICABLE TO WARSHIPS

Article 23

If any warship does not comply with the
regulations of the coastal State concerning
passage through the territorial sea and disre-
gards any request for compliance which is
made to it, the coastal State may require the
warship to leave the territorial sea.

Parr 11

CONTIGUOUS ZONE

Article 24

1. In a zone of the high seas contiguons to
its territorial sea, the coastal State may exer-
cise the control necessary to:

(a) Prevent infringement of its customs,
fiscal, immigration or sanitary regulations
within its territory or territorial sea;

(b) Punish infringement of the ahove reg-

ulations committed within its territory or ter-
ritorial ses.

2. The contiguous zone may not extend be-
yond twelve miles from the baselive f{rom
which the breadth of the territorial sea is

measured.



3. Where the coasts of two States are oppo-
site or adjacent to each other, neither of the
two States is entitled, failing agreement be-
tween them to the contrary, to extend its con-
tiguous zone beyond the median line every
point of which is equidistant from the nearest
points on the baselines from which the breadth
of the territorial seas of the two States is meas-
ured.

Paire I11

FINAL ARTICLES

Article 25

The provisions of this Convention shall not
affect conventions or other international agree-
ments already in force, as between Siates Par-
ties to them,

Article 26

This Convention shall, until 31 October
1958, be open for signature by all States Mem-
bers of the United Nations or of any of the
specialized agencies, and by any other State
invited by the General Assembly of the United
Nations to become 2 Party to the Convention.

Article 27

This Convention is subject to ratification.
The instroments of ratification shall be depos-
ited with the Secretary-General of the United
Nations.

Article 28

This Convention shall be open for accession
by any States belonging to any of the cate-
gories mentioned in article 26. The instru-
ments of accession shall be deposited with the
Secretary-General of the United Nations.
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Article 29

1. This Convention shall come into force
on the thirtieth day following the date of de-
posit of the twenty-second instrument of rati-
fication or accession with the Secretary-Gen-
cral of the United Nations.

2. For each State ratifying or acceding to
the Convention after the deposit of the twenty-
second instrument of ratification or accession.
the Convention shall enter imto force on the
thirtieth day after deposit by such State of its
iostirument of ratification or accession.

Article 30

1. After the expiration of a period of five
years from the date on which this Convention
shall enter into force, a request for the revision
of this Convention may be ruade at any time
by any Contracting Party by means of a noti-
fication 1n writing addressed to the Secretary-
General of the United Nations.

2. The General Assembly of the United
Nations shall decide upon the steps, if any, to
be taken in respect of such request.

Article 31

The Seccretary-General of the United Na-
tions shall inform all States Members of the
United Nations and the other States referred
to in article 26:

(a) Of signatures to this Convention and of
the deposit of instruments of ratification or
accession, in accordance with articles 26, 27
and 28;

(b) Of the date on which this Convention
will come into force, in accordance with arti-

cle 29;

(¢) Of requests for revision in accordance
with article 30,



Article 32

The original of this Convention, of which
the Chinese, English, French, Russian and
Spanish texts are equally authentic, shall be
deposited with the Secretary-General of the
United Nations, who shall send certified copies
thereof to all States referred to in article 26.

IN wITNESS WHEREOF the undersigned Pleni-
potentiaries, being duly authorized thereto by
their respective Governments, have signed this
Convention.

DonE at Geneva, this twenty-ninth day of
April one thousand nine hundred and fifty-
eight.
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Annexe |

CONVENTION SUR LA MER TERRITORIALE ET LA ZONE CONTIGUE

Les Erats parties a la présente Convention

Sont convenus des dispositions suivantes:

PREMIERE PARTIE

MER TERRITORIALE

Section 1. — DiSPOSITIONS GENERALES

Article premier

1. La souveraineté de 1'Etat s'étend, au-
dela de son territoire et de ses eaux intérieures,
A nne zone de mer adjacente A ses cotes, dé-
signée sous le nom de mer territoriale.

2. Cette souveraineté s’exerce dans les con-
ditions fixées par les dispositions des présents
articles et par les autres régles du droit inter-
national.

Article 2

La souveraineté de 'Etat riverain s'étend a
Pespace aérien au-dessus de la mer territoriale.
ainsi qu’an lit et au sous-sol de cette mer.

Section II. — LIMITES DE LA MER
TERRITORIALFE

Article 3

Sauf disposition contraire des présents ar-
ticles, la ligne de base normale servant 2 me-
surer la largeur de la mer territoriale est Ia
laisse de basse mer longeant la céte, telle

qu’elle est indiquée sur les cartes marines &
grande échelle reconnues officiellement par
I'Exat riverain,

Article 4

1. Dans les régions ou la ligne cétiére pré-
sente de profondes échancrures et indenta.
tions, ou s'il existe un chapelet d’iles le long
de la céte, & proximité immédiate de celle-ci.
la méthode des lignes de base droites reliant
dee points appropriés peut étre adoptée pour
le tracé de la ligne de base & partir de laquelle
est mesurée la largeur de la mer territoriale.

2. Letracé de ces lignes de base ne doit pas
s’écarter de fagon appréciable de la direction
genérale de la cdte et les étendues de mer si-
tuées en deca de ces lignes doivent étre suffi-
samment liées au domaine terrestre pour
étre soumises au regime des eaux intérieures.

3. Les lignes de base ne sont pas tirées vers
ou @ partir des éminences déconvertes 3 marée
basse, & moins que des phares ou des installa.
tions similaires se trouvant en permanence ap-
dessus du niveau de la mer n’aient été cons-
truits sur ces éminences.

4. Dans les cas oll 1a méthode des lignes de
base droites s’applique conformément aux dis-
positions du paragraphe 1, il pent étre tenu
compte, pour la détermination de certaines
lignes de base, des intéréts économiques pro-
pres a la région considérée et dont la réa-
lité et Uimportance sont clairement attestées
par un long usage.
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5. Le systéme des lignes de hase droites ne
peut étre sppliqué par un Etat de maniére a
couper de la hante mer Ia mer territoriale d’un
autre Etat.

6. L’Etat riverain doit indiquer elairement
les lignes de base droites sur des cartes ma-
rines, en agsurant a celles-ci une publicité suf-
fisante.

Article 5

1. Les eaux situées du cété de la ligne de
base de la mer territoriale qui fait face a la
terre font partie des eaux intérieures de 'Etat.

2. Lorsque U'établissement d’une ligne de
base droite conforme a I'article 4 a pour effet
d'englober comme eaux intérieures des zones
qui étaient précédemment considérée: comme
faisant partie de la mer territoriale ou de la
baute mer, le droit de passage inoffensif prévu
aux articles 14 2 23 s’applique & ces eaux.

Arucle 6

La limite extérieure de la mer territoriale
est constituée par une ligne dont chaque point
est A une distance égale a la largeur de la mer
territoriale du point le plus proche de la ligne
de base.

Article 7

1. Le présent article ne concerne que les
baies dont un senl Etat est riverain.

2. Aux fins des présents articles, une baie
est une échancrure bien marquée dont la péné-
tration dans les terres par rapport a sa largeur
a ouverture est telle qu'elle contient des eaux
cernées par la cite et constitue plus qu’une
simple inflexion de la cdte. Toutefois, une
échancrure n’est considérée comme une baie
que si sa superficie est égale ou supérieure a
celle d’un demi-cercle ayant pour diametre la
ligne tirée en travers de l'entrée de Péchan-
crure.
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3. Aux fins de I'établissement des mesures,
la superficie d’une échancrure est celle qui est
comprise entre la laisse de basse mer autour
du rivage de I'échancrure et une ligne tracée
entre les laisses de basse mer de ses points
d’entrée paturels. Lorsque, en raison de la
présence d’iles, une échancrure a plus d’une
entrée, le demi-cercle est tracé em prenant
comme diamétre la somme des lignes fermant
les différentes entrées. La superficie des iles
situées a I'intérienr d'une échancrure est com-
prise dans la superficie totale de celle-ci.

4. Si la distance entre les laisses de basse
mer des points d’entrée naturels d’'une baie
n'excede pas 24 milles, une ligne de démarca-
tion peut étre tracée entre ces deux laisses de
basse mer, et les eaux ainsi enfermées sont con-
sidérées comme eaux intérieures.

5. Lorsque la distance eptre les laisses de
basse mer des points d’entrée naturels d’une
baie excede 24 milles, une ligne de base droite
de 24 milles est tracée i I'intérieur de la baie,
de maniere a enfermer la superficie d’eau la
plus grande qu'il soit possible de délimiter par
une ligne de cette longueur,

6. Les dispositions précédentes ne s’appli-
quent pas aux baies dites “historiques”, ni
dans les cas ol le systéme des lignes de base
droites prévu par l'article 4 est appliqué.

Article 8

Aux fins de délimitation de la mer terri-
toriale, les imstallations permanentes faisant
partie intégrante du systeme portuaire qui
s'avancent le plus vers Ie large sont considérées
comme faisant partie de la céte.

Article 9

Les rades qui servent normalement au
chargement, au déchargement et au mouillage
des navires, et qui sans cela seraient situées,
totalement ou en partie, en dehors du tracé



général de la limite extérieure de la mer terri-
toriale, seront comprises dans la mer terri-
toriale. L’Etat riverain doit délimiter nette-
ment ¢, rades et les indiquer sur les cartes
marines avec leurs limites, qui doivent faire
Pobjet d'une publicité suffisante.

Article 10

1. Une ile est une étendue naturelle de
terre entourée d'eau qui reste découverte a
marée haute,

2. Lamer territoriale d’une ile est mesurée
conformément aux dispositions des présents
articles.

Article 11

1. Par hauts-fonds découvrants, il faut en-
tendre les élévations naturelles de terrain qui
sont entourées par la mer et découvertes a
marée basge, mais recouvertes a marée haute.
Dans les cas ou des hauts-fonds découvrants se
trouvent, totaleraent ou partiellement, 2 une
distance du continent ou d'uue ile ne dépas-
sant pas la largeur de la mer territoriale, la
laisse de basse mer sur ces fonds peut étre prise
comme ligne de base pour mesurer la largeur
de la mer territoriale.

2. Dans les cas ont les hauts-fonds décon-
vrants se trouvent totalement a une distance du
continent ou d’une ile supérieure 2 la largeur
de la mer territoriale, ils n’ont pas de mer ter-
ritoriale propre.

Article 12

1. Lorsque les cdtes de deux Etats se font
face ou sont limitrophes, ancun de ces Etats
n’est en droit, & défant d’accord contraire entre
eux, d’étendre sa mer territoriale au-deld de
la ligne médiane dont tous les points sont équi-
distants des points les plus proches des lignes
de base a partir desquelles est mesurée la lar-
geur de la mer tevritoriale de chacun des deux

Etats. Les dispositions du présent paragraphe
ne s’appliquent cependant pas dans le cas ott, &
raison de titres historiques ou d’autres cir-
constances spéciales, il est nécessaire de dé-
limiter Ja mer 1territoriale des deux Etats
auntremmemt qu’il n’est prévu daus ces disposi-
tions.

2. La ligne de démarcation entre les mwers
territoriales de deux Etats dont les cotes se
font face ou sont limitrophes est tracée sur les
cartes marines a grande échelle reconnues of-
ficiellement par les Etats riverains,

Article 13

Si un fleuve se jette dans la mer sans former
d’estuaire, la ligne de base est ane ligne droite
tracée i travers Pembouchure du fleuve entre
les points limites de la marée basse sur les
rives.

Section 11, — DRoOIT DE PASSAGE
INOFFENSIF

SOUS-SECTION A. — RECLES APPLICABLES
A TOUS LES NAVIRES

Article 14

1. Sous réserve des dispositions des pré-
sents articles, les navires de tous les Etats,
riverains ou non de la mer, jouisgent du droit
de passage inoffensif dans la mer territoriale.

2. Le passage est le fait de naviguer dans
la mer territoriale, soit pour la traverser sans
entrer dane les eaux intérieures, soil pour se
rendre dans les eaux intérieures, soit pour
prendre le large en venant des esmux inté
rieures.

3. Le passage comprend le droit de stoppage
et de mouillage, mais seulement dans !a mesure
ou 'arrét ou le mouillage constituent des inci-
deuts ordinaires de navigation ou s’imposent
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au navire en état de reliche forcée ou de dé-
{resse,

4. Le passage est inoffensif tant qu'il ne
porte pas atteinte a la paix, au bon ordre ou a
la sécurité de I'Erat riverain. Ce passage doit
g’effectuer en conformité des présents articles
et des autres régles du droit international.

5. Le passage des bateaux de péche étran-
gers n'est pas considéré comme inoffensif si
ces bateaux ne se conforment pas aux lois et
réglements que I'Etat riverain pent édicter et
publier en vue de leur interdire la péche dans
la mer territoriale.

6. Les navires sous-marins sont tenns de
passer en surface et d’arborer leur pavillon.

Article 15

1. L’Etat riverain ne doit pas entraver le
passage inoffensif dans la mer territoriale.

2. L'Etat riverain est tenu de faire con-
naitre de fagon appropriée tous les dangers
dont il a connaissence, qui menacent la navi-
gation dans sa mer territoriale.

Article 16

1. L’Etat riverain peut prendre, dans sa
mer territoriale, les mesures nécessaires pour
empécher tout passage qui n’est pas inoffensif.

2. En ce qui concerne les navires qui se
rendent dans les eaux intérieures, I'Etat ri-
verain a également le droit de prendre les
mesures nécessaires pour prévenir toute viola-
tion des conditions auxquelles est subordonnée
I'admission de ces navires dans lesdites eaux.

3. Sous réserve des dispositions du para-
graphe 4, I'Etat riverain peut, sans établir de
discrimination entre les mnavires étrangers,
suspendre temaporairement, dans des zones dé-
terminées de sa mer territoriale, Pexercice du
droit de pessage inoffensif de navires étran-
gers si cette suspension est indispensable powr
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la protection de sa sécurité, La suspension ne
prendra effet qu’aprés avoir é1é ditment pu-
bliée.

4. Le passage inoffensif des navires étran-
gers ne peut étre suspendu dans les détroits
qui, mettant en communication nne partie de
la haute mer avec une autre partie de la haute
mer ou avec la mer territoriale d’un Etat étran-
ger, servent & la navigation internationale.

Article 17

Les navires étrangers qui exercent le droit
de passage inoffensif doivent se conformer aux
lois et réglements édictés par ’Etat riverain en
conformité avec les présents articles et les
autres régles du droit international et, en par-
ticulier, aux lois et réglements concernant les
transports et la navigation.

SOUS-SECTION B. — RECLES APPLICABLES
AUX NAVIRES DE COMMERCE

Article 18

1. Il ne peut etre percu de taxes sur Jes
navires étrangers a raison de leur simple pas-
sage dans la mer territoriale.

2. Des taxes ne peuvent étre pergues sur un
navire étranger passant dans la mer territo-
riale qu'en rémunération de services déter-
minés rendus i ce navire, Ces taxes sont per-
gues sans discrimination,

Arvicle 19

1. La juridiction pénale de I’Etat riverain
ne devrait pas étre exercée a bord d’un navire
étranger passant dans la mer territoriale, pour
P’arrestation d’une personne ou l'exécution
d’actes d'instruction & raison d’une infraction
pénale commise a bord de ce pavire lors du
passage, sauf dans P'un ou 'antre des cas ci-
aprés:



a) Si les comséquences de l'infraction
a’étendent i I'Etat riverain ;

b) Si llinfraction est de nature a troubler
la paix publique du pays ou le bon ordre dans
la mer territoriale;

¢) Si Passistance des autorités locales a é1é
demandée par le capitaine du navire ou par le
consul de 'Etat dont le mavire bat pavillon;
ou

d) Si ces mesures sont nécessaires pour la
répression du trafic illicite des stupéfiants.

2. Les dispositions ci-dessus ne portent pas
atteinte au droit de I'Etat riverain de prendre
toutes mesures sutorisées par sa légielation en
vue de procéder i des arrestations ou & des
actes d'instruction a bord d"un navire étranger
qui passe dans la mer territoriale en prove-
nance des eaux intérieures,

3. Dans les cas prévus aux paragraphes 1
et 2 du présent article, I'Etat riverain doit,
si le capitaine le demande, aviser 'autorité
consulaire de I'Etat du pavillon avant de
prendre des mesures quelconques, et faciliter
le contact entre cette autorité et 'équipage du
navire, En cas de nécessité urgente, cette noti-
fication peut étre faite pendant que les me-
sures sont en cours d'exécution.

4. En examinant si I'arrestation doit étre
faite, et de quelle fagon, I'autorité locale doit
tenir compte dee intéréte de la navigation.

5. L'Etat riverain ne peut prendre aucune
mesure a bord d’un navire étranger qui passe
dans la mer territoriale, en vue de procéder &
une arrestation ou a des actes d’instruction i
raison d’une infraction pénale commise avant
Pentrée du navire dans la mer territoriale, si
le navire, en provenance d’un port étranger, ne
fait que passer dans la mer territoriale, sans
entrer dans les eaux intérieures.

Article 20

1. L’Etat riverain ne devrait ni arréter ni
dérouter un navire étranger passant dans la
mer territoriale pour 'exercice de la juridic-
tion civile 4 ’égard d’une personne se trouvant
a bord.

2. L’Etat riverain ne peut pratiquer, &
I'égard de ce navire, de mesures d'exécution ou
de mesures conservatoires en matidre civile
que i ces mesures sont prises & raison d'obli-
gations assumées ou de responsabilités en-
courues par ledit navire au cours ou en vue de
la navigation lors de ce passage dans les eaux
de I'Etat riverain.

3. Les dispositions du paragraphe précé-
dent ne portent pas atteinte au droit de I'Etat
riverain de prendre les mesures d’exécution
ou les meaures conservatoires en matiére civile
que peut autoriser sa législation, a I'égard d'un
navire étranger qui stationne danps la mer terri-
toriale, ou qui passe dans la mer territoriale en
provenance des eaux intérienres.

SOUS-SECTION C, -~ REGLES APPLICABLES AUX
NAVIRES D'ETAT AUTRES QUE LES NAVIRES
DE GUERRE

Article 21

Les régles prévues aux sous-sections A et B
s’appliquent également aux navires d'Etat af-
fectés & des fins commerciales.

Article 22

1. Les régles prévues  la sous-zection A et
a Varticle 18 s’appliquent aux navires d'Etat
affectés & des fins non commerciales.

2. AVlexception des dispositions auxquelles
se référe le paragraphe précédent, aucune dis-
position des présenis articles ne porte atteinte
aux immunités dont jouissent ces mavires en
vertu desdits articles ou des autres régles du
droit international.
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SOUS-SECTION D, — REGLE APPLICABLE
AUX NAVIRES DE GUERRE

Article 23

En cas d’inobservation par un navire de
guerre des regles de I’Etat riverain sur le pas-
sage dans la mer territoriale, et faute par ce
navire de tenir compte de invitation qui lui
serait adressée de s’y conformer. I'Etat rive-
rain peutl exiger Ia sortie du navire hors de la
mer territoriale.

DEUXIEME PARTIE

ZONE CONTIGUE

Aricle 24

1. Sur une zone de la haute mer contigué
a sa mer territoriale, I’Etat riverain peut exer-
cer le contrdle nécessaire en vue:

a) De prévenir les contraventions # ses lois
de police douaniére, fiscale, sanitaire ou d"im-
migration sur son territoire ou dans sa mer
tervitoriale:;

b) De réprimer les contraventions a ces
mémes lois, commises sur son territoire ou
dans 3a mer territoriale.

2. La zone contigué ne pent 8’étendre au-
dela de 12 milles a partir de la ligne de base
qui sert de point de départ pour mesurer la
largeur de la mer territoriale.

3. Lorsque les cotes de deux Etats sont
adjacentes ou se font face, aucun de ces deux
Etats n’anra le droit, 2 défaut d’accord con-
traire enire euX, d’étendre sa zone contigué
au-dela de la ligne médiane dont chaque point
est équidistant des points les plus proches des
lignes de base a partir desquelles est mesurée
la largeur de la mer territoriale de chacun de
ces Etats.
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TROISIEME PARTIE

ARTICLES FINALS

Article 25

Les dispositions de la présente Convention
ne portent pas atteinte aux conventions ou aux
autres accords internationaux ea vigueur dans
les rapports entre Etats parties 3 ces conven-
tions ou accords.

Arsicle 26

La présente Convention sera, jusqu’au 3]
octobre 1958, ouverte a la signature de tous
les Etats Membres de 1’Organisation des Na-
tions Unies ou d’une institution spécialisée.
ainsi que de tout autre Etat invité par I’'Assem-
blée générale des Nations Unies a devenir
partie a la Convention.

Article 27

La présente Convention sera ratifiée. Les
instruments de ratification seront déposés
auprés du Secrétaire général de I'Orgaunisa-
tion des Nations Unies.

Article 28

La présente Convention sera ouverte a 'ad-
hésion de tout Etat appartepant & l'une des
catégories mentionnées a 'article 26. Les ins-
truments d’adhésion seront déposés aupres
du Secrétaire général de I'Organisation des
Nations Unies.

Article 29

1. La présente Convention entrera en vi-
gueur le trentieme jour qui suivra la date du d¢é-
pot aupres dv Secrétaire généval de 1'Orga-
nisation des Nations Unies du vingt-deuxiéme
instrument de ratification ou d’adhésion.

2. Pour chacun des Etats gui ratifieront la
Convention ou y adhéreront apres le dépdt du



vingt-deuxiéme instrument de ratification ou
d’adbésion, la Convention entrera en vigueur
le trentiéme jour aprés le dépét par cet Etat
de son instrument de ratification ou d’adhé-
3101,

Article 30

1. Aprés expiration d’une période de cing
ang a partir de la date a laquelle la présente
Convention entrera en viguenr, une demande
de revision de la présente Couvention peut
étre formulée en tout temps, par.toute partie
coniractante, par voie de notification écrite
adressée au Secrétaire général de I'Organisa-
tion des Nations Unies.

2. L’Assemblée générale des Nations Unies
statue sur les mesures a prendre, le cas échéant,
an gsujet de cette demande.

Arsicle 31

Le Secrétaire général de 1'Organisation des
Nations Unies notifie a tous les Etats Membres
de I'Organisation des Nations Unpies et aux
autres Etats vieés & Particle 26:

a) Les signatures apposées a la présente
Convention et le dépot des instruments de rati-
fication ou d’adhésion, conformément aux ar-
ticles 26, 27 et 28;

b) La date a laquelle la présente Conven-
tion entrera en vigueur, conformément & I'ar-
ticle 29;

¢) Les demandes de revision présentées
conformément 3 larticle 30.

Article 32

L’original de la présente Convention, dont
les textes anglais, chinois, espagnol, francais
et russe font également foi, sera déposé aupres
du Secrétaire général de 1'Organisation des
Nations Unies, qui en fera tenir copie certifiée
conforme a tous les Etats visés a 'article 26.

Ex Fo1 pE Quor les plénipotentiaires sous.
signés, dment autorisés par leurs gouverne-
ments respectifs, ont signé la présente Con-
vention,

Farr a Geneve, le vingt-neuf avril mil veuf
cent cinquante-huit.
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HORGEPEHU WA OBDEAMHEHHBIX HALURA
N0 BONPOCAM MOPCHOFO NPABA

KOHBEHILWA

0 TEPPUTOPHANLHOM MOPE
A NPHUAEKMAWERN 30HE

OPFrAHHIAUHA OBBDEJHHEHHNX RAUHKHSR
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Tipraociese i

KOHBEHIHA O TEPPHTOPHAJNBLHOM MOPE
H TPAIERAINER 30HE

Focypapersa-Cropors nacrosuie Koupeniys
COrAGUHARCA O HHKELACAYILIEN:

QACTH 1
TEPPHTOPHAJILHOE MOPE

PA3JEN | OBLUIME NOCTAHOBAEHHSA

Crarss !

1. CyBepennTer FOCYAADCTRA PACHPOCTDAHSETCR 8a
NPEAGHE! 80 CYXONYTHOR TePPUTOPHH H EI'D BHYTpEH-
HMX BOR HA MOpCKofl nofc, npummikaoumft x ero Ge-
Pery # HAMBAcMMH TOPPHTOPHAADHEIM MOpPEM.

2. Viasamuwll CysepenuTer OCYWECTBASETCH € ©0-
Suoenyiem NOCTAHOBIEHUA HACTORWMX cTaref ¥ Apy-
THX HODM MEMAYHADOAHOTO HPABA.

Crores 2

CysepennteT npulpexHoro rocyLapcTsa pacnpo-
CTPAHAETCA HA BOBAYWHOE NPOCTPAHCTBO HAA TCPDH-
TOPHAJBHLM MODEM, PABHDO KAN KB H2 NOBEPXHOCTR W
HEEDA €ry AHA.

PA3EN 11. TPAHULILI TEPPUTOPUANILHOTO
MOPH

Croreas 3

Ecan wnoe fé NPCAYCMOTDERO 8 MOCTAHOBAGHHAX
wactosuiy cratell, nopmanewofl Wexoxmofl  amnuep
AAR MBMEDEHHS WHDHHBI TEPPHTOPRAARHOIG MODR #8-
Afercs auuus HawGonbwero OTAMBAE BXosn Oepera,
YKA3AHHAR HA ODRUKAAGNG NPUIHAMHLX nDWEDEsN HbiM
FOCYAZPCTEOM MODCHMX KADTAX HPYynHOre matwrala.

Crorag 4

{. B mecrax, rae feperosag Aumus rayfodo Hepe-
32HA W RIBWAMCTA WIH FAE WMESTCR BAOHL Oepera # B
HEMOCPRACTREHHOR (MIM30CTH X HEMY UHEMs OCTPOBOS,
ANR NpoBeReHMS uCxoANOR mnom, ot woTOpoR OTMe-
PRETCA TEPPDHTOPHANLHDE MOPE, MOMET DPUMEHNTMLR
METOA NIPAMBX HCXOAHBIX JHHHA, COCAMHRIOWAX COCT-
BETCTRYIOWINE MYyHRTH.

2. Tlpu apoBeaeHMy TAKMX MCXOMMBIY Auupl He A0-
AYCKAETCR CROARKO-HHOYAL SaMeTHbix oriwionenull or

ofwerg wanpaeaewnd Gepera, & ywaCTKH MOPS, Aewa-
wue ¢ spyrpesnell croponw gTHX Mvmwll, AGHXHMW
OBiTh ZOCTATOMHO TECHO CBE3ams ¢ Geperosol Teppu-
ropuell, 4Tolni Ha WX MOr ObTe DACHPOCTPARER pe-
KHM BHYTDEHHRX BOA.

3. Hexoamsie awnme MOTYT TIPOBOAMTHCH K OOCHW-~
X2IOBHM NDY OTAKBE BOIBLIUEGHUAM M OT HHX TONLKO 8
TOM CAYYZE, £CAY HZ NMX BOIBEAEHL! MASKM WIH No-
AOOHBIE COOPYMAHMS, HAXOAAUIAECH BLETAR HAJ ypos-
HEM MODS.

4. B chaysamx, «OFA2 cOrRAcHO MyHKTY 1 MOwer
OniTh ADHMEHEH METOJ NPAMBIX HCXOANMX auxull, npu
YCTZHOBAGHHH OTAGALHBIX HCXOAMbIX Anmx#l  smoryT
NPHHUMATLCR B pacHeT OCOObIE SKOHOMUYECHHE HHTE-
pechkl AZHROMO PafioM3, PEanbHOCTL W IHAYEHHE KOTO-
phiX AOKA3aBbi HX ANUTENLHLIM OCYULBCTEACHHEM.

5. CHCTeMa npaMbix acxopdix AuHpB He MOwWeT
NPHMEHRTLCR TOCYAAPCTEOM Taxum ofpasom, wrofm
TEPPHTADHANGHOE MODE APYrOrd roCy3aperTBs OHBSS-
A0CE OTPEIAHHBIM OT OTKPRITOrD MODH.

6. TlpuGpewHoe rocy apeTBO ACAMHO 080 O808HA-
HATH NPRAMBIE MCXOAHBIE JHHHH HA MOPCKMX KAPTax,
KOTOPBIE AOMHE GHTH HAXAEHAUE ONYOAMXOBAH,

Crarsg 8

1. Boaw, pacnofowenwsie 8 Cropony Oepera or
HCXORHOMN JMHEH TOPOHTOPHANLHOTG MOPA, COCTABMM-
W7 YACTh BHYTPEHHHX BOA IOCYAAPCTSA.

2. Tam, rje COMACHO CTATbe 4 YCTAHOBNENNHE NpR-
MOfl HCXOAHON AHNHH DPHBOAMT K BEAKUYBHHI BO
BHYTpeNHHE B0 DPAfloOHOB, KOTOpPWE RO TOrO pac-
CMATPHBANHCE KAK MaCTh TEPPHTOPHAARHOTO MODS WAH
OTHPLITONO MOPS, NPUMEHAETCH NPABO MUPHOTS NBPOXO-
A4, NPeAYCMOTPEHHOS CTAThAMM C 14 no 23.

Crarss 6

Bueurnefi rpawvuel TEepPHTODHAARNHOLD MODS 4B~
AFETCR JIMHHA, RAMAAR TOUKA HOTOPOR HANORHTCR OT
Gruwaliell Touxn HCXOXHOR JMHHM HA PACCTORHHM,
PABHOM UIMDHHE TEPDHTOPHANLHOIO MODPH.

Craraa 7

1. Hacrosuiad CTaTLd OTHOCHTCR TONBKG X Sau-
Bam, GepEra KOTOPHX TIPHHAXAKAT OAMOMY TOCYAAP-
cray.
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2. B BacroRuME CTATHAX NOL BZANBOM TORHMAETCR
XOpOWD OHepuenHoe yrayGnenne Sepera, BRAOLICECHE B
CYWy B Tanofl, & COOTHOWEHNH K LIHDHHE BXOXE & He-
£O, MEDE, 4TO CORSPIKHT 3AMKHYTHIE CyufeRl BOAB W
ofpasyer wewro Gonblree, HeM NPOCTYd HIBWAMHY Oe-
pera, YeayGnenue se npUSHAETCR, OAHAKD, 3AAHBOM,
eCAX TAOMAEL BrD He PaBHa ® He Sodblue NAOUIAAY
AOAYKPYTa, AHAMETDOM KOTODOro CAYNKKT HHHUE, Te-
PeceKaiian BXoA B 9TO yraylaenune.

3. B vensx n3mepesufl, MACIKAXLD yraybaexns Cuu-
TRETCH DAOMWIALL, DAOMOSONMEHHAR MENAY OTMeTKOR
naubonsitiery OrTimMBa Boxpyr Oepera yraySaewus
manned, CoegmumiouweR nrmerkn Hanboaswero oTAMBA
fYHKTOB erD eCTeCTBeHNOre Bxoad. Ecam, BCrIeACTBHe
HAJHYHMA OCTPOROB, YrayOneHHs MMeeT HECKORLKO BXO-
AOB, T3KOR MOAYKPYr TIPOBOAUTCH OT JAWHWM, AAHHA
koropolt papuserca cymme auxull, nepecexawmux or-
senvnnie Bxoabl. Otrposa, pacnonoxednsie 8 yray6-
NeHBY, pacc:aa'rpn-aam'rcs KaKk 4acrd BOAHOrO npo-
CTPANCTBA 3TOrO yriaylaewus.

4. Ecny paccrosnue MeMAY OTMETEAMH HAWGOAL-
Werp OTAHBA NYHKTOR €CTECTBEHAOTO BXOAA B 3A1HB
HE NPCBLIACT ABARUATH METHIPLX MWL, 3AMOIRAOWAESN
AHHUA MOWET ObiTh NPOBEAEHA MEMAY ITHMH ABYMA
OTMETHAMH naubOAbLIIETo OTHMBA, M OTFPANHYCHHME
Taxum 00Da3oM BOAM CYHTAIOTCR BHYTDEHNUMY BOLAMY.

5. Ecay paccTORHNE MM LY OTMETRAMH HaubOAbIIErs
OTNUE3 MYHKTOB PCTECTBENHONQ BXOAR B IANMB NpPEBLI-
WAeT ABAAUATE YETHLIPE MWAM, NPAMAA HCXOAMAA JH-
HUA B AHAZUATL HETHPE MUAY RPOBOAMTCR BHYTPR 3a-
AnBa Taxum ofpasom, wrolel Junuell TAXOTD NPOTRME-
HHg  Oan0 orrpanuueno BoamoxHo Gonsiuee BORHOE
NPOCTPARCT O,

6. Hanowennnie Sbiie NMOCTAROMIEHHS He palnpo-
CTPAHRIOTCH HA Tax HASLIBAEMBIE *xHCTOPHUECKHES 3a-
AKBBI *M HA Te COYMAM, KOFAZ NPUMEHAETCA CHCTE-
Ma NPpAMBIY HCXOAHBIX AHHREI, NpepycmatTpHsaeMasd 8
crarse 4.

Crorss 8

[lpk onpesenenuy rpawsl, TEPPHTOPHANBHONO MOPS
HauGONee BRIAZICWHESH B MOPE NOCTORHNME NOPTOBBIE
CODPYWEHUR, KOTOPLIE HBARIOTCR COCTABHOA U4acThL
CHOTEMB AARHOTO NOPTA, PRCCMATPUBAIOTCR KK YacTh
fepera.

Crarss 8

Peflas, woTopsimi O0BIUHG NMOABIYIGTCR LAS MOrpys-
KH, PASCpyaKsu M CTORHKH CYAOB i KOTOpRIE HHaye Gsuin
Gbl pACHONOMENH! BCEUENO WAM OTHACTH 32 sHeurdell
FPAHHUER TePPHTOPHANDHOTO MODR, BHAIOYAWTCR B
veppuropuansnoe mope. llpulpewnoe rocyaapcreo
O0R3aKO #CHO OOD3KAMMTL FPAHKUB! Taknrx peRsos w
YRA3MBATE ¥TH MPAHUUB HAa MODCKMX KAPTaX, XOTOPbie
AOAXHSE GbiTh HAZMRIKALE ONYORUKOBAHDI.
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Crares 10

. Tlox O0CTpOBOM NOHKMAETCA ecTecTeeHno o6pasc-
BARKOE NPOCTPAHCTBO CYLUH, OKPYMEHNOE BOROA W pac-
HONOMEHHOE HAZ yPOBHeM HaHCOMLWETO APHIME],

2. TeppHTOpHasbBoe MOPe OCTPOBA OTMEPRETCR CO-
rAACHO MOCTAHOBACHNAM HACTORMHX CTaTted.

Craren 17

[. MMoa OGenixalouum REU OTAUBE BOIBLILIEHHEM NO-
HHMACTCR BCTECTBENHO OOPa30BAHHOE NPOCTPARCTES
CYIust, OKpYMeHHoe BOROR W pacnoAOMeHHoe 8biie
YPOBHS BOAB! NPy OTAHEE, HO ROKPBISAIOWIEECH BOACH
npy npuanee. Ecan ofcuxaouiee npy OTAHBE BOSBbI-
eHKe MOAHOCTDBIO MKW YACTHYHO HAXOAMTCH OT MaTe-
PHK2 WAK OT OCTPOBA M3 DACCTORHHH, e NPEBbIULAID-
eM LUNDHHBI TEPPUTOPHANDHOMG MOPR, TO AniefR
HAUGONBIIErD OTVIHBA TAKOrO OOCHIXAWWEr0 NPH OT-
AUBL  BO3IBLUHUEHHHE MOMHO M0ALIOBATHLR HAXK  HC-
X0AROH nyHuelt 1A9 WIMEPEHMS  TEPPMTOPHANLHOTO
mMopa.

2. Ecnu ofcwixamoliee NpH OT/MBE BO3BBILEHKHE Dac-
MOAOMEHD NOAHOCTLIC HWIH HACTHYHO HA DACCTORHMHM OT
MaTEPHKA WAH OCTPOSA, NPEBLIALEM LIHDHHY Tep-
PHTOPHANBHOIO MOPS, OHO HE MMEET CHOETO TEPPUTO-
PHAABHOTG MOpSH.

Crares 12

1. Ecan Gepera ABYX roCyAapeTs  pacnofOMmenss
CAHH TIDOTHE ADYTrors KAH NPHMBIKAIT APYr K ADYTY,
HH TO, B ADYra€ ToCyAapCTBO He WMEET Mpaba, eCiH
TOALKO MEMAY HHMH HE 3aKMOHEHO cornawesne of
MHOM, DACTIPOCTPAHATL CBOE TEPPHTOPHANLHOE MOope
33 CPEAMHHYI0 AWRMIO, NPOBEABHRYI0 T2ZKHM OO0PasoM,
YTO KAMAAR €& TOMHAZ ABAHETCA PaBHOOTCTONUER oT
Gammakiuux TOUEK HCXOXHBIX JAWHHHA, OY KOTOPBIX OT-
MEPAETCH WUPHHA TEPPUTOPUANLHBIX Mopell STHX ABYX
rocynapcTs. OAHAKO NOCTAUOBAEHNA HACTORULETD MYHK-
TA HE NPEMEHTIOTCA, €CAH, B CHAY HCTOPHHECKH Cho-
MABWHXCA MPABOBLIX OCHOBAHMA HAH WHBMIX 0COOBIX
OOCTOATENRCTE, HEOOXOAXMO PASTPARKYHBATSL TEppH-
TOPHAALHEIE MOPR NBYX rOCYAApCTB HHbiM 06pasoM,
4eM 3TO YKA3AHO B HACTORAUEM ROCTAHOBICHUH.

2. Tpannua MeXAY TEepPPUTODHANLHBIMH  MODPRMU
ABYX DACHONOMEHHBIX XPYF NDOTHB APYTA WM NPHMbI-
HROWHX ApYr K APYry roCyaapcrs ofo3xavaercs Ha
OPUUHANLHG  APUIHBHELIX  NPUSPEMTWMA  TOCyAdp-
CTBAMM MODCKMX KapTax KpynHoro macwraSa.

Crares 13

Ecny pexa Bnanaer 8 MOpE HEMNOODEACTSBEHHO,
HexoaHolt auwuuch ABARETCR NPAMAR ABEYUA, NPOBOAH-
M3f NONEPER YCTBR PEKH MEXAY Toukamy #a ee Gepe-
Fax, COOTBLTCTBYIOMIEMY HARGOALWEMY OTAWBY.



PAIJLEN ). NPABRO MUPHOID NPOXOLA

NODPA3LIER A. TIPABUJA, MTPUMEHAEMBIE
KO BCEM CYRAM

Craren 14

I. Mpu yoaosuy CcOGAAERHR HACTOSULRX CTaTted,
CyAa BOEX TOCYAAPCTH, KAk npuOPEXHBIX, TSK ¥ He
nEnbpesx HolX, NOALIYIOTCR NPABOM MHPHOrO npoxoaa
GEpe3 TePPHTOPHANLHOE MODe.

2. Tloa npoxofom AOHMMAETCA MNABAHKE Y4€pes Tep-
PHTOPHANLHOE MOPE C HEALID WIK Mepeceds 3TO MOpe,
HE 3aXOAR BO BRYTPEHHUE BOAM, Wik npoiity BO Buy-
TPEHHUE ROABI HAH U3 BHYTPEHHHX BOJ B OTHDBITOE
mope.

3. TipoXoA BRUIIOMAET OCTANGBRY Y CTORHKY A AKOPE,
HO TOABKO TIOCKDJALKY OHH CBA3AHB! ¢ OOLIMRBIM 13-
BAHMEM AAK BeOOXQAMMBI BCAGACTBHE HENPEOAONHUMOR
CHALL BAH GeJCTRUA.

4. Tpoxox RBAAETCA MUPHBEIM, NOCKOJIbKY MM HE Ha-
pywaeTcs Mup, 1o0poill NOPANOK i (e3onacHocTs
nprépexHors rocyaapcrsa. Taxoft npoxoa nosmew
COBEPIIATLCA B COOTBETCTHUHM € HACTOAUMK CTATbA-
MH H £ ADYTMMH HODMaMK MEWAYHAPOAHOrs Npasa.

5. MNpoxoX RHOCTPaHRLIY DPHSOAOBHNY CYROB He
CYATAETCR MEDHLIM, €CHH OHKW Re COCAIOA3WT 33KOHOB
¥ NPasKA, XOTOpsie MOryT Sbith H3XaHE! M OnyGAHKO-
BAHb NPUOPEX HBIM FOCYRAPCTBOM C UEALID 3AMPEWE-
HHS 3THM CYAam 33HUMATHOR puGONOBCTBOM B TEPPH-
TOPHANLHOM Mape.

&6. NogBoaHbie AOARM ACMAKME CABAOBATL H3 NO-
HEDXMOLTH ¥ NOL CBOBM (leal‘OM.

Crores 715

i. TipuSpesmnoe rocyaapCrBo HE JODKHO NpensT-
CTBOBATH MUPHOMY NPOXOAY 4eped TeppHTOPHANBHOE
MOPE.

2. Ipulpexyoe rocylapcTBo  JOAXKHWM  0Bpasom
obpARaNET BO BCeoGiNER CBRAEHHE O HCEX WRBECTHBIX
€My ONACHOCTAX RAA CYAOXORCTBA B €rO TeppUTOPH-
ANLHOM MOpeE.

Crares 15

1. NpulpexHoe roCyAapcTRO MOWET NPHHHMATE B
CBOEM TEDPHTODHARBNOM MODE Mepsl, HeolXxoinmue
ANS HEAOTIYULEHHR NPOXOAE, HE RENRIGULErOUH MEPHBIM,

2. TiprGpewnuoe rOCYAapcTRO WMEET TAKXKE Npaso
OpHHHMATE HEOOXOIHMbLIE MEDA! B OTHOUISHHA CYAOS,
RANMPABAAIOWHNCA B ErO BHYTDEHHHE BOAR, AIR npe-
Aynpes ieHus Xawux-hubo mapywemsit vex yoaosudl,
Ha KOTOPBIX 3TH CyRa AONYCKAOTCH B STH BOAML.

3. Tpy yonosuu cobaioaennun TIOCTaHOBAeHAA nywy-
Ta 4, npulpemHoe roCyAapcTso momer, §e3 AHCHDH-
MHHAUNH MENAY HHOCTDAWBLIMH CYAAMH, BDEMEHHO

NPUOCTAHABAKBATE B ONpEARICHHBIX palomax csoerc
TEPPHTOPHAALHOTO MODH OCYUIECTBACHHE NPaRa Mup-
HOTQ NPOXoAa HWROCTPAHHRIX CYAOB, €CAW TakKoE JIpH-
OCTRHOBACHHE CYLUECTBEHHO BAMRO JAS OGXpaHbl €ro
GezonacuocTy. Takde npROCTAHORASHHE BOTYNAET €
CHJY TOJMBHO NOCAL AOAMHATG 270 Oﬂ}'éJ[HKOBaHHﬂ.

4. He aonyckaercs NPHOCTAHOBASHWHE MHUPHOTD NpO-
X044 MHOCTDAHHBIX CYA0B depes NPONUBR, KOTOPHE,
COERMHSS OfHY H4aCTh OTHPLITOFO MOPR € JApyroft
HACTHIO OTRPBITUrG MOPS WK € TepPPHTOPHANLNLIM
MOPEM MHOCTPAHHOND COCYLAPCTRA, CAYMAT ANA MEW-
AYRAPOAHOrD CYAOXOACTBA.

Crares 17

Huocrpantsie CyAa, OCYWETTBAAS TNPABS MHPHOro
NPOX0AA, O HE COBNAATL BAKOHB! H NIPABYAZ, HBAE-
BAEMBIE NPUOPENHBIM FOCYJAPCTEOM B COOTBETCTEHY C
HACTONULIMY CTATHAMHI H APYTHMH HODMAM¥ MEWAYHA-
PORHOrO NpaBa, 8 YaCTHOCTH 3AKOH W NPARHASZ, OTHO-
CAUBECA K TPAHCAOPTY ¥ CYAOXOACTRY.

NOAPAIAEN B. NPABHAA, NPHMEHAEMBIE
K TOPIOBbIM CYRAM

Crarss 18

1. WnocTpannsie Cyda He MOryT 00NararbCs HExa-
WMy COOPAMM AHWE 33 NPOXOL UX YEPEI TEPPHTODH-
anknoe Mope.

2. VisoCrpannoe CYARD, NPOXCARULEE HEPES Teppy-
TOPHAABHOE MOpPE, MOKET 06JaraThcs TOALKO cfopa-
MU B ONNATY 32 ORPEASAEHHBLIC YOIV, ORAANHBIE ITO~
My CyaMy. DTH COOPHE LOJHNB BIUMATLCR 663 AUCKPH-
MHUHZUNH.

Crarss 18

. YronoBnas OpHCAHKUMA APHOPEXHOre TOCYRAp-
CTBa He OCYLLECTBARETCH Ha GOPTY MHOCTDARHOTG CYA-
Ha, NPOXOAALIETO HEePE3 TEPPHTODHAJIBHOE MOpe, AN
apecTa Kaxoro-anbo AHLA WAH NPOMIBOACTBA paccie-
JOoBAKKA B CBA3IR ¢ NPeCTYIICHKEM, COBUDIISHHBIM WA
0opTy CyaNa BO BpEMS €70 NPOXOAA, 34 KCKJIOYEHUEM
CAEAYIOUIMX CAYHAER:

a}) echaKr nOCACACTBMA NPECTYMAEHHR DACHPOCTPAHNA-
OTCR HA NPUHOPEXHOE TOCYAPCTRO, WM

b) eCaH COBEPLIEHHOE NPECTYIEHHE TAKOro pOA4,
4TO MM HApywaerca cnoxoficTsve B trpane uas gof-
poifl NOPAAOK B TEDPUTOPHANLHOM MODE, HIAH

C) BCAM KENMTAH CYAHA HAW KOHCYN CTpads, N0
daarom xOTOPOt MAAB2LT T CYLHO, OSPATHTCR K
MECTHBIM BAZCTEM ¢ npocsbolt of oxalammk qomowy,
MM

d) ecan ar0 ABARETCH HEODXORUMBIM AAR npeceue-
HYSL HEIAKOHHON  TOPLOBAM HAPKOTHYECKMMH  Cper-
{TBamMYy.

2. Wanowennsie Bblle NOCTAHOBARHWS He 3ATPArd-
B3IOT NpaBa NpPHOPEKHOrD FOCYRAPCTHA NPHUNYMATL
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Aploie MePL, PasSPEIAeMBIC ero 3aHOHAMH, AAF ApecTa
HAH DacCAeiOBaHHA Ha GODTY WHOCTDANHOIO CYAMA,
NPOXOASUIEre NEPEd TEPPHTOPHANLHOS MOpe TiIOLHE
BLIXOZA W3 BHYTPEHMHX BOA.

3. B cayvanx, yRasaHMmX B AyseTax | W 2 HacTos-
uell €TaTey, TPHOPENHOE FOCYAAPCTRO AOMKHO, NO
npockBie KaNWTAHA, YBEAOMHTL XOMCYALCKME BJIACTY
rocyAapeTBa QAara A0 NPHHATHA KaMux-7uGo Mep
CnocoBCTRORATL YCTAHOBACHHID KOHTAKTZ MEXKAY YHa-
33RHBIMH BRACTAMHM R SRMAaXeM cyisa. B oryvasx
KpafineR CPOMHOCTH 3TO YHBEXOMARHHE MOMET COBED-
(LATHCA B TO BPEMS, KO3 MPUHHMIIOTCH YHAJAHHLIE
MEPBI.

4, Pewan 8ONpOC O TOM, CHELYET AW BOOOWE ¥ Ka-
Ksm OOPA30GM NPOHIBECTH BPaCT, MECTHLIE BIACTH yui-
rHIBAOT AOMMHBIM OBPA3OM WHTEPECH CYROXGACTBA.

5. TlpuSpesuoe rOCYRAPCTEO HE MONET NIDHHHMATS
Ha GOPTY HHOCTPAHHOIO CYAHA, NPOXORAMIErG uepes
TEPPHTOPHANBHOE MODE, HHKZKMX MED AN apecta Ka-
¥Oro-auGo MIL2 AN NPOHIBOACTEA PACCNELOBAHKA 110
NOBOAY NMPECTYMAEHNUSA, COBEPIIENHOTD 10 BXOLA CyAua
8 TEPPUTOPHANLHOE MOPE, SCAN CYAHO, CRRAYA W3 HHO-
CTPaHHOrO TNOPTA, OFPAHHHUBACTLS NPOXOJOM Uepes
TEPPUTOPNAILHOE MODe, HE IBXOAS BO HHYTpPEHHHE
BOAEBL

Craves 20

I. Mpubpewuoe rocyiapiTBO HE ACNMHO OCTABAB-
AWBATL MPOXOARUISE UEPe3 TEPPHTOPHANDBHOE MOpe
WHOCTPAHHOE CYAHO HAB MIMEHRATH erd Kype © ueas
OCYLIECTBARHHA TPANAAHCKOH I0PUCIHKURH B OTHOWe-
HHY ML, HAXOARLLETOCH Ha GOpTy CYAMa.

2. NpuBpewnoe roCypaptTB0 MOMET TPHMEHATL 8
OTHOWEHWH TAROra CYAHA Mepbl BABICKANHI HAM apecr
no MOBOMY FPAMLAHCKOMY Jedy TOdbko no ofssa-
TEABCTBAM WIK B CUAY OTBETCTREHHOCTH, NPHHATBIM
#AW HasneueHHoN Ha Celf 3THM CYAHOM BO BPEMA HIK
AAR NPOXORA ero uepes Boaw npulpexuoro rocysap-
cTBa.

3. TMocTanoBaguns NPEAWECTEYRNINErO TNYHKTA HE
IATPATHRAIOT NPaBa NPUOPEXHOTO roCyaapcrsa npu-
MEHATD, § COOTBETCTEHH CD CBOMMM 32HOHAMH, MEfH)
BABICKAKMSA HAH APECT NO FPANABHCHOMY A€1Y B OTHO-
LIeHWY RACCTPAHKOTO CYAHE, HAXOAAMWErOLS HA CTORH-
K& B TCPPHTODHARBHOM MODPE HAH NPOXCARLIENO wepes
TEPPHTODHANLHOE MOPE TOCIE BHIXOZA M3 BHYTPERMNX
BOX.

TIONPA3AEN C. NPABUIA, NMPHMEHAEMBLIE
K MOCYOAPCTBEHMBIM CYIAM, KPOME
BOEHHBLIX KOPABIER

Crarea 21

Npasuna, COSEPKAIHECR 8 NOAPA3ALAax ¢A» X
B2, npuMeHAIOTCH TAKKE K FOCYLapCTatHHbM CYRaM,
IKCNAYATHPYEMBIM B KOMMEDHECKMX UEAHX.
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Crarsa 22

1. Tlpasuna, coacpwamtecs B noapasnene <As a8
cTarse 18, NpHMEHAOTCA X TOCYAAPCTHEHHLIM CYAam,
SHCHNYATHPYEMBIM B HEHOMMEDHECHHX LEAAX.

2. 3a HCKNIDYEHHEM CAYHAES, YHAIAHHMX B YHOMAHY-
THIX 8 PLAECTBYIOWEM NYHKTE NOCTARHORNEHUAK, HU-
4TO B HACTORULMX CTATHRX He 3ATPACKBACT HMMyHH-
TeTa, HOTOPHIM MOALIVIOTCH TaKHE CYAR COrNacHO Ha-
CTORUIMM CTATHEM WAM ADYTHM HODMAM MEMAYHApPOA-
HOTC Npasa.

DOOPARAEA D. 1NPABHIO, NPUMEHSEMOE
K BOEHHBIM KOPABJAM

Craren 23

Ecay xakoll-auG0 soeHHnfi xopabae ne cobSmoxaer
npasua npubpexnors roCyzapeTea, Kacaiouwmxes npo-
XOAZ HEPLI TEPPUTOPHANLHOC MOPE, M HCHODHPYET
ofpawennoe X Hemy 7tpebomany: 06 ux cobmoze-
nuY, NPHOPEXHOE TOCYJapCTBO MOXET noTpefosarts
OT BOEHHOTO Kopalns nOKYHYTh TepPHTOPHANLHOE
mope.

JACTH I
TIPHAEKAIIASA 30HA

Crares 24

I. B sone oTrpmTOrC MOps, npwaexaweh K reppu-
TOPHANLHOMY MOPIO, NPHOPEMHOE TOCYAAPCTBO MOWET
OCYMECTRANTE HOHTPOSL, HEOBXOARMBIN:

2} AMA  MCHONYLLEHMH HAPDYWESHUR  TAMOMERHHIX,
GRCHAMSHLIA, HMMUTDIUKHOHHEY HAH CAHWTAPHRIX npa-
BHT B NPERENAX er0 TEPPUTORHH UM TEPPHTOPHANL-
HOPO MODS;

b} XAS HAKA3AHRR 33 HAPYIUEHWE BRIIEYNOMAHYTHIX
NPARUA, COBEPIUCHHOE B NPCALNAX Er0 TEPPUTOPHY HAY
TEPOUTEPHAASHOID MOPA.

2. [puaeiiamas 30Ha He MOKET PACTIPOCTPAHATHCR
3a npeiesst ASEHAAUATH MHAb OT MCXONHOH AnHEH,
o7 KOTODPOH OTMEPACTCA LWHPHHA TEPPHTOPHAABHOMO
®Ops.

3. Ecaw  Gepera jByX TOCYHAPCTS  PACNOAOHEHH
OAMH NIPOTHB APYrord WM NPEMLIKANT APYF X APYTY.
HY TO, H¥ APYroe MOCYAAPCTBO HE MMeeT Npasa, eoiw
HE ROCTHIHYTO COrAAWIERNRA OO MHOM, PACNPOCTPAHATY
CBOIG NPHABKALLYIO 30HY 32 CPEARHHYIO AMHHIO, KAM-
3R TOMKA KOTOROH PaBHO OTCTOMT oT Oawmafiumx
TOMEK HCOXOAHMBIX Junmil, OT KOTODBIX OTMEPRETLR
WHPHHA TEPPRTOPHAABHLIX MOpell 3THMX IBYX rocy-
XapeTs.



JACTH 1
SARIOUYHATEJBHNE CTATBH

Crarss 25

llocravoasenur nacrosel KonBewUHH He 3aTparn-
BAIOT KOMBCHUMA BAM ADYTHX MEMLYHAPOLRBIX COraa-
wennll, NefiCTBYIOLMY B OTHOWIEHHAX MeXAY FOCYyAap-
CTBAMU-CTOPOHAMMK ITHX KOMBEHUHI wiu coraurenni.

Crarsg 26

Hacroawas Konsenuns oTkpsira a0 31 oxkvabps
1958 rona nas noanACaHKR ee BCEMH IOCYAAPCTBAMH-
anenamu  Opranwsaupn  O6wueaunennny  Hamwnh nnu
mobOro W3 CNeLHANMIHPOBAXHBIX yupexAenuf ¥ mo-
OuiM OPYTHM rOCYyAaplTBOM, KOTOpot Oyaer npHriaa-
weno Teveparonoll Accambaeeit crate cropono#t Kou-
REHUHHN,

Crorea 27

Hacroswan KoHBERUMA ROARENAT paTnduransy.
Axret paTHdUXIuMH  JenonupyworTck y [enepainHoro
Cexperaps Opranuzaunn Obbessuettox Haumil,

Crarss 28

Hacroguias KoHBEHUNR OCTACTCR OTKPRITOR A48 NPy~
COPAMHEHHR K Hell TOCYAAPCTE, NPHHAAIENIUWHMX X A0~
Goit B3 KaTeropwil. YNOMAHYTBIX B CTathe 26. ARTM
apucoeaunesis aenonupyorca y [enepasshoro Ce-
wperaps Opraumaauun O6teanHennmx Hauuh,

Crarsa 28

I. Hacroswan HKoupenuus BCTYRaeT B CHAy Ha
TPHAUATLIH AeHb, CYHTAY CO ANHS, CAGAYIOMErD 33 A3-
rolt aenowuporanun y Cenepansuoro Cexperaps Op-
rawwsaunn O6veannennnx Haunl aBasuars Broporo
auTa paTudUKAUME HAH NPUHCOLAHHENMA.

2. B ornowenus KamA0re rocyAapeTBa, partHdHUM-
poBasliero KOHBEHILIO WAK TTPHCOEAURHBIIETOCS K Hedl
NOCAE  JENOHHPOBAHHR ABAALATL BTOPOrD B8KTA pa-
THHRAUMY WAK npucoeavHendy, Kousewums serynaer
B CHAY M3 TOVAUATHIE AEHb NOCAE ASNOHUDOBAHKA 3THM

TOCYRAAPCTEOM CBOCPO aKTA PATHPUKALBK WK TPHCO-
BAWHEHHS.

Crarss 30

1. Nlo perenennn nATE AeT CO AHA BCTYNAEHUS Ha-
cTonwelt Konsennuu b cuny Kawaaa us Jorosapusaiwo-
uguxes Cropon smoxer B 40608 BpeMS NOCDRACTBOM
AUCHLMEHHOTO 3aseaenug Ha ums I enepaanyoro Cexpe-
vaps Opranuaauuy O6weguuennmx Hauuh npocurs o
nepecmorpe Hacrorutefi Konmenuuy.

2. Tenepanehan Accambres Opranusanmy O6eean-
wewnnix Haunfi nocraHoBaser, B COOTBETLTBYIOUIMX
CAYHERX, O NOANSNAWNX NMDYHATHIO B CBABK © STHM
IANBACHHEM MEpPaX.

Crarer 31

Tenepansuniit Cexperaps Oprannsauny Obnesmuen-
Heix  Hawu®t coofluaer Bcem rocyAdapCraam-uneHam
Oprannaaupn O6bvepuncunntx Hauuft v apyrum rocy-
AApCTBAM, YNOMAHYTLIM B cTaTse 26:

a) 0 HaWQOM noanwcanuu HaCTOAweR Honsewunw
H O AGHOHHPOBAMKY AKTOB PATHOUKAUBK HAM TIDHCD-
eauHenus, Cornacno crateam 26, 27 u 28;

b} o garve socrynaenws nacrosutefl Kowmenumu B
cHAy, cornacho Crartee 28;

¢) o npocefax o nepecmoTpe, cornacho cratee 30.

Crores 32

Noanunnux wacroAuel Kousenuuu, pyccuus, an-
ranfickn®l, ucnanckuli, xuralckui W dpannyacknit rex-
CThl KOTOPOrD ABARITCR DABHO AYTEHTHUHBIMH, AenO-
unpyercr y [ewepansuorc Cexperaps Opranusauym
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Anexo 1

CONVENCION SOBRE EL MAR TERRITORIAL Y LA ZONA CONTICUA

Los Estados Partes en esta Convencidn

Han convenido en lo siguiente:

Parte 1

MAR TERRITORIAL

Seccion [. DISPOSICIONES GENERALES

Articulo I

1. La soberania de un Estado se extiende,
fuera de su territorio y de sus aguas interiores,
a2 una zona de mar adyacente a sus costas,
designada con el norobre de mar territorial.

2. Esta soberania se ejerce de acuerdo con
las disposiciones de estos articulos y las demas
normag de derecho internacional.

Articulo 2

La soberania del Estado riberefio se ex-
tiende al espacio aéreo situado sobre el mar
territorial, asi como al lecho y al subsuelo de
ese mar.

Seceion [I. ExXTeENSION DEL MAR
TERRITORIAL

Articulo 3

La linea de base normal para medir la an-
chura del moar territorial es, s excepcién de
aquellos casos en que se disponga otra cosa
en estos srticnlos, la linea de bajamar a lo

largo de la costa, tal como aparece marcada en
las cartas a gran escala reconocidas oficial-
mente por el Estado riberefio.

Articulo 4

1. En los lugares en que la costa tenga
profundas aberturas y escotaduras o en Jos
que haya una franja de islas a lo largo de la
costa sitwadas en su proximidad inmediata,
puede adoptarse como método para trazar la
linea de base desde la que ha de medirse el mar
territorial el de las lineas de base rectas que
unan fos puntos apropiados.

2. El rrazado de esas lineas de base no
puede apartarse de una manera apreciable de
la direccién general de la costa, y las zonas de
mar situadas del lado de tierra de esas Ln:as
han de estar suficientemente vinculadas al
dominio terrestre para estar sometidag al ré-
gimen de las aguas interiores.

3. Las lineas de base po se trazaran bacia
elevaciones que emergen en bajamar, ni a
partir de ellas, 2 menos que se hayan construi-
do sobre ellas faros o instalaciones analogas
gue se encueniren copstantemente sobre el
nive] del agua.

4. Cuando el método de las lineas de base
rectas sea aplicable segin lo dispuesto en el
parrgfo 1, al trazar determinadas lineas do
base podran tenerse en cuenta los intereses
econdmicos propios de la regién de que se
trate, cuya realidad e imaportancia estén clara-
mente demostrades por un uso prolongade.
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5. El sistema de lineas de base rectas no
puede ser aplicado por vn Estado de forma que
aisle de Iz alta mar el mar territorial de otro

Estado.

6. El Estado riberefio esta obligado a in-
diear claramente lag lineas de base en cartas
marinas, a lag cuales ha de dar una publicidad
adecuada.

Articulo 5

1. Las aguas situadas en ¢l intertor de la
linea de base del n.ar territorial se considera-
rin como agugs interiores.

2. Cuando el trazado de wua linea de base
recta, de conformidad con el articulo 4, pro-
duzca el efecto de encerrar como aguas in-
teriores zopas que anteriormente se considera-
ban como parte del mar territorial o de alta
mar, existira en esas aguas un derecho de paso
inocente, tal como esta estahlecido en los ar-
ticulos 14 a 23.

Articulo 6

El limite exterior del mar territorial esta
constituido por una linea, cada uno de cuyos
puntos estd, del punto més préximo de la
linea de base, a una distancia igual a Ja an-
chura del mar territorial.

Articulo 7

1. Este articulo se refiere unicamecente a
las bahias cuyas costas pertenecen a un solo
Estado.

2. A los efectos de estos articulos, una
bahia es toda escotadura bien determinada
cuya penetracién tierra adeniro, en relacidn
con la anchura de su boca, es tal que contiene
aguas cercadas por la costa y comstituye algo
mas que una simple inflexién de la costa. La
escotadura mo se considerara, sin cmbargo,
como bahia si su superficie no es igual o su-
perior a la de un semicirculo que tenga por
diametro la boca de dicha escotadura.
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3. A los efectos de su medicién, la super-
ficie de una escotadura es la comprendida
enire la linea de bajamar que sigue la costa de
la escotadura y una linea que una las lineas de
bajamar de sus puntos naturales de entrada.
Cuando, debido a la existencia de islas, una
escotadura tenga mis de una entrada, el semi-
circulo ge trazard tomando como didmetro la
suma de las lineas que cierran todas las en-
tradas. La soperficie de las islas situadas den-
tro de una escotadura quedara comprendida
en la superficie total de ésta, como si formara
parte de ella.

4. Si la distancia entre las lineas de baja-
mar de los puntos naturales de entrada de una
bahia no excede de veinticuatro millas, =e
podra trazar una linea de demarcacién entre
las dos lineas de la bajamar, y las aguas que
queden encerradas serin consideradas como
aguas inleriores.

5. Cuando la distancia entre lus lineas de
bajamar de los puntos naturales de entrada de
una babia exceda de veinticuatro millas, se
podra trazar dentro de la bahia wna linea de
base recta de veinticuairo millas de manera
que encierre la mayor superficie de agna que
sea posible encerrar con una linea de esa lon-
gitud.

6. Las disposiciones anteriores no se apli-
caran a las bahias llamadas “histéricas”, ni
tampoco en los casos en que sea aplicable el
sistema de las lineas de base rectas establecido
en el articulo 4.

Articulo 8

A los efectos de la delimitacién del mar
territorial, las instalaciones permanentes més
adentradas en el mar que formen parte inte-
grante del sistema portuario se consideraran
como parte de la costa.

Articulo 9

Las radas ntilizadas normalmente para la
carga, descarga y fondeo de buques, que de



otro modo estarian situadas en todo o en parte
fuera del trazado geweral del limite exterior
del mar territorial, estarin comprendidas en
el mar territorial. El Estado riberefio debera
delimitar claramente esas radas e indicarlas
en las cartas marinas junto con sus limites, a
las cusgles ha de dar una publicidad adecuada.

Ardiculo 10

1. Una isla es una extensién natural de
tierra, rodeada de agua, que se encuentra sobre
el nivel de ésta en pleamar.

2. El mar territorial de una isla se mide
de acuerdo con las disposiciones de estos ar-
ticulos.

Articulo 11

1. Una elevacién que emerge en bajamar
ee una extensién natural de tierra rodeada de
agua, que ge encuentra sobre el nivel de ésta
en la bajemar, pero queda sumergida en la
pleamar. Cuando una elevacién que emerge en
bajamar estd total o parcialmente a una dis-
tancia del continente o de una isla que no
excede de la anchura del mar territorial, la
linea de bajamar de esta elevacién puede ser
utilizada como linea de base para medir la
anchura del mar territorial.

2. Cuando uns elevacién que emerge en
bajamar estd situada en su totalidad a una
distancia del continente ¢ de una isla que
excede de la anchura del mar territoriel, no
tiene mar territorial propio.

Articulo 12

1. Cuando las costas de dos Estados se
hallen situadas frente a frente o sean adya-
centes, ninguno de dichos Estados tendrd de-
recho, salve mutuo acuerdo en contrario, a
extender su mar territorial mas alld de una
linea media determinada de forma tal que
todos sus puntos sean equidistantes de los pun-

tos mésg proximos de las lineas de base a partir
de las cuales se mide la anchurs del mar terri-
torial de cada uno de esos Estados. No obs-
tante, la disposicién de este parrafo no serd
aplicable cuando, por la existencia de derechos
histéricos o por otras circunstancias especiales,
sea necesario delimitar el mar tervitorial de
ambos Estados en otra forma.

2. La linea de demarcacién de log mares
territoriales entre dos Estados cuyas costas
estén situadas frente a frente o sean adyacentes
sera marcada en las cartas a gran escala reco-
nocidas oficialmente por log Estados riberefios.

Articulo 13

Si un rio desemboca directamente en el mar,
la linea de base sera una linea recta trazada a
través de su desembocadura entre los puntos
de la linea de bajamar en las orillas.

Seccion 1. DerEcBO DE PASO INOCENTE

SUBSECCION A. REGLAS APLICABLES A TODOS
LOS BUQUES

Articulo 14

1. Sin perjuicio de lo dispuesto en estos
articulos, los buques de cuelquier Estado, con
litoral maritimo o sin él, gozan del derecho de
paso inocente a través del mar territorial.

2. Se entiende por paso el hecho de nave-
gar por el mar territorial, ya sea para atrave-
sarlo sin penetrar en las aguas interiores, ya
sea para dirigirse hacia estas aguas, ya sea para
dirigirse hacia alta mar viniendo de ellas.

3. El paso comprende el derecho de de-
tenerse y fondear, pero ablo en la medida en
que la detencién y el hecho de fondear no
constituyan més que incidentes normales de
la navegacidn o le eean impuestos al buque por
una arribade forzosa o por un peligro ex-
tremo.
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4. El paso es inocente mientras no sea per-
judicial para la paz, el orden o la seguridad del
Estado riberefio. Tal paso se efectuard con arre-
glo a estos articulos y a otras disposiciones
del derecho internacional.

5. No sera considerado inocente el paso de
buques de pesca extranjeros que no cumplan
las leves y reglamentaciones dictadas y pubh-
cadas por el Estado riberefio a fin de evitar
que tales bugues pesquen dentro del mar terri-
torial.

6. Los buques submarinos tienen la obliga-
cién de navegar en la superficie y de mostrar
su bandera.

Articulo 15

1. El Estado riberefio no ha de poner difi-
cultades al paso inocente por el mar territorial.

2. El Estado riberefio estd obhgado a dar a
conocer de manera apropiada todos los peli-
gros que, segin gu conocimiento, amenacen a
la navegacién en su mar territorial,

Articulo 16

1. El Estado riberefio puede tomar, en su
mar territorial, las medidas necesarias para
impedir todo paso que no sea inocente.

2. Respecto de los buques que se dirigen
hacia las aguas interiores, el Estado riberefio
tiene ademas el derecho de tomar las medidas
necesarias para impedir cualquier infraceion
de las condiciones aplicables a la admisién de
dichos buques en tales aguas.

3. A reserva de lo dispuesto en el parrafo
4, el Estado riberefio puede, sin discrimina-
cién entre los buques extranjeros, suspender
temporalmente y en determinados lugares de
su mar territorial el paso inocente de buques
extranjeros, si tal euspensién es indispensable
para la proteccién de su geguridad. La snspen:
sidn sélo tendra efecto cuando se haya publi-
cado en la debida forma,
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4. El paso inocente de buques extranjeros
no puede ser suspendido en los estrechos que
se utilizan para lz navegacién internacional
entre una parte de la alta mar y otra parte de
{a alta mar, o en el mar territorial de un Estado
extranjero.

Articulo 17

Los buques extranjeros que utilizan el de-
recho de paso inocente deberin someterse a
las leyes y a los reglamentos promulgados por
el Estado riberefio de conformidad con estos
articulos y con las demas normas del derecho
internacional y, especialmente, a las leyes y a
los reglamentos relativos a los transportes y a
la navegacién.

SUBSECCION B. REGLAS APLICABLES A LOS
BUQUES MERCANTES

Articulo I8

1. No podran imponerse gravamenes a los
buques extranjeros por el golo hecho de su
paso por el mar territorial.

2. No podran imponerse gravamenes a un
buque extranjero que pase por el mar terri-
torial, sino como remuneracién de servicios
determinados prestados a dicho buque. Estos
gravémenes se impondran sin discriminacién
de ningun género.

Articuio 19

1. La juriediccién penal del Estado ribe-
refio no deberia ser ejercida a bordo de un
buque extranjero que pase por el mar terri-
torial, para detener a personas o practicar di-
ligencias con motivo de vna infraccion de
eardcter penal cometida a bordo de dicho
buque durante su paso, salvo en wno de los
casos siguientes:

a) Si la infraccién tiene conmsecuencias en
el Estado ribereno;



b) Sila infraccién es de tal naturaleza que
pueda perturbar la paz del pais o el orden en
el mar territorial;

c) Si el capitin del bogue o €l consul del
Estado cuyo pabellén enarbola han pedido la
intervencion de Jas autoridades locales; o

d) Si es necesario para la represiéon del
trafico ilicito de estupefacientes.

2. Las disposiciones anteriores no afectan
al derecho que tiene el Estado riberefio de
proceder a ]as detenciones o practicar las dili-
gencias de instruccion establecidas en su legis-
lacién. a borde e un buque extranjero que
pase por el mar territorial procedente de las

aguas interiores.

3. En los casos previstos en los parrafos 1
y 2 de este articulo, el Estado riberefio, a de-
manda del capitdn, avisara a las autoridades
consulares del Estado cuya bandera enarbole
el buque, antes de tomar conalesquiera medidas.
y facilitard el contacto entre dichas autori-
dades y la tripulacién del buque. En caso de
urgencia, el aviso se dara mientras se adopten
las medidas.

4. Las autoridades locales deberan tener
en cuenta los intereses de la navegacién para
decidir si han de proceder a la detencién o de
qué manera han de llevarla a cabo.

5. El Estado riberefio no puede tomar me-
dida alguna a bordo de un buque extranjero
que pase por su mar territorial, para detener
a upa persona o para proceder a practicar dili-
gencias con motivo de una infraccién de cardc-
ter penal que se haya cometido antes de que el
buque entre en su mar territorial, si tal buque
procede de un puerto extranjero y se encuentra
inicamente de paso por el mar territorial, sin
autrar en las aguas interiores.

Articulo 20

1. El Estado riberefic no deberia detener
n1 desviar de su ruta a vn buque extranjero
que pase por el mar territorial, para ejercer su
jurisdiccién civil sobre una persona que se
encuentre a bordo.

2. El Estado riberefio no puede poner en
practica, respecto de ese buque, medidas de
ejecucion ni medidas precauntorias en materia
civil, a no ser que se adopten en razén de obli-
gaciones contraidas por dicho buque o de
responsabilidades en que haya incurrido con
motivo de o durante la navegacién a su paso
por las aguas del Estado riberefio.

3. Las disposiciones del parrafo precedente
no menoscaban el derecho del Estado riberefio
de tomar, respecto de un buque extranjere que
se detenga en el mar territorial o pase por él
procedente de las aguas interiores, las ruedidas
de ejecucién y las medidas precautorias en
materia civil que permita su legislacion.

SUBSECCION (. REGLAS APLICABLES A LOS
BUQUES DEL ESTADO QUE NO SEAN BUQUES
DE GUERRA

Articulo 21

Las disposiciones de las subsecciones A y B
son igualmente aplicables a los buques del
Estado explotados con fines comerciales.

Articulo 22

1. Las disposiciones de la subseccién A y
del articulo 18 son aplicables a los buques del
Estado destinados a fines no comerciales.

2. Salvo lo dispuesto en cualquiera de las
disposiciones que se mencionan en los parra-
fos precedentes, nada en estos articulos afec-
tard a las inmunidades que gozan dichos
bugues en virtud de esios articulos o de otras
reglas de derecho internacional.
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SUBSECCION D. REGLA APLICABLE A LOS
BUQUES DE GUERRA

Articulo 23

Cuando el buque de guerra no cumpla las
disposiciones establecidas por el Estado ri-
berefio para el paso por el mar territorial y no
tenga en cuenta la invitacién que se le haga a
que las respete, el Estado riberefio podrd exi-
gir que el buque salga del mar territorial.

Parrte 11

ZONA CONTIGUA

Articulo 24

1. En una zona de alta mar contigua a su
mar territorial, el Estado riberefio podra adop-
tar las medidas de fiscalizacidon necesarias
para:

a) Evitar las infracciones a sus leyes de
policia aduanera, fiscal, de inmigracién y sani-
taria que pudieran cometerse en su territorio
0 en su mar territorial;

&) Reprimir las infracciones de esas leyes,
cometidas en sun territorio ¢ en su mar terri-
torial.

2. La zona contigua no se puede extender
mas alld de doce millas contadas desde Ia
linea de base desde donde se mide la anchura
del mar territorial,

3. Cuando las costas de dos Estados estén
situadas frente a frente o sean adyacentes,
salvo acuerdo comtrario entre ambos Estados,
ninguno de ellos podra extender su zona con-
tigna mas alla de la linea media cuyos puntos
sean todos equidistantes de los puntos mas
proximos de las lineas de base que sirvan de
punto de partida para medir la anchura del
mar territorial de cada Estado.
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Parte III
ARTICULOS FINALES

Articulo 25

Las disposiciones de esta Convencién no
afectardn a las convenciones u otros acuerdos
internacionales ya en vigor, en cuanto a las
relaciones entre los Estados Partes en ellos.

Articulo 26

Esta Convencion quedara abierta hasta el
31 de octubre de 1958 a la firma de todos los
Estades Miembros de las Naciones Unidas o
de cualquiera de los organismos especializados
y de cualquier otro Estado invitado por la
Asamblea General de las Naciones Unidas a
suseribir 1a Convencién,

Articulo 27

Esta Convencion estd sujeta a ratificacidn.
Los instrumentos de ratificacién se deposi-
taran en poder del Secretario General de las
Naciones Unidas.

Articulo 28

Esta Convencién estard azbierta a lsz adhe-
¢ion de los Estades incluides enm cualquier
categoria mencionada en el articulo 26. Los
instrumentos de adhesion se depositaran en
poder del Secretario General de las Naciones

Unidas.

Articulo 29

1. Esta Convencién entrard en vigor el
trigésimo dia que siga a la fecha en que se
haya depositado en poder del Secretaric Gene-
ral de las Naciones Unidas el vigésimo segundo
instrumento de ratificacién o de adhesién.

2. Para cada uno de los Estados que ratifi-
quen la Convencion o se adhieran a ella des-
pués de haberse depositado el vigésimo segun-



do instrumento de ratificacién ¢ de adhesién,
la Convencién entrara en vigor el trigésimo
dia después de que dicho Estado baya deposi-
tado sn instrumento de ratificacién o de ad-
hesién.

Articulo 30

1. Una vez expirado el plazo de cineo afos
a partir de la fecha de entrada en vigor de esta
Convencién, las Partes Contratantes podrap
pedir en todo momento, mediante una comuni-
cacién escrita dirigida al Secretario General de
las Naciones Unidas, que se revise esta Con-
vencion.

2. La Asamblea General de las Nactones
Unidas decidira las medidas que corresponde
tomar acerca de esa peticidn.

Articulo 31

El Secretario General de las Naciones Uni-
das comunicara a todos los Estados Miembros
de las Naciones Unidas y a todos los demas
Estados mencionados en el articulo 26:

a) Cuales son los paises que han firmado
esta Convencién y los que han depositado los

instrumentos de ratificacién o de adhesidn, de

conformidad con lo dispuesto en los articulos
26, 27 y 28;

b) En qué fecha entrara en vigor esta Con-
veneién, de conformidad con lo dispuesto en
el articulo 29;

¢) Las peticiones de revision hechas de con-
formidad con el articulo 30.

Articulo 32

El original de esta Convencidn, cuyos textos
chino, espafiol, francés, inglés y ruso son igual-
mente auténtices, sera depositado en poder del
Secretario Geperal de las Naciones Unidas,
quien remitird copias certificadas a todos los
Estados mencionados eu el articulo 26.

En TESTIMONIO DE LO CUAL los Plenipoten-
ciarios infrascritos, debidamente autorizados
por sus respectivos Gobiernos, han firmado
esta Convencidn.

Hecno en Ginebra, a los veintinueve dias
del mes de abril de mil novecientos cincuenta
y oche.






For AFcHANMISTAN:
Pour L'AFGHANISTAN:
Bl & T

33 Agrarmcrag

POR EL. AFGANISTAN:

For ALBANIA:
PouR L’ALBANIE:
MR ERE
3a Anbamaw

Por ALsaNiA:

FOR ARGENTINA!
PouRr L’ARGENTINE:
Py AR £E

3a Aprenmay

Por LA ARGENTINA:

A. R. Pazewak
Oct. 30, 1958

A. LEscure
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For AusTRALIA:
Pour L’ AUSTRALIE:
A F) T

3a Ascrpaymi

Por AUSTRATIA:

E. Ronald Warker
30th October 1958

For AusTriA:
Pour L’ AUuTRICHE:
.45 )

3a Ascrpmo

Por AUSTRIA:

Dr. Franz Marsce
Oct. 27th 1958

For TaE Kmcpom oF BELcrum:
Pour LE RovAuME DE BELGIQUE:
JEF B FBR

3a Kopoasescrso Bessrum

Por eL REmvo DE BELGICA:
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For Bovrvia:
Pour LA Bouvie:

B ) e R
3a Bommsaw
Por BoLivia:

M. Tamavo
17th October, 1958

For BraziL:
Poun LE BrESIL:

e
3e Bpazramio
Por £ BRasiL:

Fonr Burcaria:
Pounr 1a BuLcAweE:

PRl 5
3s Boarapamw
Por Burcaria:

Orosopka:

No crarse 20: <IIpaBurenncrso H. P. Bosrapms cupraer, uro ro-
CYTAPCTBEAHBIG CYIA B EBOCTPAHBBIX BOJSX HOTbIYIOTCH HMMYBATETOM
H DODTOMY OPHMCREHAS X FEM Mep, YIOMSHYTHIX B HacTOMIeN cTaThe,
MOKET B¥eTh MECTO JHINL ¢ COMNACHS IOCYRapCTBa, BOX (AaroM KOTO-
POro NNaBasT CYAROD.

o crarse 23: (Ilonpasges D. Ilpssmio, npmMeHseMoe K BOEH-
ABIM ropabaay) : «Ilpapureascrso H. P. Boarapaw eumraer, w10 Opd-
OpexHoe POCYZApeTBO MMCET UDaRO YCTAHARNHEATH PalpelSuTeIbHbIH
nopaI0K IPOX0/a WHOCTPREERIX BOGRERY kopabredt depea ero teppz-
TOPHAANGLHBIE BOJBI®.

JI-p Byrog'
31st October 1958

) Translation by the Secretariat; Reservations: to article 20 — The Government of the People’s Republic of Bul-
garia considers thal government ships in foreign waters have immunity and thot the measures set forth in this article
may therefore apply to such ships only with the consent of the flag State; to article 23 (Sub-Section D. Rule applicable
16 Warships)—The Government of the People’s Repaublic of Bulgsria considers that the coastal State has the right to
establish procedures for the anthorization of the passage of foreign warships through its territorial waters.

Dr. VouTtov

! Traduction du Secrétariar: Réserves: & Varticle 20 — Le Gouvernement de ls République populsire de Bulgarie
considére gue les mavires d’Etat se trouvant dans des esux étrougdres jouissent de l'imwmunitéd et que, pour cette
raison, les mesures wentionnées dane cet article no peuvent leur étre appliquées gqu'avee le consentement de I'Etat dont
e navire arborc le pavillon; & larsicle 23 (Sous-section D. Rigle applicable aux navires de guerre) — Lo Gouverne-
ment de Ja République populaire de Bulgarie couwsidére que I'Etat riversin a lc droit d'étaﬁuﬁr un réglme d’sutori-
sation pour le passege des navires de guerre ¢trapgers dans ses eaux territoriales.

Dr Vourov
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For Tue Union oF Burma:
Pour L’Union Biamane:
i 40 55 $8

3a Bmpuanrckmmi Cows

Pow 1A Unidén Bramana:

For e Byevonrussian Sovier Socuuist RepusLic:
Pour 1A REpusLIOUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE:

BREN B it o EREAER

3a Bexopyceryw Coserckyio Cousammeraueckyw Pecoybimxy
Por LA REpUBLICA SociavisTa SoviETiCA DE BIELORRUSIA

C oropopraww no cratean 20 8 23.7 Texer ororopox upeaaraercy.

K. Kncenen'
30.X. 1058

® flo cmamee 200 «lipasuteancTso Bezopycokol Cosercroll Comyanmciive-
croft Pecny0ankH LIUTALT, TT0 FOCYAAPCTREHANE CYAA B RIOCTPAREHY TePJHTOPRA Xh-
HEX BUALY NOXRSYEIUA OMNYSETETON B HOYTOMY UPHMOREHIo R HAM MEp, yUDMIAYTHY
R HACTOROIOY CTATHE, HOKLT HMETh WecTo JHHL ¢ COTAACAA rocyiapeTsa, nox ravon
EOTOPOO [AGBACT CYLHO».

flo emamve 23: (loxpanges D. TIpanuso, upuMessesor R BOCTELY Ro-
padasxn) - «lIpasnrerncrToo Bexopyecrol Covercmod Connarscrageckoft Pecnyd-
JMER CYWIRET, 970 NPRGPeNBOE IOCJAAPCTBO HMELT NPARS JCTAHARIUBATL PRipe-
MATe L HEE TODANOR NPOXON3 FHOCTPASENX BOSRUMI gopabaell sepes ero Teppw-

TOPRAIGEWE BOIH S,

For Camaobia:
Pour LE CamBonoE:

& 5

3a Rawbommy
Por CaMBOJIA:

' Translarion by the Secreteriat: With reservations®
to articles 20 and 23; text of reservatiops atiached.
K. KiseLev
* Text of the reservations:

To articte 20 ~ The GCovernment of the Byelorussian Soviet So-
eialiss Hepublic considers 1bar government ships in foreign terri
rorinl waters have {mwonity snd that the mensures mentioord in
thie sriicle may therefore be ppplied to thewm ooly with the consem
of 1the Aag State.

To articke 23: (Sob-Scction D. Rule spplicable to Warships)—
The Government of the Brelorusalan Sovier Socialist Repnblic con-
afders that she cosstal State hus the right 10 estsblish procedures
for the nathorization of the poseage of foreign wavrebips through I
werrilorial waters,

50

Y Traduction du Secrétariat: Réserves® sux articles 20
et 23. Texte des réserves joint en annexe.
K. Kisserey
» Texte des réserves:

Avrticle 20 — Lo Gouvernement de la Répoblique wacialiste no-
viétigue de Bidlorusele couvsidece quo les navices d'Fxat jowiseoumt
de Timmunité dans les esux terrliorlales Slrangered et gue, pounr
celle rafvor, les mesarss prévoes dans eet srilele ne peuvent feue
&ire appliquées gu'avee le consentemenmt de 'Eiat dont le navire
arhore le pavillon.

Aricle 23 (Sousuection D. Régle applicable vox pavires de
guerred — Le Goovernement de lo Répnbligoe soelaliste soviéiique
de Bitlorussle considire gua VEint rivernin » le droft d'¢ablir
wa régiwe Cautoriestion poor le paseage des navives do guerce
érpngers dans ses epnx territorisles.



For CANADA:
Pour e CaNADA:
&K

3a Kamagy

Por eL CANADA:

For Cevron:
Pour CeYLAN:
$51W

3a Iletinom
Por CerAn:

For CmiLE:
Pour L Cam:
T

32 Ygm

Por CarLe:

George A. Drew

C. Conea
30/%/58
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For Camva:
Pour ra CRmE:
GefC

3a Karaft

Por La Caina:

Lru Chich
Yu-<hi Hsven

For CorLomsia:
Pour La CoLoMBIE:

o tbis
3a Koayubew
Por CoLoMBIA:

Con la aclaracién anexa’

Juan Unmise Horcuin

José Joaquin Catcepo CASTILLA

For CosTa Rica:
Pour LE Costa-Rica:

N Pl
3a Kocra-Pury
Por Costa Rica:

Radl Tueyos Frores

*La Delegacion de Colombia, para los efectos de la Convencién sobre el Mar Territorial v la Zona Comigua,
deja testimonic de gque el articulo 98 de la Conatitucidn de su psis subordina el paso de tropas extranjeras por el
territoric nacional a la eutorizacidn del Senado, por lo que, en virtud de interpretacién por analogis, el de bugues
de guerra oxtranjeros por sguas territorisles colombianas requiere también esr autorizacién,

Translation by the Secretariar: With respect to the Couvention on the Territarial Sea and the Contignoua Zone,
the delegation of Colombia declares that, under article $8 of the Colombian Constitution, snthorization by the Sensate
is required for the passage of foreign troops through Celombian territory and that, by anslogy, such suthorization
is accordingly also required for the passage of foreign warshipas through Colombian territorial waters,

Troduction du Secrétariat: La délégation colombienne déelare, aux fing de Jo Convention sur la mer territoriale
¢t la zone contigné, que I'article 98 de la Constitution de son pays subordonuoe le passage de troupes étrangéres sur le
terriloire national & l'antorisation du Sénat et que, en vertu d’upe interprétation par analogie, le passage des navires
de guerre étrangers par les eaux territoriales colombieunes est dgalernent subordonné b cette autorisation.
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For Cuma:
Poun Cousa:

meE
3a Hyby
Por Cusa:

For C2ECBOSLOVAKIA:

Pour La TCcHECOSLOVAQUIE:

o B Bk
3a YexocyoBaRuI)
Por CHECOESLOVAQUIA:

F. V. Garcia AMapoR

With the following reservations:

“In view of the fact that the Conference had not adopted a special
article concerning the passnge of warships through the territorial waters
of foreign States, the Government of the Czechoslovak Republic deems it
necessary to stress that articles 14 and 23 cannot in apy sense be inter-
preted ss establisbing a right of innocent passage for warships through
the territorial waters.

“The Government of the Ceechoslovak Republic holds that under
international law in force all government ships without distinetion enjoy
immunity and therefore does not agree with the application of articles 1%
and 20 of the Convention 1o government ships operated for commercial
purposes.” *

Karel Kurxa
30 October 1958

* Traduction du Secrétariat: Etant donné que ls Conférence n'a pas adopté d'article spécial pour le passage
des navires de guerre étrangers dape I wer torritoriale, le Gouvernement de la République tchécodlavamme estime

nécensaire de souligner gque les di

spositions des articles 14 et 23 ve peuvent ep aucune fagon dire interprétés comme

dounnant aux nsvires de guerre un droit de passage inoficnsif dans la mer terrjtoriale.

Le Gouvernoment de fa République tchécoslovaque estime qu'en verin du droit international en vigucur, tous les
aavires d'Etat, sans distinction aucnne, jouissent de Uimmunité; en conséquence, il eat opposé & I'spplication des arti-
cles 19 et 20 de la Convention aux navires d’Etat affectés 3 des fins commerciales.
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For DeEnpiang:
Pour 12 DanesManx:

FHE
3s Jamwm
Por Dmamanca:

Max Sorensen

T. OvpEnBURc

For TaE Domvican RepuBLic:
Pour 1a REpurLigue Dommacame:
ZERTE M3t B

3a Jommwaxssckyio Pecirybmaxy
Por 1A REpOBLICA DOMINICANA:

A. ALvanez AYBAR

For Ecuabor:
Pour ¢'EQUATEUR:
ER%

3a Dmsagop

Ponr 1. Ecuapor:



For EL SALvADOR:
Pour LE SAaLvADOR:
RS

3a CarbBauop

Por EL SALVADOR:

for Evmoru:
Pour v’ETEIOPIE:
Bf PR e ER

3a Sdmomuo

Por ETiopia:

For trE FEDERATION OF MALAYA:
Pour La FEpEration pE Mava
RS AR

3a Maxafickyo Degspammo

Pow La Feperacion Mavaya:



For Finpann:
Pour LA FiNnLANDE:
7 g

3a Cmuagapmo
Por FINLANDIA:

G. A, GRIPENBERG
27 octobre 1958

For France:
Pour LA France:
73, K]

3a Opaagmo

Por FranciA:

For TBE FEDERAL REPUBLIC OF GERMANY:
Pour LA REPUBLIQUE FEDERALE D'ALLEMAGNE!
BEEBALME

3a ®epeparasayio Pecuybmary [epwammm

Por 1A Reparica FEDERAL ALEMANA:
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FOR GRANA:
Pour LE GEANA:
b

3a lamy

Por Gaana:

Richard QuArsSHIE
K. B. AsanTE

For GREECE:
Pour La GRECE:
7

3a [pemmo

Por GRECIA:

For GUATEMALA:
Pour LE GUATEMALA:

Jivg:i )= F 1A
3s I'seTexary

Por GUATEMALA?

L. Avoingna SALAZAR
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For Harr:
Pour Halrt:
i

3a Faurn
Por Hasri:

For teE HoLy SEE:
Pour LE SAINT-SIEGE:
HE

3a Caarediioatt Ipecrox
Por LA SaANTA SEDE:

For Hownpuras:
Povn Le HonDURAS:
BEA A A

3a Cosxaypse

Por Honburas:

Ricar

P. Demeovn
30.4.1958



For Huwcary:
Pour ra Hongrux:

0 5 H|
3a Bemrpmo

Por Honeria:

Subject to reservations attached to articles 14, 23 and 21 °
Dr Szrra Janos
31.X.1958

For IcELAND:
Pour 1 IsLanpE:

kB
3a Veasnpmo
Pon IsLanpia:

H. G. ANDERSEN

For Invora:
Poun L'Inpe;

1)
3a Hampmo

Por 14 Inpia:

P dyricles 14 and 23: The Government of the Hungerian People’s Republic is of the opinion that the coastal
State e entitled to make the passage of warships through its territorial waters subject to previous suthorizstion;
article 21: The Government of the Hongarian People's Republic is of the opinion that the rules contained iu Sub-
Section B of Section Y of Part I of the Convention are generally inapplicable to government ehips operated fox
commercial purposes so far as they encroach ou the bomunities enjoyed under internationsl law by all government
ships, whether commercial or noncommercial, on foreign territorial waters. Consequently, the provisions of Sub-
Section B restricting the imrounities of government dhips operated for commercial purposes are applicable only npon
consent of the State whose flag the ship flies.”

Traduction du Secréteriat: Articles 14 et 23: Le Gouvernement de la République populsire de Hongrie estime
que I'Etat riverain est ew droit de subordomner A une autorization préalsble le passage de navires de guerrs dans
ses esux territoriales; article 21: Le Gouvernement de la République populaire de Hongrie estime que les diaposi-
tions figurant duns la soussection B de la section III de ls premiére partie de la Convention ne «'appliguent pas
en rigle générale sux navires d'Btat affectés i des fins commercinles, pour sutant gqu'elles portent stteinte auvx
immunités dont jouissent tous les mavires d'Etat, commerciaux ou non commerciaux, dans les esax territoriales
étrangéres. Par comséquent, les dispositions de la sous-section B qui limitent les immunités dont jouissent les ne-
vires ;&Em affectée i dee fine comumerciales, ne sont applicables quaver le consentement de I"Etat dopt le navire arbore
ie pavillon.
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For INnDONESIA:
Pour vINpovEsiE:

HEJEmEE
3a Henoneaum
Por Inponesi:

For Inan:
Pour r'Iran:

FBR
3a Hper
Por Inan:

Subject to reservations’

Dr. A. MaTiINE-DAFTARY
May 28, 1958

For Inag:
Pour L'Trax:

g
3a HUpax

Por Imax:

‘En signant la Convention sur Ia mer territorisle et 1a zone cootigué, je fais la réserve smivante: FParticle J4:
le Gouvernement irsnien maintient 'exception d'incompétence opposée par sa délégarion & la Conféremce sur le
droit de }a mer, 3 la douzidme séance plénidre de Iz Conférence tenue le 24 avril 1958, contre lee articles recomman-
dés par 1s Cinquidme Commission de la Conférence et incorporés, en partie, & 'article 14 do cette Convention. Ainsi,
la Gouvernement iranien se réserve tous les droits en ce qui conmeerne le contenu de cet article qui tonche les paye
dépourvos de littoral.

Translation by the Secretariat: In signing the Convention on the Territorial Sea and the Contiguouns Zome, I
make the following reservation: Articls 14. %‘ha Iranian Government maintains the objection, on the ground of
oxcess of competence, axpressed by its delegation at the twelfth plenary meeting of the Conference on the Law of
the Sex ou 24 April 1958, to the articles recommended by the Fiﬁgx Committee of the Conferencs and Incorporsted
in part in article 14 of this Convention. The Iranian Government accordingly reserves all rights regarding the com-
tents of this article in so far aa it velates to countries having no sea coast.
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For IRELAND:
Pour L’ IRLANDE:
% W N

3a Hpaanmato
Por IRLANDA:

Frank Aixen
2:10-1958

For IsrRAEL:
Pour IsraEL:
IR

3a HMapamms
Por IsrAEL:

Shabtai Rosenne

For ITavLy:
Pour v’ ITALIE:
AT

Ba Araamo
Por ITania:
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FoR Japan:
Pour LE Jaron;
2] N

3a Hnommw

Por £1 Jardn:

For taE Hasmesare Kvepom oF JorDan:
Pour LE ROYAUME BACHEMITE DE JOHDANTE:
#{BS7 R ETH

3a Xameumrcroe Kopodenerso Hoppawnw
Por L Remvo HacaeMITA DE JORDANIA:

For TBE Repusric oF KoRea:
Pour La REpusLigue pE Corke:

KBREA
3a Kopefickyw Pecuybimxy
Por ra RepOBLicA pE COREA:
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For Laos:
Poun L Laos:
RE

3a Jaoc

Por Laos:

For Lenanon:
Poun LE Liman:

OBy
3s Juean
Por gL Linano:

For LipERis:
Pour ve LinfRia:

R
3a JuGepuo
Por Lineria:

Bocheforte L. WEEKS
21/5/58



For Liya:
Pour ra LisyE:
) L EE

3a JlaEnmo

Por Lisya:

For tae Grano Ducay or Luxemsoure:
Pour LE Granp-Ducag pe Luxemsoune:
BEREAXLE

3a Bemxoe Tepuorcrso Jrorcexbypr

Por L Gran Ducapo pe LuxeMBuRrco:

For Mexico:
Pour LE MexiQuE:

B

3a Mexcmxy
Por MExico:



For Monaco:
Pour Mownaco:

| 302
3a Moxnaxo
Pon Mé6naco:

For Morocco:

Pour LE Magroc:

. 35357

3a Mapoxzo

Por MARRUECOS:

For NEPAL:

Pour LE NEpavr:

emE
3a Henax
Por NepaL:

Rishikesh Smama



For taE Kmvgponm oF THE NETHERLANDS:
Pour LE RovaAuME pEs Pays-Bas:

T B

3a Kopoxercrso Huupepassgos

Por L REmo pE Los Pafses Bagos:

C. ScaurMANN
31 Ociober 1958

For New ZEALAND:

PoUR LA NOUVELLE-ZELANDE:
A2 74 B

3a Hosyw 3eqarmmo

Por NUEVA ZELANDIA:

Foss SHANARAN
29 October 1958

For Nicaragua:
Pour LE NICARAGUA:

JE hnhr |
Bs Huraparya
Por NiCARAGUA:
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For TrE Kmicpom oF Norway:
Pour LE Rovaume pE NORVECE:
MEETH

3a Kopoxnsscreo Hopreram

Por gL REmo pE NORUEGA:

For PAXISTAN:
Pour LE PAKISTAN:
ap -2y

3s Haxncran

Por eL PaxasTin:

Aly Kaan
31st October 1958

For PanaMa:
Poun LE Panama:
ERE

3a Hamsmy

Por Panami:

Carlos Sucre C.

2.5.1958
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For Pamacuar:
Pour LE Paracuay:
E4rE

3a Tlaparsalt

Por 2L PARAGUAY:

Fon Peru:
Pour LE PErou:
[ 5

3a Hepy

Pon 1L PERG:

For tae Peoarrive REPuBLIC:

Pour La RéruBLIQUE DES PHILIPPINES:
I

3a OwmumeEcRyw Pecoylumey

Por LA Rer(BLiCA DE Frirpinas:



For Povranp:
Pour LA PoLOGNE:
% W

3a Iomemy

Por Poronta:

For PorTUGAL:
Pour LE PorTUGAL:

% F
3a Topryraxmo
Por PorTUGAL:

Sons réserve de ratification

Vasco Vieira Gamrmn
235 octobre 1958

For Romania:
Pour ra Roumanig:

EREE

3a Pysummo
Por Rumania:

“Sous les réserves suivantes: 1) a larticle 20: le Gouvernement de
ta République populaire Roumaine estime que les navires d'Etat jouiasent
de 'immunité dans les eaux territoriales étrangéres et que P'application
des mesures prév res dams cet article peut avoir lien pour ces mavires
ssulement avec )'assentiment de I'Etat sous Je pavillon doguel ils navi-
guent; 2) & Farticle 23: 1e Gouvernement de la République populaire
Roumaine estime que I'Etat riverain a le droit d’établir que le passage des
navires de guerre étrangers par ses eaux territoriales est subordonné &
une approbation préalable.” *

M. MacBERU
31 octobre 1958
® Translation by the Secretariat; With the following reservations: (1) to article 20: The Government of the
Romanian Pcople’s Republic considera that government ships hsve immunity in foreign territorial waters and that
the measures envisaged in this article may mnot be a&plied to such ships except with Ele consent of the flag State;

(2) to article 23: The Government of the Romanian People’s Republic considers that the coastal State has the right
to provide that the passage of foreign warships through ita territorial waters shall be subject to previous approvel.
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For San Marmo:
Poun Sawer-Masmm:

BERAHE
3a Cas-Mapzmo

Por San Marmvo:

For Saupt AraBlra:

Pour L’ARABIE SAOUDITE:
o & b B B s

3a Cayroscxyw Apasmio
Por AraBis SAUDITA:

For Spam:
Pour L'EsraGnE:

Y

3s Housgmwo
Por Espala:
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For THE SUDAN:
Pour LE SoUDAN:
£ 7t

3a Cyuan

Por £L Supin:

For SWEDEN:
Pour v Sukpe:
s

3s semawo
Por Suecia:

For SWITZERLAND:
Poun La Suisse:

b

3s Iseltnapmo
Por Surza:

F. ScanypeR
22 octobrs 1958

mn



For TEALAND:
Pour LA TeAILANDE:
2"

3a Tamaarg

Por TAILANDIA:

Luane CuaxraraNi SRISILVISUDDRI

For Tunisia:
Pour va Tumisie:
& N
3a Tymmc
Por TOnEZ:
“Sous la réserve suivante: Le Gouvernement de la République
Tunisienne ne so considére pas comme lié par les dispositions de I'article
16, paragraphe 4, de la présente Convention.” *
Mongi Suim
Le 30 octobre 1958
For Turxkey:

Pour La TurQuiE:

+HEHK
3a Typumro
Por Turguia:

® Translation by the Secrelarint: With the following reservation: The Government of the Tunisian Republic
does not consider itselfl bound by the provisions of article 16, paragraph 4, of this Convention.
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For T8E Uxramian SovieT SociarisT REpPuBLIC!

Pour LA REPUBLIQUE SoCIALISTE SOVIETIQUE D'UKRAINE:

SEWEERTEEHINE

3s Vrpammckyrwo Comercryro Counanmermyéckyio Pecirybimry
Por 14 RePOBLICA SociaLisTa SoviETica DE UCRANIA:

C orosopranm no crateaM 20 g 23.° Terer oroBopor mpaiaraeres.

JI. Hanamapayx'
30 October 18958

* ffo ¢mamve 20: «llpsnmrempcrss Vepawmcrol Coperckofl CORWsIBCTRIE-
ckoli Pecoybaura cwwraer, w0 TOCYJAPCTBEHEHE CFA3 3 BHOCTDANHAY TEPPHTODE-
235FNY BOARX DONBAYIOTCA WMNYHHTETOM B DOMTOMY DPEMEHEEES R HEX Mep, ynoMs-
HBYTRI 8 BOCTOAER CTAThE, MOKET UMETL MECTO ARML ¢ COTARCKY MOCYASPLTRA, UOJ

$uaroy XOTODPOro LAABALT CYAHOR.

o emamve 23: (Tozpaaxex D. Ipasyao, mpuxenseMoe E BOSHENY X0~
pubasn) - =lipasmresscrne Vrpammexod Cometexofi CommasscTiueczoll PecnyS-
JBEE CHETACT, ¥T0 UPRODEXA0e TOCYAADCTEO EMeeT NDABO YCTANABINEST: DASpEmTE-
TOABERE WOPAQOR NWDPOXSAa WHOCTPRHEWE BOGHHMY Eopabiefl gepes ery TeppEIC-

pUAILENE BOIN.

For e Union oF Souta AFRICA:
Pour L’Union Sun-AFRICAINE:

HIEBFL
3a HOxuo-Adpuranckudt Cows
Por 1A UnibN SUDAFRICANA:

! Translation by the Secretarias: With reservatione® to
articles 20 and 23; text of reservations sttached.
L. PiraMancHUX
® Tast of the resarvations:

To articls 20--The Governmont of ths Ukralnlen Sovier Soclalia
Republlc coneiders thut government ships in foreign territorial
waters bave hnmu.niri and that the measarss meptioned in thls
srticle may therefors be applicd to them only with the consemt of
the flag State.

To article 33 {(Sub-Bectlon D. Rale epplicable 1o Warships)—
The Government of the Ukruinian Soviot Socisllst Republie son.
afders that & comntal Srare bas the right to seebllsh procednres for
tha snthorirstlon of the passage of forelgn warshipe agh its ter
ritorfal walers.

Y Traduction du Seerétariat: Réserves ® aux erticles 20
et 23, Texte des réserves joint enm aunexe.

L. PALAMARTCHOUR
¢ Texta des résarpas:

Article 20 — Le Gouvernement de ls Républigus socieliste so.
viétigue d'Ukraine considére que los navires d'Frat joulssemt o
Pimemunite dens les sunx territoriales étrangbres ot gue, pour sette
ralson, les mesures prévuocs dans cet artdole ne peovent lear Bire
sppliquées qu'svee lo covsentement de Etst dont Is navire srbors
Ie pavitfon,

Artlcls 23 {(Bonssecdon D, Régle spplicable oz paviess do

verre) — Lo Gouvernemsnt de te République soclalists sovidtigne

‘Ukrsine constdére gne P"Eust riverzin » le droft d'$tablir wm
régime damiorisation pour fe passage dos pavirer do guerre fivan.
gers dans ses oanx territorisles,
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For mae Unton oF SovieT Sociarist REPUBLICS:

Povr L'Unton pEs REPUBLIGQUES SoCIALISTES SovIETIQUES:

B skl & 3 3L BB

3s Cows Cosercrux Conwammereueckux Pecmy6amk

Por ra Unidn pe RepUBLICAS SOCIALISTAS SOVIETICAS:

C oropoprascx no crarsax 20 u 28.° Texer oroBopor mprAarserca.

B. 3opaxn’
30 October 1858

¢ Do cmomee 20; «JlpaswrexstTso Cowes Cobervzax (OUBATECTRRECEHX
PecuyOsms cwmTser, Y10 TOCYASPCTBCHRNE CYAG B HROCTPEENAX TEPPHTOPHAIBHRY
BORAX HOFLRYHYCA UMMYBHTOTON B OPTOMY UDEMOHCENG E WEN Wep, VuOMS B
gacroamel oToThe, MOWRT WMeTh MECTO XHIND € COTERCHS TOCYAAPCTBS, HOX gxamu

EOTODOIG DASRSAT CYRHOS,

Ho cmamee 23 (Uogpasner D. Dpaswao, opHMenstexde X BOGHNBM o~
padaan) — ellpasureserse Consa CoBeTckEX COmRAIBCTEICCREY Pecnybie ow3-
T80T, TT0 UPRODEEHOS IOCYAADCTRG HMEST NPaBO JOTAEABIHBATL DASPRUSTEREEY
HOPANOE DPOXOAS FROCTPANHAY BOSEENY REODBSI6R 46pes ere TeppETODRANLEHe

BOXHS.

For mae Unrrep Aras Rerusric:
Pour ra Rérusrigue Arase Unre:

We B ar sty
33 (Obmegunennayo Apaberyw Pecuybiamy
Por La RerOsrica Arase Unma:

' Translation by the Secretariat: With reservations® o
articles 20 and 23; text of reservations attached.
V. Zomn
® Taxt of tha reswvations:

To ersicls 20~The Government of the Union of Soviar Socialis
Hopublics considers thet governmest ehips in foreign territarial
wxiere bave bmomwmiry nm! thet the messnres mentionsd in this
article msy therofore be applied to them only with the consent of
the Gsg Seate.

To articls 23 (SubSBoction D. Ruls applicabls 1o Warships) —
The Govermment of the Unlon of Soviet Socinliss Repnbles cow
sidavs that & coaslal Stats has the right 1o establiah procedurss for
the suthorlmaton of the p of forvign warships through it
tereitoria] waters,

ki)

* Traduction du Secrétarias: Réserves® sux mrticles 20
et 23, Texte des réserves joint en annexe.
¥, Zomne
* Tewte dos réservse;

Article 20 — Lo Gouvernement de 1Unlon des Républiques
socinlistes soviduiqoes conalddre gue Tes navires d'Erat jonissons de
Fimrowmité dess les caux terrltoriales étrangdwes ot gue, punr coils
ralson, les mesures prévues dsne cet artels ne petvent lour Stre
sppliguées quavec [o consentement de UEiat dont le newire arbory
e pavillon.

Arille 23 (Somsqcction D. Rigle spplicable zoax navires do
giterre) — Lo Gouvernement de I'Union des Républiques scelalivies
soviddqnes considire gue 'Etst rlesreln ¢ lo droft J'établir wn
réghoe d'sviorisstion poor ls pesssge des navives de guerre éfran-
gers dans ses caux torritorisles,



For THE UniTED KInGDOM OF GREAT BrurAw Avp NoRTHERN IRELAND:
Pour LE Royaume-Uni bE GRANDE-BRETAGNE ET D’ IRLANDE DU NoORD:
A AF A B e 5 R & £l

3a Coensuennmoe Koporeecreo BesmxoGpurammm m Cemeprofl Hpaampmm
Por er Remzo Unipo D La GRAN BRETARA E IRLANDA DEL NORTE:

Pierson Dixon
9 Sept. 1958

For tae UniTed STaTES OF AMERICA:
Pourt LES ETats-Unis 0’ AMERIQUE:

Fe R A AE
3a Coenmmemnme llrars Amepmru
Por Los Esrapos Unmos pe Ambmca:

Arthur H. Dean
15 Sept 1958

For Unucuay:
Pour £’Urvcuay:

B
3a Ypyreaf

Por 1. Uruguay:

Carlos CarBajaLr
H. Martinez MonTERO
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For VenEzugLA:
Poun LE VENEZUELA:
EAEH

3a Benecyany

Por VENEZUELA:

For Vier-Nam:
Pour LE VIETNAM:
RH

3a Brermam

Por Vier-Nanm:

For YEMEN:
Pour LE YEnEN:
HEFT

3a Wemen

Por EL YEMEN:

La Republica de Venezuela al suscribir la presente convencién
declara, por lo que se refiere al Art. 12, que existen circumstancias espe-
ciales que deberin tenerse en cuents en las siguiemtes ireas: Golfo de
Paria y en zonas adyacentes al wismoe; drea comprendida enire lag costas
de Venezuela y la isla de Aruba; y Golfo de Venezuela.*

Ad referendum
Carlos Sosa Ropricuez
October 30th 1958

* Translation by the Secretariat: In signing the present Convention, the Republic of Venezuela declares with
reference 10 article 12 that there are special circamstances to be taken into consideration in the following areas: the
Gulf of Paria and zones adjacent thereto; the ares between the coast of Venezuela and the island of a; and the

Gulf of Venesuels.

Traduction du Secrétariat: La République dn Venezuela déclare en signant la présente Comvention qu'en ce
qui concerne I'article 12 i} existe des circonstances spéciales qui devront &ire prises en considération pour les régions
auivantes: g]o].fe de Paria et zones adjacentes & ce golie; région comprise enire les cétes vénégusliennes ot l'ile

£

d’Aruba;
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For YucosLavia:
Pour 1A YOUGOSLAVIE:
LTS

3a IOrccrarmo

Por YUGOESLAVIA:

Avec la réserve de ratification

Milan BarTtos

V. Popovic
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Annex I
CONVENTION ON THE HIGH SEAS

The Stares Parties to this Convention,

Desiring to codify the rules of international
law relating to the high seas,

Recognizing that the United Nations Con-
ference on the Law of the Sea, held at Geneva
from 24 February to 27 April 1958, adopted
the following provisions as generally declara-
tory of established principles of international
law,

Have agreed as follows:

Areicle 1

The term “high seas” means all parts of the
sea that are not included in the territorial sea
or in the internal waters of a State.

Article 2

The high seas being open to all nations, no
State may validly purport to subject any part
of them to its sovereignty. Freedom of the
high seas is exercised under the conditions laid
down by these articles and by the other rules
of international law. It comprises, inter alia,
both for coastal and non-coastal States:

(1) Freedom of navigation;
(2) Freedom of fishing;

(3) Freedom to lay submarine cables and
pipelines;

{4) Freedom to fly over the high seas.

These freedoms, and others which are recog-
nized by the general principles of international
law, shall be exercised by all States with rea-
sonable regard to the interests of other States
in their exercise of the freedom of the high
SEHE.

Article 3

1. In order to enjoy the freedom of the
seas on equal terms with coastal States, States
having no sea-coast should have free access to
the sea. To this end States situated between
the sea and a State having no sea-coast shall by
common agreement with the latter and in con-
formity with existing international conven-
tion accord:

(a) To the State having no sea-coast, on a
baais of reciprocity, free transit through their
territory; and

(b) To ships flying the flag of that State
treatment equal to that accorded to their own
ships, or to the ships of any other States, as
regards access to seaports and the use of such
ports.

2. States situated between the sea and a
State having no sea-coast shall settle, by mu-
tual agreement with the latter, and taking into
account the rights of the coastal State or State
of transit and the special conditions of the
State having no sea-coast, all matters relating
to freedom of transit and equal treatment in
ports, in case such States are not already par-
ties to existing international conventions.
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Article 4

Every State, whether coastal or not, has the
right to sail ships under its flag on the high
seds.

Article 5

1. Each State shall fix the conditions for the
grant of its nationality to ships, for the regis-
tration of ships in its territory, and for the
right to fly its flag. Ships have the nationality
of the State whose flag they are entitled to fly.
There must exist a genuine link between the
State and the ship; in particular, the State
must effectively exercise its jurisdiction and
control in administrative, technical and social
matters over ships flying its flag.

2. Each State shall issue to ships to which
it has granted the right to fly its flag documents
to that effect.

Article 6

1. Ships shall sail under the flag of one
State only and, save in exeeptiopal cases ex-
pressly provided for in international treaties
or in these articles, shall be subject to its ex-
clusive jurisdiction on the high seas. A ship
may not change its flag during a veyage or
while in a port of call, save in the case of a
real transfer of ownership or change of reg-
istry.

2. A ship which sails under the flags of
two or move States, using them according to
convenience, may not claim any of the na-
tionalities in question with respect to any
other State, and may be assimilated to a ship
without natiownality.

Article 7

The provisions of the preceding articles do
not prejudice the question of ships employed
on the official service of an inter-governmeuntal
organization flying the flag of the organization.
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Article 8

1. Warships oo the high seas have com-
plete immunity from the jurisdiction of any
State other than the flag State.

2, For the purposes of these articles, the
term “‘warship’’ means a ship belonging to the
naval forces of a State and bearing the ex-
ternal marks distinguishing warships of its
nationality, under the command of an officer
duly commissioned by the government and
whose name appears in the Navy List, and
manned by a crew who are under regular naval

discipline.
Article 9

Ships owned or operated by a State and vsed
only on government non-commercial service
ghall, on the high seas, have complete im-
munity from the jorisdiction of any State
other than the flag State.

Article 10

1. Every State shall 1ake such measures for
ships ander its flag as are necessary to ensure
safety at sea with regard inter alia to:

(a) The use of signals, the maintenance of
communications and the prevention of colli-
sions;

(b) The maunning of ships and labour con-
ditions for erews taking into account the ap-
plicable international labour instruments;

(¢) The construction, equipment and sea-
worthiness of ships.

2. In taking such measures each State ig re-
quired to conform to generally accepted inter-
national standards and to take any steps which
may be necessary to ensure their observance.

Article 11

1. In the event of a collision or of any
other incident of navigation concerning a ship



on the high seas, involving the penal or dis-
ciplinary responsibility of the master or of any
other person in the service of the ship, no
penal or disciplinary proceedings may be in-
stituted against such persons except before the
judicial or administrative authorities either of
the flag State or of the State of which such per-
son is a national.

2. In disciplinary matters, the State which
has issued a master’s certificate or a certificate
of competence or licence shall alone be com-
petent, after due legal process, to pronounce
the withdrawal of such certificates, even if
the holder is not a national of the State which
issned them.

3. No arrest or detention of the ship, even
as a measure of investigation, shall be ordered
by any authorities other than those of the flag
State.

Article 12

1. Every State shall require the master of
a ship sailing under its flag, in so far as he can
do so without serious danger to the ship, the
crew or the passengers,

(a) To render assistance to any person
found at sea in danger of being lost;

(b) To proceed with all possible speed to
the rescue of persons in distress if informed
of their need of assistance, in so far as such
action may reasonably be expected of him;

(e} After a collision, to render assistance
1o the other ship, her crew and ber passengers
and, where possible, to inform the other ship
of the name of his own ship, her port of reg-
istry and the nearest port at which she will
call.

2. Every coastal State shall promote the
establishment and maintenance of an adequate
and effective search and rescue service regard-
ing safety on and over the sea and—where cir-
cumstances so require—by way of mutus! re-

gional arrangements co-operate with neigh-
bouring States for this purpose.

Article 13

Every State shall adopt effective measures
1o prevent and punish the transport of slaves
in ships authorized to fly its flag, and to pre-
vent the unlawful use of itz flag for that pur-
pose. Any slave taking refuge op board any
ship, whatever its flag, shall ipso facto be free.

Article 14

All States shall co-operate to the {ullest pos-
sible extent in the repression of piracy on the
high seas or in any other place outside the
jurisdiction of any State.

Article 15

Piracy consists of any of the following aets:

(1) Any illegal acts of violence, detention
or any act of depredation, committed for pri-
vate ends by the crew or the passengers of a
private ship or a private aircraft, and directed:

{a) On the high seas, against another ship
or aireraft, or against persons or prop-
erty on board such ship or aircraft;

(b) Against a ship, aircraft, persons or
property in a place outside the juris-
diction of any State;

(2) Any act of voluntary participation in
the operation of a ship or of an aircraft with
knowledge of facts making it a pirate ship or
aircraft:

(3) Any act of inciting or of intentionally
facilitating an act described in sub-paragraph
1 or sub-paragraph 2 of this article.

Article 16

The acts of piracy, as defined in article 15,
committed by a warship, government ship or
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government aircraft whose crew has mutinied
and taken control of the ship or aircraft are
asgimilated to acts committed by a private
ghip.

Article 17

A ship or aircraft is considered a pirate
ship or aircraft if it is intended by the persons
in dominant control to be used for the purpose
of committing one of the acts referred to in
article 15. The same applies if the ship or air-
craft has been used to commit any such act.
so long as it remaina under the control of the
persons guilty of that act.

Article 18

A ship or aireraft may retain its nationality
although it has become a pirate ship or air-
craft. The retention or loss of nationality is
determined by the law of the State from which
such nationality was derived.

Article 10

On the high seas, or in any other place out-
side the jurisdiction of any State, every State
may seize a pirate ship or aircraft, or a ship
taken by piracy and under the control of
pirates, and arrest the persons and seize the
property on board. The courts of the State
which carried out the seizure may decide upon
the penalties to be imposed, and may also de-
termine the action to be taken with regard to
the ships, aircraft or property, subject to the
rights of third parties acting in good faith.

Article 20

Where the seizure of a ship or aircraft on
suspicion of piracy has been effected without
adequate grounds, the State making the seiz-
ure shall be liable to the State the nationality
of which is possessed by the ship or aircraft,
for any loss or damage caused by the seizure.
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Article 21

A seizure on account of piracy may only be
carried out by warships or military aircraft,
or other ships or aircraft on government serv-
ice authorized to that effect.

Article 22

1. Except where acts of interference derive
from powers conferred by treaty, a warship
which encounters a foreign roerchant ship on
the high seas is not justified in boarding ber
unless there is reasonable ground for suspect-
ing:

(a) That the ship is engaged in piracy; or

(5) That the ship iz engaged in the slave
trade; or

(¢) That, though flying a foreign flag or
refusing 10 show its flag, the ship is, in reality,
of the same pationality as the warship.

2. In the cases provided for in sub-para-
graphs (a), (b) and (c¢) above, the warship
may proceed to verify the ship’s right to fly its
flag. To this end, it may send a boat under the
command of an officer to the suspected ship. If
guspicion remains after the documents have
been checked, it may proceed to a further
exawination oo board the ship, which must
be carried out with all possible consideration.

3. If the suspicions prove to be unfounded,
and provided that the ship boarded has not
committed any act justifying them, 1t shall be
compengated for any loss or damage that may
have been sustained.

Article 23

1. The hot pursuit of a foreign ship may
be undertaken when the competent authorities
of the coastal State have good reason to be-
lieve that the ship bus vielated the laws and
regulations of that State. Such pursuit must
be commenced when the foreign ship or one



of its boats 1s within the internal waters or the
territorial sea or the contiguous zoume of the
pursuing State, and may only be continued
outside the territorial sea or the contiguous
zone if the pursuit has not been interrupted.
It is not necessary that, at the time when the
foreign ship within the territorial sea or the
contiguous zone receives the order to stop, the
ship giving the order should likewise be with-
in the territorial sea or the contiguous zone.
If the foreign ship is within a contiguous zone,
as defined in article 24 of the Convention on
the Territorial Sea and the Contiguous Zone.
the pursuit may only be undertaken if there
has been a violation of the rights for the pro-
tection of which the zone was established.

2. The right of hot pursuit ceases as soon
as the ship pursued enters the territorial sea
of its own conpiry or of a third State.

3. Hot pursuit is not deemed to have be-
gun unless the pursuing ship has satisfied it-
self by such practicable means as may be
available that the ship pursued or one of its
boats or other craft working as a team and
using the ship pursued as a mother ship ave
within the limits of the territorial sea, or as
the case may be within the contiguous zone.
The pursuit may only be commenced after a
visual or auditory signal to stop has been given
al a distance which enables it to be seen or
heard by the foreign ship.

4. The right of hot pursuit may be excr-
cised only by warships or military aircraft.
ar other ships or aircraft on government serv-
tee specially authorized to that effect.

5. Where hot pursuit is effected by an air-
craft:

(a) The provisions of paragraph 1 to 3 of
this article shall apply mutaris mutandis;

(6) The aircraft giving the order to stop
must itself actively pursue the ship until a
ship or aircraft of the coastal State, summmoned

by the aircraft, arrives to take over the pur-
suit, unless the aircraft is itself able to arrest
the ship. It does not suffice 10 justify an arrest
on the high seas that the ship was mevely
sighted by the aircraft as an offender or sus-
pected offender, if it was not both ordered to
stop and pursued by the aircraft itself or other
aircraft or ships which continue the pursuit
without interruption.

6. The release of a ship arrested within
the jurisdiction of a State and escorted to 2
port of that State for the purposes of an en-
quiry before the competent authorities may
not be claimed solely on the ground that the
ship, in the course of its voyage, was escorted
across a portion of the high sear, i the circum-
stances rendered this necessary.

7. Where a gbip has been stopped or ar-
rested on the high seas in circurastances which
do not justify the exercise of the right of hot
pursuit, it shall be compensated for any loss
or damage that way have besn thereby sus-
tained.

Article 24

Every State shall draw up regulations o
prevent pollution of the seas by the discharge
of oil froms ships or pipelines o.: resniting from
the exploitation and exploration of the seabed
and its subsoil, taking account of existing
treaty provisions on the subject.

Article 25

1. Every State shall take measures to pre-
vent pollution of the seas from the dumping
of radio-active waste, taking into account any
standards and regulations which may be for-
mulated by the competent international or-
ganizations.

2. All States shall co-operate with the com-
petent international organizations in taking
measures for the preveotion of pellution of
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the seas or air space above, resulting from any
activities with radio-active materials or other

harmful agents.

Article 26

1. All States shall be entitled to lay sub-
marine cables and pipelines on the bed of the
high seas.

2. Subject to its right 10 take reasonable
measures for the exploration of the continen-
tal shelf and the axtploitation of its natural
resources, the coastal State may not impede
the laying or maintenance of such cables or
pipelines.

3. When laying such cables or pipelines the
State in question shall pay due regard to cables
or pipelines already in position on th : seabed.
Tu particular, possibilities of repairing existing
cables or pipelines shall not be prejudiced.

Article 27

Every State shall take the necessary legisla-
tive measures to provide that the breaking or
injury by a ship flying its flag or by a person
subject to its juriediction of a submarine cable
be:eath the high seas done wilfully or through
culpable negligence, in such a manner as to be
liable to interrupt or obstruct telegraphic or
telephonic communications, and similarly the
breaking or injury of a submarine pipeline or
high-voltage power cable shall be a punighable
offence. This provision shall not apply to any
break or injury caused by persons who acted
merely with the legitimate object of saving
their lives or their ships, after having taken
all necessary precautions to avoid such break
or injury.

Article 28

Every State shall take the necessary legisla-
tive measures to provide that, if persons sub-
ject to its jurisdiction who are the owners of
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a cable or pipeline beneath the high seas, in
laying or repairing that cable or pipeline,
cause a break in or injury to another cable or
pipeline, they shall bear the cost of the repairs.

Article 29

Every Siate shall take the necessary legisla-
tive measures to enmsure that the owners of
ships who cau prove that they have sacrificed
an anchor, a net or any other fishing gear, in
order 10 avoid injuring a submarine cable or
pipeline, shall be indemnified by the owner of
the cable or pipeline, provided that the owner
of the ship has taken all reasonable precau-
tionary measures beforeband.

Article 30

The provisions of this Convention shall not
affecy other international
agreements already in force, as between States

convenltions or

Parties to them.

Article 31

This Convention shazll, vntil 31 October
1958, be open for signature by all States Mem-
bers of the United Nations or of any of the
specialized agencies, and by any other State
invited by the General Assembly of the United
Nations to become a Party to the Convention.

Article 32

This Convention is subject to ratification.
The instruments of ratification shall be de-
posited with the Secretary-General of the
United Nations.

Article 33

This Convention ahall be open for accession
by any States belonging to any of the cate.
gories mentioned in article 31. The instru-
ments of accession shall be deposited with the
Secretary-General of the United Nations.



Article 34

1. This Convention shall come into force
on the thirtieth day following tbe date of de-
posit of the twenty-second instrument of rati-
fication or accession with the Secretary-Gen-
eral of the United Nations.

2. For each State ratifying or acceding to
the Convention after the deposit of the twenty-
second instrument of ratification or accession,
the Convention shall enter into force on the
thirtieth day after deposit by such State of its
instrument of ratification or accession.

Article 35

1. After the expiration of a period of five
years {rom the date on which this Convention
shall enter into force, a request for the revision
of this Convention may be made at any time by
any Contracting Party by means of a potifica-
tion in writing addressed to the Secretary-Gen-
eral of the United Nations.

2. The General Assembly of the United
Nations shall decide upon the steps, if any.
to be taken in respect of such request.

Article 36

The Secretary-General of the United Na-
tiong shall inform all States Members of the

United Nations and the other Stateg referred
to in article 31:

(a) Of signatures to this Convention and
of the deposit of instruments of ratification or

accession, in sccordance with articles 31, 32
and 33;

{b) Of the date on which this Convention
will come into force, in accordance with ar-
ticle 34

(¢) Of requests for revision in accordance
with article 35.

Article 37

The original of this Conveption, of which
the Chinese, English, French, Russian and
Spanish texts are equally authentic, shall be
deposited with the Secretary-General of the
United Natione, who shall send certified copies
thereof to all States referred to in article 31.

In wrTnESS WHEREOF the urdersigned Pleni-
potentiaries, being duly autborized thereto
by their respective Governments, have signed
this Cunvention.

Done at Geneva, this iwenty-ninth day of
April one thousand nine hundred and &fiy-

eight.
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Annexe [

CONVENTION SUR LA HAUTE MER

Les Euns parties & la présente Convention,

Désireux de codifier les régles du droit in-
ternational relatives a la haute mer,

Reconnaissant que les dispositions ci-aprés,
adoptées par la Conférence des Nations Unies
sur le droit de la mer, tenue 4 Genéve du 24
février an 27 avril 1958, sont pour essentiel
déclaratoires de principes établis du droit in-
terpational,

Sont convenus des dispositions suivantes:

Article premier

On entend par “haute mer” toutes les par-
ties de la mer n’appartenant pas a la mer terri-
toriale ou aux eaux intérieures d’un Etat.

Article 2

La haute mer étant ouverte 2 1outes les na-
tions, aucun Etat ne peut légitimement pré-
tendre en soumettre une partie quelconque 2
sa souveraineté. La liberté de la haute mer
s’exerce dans les conditions que déterminent
les prézents articles et Jes autres régles du droit
international. Elle comporte notamment, pour
les Etats riverains ou non de la mer:

1) Laliberté de la navigation;
2) Laliberté de la péche;
3) La liberté d'y poser des cibles et des

pipe-lines sous-marins;

4) La liberté de la sarvoler.

Ces libertés, ainsi que les autres libertés recon-
nues par les principes généraux du droit inter-
national, sont exercées par tous les Etats ep
tenant raisonnablement compie de P'intére
que la liberté de la baute mer présente pour
les autres Etats.

Article 3

1. Pour jouir des libertés de la mer i I'égal
des Etats riverains de la mer, les Eiats dé
pourvus de littoral devraient accéder libre-
ment & la mer. A cet effet, les Etats situés
entre la mer el un Etat dépourvu de littoral
accorderont, d’une commune entente et en con-
formité avec les conventions internationales
en vigueur:

a) A DPEtat dépourvu de littoral, sur une
base de réciprocité, le libre transit & travers
leur territoire;

b) Aux navires arborant le pavillon de cet
Etal un traitement égal a celui de Jeurs propres
navires ou des navires de n’importe quel avtre
Etat, en ce qui concerne I'accés aux ports mari-
times et leur vtilisation.

2. Les Etats situés entre la mer ¢t un Etat
dépourvu de littoral régleront, d’un commun
accord avee celui-ci, en tenant compte des
droits de I'Etat riverain ou de transit et des
particularités de P’Etat sans littoral, tontes
questions relatives & la liberté de transit et &
I'égalité de traitement dans les ports, am cas
ou ces Etats ne seraient pas déja perties sux
conventions internationales en vigueur.
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Article 4

Tous les Etats, riverains ou non de la mer,
out le droit de faire naviguer en haute mer des
navires arborant leur pavillon.

Article 5

1. Chaque Etat fixe les conditions aux-
quelles il accorde sa nationalité aux navires
ainsi que les conditions d’immatriculation et
du droit de battre son pavillon. Les pavires
possédent la nationalité de ’Etat dont ils sont
autorisés a battre pavillon. 11 doit exister un
lien substantiel entre 'Etat et le navire; ’Etat
doit notamment exercer effectivement sa juri-
dietion et son contrdle, dans les domaines tech-
nique, administratif et social, sur les navires
battant son pavillon.

2. Chaque Etat délivre aux navires aux-
quels il a accordé le droit de battre son pavil-
lon des documents & cet effet.

Article 6

1. Les navires maviguent sous le pavillon
d’un seul Etat et se trouvent sournis, sauf dang
les cas exceptionnels expressément prévus
par les traités internationaux ou par les pré-
sents articles, a4 sa juridiction exclusive en
haute mer. Aucun changement de pavillon ne
peut intervenir au cours d’un voyage ou d'une
escale, sauf en cas de transfert réel de la pro-
priété ou de changement de I'immatriculation.

2. Un navire naviguant sous les pavillons
de deux ou plusieurs Etats, dont il fait usage
& sa convenance, ne peut se prévaloir, vis-2-via
de tout Etat tiers, d’aucune de ces nationalités,
et peut étre assimilé & un navire sans nationa-
lité.

Article 7

Les dispositions des articles précédents ne
préjugent en rien la question des mavires af-
fectés au service officiel d’une organisation in-
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tergouvernementale battant pavillon de Por-
ganisation.

Article 8

1. Les navires de guerre jouissent en haute
mer d’une immunité compléte de juridiction
de la part d’Etats autres que I’Etat du pavillon.

2. Aux fins des présents articles, 'expres-
sion “navire de guerre” désigne un navire ap-
partenant a la marine de guerre d'nn Etat et
portant les signes extérieurs distinctifs des
navires de guerre de sa nationalité. Le com-
mandant doit étre au service de I'Etat, son
nom doit figurer sur la liste des officiers de
la flotte militaire, et I'équipage doit &tre sou-
mis aux régles de la discipline militaire.

Article 9

Les pavires appartenant 3 un Etat ou ex-
ploités par lui et affectés seulement 3 un ser-
vice gouvernemental non commercial jouis-
sent, en haute mer, d’une immunité compléte
de juridiction de la part d’Etats autres que
I'Etat du pavillon.

Article 10

1. Tout Etat est tenu de prendre & I’égard
des navires arborant son pavillon les mesures
nécessaires pour assurer la sécurité em mer,
notamment en ce qui concerne:

a) L'emploi des signaux, Pentretien des
communications et la prévention des abor-

dages;

b) La composition et les conditions de tra-
vail des équipages, en tenant compte des ins-
truments internationaux applicables en ma-
tiére de travail;

¢) La construction et armement du navire
et son aptitude a tenir la mer.

2. En prescrivant ces mesures, chaque Etat
est tenu de se conformer aux normes inter-
nationales généralement acceptées et de



prendre toutes les dispositions nécessaires pour
en assurer le respect.

Article 11

1. En cas d’abordage ou de tout autre
événement de navigation concernant un na-
vire en baute mer, de nature a engager la
responsabilité pénale ou disciplinaire du capi-
taine ou de toute autre personne au service du
navire, aucune poursuite pénale oun discipli-
naire ne peut étre intentée contre ces per-
sonnes que devant les autorités judiciaires ou
administratives, soit de I'Etat du pavillon,
soit de I'Etat dont ces personues ont la na-
tionalité.

2. En matiere disciplinaire, I'Etat qui a
délivré un brevet de commandement ou un
certificat de capacité est seul compétent pour
prononcer, aprés procédure réguliére de droit,
le retrait de ces titres, méme si le titulaire n’a
pas la nationalité de ’Etat de délivrance.

3. Aucune saisie ou retenue du navire ne
peut étre ordonnée, méme pour des mesures
d’instruction, par des autorités autres gue
celles de 'Etat du pavillon.

Article 12

1. Tout Etat est tenu d’obliger le capitaine
d'un navire naviguant sous son pavillon, au-
tant que le capitaine peut le faire sans danger
sérieux pour le navire, I'équipage ou les pas-
sagers:

a) A préter assistance 3 toute personme
trouvée en mer en danger de se perdre;

b) A se porter a toute la vitesse possible
au secours des personnes en détresse, s'il est
informé de leur besoin d’assistance, dans la
mesure ou I'on peut raisonnablement compter
sur cette action de sa part;

¢) Aprés un abordage, A préter assistance
a Vautre navire, 2 son équipage et a ses pas-

sagers, et, dans la mesure du possible, & indi-
quer i l'autre vavire le nom de son propre
navire, son port d’enregistrement et le port le
plus proche qu'il touchera.

2. Tous les Etats riverains favoriseront la
création et U'entretien d’un service adéquat et
efficace de recherche et de sauvetage pour as-
surer la sécurité en roer et au-dessus de la mer,
et concluront a cette fin, le cas échéant, des
accords régionaux de coopération mutuelle
avee les Etats voisins.

Article 13

Tout Etat est tenu de prendre des mesures
efficaces pour empécher et punir le transport
dea esclaves sur les navires autoriaés & arborer
sou pavillon et pour empécher I'usurpation de
son pavillon a cette fin. Tout esclave qui se
réfugie sur un navire, quel que soit son pavil-
lon, est libre ipso facto.

Article 14

Tous les Etats doivent coopérer dans toute
la mesure du possible a la répression de la
piraterie en haute mer ou en tout autre endroit
ne relevant de Ia juridiction d’avncun Etat.

Article 15

Constituent la piraterie les actes ci-aprés
énumeéreés:

1) Tout acte illégitime de violence, de
détention, ou toute déprédation commis pouor
des buts personnels par I’équipage ou les pas-
sagers d’un navire privé ou d’un aéronef privé,
et dirigés:

a) En haute wer, contre un autre navire

ou aéronef, ou contre des personues ou
des biens 2 leur bord;

b) Contre un npavire ou aéronef, des per-
sonnes ou des biens, dans un liea ne rele
vant de la juridiction d’aucan Etat;
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2) Tous actes de participation volontaire
i lutilisation d’wn navire ou d’vm aéromef,
lorsque celui qui les commet a connaissance
de faits conférant i ce navire ou a cet aéronef
le caractére d'un navire ou d’on aéronef
pirate;

3) Toute action ayant pour but d’inciter 2
commettre des actes définis aux alinéas 1 ou 2
du présent article, ou entreprise avec Pinten-
tion de les faciliter.

Article 16

Les actes de piraterie, tels qu’ils sont définis
a Particle 15, perpéirés par un navire de
guerre ou un navire d’Etat ou un aéronef
d’Etat dont 'équipage mutiné s’est rendu
maitre, son! assimilés 4 des actes commis par
un navire privé.

Article 17

Sont considérés comme pavires ou aéronefs
pirates les navires ou aéronefs destinés, par
les personnes sous le contrdle desquelles iz se
trouvent effectivement, & commettre 'un des
actes visés 3 Particle 15. Tl en est de méme des
navires ou aéronefs qui ont servi 4 commettre
de tels actes, tant qu'ils demeurent sous le con-
trole des personnes coupables de ces actes.

Article 18

Un pavire ou aéronef peut congerver sa na-
tionalité malgré sa transformation en navire
ou aéronef pirate. La conservation ou la perte
de la nationalité sont déterminées conformé-
ment a la loi de ’Etat qui avait conféré cette
nationalité.

Article 19

Tout Etat peut saisir un navire ou un aéro-
nef pirate, ou un navire capturé i la suite
d’actes de piraterie et qui est au pouvoir de
pirates, et appréhender les personnes et saisir
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les biens se trouvant 3 bord dudit navire ou
aéronef, en haute mer ou en tout autre lieu
ne relevant de la juridiction d’awcun Etat.
Les tribunaux de I'Etat qui 2 opéré la saisie
peuvent se prononcer sur les peines a infliger,
ainsi que sur les mesures a prendre en ce qui
concerne les navires, les aéronefs ou les biens,
réserve faite des droits de tierces personnes de
bonne foi.

Article 20

Lorsque la saisie d’on navire ou aéronmef
suspect de piraterie a été effectuée sans motif
suffisant, I'Erat qui a appréhendé le navire ou
I'aérone{ est responsable, vis-z-vis de I’Etat
dont le navire ou l'aéronefl a la nationalité,
de toute perte ou de tout dommage causés par
Ia capture.

Article 21

Toute saisie pour cause de piraterie ne peut
étre exécutée que par des navires de guerre
ou des aéronefs militaires, ou par d'autres
navires ou aéronefs affectés a un service public
et autorisés a cet effet.

Article 22

1. Sauf dauvs les cas ou les actes d'ingérence
sont fondés sur des pouvoirs accordés par
traité, un pavire de guerre rencontrant en
haute mer un navire de commerce étranger
ne peut l'arraisonner 2 moins qu’il n’y ait
vn motif sérieux de penser:

a) Que ledit navire se livre a la piraterie;
oun

b) Que le navire se livre a la traite des
esclaves; ou

¢) Que le navire, arborant un pavillon
étranger ou refusant de hisser son pavillon,
est en réalité un navire ayant la méme na-
tionalité que le navire de guerre.



2. Dans les cas prévus aux alinéas ¢, b et ¢,
le navire de guerre peut procéder a la vérifica-
tion des titres autorisant le port du pavillon.
A cette f'n, il peut envoyer une embarcation,
sous le commandement d’un officier, au navire
suspect. Si, aprés vérification des papiers, les
soup¢ons subsistent, il peut procéder a un
examen ultérieur a bord du navire, qui doit
étre effectué avec tous les égards possibles.

3. Si les soupgons mne se trouvent pas
fondés, et que le navire arrété n’ait commis
aucun acte les justifiant, 1l doit étre indemnisé
de toute perte ou de tout dommage.

Article 23

1. La poursuvite d’un navire éiranger peut
étre engagée si les autorités compélentes de
I'Etat riverain ont de bonnes raisons de penser
que ce navire a contrevenu awx lois et régle-
ments de cet Etat. Cette poursuite doit com-
mencer lorsque le navire étranger ou une de
ses embarcations se trouve dans les eaux in-
térieures, dans la mer territoriale ou dans la
zone contigué de I’Etat poursuivant, et ne peut
étre continuée au-deld des Jimites de la mer
territoriale ou de la zone contigué qu’a condi-
tion de ne pas avoir été interrompue. Il n’est
pas nécessaire que le navire qui ordonne de
stopper a un navire étranger naviguant dans
la mer territoriale ou dans la zone contigug
8’y trouve également au moment de la récep-
tion dudit ordre par le navire intéressé. Si le
navire étraager se trouve dans une zone con-
tigué telle qu'elle est définie & larticle 24 de
la Convention sur la mer territoriale et la
zone contigué, la poursuite ne peut étre en-
tamée que pour cause de violation des droits
que ['institution de ladite zone avait pour objet
de protéger,

2. Le droit de poursuite cesse dées que le
navire poursuivi entre dans la mer territoriale
du pays auquel il appartient ou dans celle
d’une tierce puissance.

3. La poursuite n’est considérée comme
étant commencée qu’a condition que le navire
poursuivant se so0it assuré, par les moyens
utilisables dont i] dispose, que le navire pour-
suivi ou I'une de ses embarcations ou d’autres
embarcations qui travaillent en équipe et utili-
sent le navire poursuivi comme navire gigogne
se trouvent a I'intérieur des limites de la mer
territoriale, ou le cas échéant, dans la zone
contigué. La poursuite ne peut étre commencée
qu'aprés 'émission d’un signal de stopper,
visuel ou auditif, donoé a ume distance per-
metiant av navire intéressé de le voir ou de
Pentendre.

4. Le droit de poursuite ne peut étre
exercé que par des navires de guerre oo des
aéronefs militaires, ou d’autres navires ou
aéronefs affectés a un service public et spé-
cialement autorisés a cet effet.

5. Dans le cas d’une poursuite effectnée
par un aéronef:

a) Les dispositions des paragraphes 1 a 3
du présent article s’appliquent mutatis mutan-
dis a ce mode de poursuite;

b) L'aéronef qui donne l'ordre de stopper
doit lui-méme poursuivre activement le navire
jusqu’a ce qu'un navire ou un aéronef de ’Etat
riverain alerté par l'aérone{ arrive sur les
lieux pour continuer la poursuite, @ moins que
Paéronef ne puisse lui-méme arréter le pavire.
Pour justifier arraisonnement d’un navire en
haute mer, il ne suffit pas que celui-ci ait été
simplement repéré par I’aéronef comme ayant
commis une infraction ou comme étant suspect
d’infraction, ¢’il n’a pas été a la fois requis de
stopper et poursuivi par I'aéronef lui-méme ou
par d’autres aéronefs ou navires gmi con-
tinuent la poursuite sans interruption.

6. La relaxe d’up navire arrété i un en-
droit relevant de la juridiction d'sn Etat et
aecorté vers un port de cet Eiat, en vue d'un
examen par les autorités compétentes, ne peut
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étre exigée du seul fait que le navire et son
escorte aient traveraé une partie de la haute
mer lorsque les circonstances ont rendu néces-
saire cette traversée.

7. Sl un navire a été arraisonné ou saisi en
haute mer dans des circonstances qui ne jus-
tifient pas I'exercice du droit de poursuite, il
doit étre indemnisé de toute perte ou de tout
dommage.

Article 24

Tout Etat est tenin d’édicter des régles visant
a éviter Ia pollution des mers par les hydro-
carbures répandus par les navires ou les pipe-
lines, ou résultant de l'exploitation et de ex-
ploration du sol et du sous-sol sous-marins, en
tenant comapte des dispositions comvention-
nelles existant en la matiére.

Article 25

1. Tout Etat est tenu de prendre des me-
sures pour éviter la pollution des mers due a
P'immersion de déchets radio-actifs, en tenant
compte de toutes normes et de toutes régle-
mentations qui auront pu éire élaborées par
les organismes internationaux compétents.

2. Tous les Erats sont tenus de coopérer
avec les organismes ipterpationaux compé-
tents a 'adoption de mesures tendant a éviter
la pollution des mers ou de ’espace aérien sur-
jaceunt, résultant de toules activités qui com-
portent 'emploi de matériaux radio-actifs ou
d’antres agents nocifs.

Article 26

1. Tount Etat a le droit de poser des cibles
et des pipe-lines sous-marins sur le lit de la
haute mer.

2. L’Etat riverain ne peut entraver la pose
ou l'entretien de ces cables ou pipe-lines, ré-
serve faite de son droit de prendre des mesures
raisonnables pour Pexploration du plateau
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continental et I'exploitation de ses ressources
naturelles.

3. En posant ces cibles ou pipe-lines, I'Etat
en question doit tenir diment compte des
cibles ou pipe-lines déja installés snr le lit de
la mer. En particulier, il ne doit pas entraver
les possibilités de réparation des cdbles ou
pipe-lines existants.

Article 27

Tout Etat est tenu de prendre les mesures
législatives nécessaires afin que la rupture ou
Ia détérioration, par un navire battant son
pavillon ou par une personne soumise a sa
juridiction, d’un cable sous-marin ep haute
mer, faite volontajrement ou par négligence
coupable, et qui pourrait avoir pour résultat
d’interrompre ou d’entraver les communica-
tions télégraphiques ou téléphoniques, ainsi
que la rupture ou la détérioration dans les
meémes conditions d’un cible i haute tension
ou d’un pipe-line sous-marins, constituent des
infractions passibles de sanction. Cette dispo-
sition ve &’applique pas aux ruptures ou dé-
tériorations dont les auteurs n’auraient en que
le but légitime de protéger leur vie ou la 8é
curité de leur navire, aprés avoir pris toutes les
précautions nécessaires pour éviter ces rup-
tures ou détériorations.

Article 28

Tout Etat est tenu de prendre les mesures
1égislatives nécessaires afin que les personnes
eoumises a sa juridiction qui sont propriétaires
d’un cédble ou d’un pipe-line en haute mer et
qui, par la pose ou la réparation de ce céble
ou de ce pipe-line, causent la rupture ou la
détérioration d'un autre cible ou d'un autre
pipe-line, en supportent les frais de réparation.

Article 29

Tout Etat est tenu de prendre les mesures
législatives nécessaires afin que les proprié-



taires des navires qui peuvent prouver qu’ils
ont sacrifi¢ une socre, un filet ou un autre
engin de peche pour ne pas endommager un
cible ou vn pipe-line sous-marins soient in-
demnisés par le propriétaire du cible ou dn
pipe-line, 3 condition qu’ils aient pris pré-
alablement toutes mesures de précaution rai-
sonnables.

Article 30

Les dispositions de la présente Convention
ne portent pas atteinle aux conventions oun anx
autres accords internationaux en vigueur dans
les rapports entre Etats parties a ces conven-
tions ou accords.

Article 31

La présente Convention sera, jusqu’au 31
octobre 1958, ouverte & la signature de tous
les Etats Membres de I'Organisation des Na-
tions Unies ou d’une iostitution spécialisée,
ainsi que de tout autre Etat invité par ]’Assem-
blée générale des Nations Unies 3 devenir
partie a Ia Convention.

Article 32

La présente Convention sera ratifiée. Les
instruments de ratification seront dépasés
auprés du Secrétaire général de I’Organisation
des Nations Unies.

Article 33

La présente Convention sera ouverte & I’ad-
hésion de tout Etat apparienant 2 I'une des
calégories mentionnées a Iarticle 31. Les ins-
truments d’adhésion seront déposés aupres du
Secrétaire général de 1'Organisation des Na-
tions Unies.

Article 34

1. La présente Convention entrera en
vigueur le trentiéme jour qui suivra la date

du dépbt auprés du Secrétaire général de
I'Organisation des Nations Unies du vingt-
deuxiéme instrument de ratification ou d'ad-
hésion.

2. Pour chacun des Etats qui ratifieront la
Convention ou y adhéreront aprés le dépét du
vingt-deuxiéme instrument de ratification ou
d’adhésion, la Convention entrera en viguenr
le trentiéme jour aprés le dépét par cet Etat
de son instrument de ratification ou d’ad-
hésion.

Article 35

1. Apres expiration d'une période de cing
ans a partir de la date a laquelle la présente
Convention entrera en vigueur, une demande
de revision de Ja présente Convention peut
étre formulée en tout temps, par toute Partie
contractante, par voie de notification écrite
adressée au Secrétaire général de I'Organisa-
tion des Nations Unies.

2. L'Assemblée générale des Nations Unies
statue sur les mesures a prendre, le cas échéant,
au sujet de cette demande.

Article 36

Le Secrétaire général de I'Organisation des
Nations Unies notifie a tous les Etats Membres
de 1'Organisation des Nations Unies et aux
autres Etats visés a article 31:

a) Les signatures apposées & la présente
Convention et le dépot des imstruments de
ratification ou d’adhésion, conformément aux
articles 31, 32 et 33;

b) La date a laquelle la présente Conven-
tion entrera en vigueur, conformément a P'ar-
ticle 34;

c) Les demandes de revision présentées
conformément & Particle 35.
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Article 37
L'original de la présente Convention, dont
les textes anglais, chinois, espagnol, francais
et russe font également foi, sera déposé auprés
du Secrétaire général de P'Organisation des
Nations Unies, qui en fera tenir copie certifiée
conforme i tous les Etats visés a article 31.

8

En For pE Quot les plénipotentisires sous-
signés, diiment autorisés par leurs gouverne-
ments respectifs, ont signé la présente Con-
vention.

Farr a Genéve, le vingt-veuf avril mil nenf
cent cinquante-huit,
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HOHOEPEHUMWA OBDEAUHEHHBIX HALKURA
M0 BOMNPOCAM MOPCHOIO NMPABA

KOHBEHL WA

Ob OTHPbLITOM MOPE

OPFrAHHIAUNA OBDEAHHEHHKNX HALUKWSA
1958







flpunomenne I

ROHBEHIIASA OB OTKPHTOM MOPE

focynapcraa-Croponsl nacrogwedt Konpeniyns,

HeHIR HORMPHUHPOEATL NOCTAHOBNEHHA MeEWAYHa-
POAHOIO TIPAB3, KACRIOWMECH OTRPHTOTO MOPH,

APH3HABAR, HTO 3acepaBiDas B Henede ¢ 24 despans
no 27 anpeas 1958 rons Kowdepenuns OfSvepunen-
Heix Hauuit 00 BONpocam MOPCKOTO NPaBa NPHHARA
HIDKSCACAYIOIIME TIDCTAROBAEHUS Xax HOCALMe ofuuh
XAPAKTEp JAEKNADALMNY  YCTAHOBAEHHBIX  NPWHUMNOB
MeW AYHAPOXHOTD NpPany,

COTRICHINCS O BHHECIEAYIOUIEH!

Crarsn |

Caosa <OTKPLITOE MODPE» OSHAYAIOT BCE HACTH MOPS,
ROTOPHIE HE EXORRAT HU B TEPPHTODHANLNOE MODE, HH
80 BHYTPEHHKE BOABI KaKOFO-AHG0 FOCYAapeTBa.

Crarea 2

OrxpeiToe Mope OTKPHTO AJs #CeX Hauufl, 4 Huxa-
KOE FOCYRAPCTBO We Brpase NMPETEHAOBATL HA NOAYM-
HEHUE KaKOR-MUG0 HACTH Ero CBOEMY CYBEDEHUTETY.
CBoG0oaa OTHPWITOrD MOPR OCYWECTBASETCH 8 YCAO-
BURX, ONPEACAREMBIX HACTOALUMMH CTATBAMH ¥ APYIUMYU
HOPMaMH MeMAyHapoaHnoro npasa. Ona simnouaer, 8
HACTHOCTH, Kak AAA NPHOPEMHMYK, TAK W IR HenpH-
GpeXHbIX TOCYAAPETR:

1} ceofoay CYAOXODACTBA,

2} csofony pmBonoscrsaa,

3) cpofoay npOXNaALIBATH NMOABOAHBIE Kalenu

# TpyGonpoBoAs,

4) ceofony AETATh HAA OTH[BITHIM MOpPEeM.

Bee rocyaapcria OCYWECTBAMOT STA CBOBOAL!, PAaBHO
K2k W 5pyrue OBOGOJbI, NPHIHAHHLIE B COOTBETCTBLY
€ o0KMH NDHHUNNAME MEMAYHAPOAHOTO Npasa, Da-
3YMHO YUYHTHIBAA SAUHTEDECOBAMHOCTH ADYCHX TOLY-
AAPCTR B NOALIOBAHWK CBOGOAOR GTKPBITONG MOPA.

Crares 3

1. focyrapersa, He wmeouwhe Mopckoro Gepera,
AR Tore vTols MOAKIOBATHLR cBOGOAGH Mopelt wa
PaBHRIX npaBax ¢ npHOPeMHBIME  FOCYRAPCTBAMM,
NOMKHEI HMeTh CBOGOARMNA goCryn & Moph. Hag stold
HEH FOCYAADCTEA, PACNONOMEHNLIE MEWLY MODEM M
rOCYAAPCTBOM, He UMenwuM Mopekoro Sepera, no o6-
WeMy COrIalieHuio ¢ 3THM NOCAEAHMM # B COOTBET-
CTBHU € CYLLECTBYIOWKMY MEKRIYHAPOANBIMH ROHBEH-
UMSMH MPEAOCTABRARIOT:

8) TOCYRApCTBY, HE HMeouleMy moperoro fepera,
Ha OCHOBE BIIMMHOCTH, cBoboavbll nyrs 4epes CBOW
TEPPATOPHIO, H

b) cyaaM, naasaowinmM noa GAArOM STOrO roCyAap-
CTBa, HA YCROBUAX PABEHCTEA CO CHOMMH CYAAMH WM
TYAAMM ADYTHX TOCYAADCTE, ROCTYN K MOPCKHM NOpTaM
¥ RCOOKLIORANKWIG STHX NOPTOR.

2. Cotyaapcrsa, pacnoNOXexHLIE MEMAY MODEM M
rOCYAApCTROM, HE WMEUIWM Mopcxoro Oepera, pe-
war no ofUIEMY COrIALICHHIC € ITHM TOCACAMHM ¥
yugToM npas npubPeRHOTO TOCYAApCTBA WAM TOCY-
AAPCTRA, YEPE3 TEDPHTOPHIO KOTOPOTC COBEpLIAETLR
TPAHIBT, & TaKme ocobpix YCAOBHH, B KOTODBIX HAXO-
AMTCS TOCYRAPCTBO, He HMewllee Mopckors Oepera,
90& BOTIPOCHE, DTHOCAWIMECR X cBOGOjE TDANSHTA M Pa-
HEHCTBA B NO/bIOBANKY NOPTAMM, CECAH TAKHE roCyrap-
CTBa HE HBARIOTCH yWe CTopoHaMy  AeliCTByOusx
Memnynapﬁnﬁux KORBEHURHA.

Crarss 4

Kampoe rocylapCrBo, HEIAWUCMMO OT TOMO, #8-
ARETCA Y OHO NPHOPEMHBIM HAK HET, HMEST NMPABO HA
TO, uTolst Cyaa nop ero ¢Aarom nNasann B OTKPH-
TOM MOpe.

Crarss 5§

I, Kasjnoe roCynapirso ONDEAEArer yCAOBMA npe-
ROCTRRNEHUS CBOCH HAUUONANLHOLTH CYAAM, DEFH-
CTpaunn CYAOR HA ero TEPPUTOPHH W NPaBa mwiasath
nox ero qrarom. Cyna WUMEOT HALHOHANLHOLTH TOrO
FOCYREPCTBAE, MDA Q:marom KOTOPOro OHM BNpAaBE g~
8aTb. MeMy HaHHLIM NOCYA3PCTBOM H JAHHLM CYA-
HOM ZOJDKHA CYMIECTBORATL Peanbnas CBA3L; B RACTHO-
ETH, TOCYAAPCTBO 20KH0 3hDEKTUBRD OCYWECTRASTE
8 oGnacTr TexXHuuecKol, aamunucTparHenofl ¥ coum-
anBHOR CBOW IOPHCARKUKIO ¥ CBOH KOHTPOAL HAR Cy-
AaMH, TMABAOWMMK NOR ero daaram,

2. Kaxpoe rocynapcrad BelfaeT CyAaM, KOTODHIM
OHO NpPEROCTARIAST NPABG ruaBaTe n0s ero duarom,
COOTBETCTBY OLIHE AOKYMEHTHI,

Crores 6

1. Cyaa AOAMHB NAR2BaTh NOL GRAFOM TONLKO OA-
HOIQ FOCYRAPCTHA M, KPOME HCKANUNTEABHEX ChYuaes,
NPSMO NPERYCMATPUBAEMBIX B MEMAYHADOAMEIX NOFO-
BODAX #iak B HACTOSUMX CTATHAX, NORUMHAIOTCA &ro
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HCHNIOUHTENRHON IOPKCAHKUNN B oTKpLITOM Mope. Cya-
HO He MOMET nepeMeHnTh cRolf durar Bo Bpemd ruiana-
HUA WAM CTORMKM fIPK SAXOAT B fOPT, KPOMe CAyuach
AEHACTBHTEABHOIO TEPEXOAR COBCTRENBOCTH WA M3Me-
HEHHS DErHCTPALRH.

2. Cyaro, nrasajoulee noa Qaaramu Asyx uax Gonce
FOCYAapeTB, TOAL3YACE HMA CMOTDR 10 YAOGCTBY, He
momeT TpeGOBATL TPHIHAHMA HU OaHOR UG cooTBeT-
CTEYIOUMX HAUMCHANBHOCTER XPYIHMH FOCYAADCTBAMK
¥ MOXET GuiTh NPHPABHOHO K CYAAM, HE WMEIOUINM HA-
UHOHAABROCTH,

Crares 7

TIocravoBNeHHA NPEIMAYUHX CTaTtell ne saTpara-
BAIOT BONPOCA O Cy/aX, COCTOMWNX HA odunuanshof
wiymbe Kakoh-aub0 MERNPASHTRABCTEEHHON Opranu-
JauMH W NAABAKIIKX noa daarom sToll oprasMsamsn.

Crorss 8

. Boennsie xopaliy no/ib3yiorTcR B OTHPLITOM MOpE
TIONHBIM MMMYHHTETOM OT IOPMCAHRUNK KAXOTO O TO
#i ObITO TOCYAAPCTBA, Kpome rocyaapcTsa daara.

2. B HacTORmMX CTATHRX C/IDBA ¢BOLHREIA KOpatae:
OIHAYAKT CYAHOD, TPHHAAMCHAWELE K BOCHRCG-MOPCKUM
CHAAM KAKOro-AHGO FOCYAGPCTBA H HMECIOWEE BHEUWIHWE
IHAKH, OTAHRYAOUIKE BOERHLIE xopaénu ero HauvoHans-
HOCTH, HAXOAALEECA Noa KoManaoll oduuepa, cocTos-
ULero Ha TotyAapeTBesHofl caymbe, WMA KOTOPOTD 3a-
HECEHD B CIIMCOX OQMUEPDB BOEHHG-MOPCKDro (0T,
H MMEIOUIEE HKHNAN, NOAMHHEWNbIA perynapuoll roew-
HOA AWCUMMAHYE.

Crarss 9

Cyhaa, npuHasiesamye roCyLapcTey wiK SKCITYaTH-
pyeMble HM W COCTOALLIME TOABKO HA HEKOMMEpUECKOf
NPaBHTEALCTSEHHON CAYXOE, NONBIYIOTCR B OTKDHITOM
MOpE MOAHBIM HMMYHHTETOM OT IOPHCAHKUMH rocy-
ARPCTB, HE ABMSIOWHXCH rocyaapersom daara.

Crares 10

1. Kaxaoe rocynapcrso off3aHo npuHHMATL Weol-
XOARMBIE Mepa Lng ofecneucHus GeaonacrocTu & Mope
CYACSB, TVIABAWMX NOR ers $AAroM, B MACTHOCTH, B
TOM, Y10 Kacaerdn:

8) TIOALIOBAHHA CHIHARAMH, NOALCDMAHUA CBHIM
NPEAYNPEKAEHUR CTONKHOBEHHS,

b} womnnexroBanud W yoropnll Tpyaa sxunaweh
CYROB, C YHETOM MOAMEKAILMX MPHMEHEHMIO MEXAYHE-
PORHBIX ZKTOR, KACAOUIHXCA BONPOCOB TPYIR,

€) HOHCTPYKUHH, OCHAUIERAA CYAOB H HX MOpEXOL-
HbiX KJYeCTH.

2. lipepmuCiiBan 5TH mepbl, rocyaapcrso ob13ano
cobmionats OSIENPHHATLIE MEMAYHAPOLHLIE HOPMbI M
NPEANPUHEMATE BCE HEOOXOAWMbIE Mepnt rAs ofecne-
UeHHE HX COOAKACHHA,
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Crarss 11

t. B cayude cTONXHOBENMR WAH Rakoro-auGo npyro-
1o RPOKCWECTBHA C CYAHOM NPH MIABAHHK B OTHPLITOM
MOpEe, BbISBIBAOIIEr0 YrOMOBRYKD HAM AMCLHLIHHAD-
HY® OTBETCTEEHHOCTD KANMHTAHA wix  KXAXOFo-anbo
Apyroro amua ua ciymbe cyara, rakoe-nnGo yroiose-
HOE HAM AMCOHIIMHADHOS NPeCieAOBARNE NPOTHE 310~
ro Adua Momer OuiTh BOBGYWJIEHO TOALKO nepea cy-
ALOHDIME HAK AAMUHHCTDATHBHLIMY RAACTAMH rOCy-
2apcTBa Gaara WaM TOFO FOCYA2PCTBA, rPAMAZHHHOM
KOTOPOro STO AHUO FBANRTLH.

2. B ofacTy AHCUMPABHADHON  OTRETCTBEHHOCTH
roCYAapeTBO, XKOTOPOS BbiAAN0 AMTIOM CYLOBOAWTENS
HH CEMAETENLCTBO O KBAMMPUKAUMY, FOJARETCR SRMUH-
CTBEHHO KOMNETCHTHBIM ANE TOro, ¥Tobsl, notie SJ0A%-
nofi npoueayps:, 0To6PaTe 3TH AOKYMEHTS aaMe B
TOM CAYMAS, €CAM WX BAZALEU HE H3ANETCH rpaskaa-
HUHOM FOCYA@PCTBA, WX BbIAABIIErD.

3. Hu apecr, vM 323epXKaHUE ITOTO CYAHE HE MOTYT
GuiTh NPOM3BEAEHB AZKE B KA4ECTRE MEPH! PAcCIeno-
B3HHA, NIO DACNIOPAMEHHIO KakHx-AHGo snacrell, Kpome
saacredl rocysapcrsa dunara.

Craren 12

i. Kascnoe rocysapcreo amexsier 8 O0A3AHHOCTH
RanuTany Mmoborc CyaHd, naaBaiilero noj ero dJaa-
roM, NOCKOALKY KanKTaH MOMET 3TO CARAATH, HE NOA-
8EPras CePre3HONl ONACHOCTH CYRHO, 3KMNAK WiH nac-
CaWHPOB,

a) OKasarTh noMoub AIGoMy OOHADYMEHROMY B MO-
pe uyy, KOTOpoMy yrpoxaer rulens,

b) creposars o BCeHl BOIMOWHOHK CROPOCTHIO HA
noMouls NOrMbawLNM, eCAH eMy COOBLWIEHS, YTO ORH
HYMAZOTCR B NOMOMIH, NOCKOABKY Ha Taxoe jpeficTaue
€ YO CTOPOHBI MOMHO DAIYMHO DPACCUHTLIBATY,

¢} nOCAe CTONKHOBEHHA OK&IATh NOMOULE APYTOMY
CYAHy, €10 SKMNAKY W er0 NACCaWMPAM H, NOCKOALRY
STO BOIMOMMO, COOGWMTL STOMY ApYrOMY CYAHY Ha-
HMEHOBaHUE CBOCro CyAHa, NOPT €ro PeruCTpalimMp w
Samwafiwuil nopr, B xoTopsiid oo zafiner.

2. Bee sipulipewHsie rOCYAAPCTBA AOAXHB CROCOS-
CTBOBATL OPraHU3aUMM ¥ COAEPKAHMIO COOTBETCTBYIO-
wed shdexrurnoll cnacarensuoll caywbu ang ofec-
freverust 5E30RACHOCTH HE MODE ¥ HAL MODEM, 3 TAKXKE
33KMOHAT © 3TN Uebio B HEOOXOAUMBIX CAYYARX pe-
FUONHZNILHBIE COPAAUICHUS O BIZHMHOM COTPYAHMUELTHE
€ COCERHHMN TOCYABPCTBAMM.

Crares 13

Kawpoe rocynapcrBo o6ssano npuHumats sddex-
THBHLIE MEDbI NPOTHE NepeBoakw paboB Ha Cyaax,
HMEIOLHX NPABO M3BATE NOS ero UIATOM, B HANAraTH
HAKA3AHME 84 TAKHE NEPEBOSKM, 4 TAKXe AN npely-
SEPEM JEHHR TIPOTHBOBAKOHHOIO NOALIORAHMSA ero dua-
rom Anst 9ToR uean. Pad, vaweswnA ydexuine 3 cya-



We, NOA kawmm Oui Haarom 9To CYANO HM TAZRANO,
ipso facto caoBoaen,

Crarss 14

Bee rocyaaperea ofsaann cogefcraoBars 8 noAHoR
MEPE YHHYTOXMENRIO MHPATCTBE B OTKPHITOM MODE H
BO BCEX ADPYTMX MECTAX, HAXORRUIMACK 33 Npejpesiamu
JOPHCAWKILKK XaKOTO Ont TO MW Onl0 rOCYAaplTas.

Crarsg 15

Jhofoe wa nepeunchaeHnuX Whwe aeficranll goasercs
MHPaTCTHOM!:

1} #Awloli HenpasOMmepHuil axT HACWiWA, 3ajepma-
HER wan rpalema, comepwaeMbifl C MMUHBME UEAAMH
SKHNAWEM WM NACCHMUPAMR KAKOro-aubo 4acTHO-
BRAAEABHECROTD CYAH2 WM HAaCTHOBAAASABMECKOTD Je-
TATEABHOrD ANMAaPaTa ¥ HanpasaeHHuf

a) B OTKPHITOM MOpE NPOTHE KaKoro-mnbo aApy-
roro CyAHa HAH ASTATENLHOTO ANNAPATA HAX NPOTHS
JML MAH MMYLIBCTEA, HAXOASLINXCH Ha nx Sopry,

b) ApoTHE Kaworo-aubo CyAHAa WAM @TATEALHOrO
annapara, AHL WIH HMYWECTBA B MECTE, HAXOARUIEMOR
3a MPERERAMM OPHCIHKIHH Kakoro 6ul To By b0 ro-
CYRApPCTBE,

2) mobof axT AOOPOBOABROND YHACTHA B MCNOMAL-
30BaHKY KAXOro-Au60 CYAHd WiH AeTATeAwHOro anna-
paTa, eCiW TOT, KTG STOT aWT cosepliaer, suaer of-
CTORTENLCTEA, B CHAY KOTOpDBIX STO CYAHO ®ian 3TOT
NETATONENEIA ANNAPAT ABASIOTCA MHPATCKHM CYAHOM
WAH MHPATCHMM NETATERLHBIM ANNAPATOM,

3) nwoboe xelcrBue, ARNAKINEECH NOACTPEKATENh-
CTBOM WM COBHATGAbHMM COAcHCTBuem COBepuwEeHno
AefiCTBYS, TIPEAYCMATPHMBAEMOrO B NyHKTAX | wuam 2
Hacroduell cTarten.

Craves 18

Nuparcune nefcTBug, onpegengemsie 8 crarbe 15,
KOTOPSIE COBEDIIZIOTCR BOCHHBIM CYAHOM WIH rocyaap-
CTRBEHHMM CYAHOM MAM TOCYAAPCTBEHHMM NETATENh-
HElM ATINAPATOM, IXHNAM KOTOPOrO NOAMAN MATEN H
32XBATHA BAACTL HAXA STHM CYAHOM WM JeTATEALHLIM
annNapaToMm, NPUPABHMBAIOTCR K AcHCTBHAM, CoBep-
WaeMBIM MACTHOBABASABMECKHM CYLHOM.

Crares 17

Cyano wau neratensHeil annapar CHWTAKTCH Nu-
PATCKHM CYAROM WM NMMPATCKUM NETATLABMLIM anna-
DATOM, ECM OHH BPEAHAIHAMAINTCR MHUAMYE, HMEIOUIH-
MM Naji HUMH BRACTb, AR CoBepuiennn AeACTBUA, npex-
yeMaTpHBaeMuix B crarbe 15, Jro oTHOCHTOR Takwe
K CYRHY WA ASTATC/ALHOMY 2MMAPATY, KOTOPMM (0L~
S0BAANCL ANR COBepLuenust Taxux Aefcraufl, a0 TeX
NOp NOXa OHH OCTAIOTCR TIOK ANACTBIO FHL, BHHOBHRIX
B 9THX AelCTRUSX.

Crarss 18

Cyano uan actareishuill AnAapar MOMET COXPAHETS
CBOIO HAUKOHARBHOCTE, HECMOTDR Ha TO, YTQ OMH (Ta-
N ARPATCKHM CYLAHOM WAM NMPATCKHM JCTATENBHLM
annaparos. CoXpanenue Wi yTPaTA HAUKOHAABLHOCTH
ONPEALARETCS SAKOHOM TOIC TFOCYAAPCTRA, HOTODMM
OHa Obii2 NPEROCTABACHA.

Crores 19

B orkpuiTom MOpe uaH 8 JI000M APYTOM MECTE, HA~
XOAALIEMCS 33 TIPEAGRAMH JOPHCAMKUAN K3KOro Om TO
HY OLIAO FOCYAAPCTBA, A00e FOCYAAPCTRO MOWET 3a-
XBATHTL NUPATCKOE CYAHO HMAM NMMPATCRUR ReTaTenb-
Auifl ANNAPAT WAM CYAHO, JAXBANEHHOC TNOCPEACTBOM
NMHUPATCKAX ZeHCTBUE ¥ HAXOARWILECH BO BAACTH UMpa-
TOB, apecTOBaTh HAXONALUMXCA Ha ITOM CYAHE WIH
ACTATEABHOM ANMAPATE AHU H 3AXBATHTL HAXO0ARUIECCR
#a Hem umymecTso. CyseGunie yUpemIenss Toro ro-
CyAapCTaa, KOTOpOE COBEPWIMAG ¥TOT 32XBAY, MOCYT
BRIHOCHTL TIOCTAHOBAEHHA O HAROWEHWM Haxalawuil ¢
ONPEAENATh, KAKHE MEPLI AGKHBI ObiTh TPHHRTH B
OTHOUIEHHH TaKMX CYXOB, JACTaTeNbHLIX dNMNapaTos
WAB MMYLIECTBA, He Hapywsas npas A0GDOCOBECTHAIX
TPETBHX JTHLL

Crarsa 20

Ecnv 5axBaT CYAHA UK NOTATEALHOMD ANRAPATA NO
NOAO3PEHHKY B NHPATCTBE coBepuled Ge3 A0CTATOMHMX
OCHOBAXUM, rOCYAAPCTRO, COBEPIMBLICE IAXBAT, OTRE-
4aeT MepPej rocyAapCTBOM, HAUKOHANBHOCTE KOTOQOID
HMeeT CYAHMO MAK JAeTareibHbil annapar, 3a scrxuft
BpeA W BCAKHe YOBITKM, NPHUMHEHHME JAXBATOM,

Craren 21

3axear 3a MIBRPATCTBD MOMET COBEPIWATLCR TOILKO
HOCHHBIMH KOpaﬁ-‘lﬂMK HAH BOCHHBIMH JECTATCIbLHEMH
annaparami WIH ADYTHMH CyaaMss WIH JETaTEALHM-
MY AnNApaTamMK, COCTORUMH HA npasmwmaeuuon
cnywbe W Ha ToO YTOAROMONE HEBIMA,

Crares 22

1. 33 uCKMOUEHHEM CRYYAEB, KOTAA ANTHL 8Mewa-
TENLCTBA OCHOBAHGI HA NPABaX, YCTAHARIHBAEMBIX
MEMAYHAPOAHBIMK  AOrOBOpamMy, BoeHNul  KOpalas,
BCTPETHBWKA MHOCTPAHHOE TOProBoe CYAHO B OTHDbi-
TOM MODE, HE BIPABE NOABEPraTh &0 OCMOTDY, 8CHN
HET AOCTATOVHBIX OCHOBAHKA NOZOSPERATH,

8) YTO 9TO CYAHO GAHHMASTLS NHPATCTAOM, WM

b) wro 310 cysHo sanmmmaercs paboropropael, naw

€} HTO, XOTH H3 HEM NOXHAT HHOCTpRHHNE dnar waw
OHO OTHA3LIBACTCR NOANATL Qaar, sT0 Cyane B Aeh-
CTBHTEARAOCTY HMEET TY We HMAUHOHAALHOUTDL, %TO H
apawaeifl soewsuft Kopabin.

2. B chyuanx, NPeRYCMATDHBAGMALY B NYHKTAX €i»,
ebs 1 ecs, poewnsilt XOpatap MOXET NDOHSBECTH NPO-
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8epHy npapa cyAda #a ero duar. C srod uennio ou
MOMET NOCAATH WMONKY NoA Komanaol odmuepa «
npao3pesaemomy Cyany. Ecnu notsie npoBepryu AOKY~
MEHTOB MOACIPCHHA OCTAIOTCH, OH MOXET NPORIBECTH
aanvheflimer ofcnenoBanue Ha Hopry STOPO CyAHa, €O
ACEH BOBMOMHOA OCMOTPHTEIRHOCTRIO.

3. Eci¥  nojO3IpEHHS OKA3BIBAKHTCR  OWNGOYHBIME,
ROHUYEM OCMOTDEHHOE CYAHO HE COBEDIIMAC HUKAKMX
aeficraufl, Horopeie 1aBany Gl &A% ITHX NOAGIpexnit
OCHOBARHE, eMy AOMNHB ObiTo BO3MEWEHB! NPHHUKEH-
Huie Bpes ¥ yOuITKu.

Crares 23

1. Tpecreaosanse HHOCTPABHOIO CYAHA MOKeET OBiTh
NPCATIDUHATO, &CTH | OMPRTEHTHBIC BAZCTH NPROpeX-
HOTO TOCYAAPCTEE UMEIOT JOCTATOWHHE ODCHOBARWS
CHHTATh, 4TO 3TO CYAHO HADYLWIKAC SAKOHBI ¥ NPaBHA2
sSTOro rocyxapersa. [IpecyiejoBaRye JOMNHO HAYATHOH
TOFAA, KOFAA HHOCTDAHHOR CYAHO HAY ORHA W3 ero
WAIDTOK HAXOJSTCA 80 BHYTDSHHWX BOAAX, B TEPPH-
TOPHATEHOM MOpe BAH B npurexautell some npecae-
AYKUWEro TOCYAZPCYBA, B MOWET NPOAGIRATLLS 33
NPERENAMH TEPPHTOPHANBHOTS MOPY WM TIPuAeR amed
30HbI TOALKO NPH YCAOBHH, €CIH OHO HE NPEPbIBACTLR,
He Tpebyercs, 4robol B TO Bpems, KOTLA MHOCTPAHHOE
CYARO, TNABAOWILE 8 TEPPHTOPUANLHOM MOPE WAY NPH-
AeMAURH 30Re, NOAYUAET TIPHKA3 OCTIHOBHTHCA, CYA-
HO, OTAAKLLEE STOT NPUKAS, TAKME HAXCAMADLL B Ppe-
RERAX TEPPYTODHANGHOIO MOPA WM npuaewawedl 3o0-
ubl. ECAH WHOCTPAHKOE CYAHO HAXOAMTCH B NPHACKA-
wef soue, onpeserenHoft B cTarTse 24 Kousenuuy o
TEPPHTOPHANLHOM MOpE M npuaekaweh aone, npecie-
AOBAHHE MOXET HAYaTHCH TOALKD B CHASY € mapywie-
HueM Npas, AAf 3AMATBL KOTOPMX YCTAHOBREHA 373
30Ha.

2. Tlpaso npecnes0BaHHA NPEKPAWALTCA, KAK TONb-
KO NPECICAYEMOE CYAHO BXOAHT B TEpPHTOPHANLHOE
Mope CBOEN CTPaHB WiH B TEPPHTOPHANLHOR MODE Ha-
®oro-anbo TPETRErd FOCYAAPCTRA.

3. Tlpecnea0Batue CHWTALTCA HAYATHIM TOALKG NpK
YCAOBHH, eChW UPLCALAYIOUWEE CYAHD YACCTOBEPHAOTH
IPH TIOMOMIH HAXOASUIMXCH B €rd DACNoOPsMendy ¥
NPAKTHNECKH NDHMENNMBIX CPEACTE, YTO NPECALAYEMOR
CYAHO HAH OAHA M3 eF0 WAIGHOK WM APYFHE WIAONRY,
KOTOPBIE AEACTBYIOT COBMECTHO M MOTIDMBIYIOT Npecie-
LYEMOE CYAHC B Kauecrse Cyana-6zisl, HANOARTCR B
BPeReNaxX TEePPUTOPHANLHOrO MOPR BAK, B COOTRET-
CTBYICUMX Cayvasx, B npuaewmame#t soue. [pecaeno-
BAHMKHE MOMET ObHITh HAURATO TOALHO NOLAE NORAYR CHT-
HaAa OCTAHOBHTRUH, IPHTEALHOIO HAM 3IBYROBOrG, ¢
AHCTAHUMH, MOSBOARIOUIER COOTEETCTBYIOLEMY CYRMY
Erg yBIALTS HAK FCARILIAT b,

4. Tlpano NPecReAOBAHHST MOMET OCYIECTBARATHCA
TOMLKO BOCHHBIMH KOPAGARMH WAH BOGHHBIMEK JeTa-
TEALNBMK ARMAPATAMH WK XKE APYrHMH CYAAMH RAH
ACTATEABHBIMH BNMAPATAMH, HAXOASUMMHCR H3 npa-
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BHTEALCTBEHNOR CAYwOe H CTIEUHANLA0 HA TO YHOAHO-
MOUCHHBIME,

5. B cayvae NPECREAOBANMSE NETATE/BMBM ATTIADA-
TOM

a) NOCTaHOBASHHE MyHKTOS ¢ | no 3 Hacromwed
CTATHH NPYMEHATOR mutatis mutandis ¥ 8 OTHOWEHHK
STOrG CnoCola NpecieasBanng;

b) seravenpheifl annapat, oTaamud npugas of
OCTAHOBKE, AOJMEH CAM AKTHBHO NPeCACA0BATD Cynmo,
NOKE Kaxee-auGo CyaMo HAn KakoR-aubo aerarennumit
annapar npuipexHore roeCyaapeTsa, NPeAYNDEMKEH-
Hbif AETATEbHMIM ANNApaToM, He NPHOYAST Ha MecTo,
arofibl APOROJDKATD NPECAEAOBANHE, &CHH TONLKO A=
TaTeAbHbI ANNAPAT He MONET CaM SaAEPWATH CYAHO.
Hrobu 060CHOBATE 33ACPMAHAUE KAKOTO-MMO0 CYAHA B
OTHPLITOM MODE, HE AOCTATOMNO TOABKD TOTO, wrofm
oo Spuio NPOCTO 3AMEYEHO ACTATANRHBIM annapaToM,
KAy COBCDUIHBILEE HADYIUCHHE HAH KAK MOROSPEBACMOC
i COBCPILECHAH HQP}’UI&HHSI, SLJAK TOABRO ORHOBDEMEHHO
ORO HE NOAYHHAC TPeOGOBAHHUS OCTAHOBUTLEE H He DuuIo
NPECACAYEMO  CAMHUM JICTATEILHBUM ANNADATOM HRH
APYIFAMHE  JAETATCIbHBIMH annapaTaMy HAH CYRAMM,
NPOACANMAOUMMHA HENDEPHIRHOE NPECACAOBAHME.

6. Ocpofiomgenue CyAna, 3aQEPMAHHOTO B Apege-
ABX WOPUCAUHUMY KRAKOTO-AMB0 FOCYAADCTBA M KOH-
ROHPYEMOIO B NOPT 3TOFD FOCYZAPCTBA € HEAL0 NPo-
BELEHUS DACCHEAOBAHAS HOMMNETEHTHRIMH BAZCTHMH, HE
moskeT GbiTh NOTPeSOBANO TOMLKO DOTOMY, YTO CYAHO
# €r0 KOHBOWD NEPECEKNH KaKyw-ubo 4acTh QTKPh-
TOTG MOPH, KOAA OGCTONTENLCTBA CACNARM STO nEpe-
cevenne HeOGXOAHMBIM,

7. Ecan cyano Gbil0 OCTAHOBABHO WM 33AepXKAHO
B OTKDPLITOM MOPE B YCAOBWAX, KOTOPsie HE ONpas-
ABIBZIOT OCYMIECTBASHHE NPaRa NPECALAOBAHUA, eMy
ADIWHES ORITE BOSMEWEHE! Bpef W yOuTHHY,

Crarsn 24

Kawmaoe rocyaaperso ofgianc W31asats npasuaa
ANS  NPEAYNPENAEHMA SArPASHEHKS MOPCKOR  BOXM
HedpThIo ¢ xopabael s U3 TpySonpoBoAos Uy g pe-
ayabTare pazpalbeTry WM PABEAKH NOBEPXHOCTH MOP-
CHOro AKa Wiy €ro HEAD, NPUHHMAR NIPH 3TOM B8O BHH-
MaHKe TOCTanOBAEHMA AcficTBYIOMIMX jorosopos no
RAHHOMY BOTPOCY.

Crarsg 25

. Kamaoe rotyaapcrBo o688aHO NPUHHMATL Mephbl
AN% MPEAYNOEM RCHKA 3ArDAIHEHUA MOPS OT horpyse-
HHA PAAHOAKTHBHBIX OTXOVL0B, € YUETOM BCEX HODPM M
APABUA, ROTOPLIE MOTYT ObiTh SHPAGOTAND! KOMAETEHT~
HbIMH MEKAYHAPOAKLIME OPFaMM3ALKEMH.

2. Bee rocyaapersa o0fisann! COTPYAMHMATL € KOM~
NRTEHTHLIMYA MEWAYHADOAHBIMK OPIraHUBAUKAMY B NIPH-
HATHH Mep RO MPeLYNPeMACHHIO AT PASHEHHA MODPS HAK
BOSAYWHOrG MPOCTPANCTBR HAZ MODEM 8 pesyasTare



BCRKOH RESTEABHOCTH, KOTODAS BRAKYACT NPHEMEHEHHE
DAAHOBKTHBHBIX MATEPHAROB HAH APYTHX BPEAOGHOCHLIX
BelecTR.

Crarss 26

1. Kawaoe rocypdaporss MMEET DpDas0 NpoxAAdbi-
BATH NG AHY OTKPBITOFG MOPH NOABOAMBIE Kaleay w
TpySonposoast.

2. TpuGpexHoe rocyAapcrBo HE MOMET npengr-
CTEOBATL NPOKNALKE MAM TOLUGPMIHBIO NOABOIHBIX
xalenell uaAn TPYGONPOBOAOBR HE KOWTHHEHTANLHOM
weabhe, KPOME Tex CAYHAES, KOTAA OHO OCYMISCTBASIET
cBOE NPaBO NPHHMMATL PA3YMHBIE MEpbl AN PAIBEAKK
KOHTHHEHTANMMHOrO Wedapa ® paipaboTxu ero ecre-
craeHneix £0rarcTs.

3. Mpoxaapmeasn sts xaledsn wan TRPYOONPORORS,
YKAIAHKHOE FOCYAAPCTBO OORIZHO MPHUHHMATH A0MKHLIM
06pasoM B0 SHMMAHKE YHE NPOSOKEHHBIE N0 AHY MODR
kabeay u Tpybonposoak. B uacTHOCTH, OMD HE ROMKHO
NPENATCTBOBATE BO3MONKHOCTH MADOUIBOAHTL DEMOHT
cyuectayousx xabeaeft u TpySonposoAe.

Crorer 27

Kawaoe rocyiapcrso o6A3AMO NPHHEMATL HeoBxo-
AMMBIC 3AKOHOAATEALKBIC MEPH, NPEAYCMATPHEAIOUIME,
NTO Pa3PLIB HAH MOBPEMALHHE NOJROAHOrO xaleas »
OTHPHITOM MOPE RAKUM-THG0 CYAHOM, (LIABACUAM TIOK
ero QNATOM, HAK KaXHM-AHGO JAKUOM, NOAYHHEHHBIM
€ro IOPHCAMKIMY, COBEDIIALMBIE HAMEPERNO HIH B (M-
Ay NPecTynHoR HeGPEMHOCTH TakHm ofpalom, 4To MO-
FYT BPEPBATL WAH IATPYRHHTH TeaerpadHYir MAM Te-
AeHOYNYIO CBSSL, ¥, PABHbIM OBPAIOM, DAIDHE HAH 11O~
BPEM IEHHE NOXBOKHOrD TPYGONPOBSOAA HAM BiCOKO-
B8OAWTHOrD Xabensd npu noAOGHLIX OOCTORTEALCTBAX
ABARIOTEH HAKAIYeMbiM JERHMEM. DTO NOCTAHOBALKKE
KE OTHOCHTCA K Pa3PLIBAM HAY NOBPEXACHWEM, NPHMH-
HACMBIM AMUAMH, AefICTBYIOUIHMH HCKBIOMMTENBHO ¢
APABOMEPHON UENBIO CNACEHUT CBOCH XUIHM HAH CBOHMX
CYAOB, NOCAC NDHHATHA BCEX MED MPEAOCTODOMHOCTH
ANd raGeaMYA TARMX DaspLIBOB WIH noBpexaenui.

Crarse 28

Kampoe rocyRapcTBo 0693aHO NPHHHMATL Heobxo-
AMMBIE JZHOHOAATEALHRME MEPs!, NPELYCMATPHBAIOWLNE,
WIO, LAK HAXOAKIUMECH TIDA ero wpHCAMKIMeR Aus,
KOTOPLIM NPHHALACKHT NOABOAHBIA Kaleds wim Tpy-
GOAPOBOL B OTKPLITOM MOPE, (IPHUHHAILT NPH NPOKAAR-
Ke unu pemonTe aTore xabens win TpyGonpososa pas-
PLIB WAH NOBPENAEHME APYroro rabens uam Tpylo-
TPOBOJA, OHH HECYT CGOTBETCTBYOUIHE PACXOAH TO
PEMOHTY.

Crarer 28

Kawmaoe rocysaperso ofssano npuuumats neolxo-
AHMBIE BARDHOAATEAbHBIE MEPBI A48 TOro, 4Tofel BAR-
AeNtblbl CYAOB, XOTOBLE MOTYT AOK33aTh, YTO OMH no-

MEPTROBAAH HKOpEM, CeTbio WM xaxofl-iwbo apyroft
puifonoprnll  cHACTLIO BO HIOEMAHHE TOBPLMALHNE
nOABOAMOrO Rabens wax TpySONpOROAa, MOrAH moAy-
YHTh BOIMOLIEWME OT BRAAENBUA 3TOrOo Kalens wam
TPYSONPOBOAA OpM TOM YCAOBHH, YTO HMH NPEABADH-
TensHo Golid MDHRATE BOE PASYMHLIE MEDR NPejOCTo-
POKHOCTH,

Crarsa 30

Nocranosnenws HacToduieh Konsediuy He 3aTparu-
BAOT KOWBRHUMHA WAM APYIHX MEWAYHADOAWHX COTAB-
WerHA, AeRCTRYIOWKX B OTHOUEHNHAX MeMAY rocyaap-
CTBAMH-CTODOHAMK ITHX KOMBEHUMR waw corzawensh.

Crarss 31

Hacrosman Kowsenumug orvepmira zo 31 onrstps
1958 roza ANR NOAMKCAHHS €€ BCRMY TOCYAADCTBAMH-
wienamy Oprannsauny  OGwespnennsiy Hauxft naw
AGOCs M3 CHSUMANMBHPORANHBIY YHpEXAEHUR W Ao~
Gbiv ApYrHM TOCYAApCTBOM, KOTOpoe OYXeT npuraa-
weno [erepansrol Accambneed crate croponof Kou-
BEWIIMH.

Crarss 32

Hacroswag KouBeruus NOSNOKWT  paTAdwxanus.
AKTB pATHOHKIUMH RencHHPYOTCR ¥ TeHEpassBOrD
Cexperapa Opranusanun Ofnenunennnx Haunfl,

Crarss 33

Hacrosuwas KoHBeHuMA O©CTAeTCE OTEPMTOR jag
NPUCOBAMHERRR K Hell FOCYARPCTE, NPHMAANEMAWMX K
mobofi M3 KaTeropui, ynomaHyTeix 8 cratee 31, AxTa
nprCoAMHERHA  XenoHupywrer y I enepanenoro Ce.
xpetaps Opraxmsauuu Obbeannennwix Hauwuf,

Crares 34

1. Hacromwas KouseHUMR BCTYynaeT B cuay Ha
TPHANATHR Z€HL, CHHTAR CO AMH, CACAYIOWErs 32 Aa-
vol penounposanus y Tenepanvuoro Cexperapy Op-
ranyaauuy OGbeannennnx Hauwit asaguars sroporo
axta paTndIKKAUKK HMAK TIDHCORAHHEHHA.

2. B oTHOWENAR KAWAOID FOCYRAPCTBA, PATHEOULM-
posasluero KOHBEHUNIO HAH NPHCORAWHUBILIRTOCH K Mef
NOE ACNOHMPOBAHHA ABAALATL BTOPOrG aXTA parTy-
dunauus wae npucoesuxennn, Kousenyus BCTynaer B
CHAY M3 TPHALATHIR jeb NOCAE RSMOHKPOBAHHR STHUM
rOCYA3pCTAOM CBOEMO aKT2 PATHOHKAUHN HAY APHCO-
CAHMEHUR,

Crorss 35

t. Tlo ucTeueHnn NATH NET €O BHA BOTYIUIZHHS Na-
cronuieft Kowsenmunu B cuny xampan ws [orosapsu-
sawilumxes Cropod momer 8 moGoe Bpemst NOCPex-
CTBOM NHCBMEHMHOIC SARBAEHUA Ha uMR TeHepanwnoro
Cexperaps Opranwsaumn OGveanHennsix Hawid npo-
CHTH 0 nepecmoTpe HacToawel Kousenimy.
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2. Tenepanshan Accambaes Opranrusauuu Obvesn-
HeHHplx  Hauu# nocranopaseT, B COOTBETCTBYIOUIMX
CAYHEAX, 0 NOXTCKAUMX TNPHHATHIO B CBA3M ¢ 3THM
3a9BJACHHEM Mepax.

Craren 36

[enepansunilt Cexperaps Opranuszaupn OGuenunen-
uuix  Hauwit coofiiaer scem rocyAaperBam-4ienam
Opranusawn O8seaunennsix Haunlt w apyrum rocy-
ARPCTHAM, YOOMAHYTHIM § CTaThe 31:

a) O KANAOM NOAMKCaHMH HacTosued KouBenuyuw K
O RENORUPOBANMH AKTOB PRTHOURAWIMH WM APHUCOLAK-
HeHUA, coraacuo cratesm 31, 32 v 33;

b} ¢ pare scrynachus nacrofuiel KoHBeHWM B
CHAY, COrBacuo CTatee 34;

¢) o npocufax o nepecMoTpe, COrAacHo crartee 35.
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Crarss 37

Moxaunnng nacTosutel Konsenuuu, pycerunit, anraui-
cxuit, wcnancxult, kuTaflckult w PparuyacKiti TeRCTb
KOTOPOrs ABARIOTCR PABHO AYTEHTHUHLIMM, AENOHK-
pyerca y Fenepanstoro Cexperaps Opraxusanuu 06w~
epuvennnty Hauull, koTopeill pactwnzer 3amepeRHne
KONKK BCeM FOCYRAPCTBAM, YROMAHYTHIM 8 CTaTee 31

B YOOCTOBEPEHHUE YETO nnwenognscasuiuecs
NPEACTABHTENN, AGKHMM OBPAIOM Ha TO YNOAHOMO-
HCHHMBIE CBOMMH NPABHTEASCTBAMH, MOATIHCAAH HACTOS-
wyto Konsenuuio.

COBEPLUEHO 8 2Kenepe asapjuars ACBATOTD ANpe-
A9 THICAYA ACBATLCOT NATHLAECAT BOCLMOro TOAA.
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Anexo Il

CONVENCION SOBRE LA ALTA MAR

Los Estados Partes en esta Convencién,

Deseando codificar las normas de derecho
internacional referentes a la alts mar,

Reconociendo que la Conferencia de las
Naciones Unidas sobre el Derecho del Mar,
celebrada en Ginebra del 24 de febrero al 27
de abril de 1958, aprobé las disposiciones si-
guientes como declaratorias en términos ge-
nerales de los principios establecidos de dere-
cho internacional,

Han convenido en lo signiente:

Articulo 1

Se entenderd por “alta mar” la parte del
mar no perteneciente al mar territorial ni a
las aguas interiores de un Estado.

Articulo 2

Estando la alta mar abierte a todas las na-
ciones, ninglin Estado podrid pretender legi-
timamente someter cualquier parte de ella a
su soberania. La libertad de la alta mar se
ejercera en las condiciones fijadas por estos
articulos y por las demis normas del dereche
internacional. Comprenderi, entre otras, para
los Estados con litoral o sin él:

1) Lalibertad de navegacién;
2) La libertad de pesca;

3) La libertad de tender cables y tuberias
submarinos;

4) La liberted de volar sobre la alta mar.

Estas libertades, y otras reconocidas por los
principios generales del derecho internacional,
seran ejercidas por todos los Estados con la

debida consideracién para con los intereses de
otros Estados en su ejercicio de 1a libertad de
alta mar.

Articulo 3

1. Para gozar de la libertad del mar en
igualdad de condiciones con los Estados ribe-
refios, los Estados sin litoral deberan tener’
libre acceso al mar. A tal fin, los Estados situa-
dos entre el mar y un Estado sin litoral garanti-
zaran, de comun acuerdo con este altimo y en
conformidad con las convenciones internacio-
nales existentes:

a) Al Estado sin Litoral, en condiciones de
reciprocidad, el libre transito por su territorio;

b) A los buques que enarbolen la bandera
de este Estado el mismo trato que a sus propios
buques o a los buques de cualquier otro Esta-
do, en cuanto a la entrada a los puertos mariti-
mos y a su utilizacidn.

2. Los Estados situados entre el mar y un
Estado sin litoral reglamentaran, de acuerdo
con éste, teniendo en cuenta los derechos del
Estado ribereno o de transito y las particulari-
dades del Estado sin litoral, todo lo relativo
a la libertad de transito y a la igmaldad de
trato en los puertos en caso de que tales Esta-
dos no sean ya partea en las convenciones
internacionales existentes,

Articulo 4

Todos los Estados con litoral o sin él tienen
el derecho de que naveguen en alta mar los
buques que enarbolen sn bandera.

' Las palabras “deberdn tener™ equivalen a “should
have” en inglés,
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Articulo 5

1. Cada Estado establecerid los requisitos
necesarios para conceder su nacionalidad a los
buques, asi como para que puedan ser inscritos
en su territorio em un registro y tengan el
derecho de enarbolar su bandera. Los buques
poseen la nacionalidad del Estado cuya ban-
dera estin autorizados a enarbolar. Ha de
existir una relacién auténtica entre el Estado
y el buque; en particular, el Estado ha de
ejercer efectivamente gu jurisdiccién y su au-
toridad socbre los buques que enarbolen su
pabelldn, en los aspectos administrative, tée-
nico v gocial.

2. Cada Estado expedira, para los buques
a los que haya concedido el derecho de enarbo-
lar sn pabellén, los documentos precedentes.

Articulo 6

1. Los buques navegarin con la bandera
de un solo Estado y, salvo en los casos excep-
cionales previstos de un modo expreso en los
tratados internaciovales o en los presentes ar-
ticulos, estarin sometidos, en alta mar, a la
jurisdiceidn exclusiva de dicho Estado. No se
podra efectuar ningan cambio de bandera du-
rante un viaje ni en upa escala, excepto como
resultado de un cambio efectivo de la propie-
dad o en el registro.

2. El buque que navegue bajo las banderas
de dos ¢ mas Estados, utilizindolas a 2u conve-
piencia, no podrd ampararse en ninguna de
esas nucionalidades frente a un tercer Estado
y podra ser considerado como buque sin nacio-

nalidad.

Articulo 7

Las disposiciones de los articulos prece-
dentes no prejuzgan en nada la cuestion de
los buques que estén al servicio oficial de una
organizacién intergubernamental y enarbolen
la bandera de la organizacién.
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Articulo 8

1. Los buques de guerra que naveguen en
alta mar gozaran de completa inmunidad de
jurisdiccion respecto de cualquier Estado que
no sea el de su bandera.

2. A los efectos de estos articulos, se en-
tiende por buques de guerra los que per-
tenecen a la warina de guerra de un Estado y
ostentan los signos exteriores distintivos de
los buques de guerra de su macionalidad. El
comandante del buque ha de estar al servicio
del Estado y su nombre ha de figurar en el
escalafon de oficiales de la Armada. La tripu-
-facién ha de estar sometida a la disciplina
naval militar.

Articulo 9

Los buques pertenecientes a un Estado o
explotados por él, y destinados exclusivamente
a un servicio oficial no comercial, gozaran,
cuando eatén en alta mar, de una completa
inmunpidad de jurisdiccion respecto de cual-
quier Estado que no sea el de su bandera,

Articulo 10

1. Todo Estado dictara. para los buques
que tengan derecho a enarbolar su bandera,
las disposiciones que sean necesarias para ga-
rantizar Ja seguridad en e} mar, sobre tods por
lo que respecta a:

a) La utilizacién de las sefiales, el manteni-
miento de las comunicaciones y la prevencion
de los abordajes;

b) La tripulacién del bugue y sus condi-
ciones de trabajo, habida cuenta de los ins-
trumentos internacionales aplicables en ma-
teria de trabajo;

¢) La coustruccién, el equipo y las condi-
ciones de navegabilidad del buque.

2. Al dictar estas disposiciones, los Estados
tendran en cuenis lag normag internacionales



generalmente aceptadas. Tomaran las medidas
necesarias para garantizar la observancia de
dichas disposiciones.

Articulo 11

1. En caso de abordaje o de cuzlquier otro
accidente de navegacién ocurrido a vn buque
en alta mar, que pueda entrafiar una responsa-
bilidad penal o disciplinaria para el capitan
o para cualquier otra persona al servicio del
boque, las sanciones penales y disciplinarias
contra esas personas solo se podrin ejercitar
ante las autoridades judiciales o administra-
tivas del Estade cuya bandera enarbolaba el
buque o ante las del Estado de que dichas per-
sonas sean nacionales.

2. En materia disciplinaria, el Estado que
haya expedido un certificado de mando, ¢ up
certificado o licencia de competencia, podra.
siguiendo el procedimiento juridico correspon-
diente, decretar la retirada de esos titulos in-
cluso si el titular no es nacional del Estado que
los expidio.

3. No podra ser ordenado ningin embargo
ni retencién sobre el buque, ni siquiera como
medida de instruccidén, por otras autoridades
que Jas del Estado cuya bapdera enarbola el
buque.

Articulo 12

1. Los Estados deberan obligar a los capi-
tanes de los buques que naveguen bajo su ban-
dera a que, siempre que puedan hacerlo sin
grave peligro para el buque, su tripulacién o
sus pasajeroa:

a) Presten auxilio a toda persona que se
encuentre en peligro de desaparecer en el mar;

b) Se dirijan z toda la velocidad posible «
prestar auxilio a las persomas que esténm en
peligro, en cuanto sepan que necesitan socorro

y siempre que tengan una posibilidad razo-
nable de hacerlo;

¢) En caso de abordaje, presten auxilio al
otro buque, a su tripulacién y a sus pasajeros,
y, cuando sea posible, comuniquen al otro
buque el nombre del suyo, el puerto de inscrip-
cién y el puerto mas préximo en que bara
escala.

2. E) Estado riberefio fomentard la crea-
cién y el manteniniento de un servicio de
basqueda y salvamento adecuado y eficaz, en
relacién con la seguridad en el mar y — cuan-
do las circunstancias lo exijan — cooperara
para ello con los Estados vecines mediante
acuerdos mutuos regionales.

Articulo 13

Todo Estado estara obligado a tomar medi-
das eficaces para impedir y castigar el trans-
porte de esclavos en buques autorizados para
enarbolar su handera y para impedir que con
ese proposito se use ilegalmente su bandera.
Todo esclavo que se refugie en un buque, sea
cual fuere su banders. gucdara libre ipso
Jacto.

Articulo 14

Todos los Estados deberan cooperar en toda
la medida de lo posible a la represion de la
pirateria cu alta mar o en eualquier otro lugar
que no se halle bajo la jurisdiccién de ningin
Estado.

Artienlo 15

Constituyen actos de pirateria loe enume-
rados a continuacién:

1) Tode acto ilegal de violencia, de deten-
cion o de depredacién cometido com um
propésito personal por la tripulacién o los
pasajeros de un buque privado o de una aero-
nave privada, y dirigido:

a) Contra un buque o una aeronave en alta
mar o conira personat ¢ biemes a bordo de
ellos;
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b) Contra un buque o una acronave, per-
sonas o bienes situados en un lugar no someti-
do a la jurisdiccién de ningtn Estado;

2) Todo acto de participacién voluntaria
en ]a utilizacién de un buque o de una aero-
nave, cuando el que lo cometa tenga conoci-
miento de hechos que den a dicho buque o
aeronave el caracter de buque o aeronave
pirata;

3) Toda accion que tenga por objeto incitar
L] ayudar intencionalmente a cometer los actos
defimidos en los parrafos 1y 2 de este articulo.

Articulo 16

Se asimilan a los actos cometidos por un
buque privado los actas de pirateria definidos
en el articulo 15, perpetrados por un buque de
guerra o un buque del Estado o una aeronave
del Estado cuya tripulacidn se haya amotinado
y apoderado del buque o de la aeronave.

Articulo 17

Se consideran buques y aeropaves piratas
los destinados, por laa personag bajo cuyo
mando efective se encuentran, a cometer cual-
quiera de los actos previstos por el articulo 15.
Se consideran también piratas los bugues y
aeronaves que hayan servido para cometer
dichos actos, mientras se encuentren bajo el
mando efectivo de las personas culpables de
€308 actos.

Articulo 18

Un buque o una aeronave podra conservar
su pacionalidad, no obstante haberse conver-
tido en buque o en aeronave pirata. La conser-
vacion y la pérdida de la nacionalidad se rigen
por la ley del Estado que la haya concedido.

Articulo 19

Todo Estado puede apresar en alta mar, ¢ en
cualquier otro lugar no sometido a la juris-
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diccién de ningun Estado, a un buque o 3 nna
aeropave pirata, o a un buque capturado a con-
secuencia de actos de pirateria que esté en poder
de piratas, y detener a las personas e incautarse
de los bienes que se encuentren a bordo de
dicho buque o aeronave. Los tribunales del
Estado que haya efectuado la presa podrén
decidir las penas que deban imponerse y las
medidas que haya que tomar respecto de los
buques, las aeronaves y los bienes, dejando a
salvo los intereses legftimos de terceros de
buena fe.

Articulo 20

Cuando un buque o una aeronave sea apre-
sado por sospechas de pirateria, sin fundamen-
to suficiente, el Estado que lo haya apresado
sera responsable ante el Estado de la naciona-
lidad del buque o de la aeronave de todo per-
juicio o dafio causados por la captura.

Articulo 21

Solo los buques de guerra y las aeronaves
militares, u otros buques o aeronaves al ser-
vicio de un gobierno autorizados a tal fin.
podran llevar a cabo capturas por causa de
pirateria.

Articulo 22

1. Salvo cuando los actos de injerencia se
ejecuten en virtud de facultades concedidas
por tratados, un buque de guerra que encuen-
tre un buque mercante extranjero en alta mar
vo tiene derecho a efectuar en €l ningln re-
gistro a menos que haya motivo fundado para
CTLEr:

a) Que dicho buque se dedica a la pirate-
ria; o
b) Que el buque se dedica a la trata de es-

clavos; o

¢} Que el buque tiene en realidad la misma
nacionalidad que el buque de guerra, aunque



haya izado una bandera extranjera o se haya
negado a izar bandera.

2. En los casos de los incisos a), b) y ¢),
el buque de guerra podra proceder a la com-
probacién de los documentos que autoricen el
uso de la bandera. Para ello podra enviar un
bote al buyue sospechoso, al mando de un ofi-
cial. Si aun después del examen de los docu-
mentos sospechas, podra
proceder a otre examen a bordo del buque.

que debera llevarse a efecto con todas las

persistiesen  las

atenciones posibles.

3. Silas sospechas no resultaren fundadas,
v siempre que el buque detenido no hubiere
cometido ningtin acto que las justifique, dicho
buque tendra derecho a ser indemnizado por
iodo perjuicio o dano sufridos.

Articulo 23

1. El Estado riberefio podra emprender la
persecucién de un buque extranjero cuando
tenga motivos fundados para creer que ha
cometido una infraccion de sus leyes y regla-
mentos. La persecucién habra de empezar
mientras el buque extranjero o una de sus
lanchas se encuentre en las aguas interiores
o en el mar territorial o en la 20na contigna
del Estado de] buque perseguidor, y podri
continuar fuera del mar territorial o de la zona
contigua a coudicién de que no se haya inte-
rruropido. No es necesario que el buque que
da la orden de detenerse a un buque extran-
jero que navega por el rar territorial o por la
zona contigua se encuentre también en ellos
en el momento en que el buque interesado
reciba dicha orden. Si el buque extranjero se
encontrase en una zona contigua, tal como estd
definida en el articulo 24 de la Convencién
sobre el Mar Territorial y la Zona Contigua, la
persecucidon no se podra emprender mds que
por atentado a los derechos para cuya pro-
teccién fué creada dicha zona.

2. El derecho de persecuciém cesara en el
momento en que el buque perseguido entre
en ¢l mar territorial del pais a que pertenece
o en el de upa tercera Potencia.

3. La persecucién no se considerara comen-
zada hasta que el buque perseguidor haya com-
probado, por los medios pricticos de que
disponga, que el buque perseguido o una de
sus lanchas u otras embarcaciones que traba-
jen en equipo utilizando el buque persegnido
como bugque madrina se encueantran dentro de
los limites del mar territorial o, si es del caso,
en la zona contigua. No podra darse comienzo
a la persecucién mientras no se haya emitido
In senal de detenerse, visual o auditiva, desde
una distancia que permita al buque interesado
oirln o verla.

4. El derecho de persecucién aélo podra
ser ejercido por buques de guerra o por aero-
naves militares, o por otros buques o aero-
naves, destinados al servicio de un gobierno y
especialmente autorizados a tal {in.

5. Cuando la persecucion sea efectuada por
una aeronave:

a) Las disposiciones de los parrafos 1 a 3
de este articulo se aplicardn mutatis mutandis
a esta forma de persecucién;

b) La aseronave que haya dado la orden de
detencién habra de continuar activamente la
persecucién del buque basta que un buque o
aeronave del Estado riberefio llamado por
ella llegue y la continte, salvo si la aeronave
puede por si sola detener al buque. Para justi-
ficar la visita y registro de un buque en alta
mar no basta que la aeronave lo haya descu-
bierto cometiendo una infraccidn, o que tenga
sospechas de que la ha cometido, si no le ha
dado la orden de detenerse y no ha emprendido
la persecucién o no lo ban hecho otras aero-
naves o buques que continuan la persecucién
sin interrupeion.
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6. Cuando el buque sea detenido en un
lugar sometido a la juriadiccién de up Estado
y escoltado hacia un puerto de este Estado a
los efectos de una investigacién por las autori-
dades competentes, no se podra exigir que sea
puesto en libertad por el solo hecho de que el
buque y su escolta hayan atravesado una parte
de alta mar, st las cirecunstancias han impuesto
dicha travesia.

7. Cuando up buque sea interceptado o
detenido en alta mar en circunstancias que no
justifiquen el ejercicio del derecho de perse-
cucidn, se le resarcira todo perjuicio o daho
que haya sufrido por dicha detencién o inter-
cepeion.

Articulo 24

Todo Estado esta obligado a dictar disposi-
ciones para evitar la contaminacién de las
aguas por los hidrocarburos vertidos de los
buques, desprendidos de las tuberias subma-
rinas o producidos por la explotacién y ex-
ploracion del suelo y del subsuelo submarinos,
teniendo en cuenta las disposiciones de los
convenios existentes en la materia.

Articulo 25

1. Todo Estado esta obligado a tomar me-
didas para evitar la contaminacién del mar
debida 2 la inmersion de desperdicios radioac-
tivos, teniendo en cuenta las nmormas y regla-
mentaciones que puedan dictar los organismaos
internacionales competentes.

2. Todos los Estados estan obligados a cola-
borar con los organismos internacionales com-
petentes en la adopcién de medidas para evitar
la contaminacién del mar y del espacio aéreo
superyacente resultante de cualesquiera activi-
dades realizadas con sustancias radioactivas o
con otros agentes nocivos.
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Articulo 26

1. Todo Estado tiene el derecho de tender
sobre el lecho de la alta mar cables y tuberias
submarinos.

2. Sin perjuicio de su derecho de tomar
medidas adecuadas para la exploracién de la
plataforma continental y la explotacién de sus
recursos naturales, ¢l Estado riberefio no podra
impedir que se tiendan cables o tuberias sub-
marinos ni que se proceda a su conservacién.

3. Cuando tienda dichos cables o tuberias,
el Estado de que se trate tendra debidamente
en cuenta los cables y tuberias ya instalados
en el lecho del mar, y en particular la posibili-
dad de reparacién de Jos cables o tnberias ya
eXxistentes.

Articulo 27

Todo Estado esta obligado a tomar las me-
didas legislativas necesarias para que la rup-
tura ¢ el deterioro, por un buque que enarbole
su bandera o por una persona sometida a su
jurisdiceion, de un cable submarino en alta
mar, cauvsados voluntariamente o por negli-
gencia culpable, que interrumpan u obstruyan
las comunicaciones telegraficas o telefénicas,
asi como la ruptura o el deterioro, en las
mismas condiciones, de un cable de alta ten-
sién o de una tuberia submarinos, constituyan
infracciones susceptibles de sancién. Esta dis-
posicion no es aplicable a las rupturas ni a
los deterioros cuyos autores sélo bubiesen te-
nido el propdsito legitimo de proteger sus vidas
o la seguridad de sus buques, después de
haber tomado todas las precauciones necesa-
rias para evitar la ruptura o el deterioro.

Articulo 28

Todo Estado esta obligado a tomar las me-
didaes legislativas necesarias para que las per-
sonas sometidas a su jurisdiccién que sean
propietarias de un cable o de una tuberia en



alta mar y yue, al tender o reparar el cable o
la tuberia, causen la ruptura o deterioro de
otro cable o de otra tuberia, respondan del
costo de su reparacion.

Articulo 29

Todo Estado esti obligado a tomar las me-
didas legislativas necesarias para que los pro-
pietarios de buques que puedan probar que
han sacrificado un ancla, una red o cualquier
otro aparejo de pesca para no causar dafios a
un cable 0 a una tuberia submarinos, sean in-
demnizadon por el propietario del cable o de
la tuberia. a condicion de que hayan tomado
previamente tc las las medidas de precaucién
razonables.

Articulo 30

Las disposiciones de esta Convencién no
afectaran a las convenciones v olros acuerdos
internacionales ya en vigor, en cuanto a las
relaciones entre los Estados Partes en ellos.

Articule 31

Esta Convencién quedara abierta hasta el
31 de octubre de 1958 a la firma de todos los
Estados Miembros de las Naciones Unidas o
de cualyviera de los organismos especializados
y de cualquier otro Estado invitado por la
Agamblea General de las Naciones Unidas a
suscribir la Convencidn,

Articulo 32

Esta Convencién estd sujeta a ratificacién.
Los instrumentos de ratificacién se depositaran
en poder del Secretario General de las Na-
ciones Unidas.

Articulo 33

Esata Convencidn estars abierta a la adhesidn
de los Estados incluidos en cualquier categorfa
mencionada en el artieule 31. Los instrurgen-

tos de adhesion se depositardu en poder del
Secretaric General de las Naciones Unidas.

Articulo 34

1. Esta Convencién eptrara en vigor el tri-
gésimo dia que siga a la fecha en que se haya
depositado en poder del Secretario General de
laz Naciones Unidase el vigésimo segundo ins-
trumento de ratificacion o de adhesién.

2. Para cada uno de los Estados que ratifi-
gquen la Convencién o se adhieran a ella
después de haberse depositado el vigésimo se-
gundo instrumento de ratificacién o de ad-
hesién, la Convencién entrard en vigor el
trigésimu dia después de que dicho Estado
haya depositado su instrumento de ratificacién
o de adhbesion.

Articulo 35

1. Una vez expirado el plazo de cinco
afios a partir de la fecha de entrada en vigor
de esta Convencidn, las Partes Contratantes
podrin pedir en todo momento, mediante una
comunicacién escrita dirigida al Secretario
General de las Naciones Unidas, que se revise
esta Convencién.

2. La Asamblea General de las Naciones
Unidas decidira las medidas que corresponde
tomar acerca de esa pelicién.

Articulo 36

El Seeretario General de las Naciones Uni-
das comunicara a todos los Estados Miembros
de las Naciones Unidas y s todos los demas
Estados mencionados en el articulo 31:

a) Cuiles son los paises que han firmado
esta Convencion y los que ban depositedo los
instrumentos de ratificacién ¢ de adhesién, de
conformidad cou lo dispuesto en los artculos
31, 32 vy 33;
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b) En qué fecha entrara en vigor esta Con-
vencién, de conformidad con lo dispuesto en
el articulo 34;

c) Las peticiones de revision hechas de
conformidad con el articulo 35.

Articulo 37
E] original de esta Convencidn, cuyos textos
chino, espanol, francés, inglés y ruso son ignal-
mente auténticos, sera depositado en poder

del Secretario General de las Naciones Unidas,
quien remitira copias certificadas a todos los
Estados mencionados en el articulo 31.

EN TEsTIMONIO DE LO cuaL los Plenipoten-
ciarios infrascritos, debidamente autorizados
por sus respectivos Gobiernos, han firmade
esta Convencidn.

Hecno en Ginebra, a los veintinueve dias
del mes de abril de mil novecientos cincuenta

y ocho.



For AFGRANISTAN:
Pour L'AFCHANISTAN:

B8
3a Adianmcran
Por L AFGANISTAN:

A. R. Pazewax
Oni. 30, 1958

For AvLsania:
Poun L’Avrsanik:

B @2 Je 5E
3a Anbammo
Por ALBANIA:

For ArRcENTINA:
Pour L ARGENTINE:

BT A
3a Apremrnny
POR 1A ARGENTINA:

A, Lescure
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For AUSTRALIA:
Poun L’AUSTRALIE:
B FI S

3a Ascrpaimio

Por AuSTRALIA:

E. Ronald WaLkER
30th QOctober 1958

For AUSTRIA:
Pour L’AUTRICEE:
B 3th F

3a Aserpoio

PoR AUSTRIA:

Dr. Franz Martscr
Oct. 27th 1958

For Tae Kmcpom oF BeELGUM:
Pour LE RoYauME DE BELGIQUE:
TR F B

3a Kopoaescrso Bearrma

Por L REINOG DE BELGICA:
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For Borivia:
Pour LA BoLvig:
BEFIKER

3a Borasaro

Por BorLivia:

M. Tamavo

17th October, 1958

For Braziv:
Pour LE BrésrL:
i

3u Dpasmimio
Por EL Brasi.:

For Burcaria:
PouR La BuLGaRIE:
£ 25

3a Boxrapai

Por BuLcania:

Oragopra:

No craree 9: «[lpasnreascrso H. P. Boarapny cuntaer, uT0 IpHH-
10 MCAAYRAPOAHOTO TPARA, COMJACHO KOTOPOMY B OTKPHITOM MOpe
CYAHO TIONMSIHAETCS IOPHCAAKIUHE JHb TOr0 TOCYAAPCTBA, HOA (aarom
KOTOPOrO ORO ILTABHET, OTHOCHTER Ges waknxX-muGo Orpawmyermii ko

BCEM TOCVAAPCTBEHIBIN CVAAM®,

3asanenne:

«Iparnreascrro H. P. Bosrapam cawmraer, 910 ompenee-

e MIpaTCTBa, AaHAOE B KOWBCHIAH, He 0XBATWBAGT HEKOTOpHE Nel-
CTBMS, KOTODbIE TO COBPEMEHHOMY MERAYHADOXHOMY UP&BY MOJLKHBI
CYUTATHCS DHPATCKIAME, [ HE 0TBEYAET HATEpecaM obecneusrud cBOOO~
AB! MOPEILTARAANA HA MEKAVHADOIIBIX MOPCRHX TVTSHY®.

Y Translation by the Secretariot:

Reservation o article 3: The Governmeni of the Peo-
ple’s Republic of Bulgaria considers that the principle
of international law according o which ships bave com-
plete immunity from the jurisdiction of any State other
than the flag State relates witbout any restriction to all
government ships.

Declaration: The Government of the Peaple’s Repub-
lic of Bu'fsfn'a considers that the definition of piracy
given in the Couvention does not cover certain acts
which under contemporary interpational lsw chould be
considered as acis of piracy and does not serve to ensure
frcedom of pavigalion on international sea routes.

Dr. Vourtov

J-p Byros!
81st Oectober 1858

' Traduction du Secrétariat:

Réserve a Particle 9; Le Gouvernement de la Répu-
blique populaire de Bulgarie copsidive gue le principe
du droit international selon lequel un navire n'est sou-
nis en haute mer qu'a ln juridiction de I'Etat sous le
pavillon duquel il navigue s'applique sans limitstion
d'nucune sorte & tous les navires d'Erat.

Décloration: Le Gouversement de la République
populaire de Bulgarie conaidére que la définition de la
piraterie donnée dans la Convention ne mentionne pas
certaing actes qui doiveny étre comsidérés comme actes
de piraterie sclon le droit international actmel et me
répend pas 3 la nécessité d'aseurer la liberté de mnavigs-
tion sur les routes moritimes internationales

Dr Vovrov
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For Tax Uwnon oF Burma:
Pour L’Union Brrmane:
) B

3a bmpuamcrmt Cows

Por LA Unidn Bramana:

For tae ByeLorussiaN Sovier Socwanist RepuBLic:
Pour 1.4 RErusLious SoCIALETE SoviETIQUE DE BriLorussie:

BRIl & E R E

3a Bewopyecryw Coserexyio Commammernveckyio Pecnybasxy
Por 1.4 RepiBLICA Socuanista SovifTica pE BisLorrusia:

C oropoprolt no cTatee 9° B 3ssnteEmeM.** TeRCT OrOBODRE H 358BAS-

HHE HPBASTATCR.

K. Kucenen’
80. Y. 1858

* Jlo cmamee 9: allpasxressctsc Besopyccmog (omsrcrol Cougasmcrrye-

cxoft Pocny0asgs cI8TRET, 910 NDRENRN ¥EEIVEADONROTC HPABS, COTARCHD ROTOPOMY
B OTEPHTON WOPE CYARO HOLYHEACTCH OPHCIHRIMY IBML 1010 TOCYIADOTER, 1o} $1s-
POX SOTODONG OHO NIABALT, OTHOCHTCH (63 KaRuL-IN6o OTpanwdeHyE B0 BeM TOCYRAD-
LTREBHEY LYA8MS,

** [Ipn popnucasrn Komsemmus 06 orepwrrom wope Ipasgresserso Bexopye-
cuoll ComeroroRl Conmayweravecrol Pecrybimpn cumraer BAABHTE CIBIVIO-
mee. «lIpasatemorso Besopyconoit Cosercroll Conmarperavecsost Pecuy6rugy cam-
TRET, TTO OUPENCIEHES HHDATCTBR, AaR@oe B KOHPeHTEH, €6 OXDATHBAET REROTODHE
ReBeTBpa, ROTOPHE 00 COBPEMEBHONY HMAMIYHADOAHOMY WPABY AOMEEM CIATATHOR
UEPETCRUME, ¥ Bo OTBEvacT HETepEcay ofecnasemss cpolofn MODAUZADAEWR Ha

HEENTHAPONENY MODCRHY HYTAYS.

¥ Translation by the Secretariat: With » reservation”®
to article 9 and a declaration®®; texts of both attached.

K. Kisgrev
¢ Text of the reservation:

To article 9: The Govornment of the Brelorusslan Soviet 8o
«lalist Republic considers that the &n‘n\:\'p}e af internatlonz! law we.
cording 1o which a ship oo the high seas is not rubject 10 nny
juriediction except that of the Aag Sisie applics withowt remriction
to wll governposmt ships.

v ¢ Teur of the declaration:

The Government of the Byelorvealsn Soviet Socislist Republic
corsidors that the definition of plracy given in ths Conventon does
not cover certain acts which onder contemporary internationsl lew
thould be coneldered a8 acts of plracy and docs not serve 16 ensure
freedom of pavigation ou internatlonal sea roules.
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¥ Traduction du Secrérariat: Réserve® & Uarticle 9 et
declaration®®. Texte de Ja véscrve et de la déclaration
joint en anpexe.

K. Kissergv

* Texte de la réserva:

Article 9: La Gouvercement de la République sociallste sovié-
vque de Bidlorusie coosidérs que le principe du droit interne-
tional selon lequel mu pevire n'eet soomizs en hsvie mer qo% la
joridiction de 'Etot soua l¢ pavillon duguel il navigue s'sppligus
sons Limitsrion d'ancpoe eorts & tona les navives d'Etat.

** Texze de la décleroton:

Le Gooverpemsnt de ls Républigne soclaliste savidiique de
Biélornasia considare que la défnition do l2 plreterip donnds dane
ts Conventlon ne mentionne pee certelps acles gul dolvent fure
considérés comme actes do plrsterle selon lo droft Interoarionsl
uciuel et ne répond pss & la pécosité d'ssvnrer In lberid de navl
gatlon sur les voutes marftimmos {nternaticpxles.



For CaAmBODIA:
Pour LE CAMBODGE:
=%

3a Kambomxy

Por CAMBOJA:

For Canapa:
Pour LE CANADA:

gk

3a Kamagy
Pon gL Canapi:

For CeyLON:
Pour Ceyran:
$8 W

3a lletinom
Por CerLAn:

George A. DrEw

C. Corga
30/%X/58

12%



For Came:
Pour ve Cana:

A
3s Yum
Powr Cmsxe:

For Cana:
Pour va Caing:
Gl

3a Korralt

Ponr va Cama;

Law Chieh
Yu-chi Hsuen

For CoLomBIA:
Poun 1a CoLomair:

W
3a Koxyubmo
Por Coromsia:

Juan Unme Horcuin

José Joaquin Carceno CasrtiLra
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For Costa Rica:
Poun LE Cosra-Rica:
2 U 31

3a Koera-Prry

Por Costa Rica:

Rad! Trejos FLorEs

For Cuna:
Pour Cusa:

[
3a Kyby
Por Cusa:

F. V. Garcia Amapor

For CZECHOSLOVAKIA:
Pour La TerEcosLovAQUIE:

#ERrk
3s Yexocaonarsw
Por CHECOESLOVAQUIA:

With the following reservation to article 9:

“I'ne Government of the Czechoslovak Republic holds that nnder
international law in force government ships operated for commercial
purposes also enjoy on the high seas complete immunity from the juris-
diction of any State other thap the flag State.” *

Karel Kunxa **
30 Qctober 1958

¢ Traduction du Secrétariar: Avee la réserve suivante a l'articde 9: Le Gouvernement de la République tehéco-
slovaque estime qu'en vertu du droit internavional em vigueur, les navires d'Etat affectds i un sexvice comumereial
jouissent aussi, en haute mer, d'une immunité complite de juridiction de la part de tout Etst suire gue I'Etet do
pevitlon.

** Declaration: “The Government of the Czechoslovak Republic maintains that the notion of piracy as defined
in the Convention is neither in aecordance wub the present internationsl law nor with the interest of safeguarding
the freedom of navigation on the high seas™

Traduction du Secrétariar: Déclaration —— Le Govverpement de la République tchécoslovagque soutient gue fa
sotion de¢ piraterie, telle quielle est définic dans ls Convention, n'est ni conforme au droit intermastionsl sctuel, o
de nature & protéger, comme il convient, 1a Lberté de la navigation en haute mer.
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For DEvmank :
Pour Le DanEmanx:

FH%
3a Hamno
Por Dmvaniarca:

Max SORENSEN

T. OLDENBURG

For T8E Domanican REpuBLIC:
Pour va REPuBLIQUE DOMINICAINE
% 5 FE. hn 3¢ #0 B

3a Jommmmkauckyo Pecnyfamey
Por 1A RepUBLICA DoMmIcana:

A. ALVAREZ AYBAR

For Ecuapor:
Pour L'EQUATEUR:

ER%Z
3a DrBanop
Por evL Ecuapor:
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For EL SALvADOR:
Pour LE SaLvapoR:
BRES

3a Carrpagop

Por EL SALVADOR:

For Eraioria:
Pour Lv’Ermiopie:
B L P e ER

3s Bbmoumw

Por Eriopia:

For tBE FEpERATION OF MaLAYA:

Pour 4 Fépfrarion pe Mar.aisie:

5 Y El
3a Masafickyro Qegepsimeo
Por ra FepeEracibny Maraya:
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For Fivvann:
Pour LA FinLANDE:
75

3a OmEswyimo

Por Pmeranpia:

G. A. GRIPENBERG
27 octobre 1958

For FrRANCE:
Pour LA FRaNCE:
WS

33 ®Oparmwiw

Por Frawcaa:

G. GeorcEes-Picor
30 octobre 1958

For tBE FEDERAL REPUBLIC OF GERMANY:
Pour LA REPUBLIQUE FEDERALE D'ALLEMAGNE:

EHERBILAE
3a Dexeparmspynw Pecuybmmxy [epmommn
Por v4 RepdBrica FEDERAL ALEMANA:

Werner DaNgwoRrT
30 October 1958
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For Gmana:
Pour LE GEaNa,
i} ]

3a l'any

Por Grana:

Richard QuamsHIg
K. B. Asante

For GREECE:
Pour r.a GRECE:
i

3a [peuso

Por GRECIA:

FOR GUATEMALA:
Pour L GUATEMALA:
I b B§ 47

3a 'saremany

Por GUATEMALA:

L. AvciNEna SavLAazanr
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For Harm:
Pour Habri:
i

3a amre
Por Harrd:

For tae Hovry SzE:
Pour e Sanr-SikcE:
iz

3a Cearelimmai#t pscroa
Por LA SanTA SEDE:

For Honpuras:
Pour Lx HonDuras:
HERT BT

3a [omnypac

Por Honburas:
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For Huncary:
Pour La HoncrIE:

055 F
3a Benrpmw

Por Huncaia:

Subject 1o reservation® attached to article 9:*

Dr. Szita Janos **

31.X.1958

For IcELAND:
Pour L'ISLANDE:
K B

da Weasnmpmo
Por IsLANDIA:

H. G. ANDERSEN

Fon Inpia:
Poun L'InDE:
HT B

3a Uammw

Por La Inpua:

* Text of tha reswrvation:
“The Government of the Hungarlen People’s Republic ls of the
apinion thet, sceording to the genoral rnles of intermptional law,

ehips owned or operated by e Stats end used on government serv-

{os, whather commereisl or noncommereln), enjoy on the bigh seme
the same immuniry as warzhips.”

2+ Doclaration:

“The Governmeant of the Hubgerinn People's Republic declares
that the definition of pirecy e given In the Convestlon ¢ not com-
sivtant with present Internstlonal law snd doen pot serve the
goneral intergete of the freedom of pevigation on the high sens”

' Traduction du Secrétariat: Avec réserve™ i Varticle

9, dout texte joint en aunexe,
Dr Szrra Jéoos

* Texte de Lo réserve:

Le Gouvernoment do I Rffmhllqne populaire do Bongris estims
que, selon les chgles généenler du drait Internationsl, les navires
appartenant 3 un Etat on e:}»loh&s par Il ot affectés & nay servics

ouvernaments), commercial 0w pon commerclal, jonlwent &n

e mor de 1o méme immaniié que les pevires du gusrre.

28 Décleration:

La Govvernement de la Républigue populsivs do Bongrie déclare
que la débpidon de la pirsterle dovnds duus la Covventlon w'est
pus conforms aa drolt Interuationsl actus} ot ne répond pw 3 I
néeadaltd aasnrer la {bertd de savigation on hauts mer,
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For Inpowesia:
Poor v'Inponisie:

2} iy

3a Papnomeamo
Pon Innonesta:

Ahmad SoEBARDJO
8th May 1958

For Inan:
Pour L' Iran:

530
3a Hpar

Por Inin:

Subject to reservations'

Dre. A. Marive-Darrany
May 28, 1958

! “En signaut la Convention sur la haute mer, je fais les réserves suivantes:

“Particle 2: en ce qui concerne la phrase “aucom Etat ne peut légitimemen prétendre en soumetire une partie
quelcopqus & aa souveraineté”™, il est bien entendu gue cette interdiction ne s'applique pse av plateau continental
régi par Varticle 2 de Is Convention sur le platesu continental

“les arricles 2, 3 et 4: le Gouvernement iranien maintient l'exception d'incompétence opposée par sa délégation &
la Conférence sur le droit de la mer, & Ia douziéme séance pléniere de Ia Conférence, tenue le 24 avril 1958, contre
les srticles recommandés par ls Cinquitme Commission de la Couférence et incorpoeés dena ces articles de la
Convention sur la haute mer, Ainst, e Gonvernement de lran se réserve tous les droitd en ce qui concerne le conteny
de ces articles qui touche les pays dépovrvus de livoral.

“Particle 2, perographe 3 — Larticle 26, paragraphes [ et 2: les stipulations de ces articles traitant de la posc des
cAbles et des pipe-lines sons-marins sevont sujettes d I'antorisation de I"Etat riverain en ce qui concerne le platesu
continentel.”

Translation by the Secretariat: In signing the Convention on the High Seas, I make the following reservations:

Article 2. With respect to the words “no State may validly purport to subject any psert of them to its sover-
eignty”, it shall be wonderstood that this probibition does not apply to the continental shelf, which is governed by
article 2 of the Convention on the Continental Shelf,

Articles 2, 3 and 4. The Iranidn Government maintains the objection on the ground of excess of competence,
expressed by its delegation st the twelith plenary meeting of the Conference on the Law of the Ssa on 24 April 1958,
to the sriicles recommended by the Fifth Committee of the Conference and incorporsted in the afore-mentioned
articles of the Convention on the High Seas. The Iranian Government sccordingly reserves all rights regarding the
contents of these articles in eo far ss they relate to countries baving no sea coast.

Article 2(3)—orticle 26, paragraphs | and 2. Application of the provisions of these nriicles relating 10 the laying
of submarine cables and pipelines shall be subject to the authovization of the cosstal State, in 20 {ar as the continen-
al shelf is concerned.
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For Inag:
Pour 1."IrAK:
D

3a Hpar

Por Inak:

For IRELAND:
Pour w'IRLANDE:
EHW

3s Mprarmar
Por IRLARNDA:

Frank Aixen
2-10-1958

For ISRAEL:
Pour [srakyL:
IyeR)

3a Hapamis
Por IsraEL:

Shabtai RosEnng
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For ITavy:
Pour v TraviE:
BRH

3a Uraxmo
Por ITaLia:

For Japan:
Pour LE Jaron:
A&

da fnorem

Por EL Japén:

For Tax Hasaemrre KingDoM OF JORDAN:
Pour LE RoYAUME HACBEMITE DE JORDANIE:
HEME B RBIR

3a Xamenurcros Koposescrso Hoprarmm
Por L Remvo HACHEMITA DE JORDANIA:
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For trE REPUBLiC oF KoRrEA:

Pour ra RErunrague pE Conks:

KBERER
3a Kopeiickyw Pecnybumxy
Por va Repfierica pe Corga:

For Laos:
Pour LE Laos:

-3
Ba Jsoc
Por Laos:

For LeBanon:
Pour LE LiBan:
®TO

3a Jvean

Por e1 LiBano:

N. Sapaxa
29 mai 1958
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For LiBERIA:
Poun L Lménia:
Pk i)

3a JinGepmo

Por Lisewria:

Rocheforte L. WeEKs
27/5/58

For Liva:
Pour L4 Lmye:
H 5

3a Jlmsmo

Porn Lisia:

Fowr tae Granp Ducry or LuxemBoures:
Pour 1. Granp-Ducet pE LuxeMsoore:

i $U NN
3s Bemmxoe Cepmorerso JorcemOypr
Por EL Gran Ducapo pE LuxemMBURGO:
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For Mexico:

Pour L MexQue:

B
3a Mercmxy

Por MExico:

For Monaco:
Pour Monaco:

B BT
3s Momaxo
Por Ménaco:

For Morocco:

Poun LE Magoc:

BE 145
3a Mapokxo

Por Marnvzecos:
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For Nepar:
Pour Le NEpaL:
izxich

3a Hemax

Por NepaL:

Rishikesh Smama

For taE Kmepom oF THE NETHRERLANDS:
Pour Le Rovaume pes Pays-Bas:

by B

3s Hopoxescrso Humgepisggos

Pox 1 Rewo pE Los Pafses Bagos:

. ScCHURMANN
31 October 1958

Forn NEw ZEALAND:
Pour 1.4 NovveErLE-ZELANDE:

i)
3as Hosywo 3ensummo
Por NUEVA ZELANDIA:

Fosa SHANAHAN
29 October 1958
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For NICARAGUA:
Pour LE NICARAGUA:
FE hdr K

3a Huxraparya

Por NIiCARAGUA:

For THE KincooMm oF Norway:
Poun LE Rovaume pE NorvVEGE:
ME EE

3a Kopoaescrso Hoprerma

Por gL Remno pE NoRuUEGa:

For PaxisTan:
Pour LE PAKISTAN:

EESHE

3s Ilarmeram
Por EL PaxisTin:

Aly Kaan
31st October 1958
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For PAnaMA:
Pour LE PaNAMA:
W93

3a [lamamy

Por Panama:

Carlos Svcre C.
2.5.1958

For Paracuay;
Pour LE PARAGUAY:
EarE

3a Iaparsatt

Por e PARAGUAY:

For Penu:

Pour LE PErou:
waE

3a Tlepy

Por EL PerG:
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For THE PruLipPine REPUBLIC:

Pour LA REPUBLIQUE DES PRrLippPNgs:
SRR

3a Owimmmuuckyr Pecnybamky

Por La REPUBLICA DE FrirPivas:

For PorLanp:
Pour 1.4 PoLorne:
¥ 1

3a Hoaxemy

Por Poronia:

“The Government of the Polish People’s Republic considers that
the rule expressed in article 9 applies to all ships owned or operated by s
State.” *

J. Wiveewicz **
QOct., 31, 58

For PorTUGAL:
Pour LE PorTUGAL:

wEF

3s Hopryrammo
Powr Porrucar:

Sous réserve de ratification
Vasco Vieira Garm
28 octobre 1958

* Traduction du Secrétariot: Le Gouvernement de Ja République populaire de Pologne considére que Is régle
formulée dans P'article 9 #'appligoe & tous les navires appartenant & un Etat ou exploités par lni.
*® Declaration: “The Government of the Polish Peoples Republic considers that the definition of piracy as con-
tained in the Convention does not fully correspond with the present state of international law in this respect.”
Troduction du Secrétarint: Le Gouvernement de la République populaire de Pologne considére que la déf-
nitilon de Ia piraterie donnée dans la Convention ne corvespoud pas evtiérement & Y'éat actuel do droit international
<o la matigre.
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For ROMANIA:
Pour 1A RouMane:
®R5 e

S8 Pyuuisuro

Por Rumania:

For San Mamino:
Pour Samvr-Marm:
BB R

3a Can-Maprwo
Por San Marmo:

For Saupi ARaBIA:

Pour L’ARABIE SA0oUDITE:

?r & #tb BT 47 40

3a Cayaosckyw Apasmo
Por ARraBIA SauUDITA:

Sous lr réserve suivante a Varticle 9:

“Le Gouvernement de Ja République Populaire Roumiine estime
que le principe du dreit internatiopal selon lequel un navire nlest soumis
en haute mer qu’s la juridiction de I'Etat sous la pavillon duguel il
navigue s'applique & tous les pavires d'Etat indifféremment du but en
vue dugquel ils sont utilizde,” *

M. Macaery **
31 octobre 1058

* Translation by the Secretariat: With the following reservation 1o article 9: The Government of the Romanian
People's Republic considers that the principle of imternations] law according to which a ship on the high seas is

not subject to any jurisdiction except

for which they are used.

at of the flag State applies 1o oll zovernmen: ships regardless of the purpose

** Déclaration: “Le Gouvernement de la Républigue Populaire Roumains estime que la définition de la piraterie
telle gu'elle est formulée dans Tarticle 15 de ls Convention sur la haute mer ne comprend pas eertaines actions guli.
selon le droit international contemporrnin, doivent sire considérées comme constituant dee actes de piraterie.”

Tronslation by the Secretariat: The Goveroment of the Romaninn People's Republic considers that the defini-
tion of piracy ne given in article 15 of the Couveption on the High Seas does not cover certain acts which under
contemporary international law should be considered as acts of piracy.
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For Spam:

Poun L’Espacne:

AT
3a Hcusrmo
Por Espafia:

For THE Supan:

Poun LE SoUDAN:

i 35)
3s Cynes
Por 1L Supin:

For SWEDEN:
Pour La Sutpk:
W #

3a Isermmo
Por Svurcia:
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For SWITZERLAND:
Pour r.a Suisse:

Bt
3a lsefnspero
Por Surza:

For Taamanp:

Poun r.a Taairanpe:

8

3a Tamnang
Por TarLanpia:

For Tumsia:
Pour za Torme:
ZIPW™E

3a Tymme
Por TOwez:

158

Panl Rusccer
24 mai 1958

Luane CaAXRAPAN SRISILVISUDDHI
Major General Dr. jur. Ambhorn Smigavanta
Chapikorn SRESHTHAPUTRA

Mongi Srm
Le 30 octobre 1958



For TurkEY:
Pour LA Turgme:
TEH

3a Typuew

Por Turquia:

For e Uxnarasn Sovier Sociavist RerusLic:

Pour LA REPUBLIQUE SOCIALISTE SoviETIQUE D'UKRAINE:

RN Rt & R

o

3a Yrpamrckyro Cosercryro Conumssmcraieckyw Pecoybumxy
Por L4 RepGBLICA SociavisTa SoviETica bE UCRANIA:

C orosoprod no crathe 9° B sagpnendem.*” TercT oroBOpEZ B 3s8nn6-

e TPAASTAIOTCS.

J. Tansmapuyr’
30 Oclober 1968

* Ho cmamse 3 «llpassressersg Vapaeucrolt Conetcroff ConEasmCTEYEecROR
PecnybaaRe CY¥T36T, 90 GPEBNML MOEAYHSPOSEOTO UPSBA, COTIBLHC KOTODOMY B
OTEPLIIOY ¥ODE CYNBC NOXYAEACTCA WPHCAERNES AFM: TOr¢ rOCYAApCTSA, nop dia-
TOM ROTODOFD OWO HAABRLT, OTDOCATCE (€3 Raras-2800 orpABMTANHE RO BCEH LOCY-
AAPCTREHENN CYILMS.

** [pa oognacasee Konsewums of oPkpmrom Wope lpasmremotss YEpans-
ceoBl Comercsofl Companmcreveceoll PecoyOsmer cymtaer ¥ a0.FBHTE CISRYEO-
mee: ellpapgremserss Yrpasuczodt Covercrofi Congarscreqsceofl Pecuybauny ceu-
THET, TT0 ONDEJEFCHAS NWPATCTES, JANROE B KOUBOHUEE, He OXBATHRGCT HOROTODPHS
AefCTBESA, ROTOPHE 0O COBDONENKOMY MEHNYSADOLECHY OpPABY ROSEHM CEATATHLA
NEPATCKENY, R He OTBOuAET HETEPoCcAM ofecneucnun cBOlomy MODOUARBAWEM HE

MERITEADOAEWY KODCREX OYTAY>.

I Translation by the Secretarigt: With a reservstion®
to article 9 and a declaration;®® texts of hoth attached.

L. PALAMARCHUDK

* Taxst af the reservation:

To article 9: The Government of the Ukesiniun Soviel Socialist
Republie considers thet the prindpls of internstlonal law secording
jo which s abip on the high sess is pot subject 1o any jurisdletion
except thut of the flag Siste applies without resiriciion 1o all gov
ernupeny ghips,

*5 Text of the declorotion:

The Covernmwent of the Ukrsinien Soviet Socisli:y Repoblic
considers that the definition of pirmey given in the Conwentlon doss
oot cover cortaln et which ander contemporary imterpational
law should be consldered as acts of piracy and dues uot setws to
snstire {reedom of nevigstfon on internstfomsl ses roumten,

* Traduction du Secrétariat: Réserve® i Yarticle §
et déclaration®®. Texte de la réserve et de la déclars-
tion joint en snnexe.

L. ParamarcHoOUK

* Texte de lo réserve:

Arricle 9: Le Gowvarnoment de la Républigus socislime sovié
dque dUkraing conulddve gue le princlpe du drolt lvtervational

on loguel un pavire n'est sotunls on hante mor 3::’1 Iz joridicion
de UErst sous Je pavillon doguel il navigne vsppligue sans Hwite-
vion d'sncone sorie & tovs lew navives d'Eiet.

** Texte de lo déclarasion:

Le Gousernemeot de ls  Répobligue soclaliste wsoviftique
$Ulrsine conrddire gus ls définltdon do la plrsterte doomée dans
To Convention ne moentionne tp“ s acios qal dolvem five
consbdérés comms ncien de plrateris selon lo dreir interpatrional
actuel ot ne répond pas & s nécosnitd d'assurer Ja Bherté de navi.
gation snf les roules wyrithmes inrernsylonales.
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For TaE UnioN OF SouTs AFRICA:
Pour L'Umon Sup-AFRICAINE :

R IEBHFD

3a Kxno-Apprranckni Cooa

Pon La Unidn SubarFnicana:

For tae UnioN oF SovieT Sociavist ReErusLics:

Pour L’Union DES REPUBLIQUES SOCIALISTES SOVIETIQUES:

Bl SRt & B FEILFIER BT

3a Cows Cosercknx CounamcrsueckrX Pecoyumx

Por LA Uni6n pE REPOUBLICAS SOCIALISTAS SOVIETICAS:

C orosopro#t no crathe 9° 7 3aapaennen.”® Terer oronopke ® 3agnie-

ATe TPHATaETCA.

B. 3opms?
30 October 1858

“ [To cmamve 9: <lpapETesncTBo Gomoa CoBercEEY ComMaimtTRYeckux Pec-
OY6IHK CUBTAET, WX OPERNBN MeMIYHADOLRONO OPRBa, COTNACHO EOTOPOMY B OT-
RPHTOX ¥O0D& CYABD DONUHENETCR WPUCAURNRE IHML TOTG TOLYAAPCTEA, B0R Hraroy
ROTOPORO OO A2B2AET, OTROCETCA (63 EARUX-INO0 OrpafifuesRfl RO BCEY ToCyIap-
CTREFHMM CYAAMS.

¢* Tlps popuucagen Kowsenman 06 orkputuyn xope Upaneremmerso Comaa Co-
peTcROX ComBanHcTRIECRNX PecnyGaEE CYHTAET HYWENYM 3a%BETL Clefywimee:
clpapyressctno Cowsa CovercrEx (CommanwcTdeckEx Pecoybamg c9praet, 910
ORpEleISnUe WPATCTRA, Nowuoe B Kousennsy, ne OYBATHELLT BeRoTopue fekcTnus.
KOTOPME DO COBPEMEHBOMY MeWJAVHADOASOMY WPARY NONEHM CYRTATLEA DUPATCERMA,
¥ Be oTBeuAET WATepecaM ofacDeveduA 'cBO6ON MODEUIABAUNS H2 MERATHAPOIANT

MOPCHEY UYTAXD.

Y Translation by the Secretoriat: With a reservation®
10 article 9 and a declaravion;®® texts of both attached.

V. ZornN
* Text of the reservation:

To article 9: The Government of the Union of Saoviel Socialist
Republics copsiders that ths principle of internstional law accord-
ing to which a ship on the high seas is not subject to any jurfedic
tion except that of the flag State epplies wihont resiricifon to all
goverament ahlpa,

** Text of the declaraion:

The Covernment of the Union of Sovier Socialist Republics con-
slders that the defnitdon of pirecy given in the Conventon does
nol cover sertzin mcls which under contemporary intemational law
ahould he conelderad as acls of plracy and does vot scrve 1o aneurs
freedom of navigsilon oo international sea routes.
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' Traduction du Secrérariar: Réserve® i Vartiele 9
et déclaration®®, Texte de la véserve et de la déelsra-
tion joint en annexe.

V. ZoxinNE

* Texte de la réserve:

Article 9: Le Gouvernement de U"Union des Républiques so.
cialisies soviétiques comsideve que be principe du drolt interne-
tiona) selon Jeguel wn navire n'est soumis en baute mer qu'd l4
jocidiction de PEfat rous le pavillon duquel i) mavigue s'applique
sans limitgtion d'aucone sorte » tous los navires d'Etat.

2* Texie de lo déclaration:

Le Gonvernement de 'Union des Républiques socislistes sovlé-
Liques coosiddre que la définilion de la pirateric donnée dans l=
Canveniion ne menitonne pas certains actee qul dolvent élre cop-
sldérés vomme actes de piraterle sslon la drolt imternstional acruel
ot ne répond pas p la nécessité d'zusurer la libertd do mavigation
ot les rootes maritimes nteraationales.



For taE UniTED ARAB REPUBLIC:

Pour L4 REPUBLIQUE ARABE Unik:

Ba P BRI E

3a Obrermmennyre Apaberyw Pecoybimry
Por La RepOBLICA ARABE Untpa:

For tae UniTEp Kmngnom oF GrREAT Brrran anp NorTaERn [RELAND:

Pour LE Rovaunme-Unt pE GRANDE-BRETAGNE ET D'IRLANDE DU NoORD:

RAFIBE R AL B W & T
3a Coemmnersoe Koporescrsu BesmroGperamms w Cesspro# Hprsnmes
Por EL REmo Unino pE LA GRAN BRETANA E [rLANDA DEL NORTE:

Pierson Dmxon
9 Sepr. 1958

For tHE UNITED STATES OF AMERICA!
Pour LEs Etars-Ums o' AMERIQUE:

EHRSKE
3a Coepmmernnte [lratei Asepurw
Por ros Estapos Unmos pE AMERica:

Arthur H. Deax
13 Sept. 1958
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For Urucuay:;
Pour L'Urucoay:

NArE

3a Ypyrsalf
Por 2L Unucuay:

For VenszurrLa:

Pour LE VENEZUELA:

BB
3a Benecysny
Pon VeENEZUELA:

For Vier-Nam:
Pour LE VIETNAM:
B

3a BrerEay

Por VieT-Nam:
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Victor PoMEs

Ad referendum

Carlos Sosa Robpricurz
October 30th 1958



For YEMEN:
Pour LE YEMEN:

2EFY
3a Vesen
Por L YEMEN:

For Yucosravia:
Pour La YOUGOSLAVIE:

(RIS

3a Orocassmo
Por YUGOESLAVIA:

Avec la réserve de ratification

Milan BarTos

Y. Porovic
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Annex Il

CONVENTION ON FISHING AND CONSERVATION OF THE LIVING RESOURCES
OF THE HIGH SEAS

The States Parties to this Convention,

Considering that the development of mod-
ern techniques for the exploitation of the liv-
ing resources of the sea, increasing man’s
ability to meet the need of the world’s expand-
ing population for food, has exposed some of
these resources to the danger of being over-
exploited,

Considering also that the nature of the
problems involved in the conservation of the
living resources of the high seas is such that
there is a clear necessity that they be solved,
whenever possible, on the basis of interna-
tional co-operation through the concerted
action of all the States concerned,

Hove agreed as follows:

Article 1

1. All States have the right for their na-
tionals to engage in fishing on the high seas,
subject (a) to their treaty obligations, (b)
to the interests and rights of coastal States ag
provided for in this Convention, and (¢) to
the provisions contained in the following ar-
ticles concerning conservation of the living
resources of the high seas,

2. All States have the duty to adopt, or 1o
co-operate with other States in adopting, such
measures for their respective nationals as may
be necessary for the conservation of the living
resources of the high seas.

Article 2

As employed in this Convention, the expres-
gion “conservation of the living resources of
the high seas” means the aggregate of the
measures rendering possible the optimum
sustainable yield {rom those resources so as
10 secure & maximum supply of food and other
marine products, Conservatlion programmes
should be formulated with a view to securing
in the first place a supply of food for human
consumpltion.

Article 3

A State whose nationals are engaged in fish-
ing any stock or stocks of fish or other living
marine resources in any area of the high seas
where the nationals of other States are not
thus engaged shall adopt, for its own nationals,
measures in that area when necessary for the
purpose of the conservation of the living re-
sources affected.

Article 4

1. If the pationals of two or more States
are engaged in fishing the same stock or stocks
of fish or other living marine resources in any
area or areas of the high seas, these States
shall, at the request of any of them, enter
into negotiations with a view to prescribing
by agreement for their nationals the neces-
sary measures for the conservation of the
living resources affected.

2. If the States concerned do not reach
agreement within twelve months, any of the
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parties may initiate the procedure contem-
plated by article 9.

Article 5

1. If, subsequent to the adoption of the
measures referred to in articles 3 and 4, na-
tionals of other States engage in fishing the
same stock or stocks of fish or other living
marine resources in any area or areas of the
high seas, the other States shall apply the
measures, which shall not be discriminatory
in form or in fact, to their own nationals not
later than seven months after the date on
which the measures shall have been notified
to the Director-Geuneral of the Food and Agri-
culture Organization of the United Nations.
The Director-General shall potify such mea-
sures to any State which so requests and, in
any case, to any State specified by the State
ipitiating the measure.

2. If these other States do not accept the
measures 8o adopted and if no agreement can
be reached within twelve months, any of the
interested parties may initiate the procedure
contemplated by article 9. Subject to para-
graph 2 of article 10, the measures adopted
shall remain obligatory pending the decision
of the special commission,

Article 6

1. A coastal State has a special interest in
the maintenance of the productivity of the
living resources in any area of the high seas
adjacent to its territorial sea.

2. A coastal State is entitled to take part
on an equal footing in any system of research
and regulation for purposes of conservation
of the living resources of the high seas in that
area, even though its nationals do not carry
on fishing there.

3. A State whose nationals are engaged in
fishing in any area of the high seas adjacent
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to the territorial sea of a coastal State shall,
at the request of that coastal State, enter into
negotiations with a view to prescribing by
agreement the nreasures necessary for the con.
servation of the living resources of the high
seas in that area.

4. A State whose nationals are engaged in
fishing in any area of the high seas adjacent
to the territorial sea of a coastal State shall
not enforce conservation measures in that area
which are opposed to those which have been
adopted by the coastal State, but may enter
into negotiations with the coastal State with
a view to prescribing by agreement the meas-
ures necessary for the conservation of the liv-
ing resources of the high seas in that area.

5. I the States concerned do not reach
agreement with respect to conservation meas-
ures within twelve months, any of the parties
may initiate the procedure contemplated by
article 9.

Article 7

1. Having regard to the provisions of para-
graph 1 of article 6, any coastal State may,
with a view to the maintenance of the produc-
tivity of the living resources of the sea, adopt
unilateral measures of conservation appro-
priate to any stock of fish or other marine
respurces in any area of the high seas adjacent
to its territorial sea, provided that negotia-
tions to that effect with the other States con-
cerned have not led to an agreement within
six months.

2. The measures which the coastal State
adopts uoder the previous paragraph shall be
valid as to other States only if the following
requirements are fulfilled:

{a) That there is a need for urgent applica-
tion of conservation measures in the light of
the existing knowledge of the fishery;



(b) That the measures adopted are based
on appropriate ecientific findings;

(¢) That such measures do not discrimi-
nate in form or in fact against foreign fisher-
nien.

3. These meagures shall remain in force
pending the settlement, in accordance with
the relevant provisions of this Convention, of
any disagreement as to their validity.

4. If the measures are not accepted by the
other States concerned, any of the parties may
initiate the procedure contemplated by arti-
cle 9. Subject to paragraph 2 of article 10, the
measures adopted shall remain obligatory
pending the decision of the special commis-
sion.

5. The principles of geographical demar.
cation as defined in article 12 of the Conven-
tion on the Territorial Sea and the Contig-
uous Zone shall be adopted when coasts of dif-
ferent States are involved,

Article 8

1. Any State which, even if its pationals
are not engaged in fishing in an area of the
high seas not adjacent 1o ils coasl, bas a spe-
cial interest in the conservation of the living
resources of the high seas in that area, may
request the State or States whose nationals
are engaged in fishing there to take the neces-
sary measures of conservation under articles
3 and 4 respectively, at the same time men-
tioning the scientific reasons which in its opin-
ion make such measures necessary, and indi-
cating its special interest.

2. I no agreement is reached within twelve
months, such State may initiate the procedure
contemplated by article 9.

Article 9

1. Any dispute which may arise between
States under articles 4, 5, 6, 7 and 8 shall, at
the request of any of the parties, be submitted
for settlement to a special commission of five
mermbers, unless the parties agree to seek a
solution by another method of peaceful settle-
ment, as provided for in Article 33 of the
Charter of the United Nations.

2. The members of the commission, one of
whom shall be designated as chairman, shall
be named by agreement between the States in
digpute within three months of the request for
settlement in accordance with the provisions
of this article. Failing agreement they shall,
upon the request of any State party, be named
by the Secretary-General of the United Na-
tions, within a further three-month period, in
consultation with the States in dispute and
with the President of the International Court
of Justice and the Director-General of the
Food and Agriculture Organization of the
United Nations, from amongst well-qualified
persons being nationals of States not involved
in the dispute and specializing in legal, admin-
istrative or scientific questions relating to fish-
eries, depending upon the uature of the dis-
pute to be settled. Any vacancy arising after
the original appointment shall be filled in the
same manner as provided for the initial selec-
tion.

3. Any State party to proceedings under
these articles shall have the right to name one
of its nationals to the special commission, with
the right 1o participate fully in the proceedings
on the same footing as a member of the com-
mission but without the right to vote or to take
part in the writing of the commission’s deci-
sion.

4. The commission shall determine its own
procedure, assuring each party to the proceed.
ings a full opportunity to be heard and to
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present its case. It shall also determine how
the costs and expenses shall be divided be-
tween the parties to the dispute, failing agree-
ment by the parties on this matter.

5. The special commission shall render its
decision within a period of five months from
the time it is appointed unless it decides, in
case of necessity, to extend the time limit for a
period not exceeding three months.

6. The special commission shall, in reach-
ing its decisions, adhere to these articles and
to any special agreements between the dis-
puting parties regarding settlement of the
dispute.

7. Decisions of the commission shall be by
majority vote.

Article 10

1. The special commission shall, in dis-
putes arising nander article 7, apply the criteria
listed in paragraph 2 of that article. In dis-
putes under articles 4, 5, 6 and 8 the commis-
sion shall apply the following criteria, accord-
ing to the issues involved in the dispute:

(¢) Common to the determination of dis-
putes arising under articles 4, 5 and 6 are the
requirements:

(i) That scientific indings demonstrate
the necessity of conservation meas-
ures;

(i1) That the specific measures are
based on scientific findings sud are
practicable; and

(iii) That the measures do not discrimi-
nate, in form or in fact, against
fishermen of other States.

(b) Applicable to the determination of
disputes arising under article 8 is the require-
ment that scientific findings demonstrate the
necessity for conservation measures, or that
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the conservation programme is adequate, as
the case may be.

2. The special commission may decide that
peading its award the measures in dispute
shall not be applied, provided that, in the case
of disputes under article 7, the measures shall
only be suspended when it is apparent to the
comumission on the basis of prima facie evi-
dence that the need for the urgent application
of such measures does not exist.

Ariicle 11

The decisions of the special commission
shall be binding on the States concerned and
the provisions of paragraph 2 of Article 94
of the Charter of the United Nations shall be
applicable to those decisions. If the decisions
are accompapied by apy recommendations,
they shall receive the greatest possible consid-
eration.

Article 12

1. If the factval basis of the award of the
special commission is altered by substantial
changes in the conditions of the stock or stocks
of fish or other living marine resources or in
methods of fishing, any of the States con-
cerned may request the other States to enter
into negotiations with a view to preseribing
by agreement the necessary modifications in
the measures of conservation.

2. If no agreement is reached within a
reasonable period of time, any of the States
concerned may again resort to the procedvre
contemplated by article 9 provided that at
least two years have elapsed from the original
award.

Article 13

1. The regulation of fisheries conducted
by means of equipment emhedded iu the floor
of the sea ip areas of the high seas sdjacent



to the territorial sea of a State may be under-
taken by that State where such fisheries have
long been maintained and conducted by its na-
tionals, provided that non-nationals are per-
mitted to participate in such activities on an
equal footing with pationals except ip areas
where such fisheries bave by long usage been
exclusively enjoyed by such nationals. Such
regulations will not, however, affect the gen-
eral status of the areas as high seas.

2. In this article, the expression “*fisheries
conducted by means of equipment embedded
in the floor of the sea” means those fisheries
using gear with supporting members em-
bedded in the sea floor, constructed on z site
and left there to operate permanently or, if
removed, restored each season om the same
site.

Article 14

In arucles 1, 3, 4, 5, 6 and 8, the term “pa-
tionals” means fishing boats or craft of any
size baving the nationality of the State con-
cerned, according to the law of that State, ir-
respective of the vationality of the members
of their crews.

Article 15

Thiz Convention shall, until 31 Qctober
1958, be open for siguature by all States Mem-
bers of the United Nations or of any of the
specialized agencies, and by any other State
invited by the General Assembly of the United
Nations to become a Party to the Convention.

Article 16
This Convention is subject to ratification.
The instruments of ratification shall be de-

posited with the Secretary-General of the
United Nations.

Article 17

This Convention shall be open for accession
by any States belonging to any of the cate-

gories mentioned in article 15. The instru-
ments of accession shall be deposited with the
Secretary-General of the United Nations.

Article 18

1. This Convention shall come into force
on the thirtieth day following the date of de-
posit of the twenty-second instrument of rati-
fication or accession with the Secretary-
General of the Untied Nations.

2. For each State ratifying or acceding to
the Convention after the deposit of the twenty-
second instrument of ratification or accession,
the Convention shall enter into force on the
thirtieth day after deposit by such State of
its instrument of ratification or accession.

Article 19

1. At the time of signature, ratification or
accession, any State may make reservations to
articles of the Convention other than to art-
cles 6, 7, 9, 10, 11 and 12.

2. Any Contracting State making a reserva-
tion in accordance with the preceding para-
graph yoay at any time withdraw the reserva-
tion by a communication to that effect ad-
dressed to the Secretary-General of the United
Nations.

Article 20

1. After the expiration of a period of five
years from the date on which this Convention
shall enter into force, a request for the revision
of this Convention may be made at any time
by any Contracting Party by means of & noti-
fication in writing addressed to the Secretary-
General of the United Nations.

2. The General Assembly of the United
Nations shall deeide upon the steps, if any, to
be taken in respect of such request.
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Article 21

The Secretary-General of the United Na-
tions shall inform all States Members of the
United Nations and the other States referred
to in article 15:

(a) Of signatures to this Convention and
of the deposit of instruments of ratification or
accession, in azccerdance with articles 15, 16
and 17;

(b) Of the date on which this Gonvention
will come into force, in accordance with arti.

cle 18;

(¢c) Of requests for revision in accordance
with article 20;

(d) Of reservations o this Convention, in
accordance with article 19,
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Article 22

The original of this Convention, of which
the Chinese, English, French, Russian and
Spanish texts are equally authentic, shall be
deposited with the Secretary-General of the
United Nations, who shall send certified copies
thereof 10 all States referred to in article 15.

In wiTness wHEREOF the updersigned Pleni-
potentiaries, being duly authorized thereto by
their respective Governments, have signed
this Convention.

Done at Geneva, this twenty-ninth day of
April one thousand nine hundred and fifty-
eight.
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Annexe I

CONVENTION SUR LA PECHE ET LA CONSERVATION DES RESSOURCES
BIOLOGIQUES DE LA HAUTE MER

Les Etats parties & la presente Convention,

Considérant que le développement de la
technique moderne en matiére d’exploitation
des ressources biologiques de la mer, en aug-
mentant les possibilités hnmaines de satisfaire
aux besoins d’une population mondiale crois-
sanle, expose certaines de ces ressources au
risque d’exploitation excessive,

Considérant aussi que de la nature des
probléemes que pose a I'henre actuelle la con-
servation des ressources biologiques de la
haute mer découle la nécessité évidente de
résoudre, chaque fois que c'est possible, ces
problémes par voie de coopération interna-
tionale, grice a I'action concertée de tous les
Etats intéressés,

Sont convenus des dispositions suivantes:

Article premier

1. Tous les Etats ont droit & ce que leurs
nationaux exercent la péche en haute mer, sous
réserve: a) de leurs obligations cobventien-
nelles, b) des intéréts et des droits des Etats
riverains tels qu'ils sont prévus par la présente
Convention, et ¢) des dispositions concernant
la conservation des ressources biologiques de
la baute mer, contenues dans les articles sui-
vants.

2. Tous les Etats sont tenus d’adopter ou
de coopérer avee d’autres Etats pour adopter
telles mesures applicables a leurs pationaux
respectifs qui pourront tre nécessaires pour

la conservation des ressources biologiques de
la haute mer.

Article 2

Aux fins de la présente Convention, 'ex-
pression “‘conservation des ressources biolo-
giques de la haute mer” s’entend de 'ensemble
des mesures rendant possible le rendement op-
timum constant de ces ressources, de fagon &
porter au maximum les disponibilités en pro-
duits maring, alimentaires et autres. Les pro-
grammes de conservation doivent étre étabhis
en vue d’assurer, en premier lieu, 'approvi-
sionnement en denrées alimcotaires pour la
consomnation humaine.

Article 3

Un Etat dont les nationaux se livrent 2 la
péche d’un ou plusieurs stocks de poisson ou
autres ressources biologiques de la mer dans
une région de la haute mer ol les nationaux
d’autres Etats ne s’y livrent pas, doit, en cas de
besoin, adopter a I’égard de ses propres na-
tionaux des mesures en vue de la conservation
des ressources biologiques affectées.

Article 4

1. Si les nationaux de deux ou plusieurs
Etats se livrent a la péche du méme stock ou
des mémes stocks de poisson on autres res-
sources biologiques marines dans une ou pla-
sieurs régions de la haute mer, ces Etats
engagent, a la demande de I'un d'eux, des
négociations.en voe d’imposer d’'uvn commun
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accord 2 leors nationaux les mesures néces-
saires pour la conservation des ressources bio-
logiques affectées.

2. Si les Etats intéressés n’ont pu aboutir
a un accord dans un délai de donze mois,
chacone des parties peut entamer la procédure
prévue a article 9.

Article 5

1. Si, aprés 'adoption des mesures visées
aux articles 3 et 4. -les nationgux d’autres Etats
désirent se livrer, dang une ou plusieurs ré-
gions de la haute mer, a la péche duv méme
stock ou des mémes stocks de poiseon ou autres
ressources biologiques marines, les autres
Etats appliqueront & lenrs ressortissants les
mesures en question, qui ne devrort établir
aucuune discrimination, de droit ou de fait, sept
mois au plus tard aprés la date a laquelle ces
mesures auront éié notifiées au Directeur gé-
néral de I'Organisation des Nations Unies pour
Palimentation et ’agriculture. Le Directeur
général portera ces mesures a la connaissance
de tout Etat qui en fera la demande, et en tout
cas de tout Etat spécifié par I'Etat qui a
adopté la mesure en question.

2. Si ler antres Etats n’acceptent pas ces
mesures et si un accord ne peut étre réalisé
dans un délai de douze mois, chaque partie in-
téressée peut entamer la procédure prévue &
Particle 9. Sous réserve des dispositions du
paragraphe 2 de Particle 10, les mesures
prises restent obligatoires en attendant Ja
décision de la commission spéciale.

Article 6

1. Tout Etat riverain a un intérét spécial
au maintien de la productivité des ressources
biologiques dans toute partie de la haute mer
adjacente a sa mer territoriale.

2. Tout Etat riverain a le droit de partici-
per, dans des conditions d’égalité, a toute or-
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ganisation de recherches et a tout gysteme de
réglerentation aux fins de la conservation des
ressources biologiques de la bante mer dans
cette région, méme si ses pationanx ne &'y
livrent pas & la péche.

3. Tout Etat dont les nationaux se livrent
a la péche dans une région de la haute mer
adjacente i la mer territoriale d’un Etat rive
rain engagera, a la demande de cet Etat rive-
rain, des négociations en vue de prendre, d'un
commun accord, les mesures nécessaires pour
la conservation des ressources biologiques de
la haute mer dans cette région.

4. Tout Etat dont les nationaux se livrent
a la péche dans une région de la haute mer
adjacente 3 la mer territoriale d’un Etat
riveraio ne peut appliquer dans cette région
de la hante mer des mesures de conservation
contraires a celles qui oot été adoptées par
I'Etat riverain, mais il peut engager des négo-
ciations avec I'Etat riverain en vue de prendre
d’un commun accord les mesures nécessaires
pour la conservation des ressources biologiques
de la haute mer dans cetle région.

5. Si les Etats intéressés n’ont pu aboutir,
dans un délax de douze mois, & un accord rela-
tif aux mesures de conservation, chacune des
parties peut entamer la procédure prévue i
Iarticle 9.

Article 7

1. Eu égard aux dispositions du para-
graphe 1 de I'article 6, tout Etat riverain pevt,
en vue du maintien de la productiviié des res-
sources biologiques de la mer, adopier uni-
latéralement les mesures de conservation
appropriées pour tout stock de poisson ou
autres ressources marines dans toute partie de
la haute mer adjacente a sa mer territoriale, 81
des négociations a cet effet avec les autres
Etats intéressés n’ont pas abouti & un accord
dans un délai de six mois.



2. Les mesures que PEtat riverain auras
adoptées en vertu du paragraphe précédent
ne peuvent avoir effet a Pégard des autres

Etats que:

a) S est urgent d'appliquer des mesures
de conservation, compte tenu de 1'état des con-
naissances concernant la pécherie;

b) Si elles sont fondées sur des conclusions
scientifiques appropriées;

c) Si elles n'ont pas dans leur forme ou
quant au fond d’effet discriminatoire 3 'en-
contre des pécheurs étrangers.

3. Ces mesures resteront en vigneur en at-
tendant le réglement. conformément aux dis-
positions pertinenles de la présente Conven-
tion, de tout différend concernant leur va-
lidité.

4. Si ces mesures ne sont pas acceptées par
d’autres Etats intéressés, chacone des parties
peut entamer la procédure prévue & P'article 9.
Sous réserve des dispositions du paragraphe 2
de l'article 10, les mesures adoptées restent
obligatoires en attendant la décision de la com-
mission spéciale.

5. Les principes de délimitation géogra-
phique énoncés 2 'article 12 de la Convention
sur la mer territoriale et la zone contigué sont

applicables toutes les fois qu’il s’agit des cbtes
d’Etats différents.

Article 8

1. Un Etat qui, méme si ses nationaux ne
ge livrent pas a la péche dans une région de la
baute mer non adjacente & ses cbtes, a cepen-
dant un intérét spécial & la conservation des
ressources biologiques de la haute mer dans
cette région, peut requérir I'Etat ou les Etats
dont les nationaux y exercent la péche de
prendre les mesures nécessaires & la conserva.
tion, aux termes des articles 3 et 4, respective-
ment, en indiquant en méme temps les raisons

scientifiques qui rendent, i sop avis, ces me-
sures nécessaires et 'intérét spécial qu'il porte
& cette question.

2. Si, dans un délai de douze mois, il n’ob-
tient pas satisfaction, cet Etat peut entamer la
procédure, prévue a l'article 9.

Article 9

1. Tout différend qui pourra surgir entre
Etats dans les cas visés aux articles 4, 5, 6, 7
et 8 est, a la demande de P'une des parties,
soumis pour réglement a une commission spé-
ciale composée de cing membres, 3 moins que
les parties ne conviennent d’en rechercher la
solution par un autre mode de réglement paci-
fique, conformément 3 I'Article 33 de la
Charte des Nations Unies.

2. Les membres de la commission, dont
"un est chargé des fonctions de président, sont
nommés d’un commun accord par les Etats
parties au différend, dans un délai de trois
mois a partir de la demande de réglement du
différend sur la base des dispositions du pré-
sent article. A défaut d’accord, ile sont, & la
requéte de tout Etat partie au différend,
nommeés dans un nouveau délai de trois mois
par le Secrétaire général de I'Organisation des
Nations Unies, en consultation avec les Etats
parties au différend ainsi qu’avec le Président
de la Cour internationale de Justice et le Direc-
teur général de 1'Organisation des Nations
Unies pour I'alimentation et Pagriculture,
parmi des personnes diment qualifiées, choi-
sies en dehors des Eiats parties au différend,
et spécialistes des questions juridiques, ad-
ministratives ou scientifiques relatives aux
pécheries, selon la nature du différend &
régler. Il est pourvu aux vacances de la méme
maniére qu'aux désignations initiales,

3. Tout Etat partie a une procédure prévue
dans les présents articles a le droit de désigner
Pun de ses ressortissants pour faire partie de
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la commission spéciale. avee le droit de partici-
per pleinement aux débats dans les meémes
conditions que les membres de la commission;
mais ce ressortissant ne jouit pas du droit de
vote et ne peut pas prendre part & la rédaction
de la décision de la coromission.

4. La commission fixe elle-méme sa procé-
dure de maniére a4 agsurer a chacune des par-
ties la possibilité de se faire entendre et de
défendre son point de vue. Elle statue égale-
ment sur la répartition des frais et dépens entre
les parties. i défaut d’un accord entre celles-ci
a ce sujet.

5. La commission spéciale rend sa décision
dans les cing mois qui suivent la désignation
de ses membres, a moins qu’elle ne décide, en
cas de nécessité, de prolonger ce délai d’une
durée qui ne saurait excéder trois mois.

6. En prenant ses décisions, la commission
spéciale se conforme anx présents articles ainsi
qu’a tous accords spéciaux conclus entre les
parties au différend en vue du reglement de ce
dernier.

7. Les décisions de la commission sont
prises a la majorité.

Article 10

1. Dans les différends naissant de 'appli-
cation de Particle 7, la commission spéciale
applique les critéres énoncés au paragraphe 2
dudit article. Dans les conflits ayant trait a
I'application des articles 4. 5, 6 et 8, la com-
mission applique les critéres suivants, selon les
questions qui font I'objet du différend:

a) Dans Jes différends ayant trait & 'ap-
plication des articles 4, 5 et 6. la commission
doit avoir la preuve:

i) Que les données scientifiques tont ap-
paraitre la nécessité de mesures de con-
servation;
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ii) Que les mesures particulieres prises se
fondent sur des données scientifiques
et sont pratiquement réalisables; et

iii) Que les mesures en question n’établis-
sent pas de discrimination, de droit ou
de fait, a lencontre des pécheurs
d autres Etats.

b) Dans tous les conflits ayant trait i Pap-
plication de I'article 8, la commission doit
élablir, soit que des données scientifigues
prouvent la nécessité de mesures de conserva-
tion. soit que le programme de mesures de
conservation répond aux besoins.

2. La commission spéciale peut décider que
les mesures qui font ’objet du diférend ne
seront pas appliquées tant qu’elle naura pas
rendu sa décision. sous réserve que. lorsqu’il
s'agit de différends relatifs a I’article 7. Vap-
plication des mesures nc sera suspendue que
5’1l apparait a la commission. sur la base de
présomptions appuyées par des preuves, que
celte application ne s'impose pas d’argence.

Article 11

Les décisions de la commission spéciale sont
obligatoires pour les Etats em cause, et les
dispositions du pavagraphe 2 de I’Article 94
de la Charte des Nations Unies sont appli-
cables a ces décisions. Au cas our des recom-
mandations y ont été jointes. celles-ci doivent
recevoir la plus grande attention.

Article 12

1. Si les données de fait sur lesquelles a
été fondée la décision de la commission spé-
ciale se trouvent modifiées 2 la suite de change-
ments importants intervenus dans [’état du
stock ou des stocks de poisson ou autres res-
sources biologiques marines, ou a la suite de
changements dawns les méthodes de péche,
chacun des Etats ihtéressés peut demander aux
autres Etats d’engager des négociations afin



que les modifications nécessaires soient ap-
portées d'un commun accord aux mesures de
congervation,

2. Siaucun accord ne peut étre réalisé dans
un délai raisonnable. chacun des Etats intéres-
sés peut recourir de nouveau i la procédure
prévue a Particle 9, 3 condition que deux an-
nées an moins se soient écoulées depuis la
premiere déciston.

Article 13

1. La réglementation de pécheries exploi-
tées an moyen d'engins plantés dans le sol
dans les régions de la haute mer adjacentes a
la mer territoriale d’un Etat peut étre entre-
prise par cet Etat lorsque ses nationavx entre-
tiennent et exploitent ces pécheries depuis
longtemps. 3 condition que ceux qui ne sont
pas ses nationaux soient autorisés a participer
A ces activités dans les mémes conditions que
ses nationaux, a l'exception des régions on
ces pécheries ont été, en vertu d'un long
usage, exploitées exclusivement par ces na-
tionaux. Cette réglementation me porte pas
atteinte au régime général de ces régions en
tant que haute mer.

2. Dans le présent article, on entend par
“pécheries exploitées au moyen d’engins
plantés dans le sol” les pécheries utilisant des
engins munijs de supports qui sont plantés dans
le sol & poste fixe et qui y sont laissés a des fins
d’utilisation permanente, ou qui. si on les
retire, sont replantés chaque saison sar le

méme emplacement.

Article 14

Dans les articles 1, 3, 4, 5, 6 ¢t 8, le terme
“nationaux” désigne les bateaux on embarca-
tions de péche de tout tonnage qui ont la na-
tionalité de U'Etat en cause d’aprés la législa-
tion dudit Etat, quelle que soit la nationalité
des membres de lenrs équipages.

Article 15

La présente Convention sera, jusqu’au 31
octobre 1958, ouverte & la signature de tous
les Etats Membres de 'Organisation des Nu-
tions Unies ou d'une institation spécialisée.
ainsi que de tout autre Etat invité par I’Assem-
hlée générale des Nations Unies a devenir
Partie a la Convention.

Article 16

La présente Convention sera ratifiée. Les
instruments de ratification seront dépoaés
aupres du Secrétaire général de I'Organisation
dez Nations Unies.

Article 17

La présente Convention sera ouverte a I'ad-
hésion de tout Etat appartenant 4 I'une des
catégories mentionnées a I'article 15. Les ins-
truments d’adhésion seront déposés aupres
du Secrétaire général de 'Organisation des
Nations Unies.

Article 18

1. La présente Conveuntion entrera en vi-
gueur le trentiéme jour qui suivra la date du
dépdt aupres du Secrétaire général de I'Organi-
-sation des Nations Unies du vingt-deuxieme
instrument de ratification ou d’adhésion.

2. Pour chacun des Etats qui ratifieront
la Convention ou y adhéreront aprés le dépot
du vingt-denxiéme instrument de ratification
ou d’adhésion, la Convention entrera en vi-
gueur le trentiéme jour aprés le dépot par
cet Etat de son instrument de ratification ou
d’adhésion.

Article 19

1. Au moment de la signature, de la rati-
fication ou de I'adhésion, tout Etat pourra
formuler des réserves aux articles de la Con-
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vention autres que les articles 6, 7, 9, 10, 11
et 12,

2. Touvt Etat contractant ayant formulé des
réserves conformément au paragraphe précé-
dent pourra a tout moment les retirer par une
communication a cet effer adressée au Secré-
taire général de I'Organisation des Nations
Unies.

Article 20

1. Aprés expiration d’une période de cing
ans & partir de la date a laquelle la présente
Convention entrera en vigueur, une demande
de revision de la présente Comvention peut
étre formulée en tout temps, par toute partie
coutractante, par voie de notification écrite
adressée au Secrétaire général de I’Organisa-
tion des Nations Uniea.

2. L’Assemblée générale des Nations Unies
statue sur les mesures a prendre, le cas échéant,
au sujet de cette demande.

Article 21

Le Secrétaire général de I’Organisation des
Nations Unies notifie a tous les Etats Membres
de P'Organisation des Nations Unies et aux
autres Etats visés a article 15:
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a) Les signatures apposées & la présente
Convention et le dépdt des instruments de rati-
fication ou d’adhésion, conformément aux ar-

ticles 15, 16 et 17;

b) La date i laquelle la présente Conven-
tion entrera en vigueur, conformément a ar-
ticle 18;

c) Les demandes de revision présentées
conformément a article 20;

d) Les réserves a la présente Convention
présentées conformément i Particle 19.

Article 22

L’original de la présente Convention, dont
les textes anglais, chinois, espagnol, francais
et russe font également foi, sera déposé
aupres du Secrétaire général de I'Organisation
des Nations Unies, qui en fera tenir copie cer-
tifiée conforme i tous les Etats visés a I'ar-
ticle 15.

En ro1 DE Quot les plénipotentiaires sous-
signés, diiment autorisés par leurs gouverne-
ments respectifs, ont signé la présente Conven-
tion.

Farr 3 Geneve, le vingt-neuf avril mil neof
cent cinquante-huit.
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HOHOEPEHL WA ObBEAUHEHHBIX HALWIA
no BONPOCAM MOPCHOIO NPABA

KOHBEHLMA

0 PbIBONOBCTBE W OXPAHE
HUBLIX PECYPCOB OTHPBLITOr0 MOPH

OPIrAHHIAUKHA OBBEAMHEHHAKNX HALNWRA
1958







Dpurowxenne 11

KOHBEHDOMSA O PHIBOJOBCTBE YW OXPAHE KHMBHX
PECYPCOB OTHKPHITOI'O MOPS

Tocyaapcrea-Croponm nacromued Kousesuns,

CHHTAS, TO PAIBUTHE COBPEMEHHHIX METOAOB IKC-
MAYATAURK MODCKUX KUBBIX PECYPCOB, MOBBICYE Crg-
cofiHOCTh YeA0BEKA YAORACTBOPATL HYMAL B NPOAYH-
TAX NWT2HHE BO3PACTAVMEre MUPOBOTO HACEeHHH,
NOCTEBHAC HEKOTOPBIE W3 S3THX pecyplor Ngs yrpoay
4PEIMEPHON SKCTUIYATAUNH,

CHTAR  TaKKE, uTo npobaeMsl, COMpsMenHbe ¢
OXPaHOil MUBBIX PCCYPCOB OTKPLITOrO MOpH, NG fpy-
pode CBOeR TAKOBH!, YTO ACHA HEOGXOAMMOLTH paape-
WCHUA KX BO BCEX CAYYadX, XOrAa ar0 BOIMOMHD,
H3 OCHOBE MEMAYHADOAHOIO COTPYAMMHRLTHEA nNOCP2A-
CTBOM COTARCOBAHMLIX MEPOTPHATHIT BCEX JAMNTEDRCO-
8anHBIX TOCYRAPLTS,

COFRACHAKLL O BUMECALAYIOUILM:

Crares 1

1. Kaxaoe rocyaaperso uMEET NPABO Ha 70, wrobnl
ero Fpa>kAaRe 3AHUMAMNCH PHIGOAORCTROM B OTKDLITOM
MOpE, € YYETOM a) Er0 ROroBOPHMX O0A3ATEALCTS,
D) MATEPECOB H npas NPHOPEeWHBIY FOCYAAPCTE, KRaw
3TO NNEAYCMOTPEHG B HAcTORWER Konsenuuu, 1 ¢) no-
CTAHOBAEHUR, COAEPAKALIMXCH B HHKECILAYIOWNX CTa-
THAX OTHOCHTEAbHO OXPAHBI MHBLIX DECYPCOB QTRPM-
TOrD MODA.

2. Bere rocyaaperea 00si3aKMbl, RAMAOE 00 DTHOUE-
MM K CBOHM TPAWAANAM, NPHHHMATL MEDHI, HIN Me
YHaCTROBATH CORMECTHD € ADYFHME rOCYAApPCTBAMY B
NPHHATHH MEP, HAKHE OKAMYTCH HeoOXOAHMBIME A4
OXPabl KHBLIX PECYPCOB OTKPBITOrG MOPK.

Crores 2

B nacrosiielt KORBEHUMK NOA CAORAMEK €OXPANE X~
BLIX PECYPLOB OTHPLITOrD MODH® NOHKMAETCH COBOKYT
HOCTH MEp K OfiecnigueHHio onruMyma ycrofisnsol go-
GbiMK M3 3THX PECYPCOB, HEOBXOAUMBIX AAR ROCTHNe-
HASl MAKCHMYMA CHAGWEHWS NPOAYKTAMM NHTAHKR W
APYruMy MOpCKumu npoaykvamu. [Iporpammet oxpa-
HUTEABHBIX MEP MOAWHBLI COCTABANTHCR TAKHM o6pa-
oM, urolbl B NEpRYK ouepeAs ofecneunBaTh CHabme-
RHE MHUWER HenoBexa.

Crarsr 3

FocyRraprrao, rpaxiane KOTOPOrO 3AMMMATCR NO-
BOM u3 GoMaa wan HoHaos PoIlbl HAM HHBIX KHBLIX

MOPCHHX DECYPCOB B pafioHe OTKPHITOrC MODS, rae
rpaMiaMe ADYruX TOCYAApCTs puiSOnoaCTBOM He 3a-
HHMAKOTCR, 06R32H0 NIPHHEMATDL, NO Mepe HagofuocTH,
B OTHOWEHYUY CBOHX TPAMCRAN, B RAHHOM PakDHe Mepnt
AAR OXPAHBI COOTBHETTTEYIOUIMX MHEbIX DECYpCORn.

Crarbs 4

1. Ecaun rpamaaue geyX uaum Bohee rocyaapers aa-
HIMBIOTCR A0BOM 13 TOro Me (oHaa Wik Tex me don-
408 PbiGbl HAM ADYIHX JKMBbLIX MOPCKHX PECypCoB B
apbom paltone wan palfoHax OTKPLITOrO MODR, 5TH ro-
cyaapersa ofasanst no TpeboBanwmo A06Ore wa Hmx
BCTYNATL B NEPEros30pbl C HEALID YCTAHOBJGHHS 1o
B3aWmMHOMY COTAIMLEHHIO AN CBOMX IDamjiad MEP, He-
GGXO)UIMNX AR OXpaHb COOTRETCTBYIOUAX MHBWIXY
DeCypeoB.

2. E¢sw aamnTepecoBanHme FOCYAApCTBA HE VIPHXO-
AAT X COTAAYEHHIO B TEREHWE ABEMAXUATH MeCfues,
moGas M3 cropon mower npuler.yts R TNOPEAKY,
npeaycMorpentomy crarsell 9.

Crorer §

1. Ecan, nocae BReehHS MED, YNOMSHYTHIX B CTa-
TBAX 3 W 4, rpaMjane APYrux rocyzaplrs CTaHYT 3a-
HUMATLCR TOROM M3 TOro we HoHAa Hiau TeX me dou-
ROB DbIBBI HAW HMBIX JKHEBBIX MOPCHHX PeCYyplos s
molom palone Ay paBoMax OTKPLITOro MOPH, TH
APyruE rocyzapCrsa obf3aHnl NPUMEHATL MEph, KO-
TOPHIE HE ZOJAHHA ObiTh AMCKPUMHHALMOHHBIMHE HH IO
$opMe, MM N0 CYWECTBY, N0 OTHOWEHWD K CBOMM
TPAMLAHAM He NOJAHER, YEM MEPES DEMb MECHUEB, CHM-
TER CO AHfl, KOFRa 0 Mepax cooluedo exepansnomy
aypexTopy TIpofoBo/CTRERHON W CeNLCXOX03AACTREN -
noit opranuzauux OOweannenusix Hauuh. Tenepany-
HEIE AMPERTOP YBEAOMARET O TAKMX MEPaX KamAoe
FOCYZAPCTRO, KOTOPOE O TOM NPOCKHT, W, BO BCRKOM
CaAyHae, KK 08 M3 FOCYAAPCTB NO YKAZZHWW BREALIETO
MEpbl TOCYRADPCTBA.

2. Ecam 9TH Apyrue roCy3aperea He COrAZWAKTCR
HA BPHHATBIE TKIM 06pAIOM MEDH M ECAH COrNaWEHHE
HE MOXET OBITh ROCTHFHYTO B TEYEHHE ABEHRAUATH me-
cales, Mmobas %3 3AHHTEPECOBAHHBIY CTODOH MOWET
npuGernyTh K NOPRAKY, NPEAYCMOTPENHOMY CTaThe] 0,
Kpome CAy4as, K KOTOPOMY OTHOCHTCH MYMHT 2 CTa-
et |{), BRCAEHHME MEPH COXPARRIOT CHAY AG BhiNece-
HKR PELIEHHR CnéuHaseHol xoMHccned,
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Crarss 6

1. JhoGoe npubpextoe FoOCYRAPCTRO CREUMANSHO 3a-
HHTEPECOBAHO B NOAREPKARBH NPOH3IBOAHTENLHOCTH
HHBBIX PECYPCOB 8 A000M pafioHe OTKPHTOrO MODSH,
NPHMBIKAIOWEM K €70 TCPPHTOPHANLHOMY MOPIO.

2. Jlnboe npubpexnoe TOCYRAPCTHEO HUMECT NPaBo
Y4aCT808aTh HA YCAOBMAX DaBeHcTsa 8 Jwbofl opra-
HH3ALUAH H3siCHanuli k8 Mobol CHETEME Peryarposa-
HBS B uendx OXpadb WHBLIX pECprOB OTRPBITOTO
MOPR B TaKoM palioHe, RAMe eChl Cro TPAWJANHE W HE
JAHUMAIOTCR TaM PolGONOBCTROM.

3. Tocyaapcrpo, rpaXAaane HOTOPOre IZAHHMAKTCA
phiGOAOBCTBOM B XAKOM-AHDBO palioHE OTKPRITAro MOPS,
NPHMBIKAOIEM K TEFPHTOPHANLHOMY MOPI0 npulpes-
HOrO FOCYAApCTBa, 0Biaano, no Tpefosanme npulpew-
HOrO TOCYAAPCTBA, BCTYMUITH B NEPEroBophl € UEALIO
NpHHSTHA ¢ O0LIerc COrnacHs Mep, HeODXORWMEIX AAR
OXPAaNb!l MHBLIX PECYPCOB OTKPHITOTO MOPR B AaHHOM
paione,

4. TocyaapcrBo, rpawianc KOTOpOro 32HPMAKTCH
peiBONOBCTROM B KaKoM-anbo PalioHe GTEPMTOFG MODR,
NPHMBIKAIOUIEM K TEPPHTOPHANRHOMY MOPIC NpHGpex-
HOMO FOCYAApCTRA, We NPWMEHTET B NPUHHYAKTEABHOM
NOPRAKE B 3ToM Palione OXPAHNTEABHLIX MEp, NPOTH-
BOPEHAULHY MEPAM, BECATHHLIM NPHOPEH HbIM TOCYAAP-
CTBOM, HO OHO MOMET BLTYITHTH B NEPETOBOpPHL ¢ NpPH-
BPeXHBIM FOCYAaPCTEOM € URILIO NPHHATHR ¢ ofulero
COTNACHS Mep, HeoOXOAKMBIX A9 OXPaHbl KHBBIY pe-
CYpCOB OTHPLITOrO MOPH B AaHHOM paligue,

5. Ecm JauRTEPeCORAHHNE TOLYAAPCTBA HE NDUXO-
AAT K COrAaUEHRIc 00 OXPAHNTEALHBIX MEPAX B Teuc-
HIE ABEHARUATH MECAUES, 210848 H3 CTOPOH MOMET
npubertyTo K MOPSLARY, NPEAYLMOTDEHHOMY cTaThelt O,

Crareg 7

. C yuetom mocTanoBagsnit nynxra | craven 6,
moboe npulpexnoe FOCYRAPCTED MOMET, ¢ UL
NOAAEPMAHHA NPOUIBOAUTENLHOCTA OKHBLIX PECYpCoB
MOPR, BBOAWTH DAHOCTOPOHHHE OXPAHHTEbHLIC MEPbi,
NOAXOZRUIHE 1451 KANAOIO AAHHOrO PhiGHOrC Qonaa
uaH BOHAE ADYSHX MOPCKNHX Pecypcor B Jobom palione
OTKPLITOTO MOPH, DPHMBIKAIOWEM K Bro Teppuropn-
AnBHOMY MOPID, €CAH NEPeroBOPLI O TOM C JAPYrumu
SAUHTEPECOBAHHBIMH TOCYAAPCTBAMU HE NPHBORAT K
COTAALIEHHIO B TEYEHWE LIECTHMECRYHOIO CPOKA.

2. Mepbt, KOTOPRE NpHOpeXHOE TOCYAAPCTBO RBO-
A¥T H3 OCHORAHWM MPRJSCTRYIOWICIC NYyHKTA, Aefi-
CTBHTEABHA B OTHOWCHHH APYrHX IOCYAApPCTE TOALKO,
ecan:

2} CYHOCTBYST HEOOXOAMMOCTE CPOMHOrD RNPHMENE-
HHST OXPAHHTENBHBIX MED B CBETE HMEIOWMXCS O pwbo-
NOBHOM NPOMBICAE CBegennd,

b} BBeaeHHBIE MEDEI OCHOBAML! HA HAANCKIWMNX HA-
YUHBIX 3ARIOHIHBEX,
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€) MEpPbI HE ABATIGTCH AMCHPHMHHALMOHHBINK HH NO
dopMe, Hi NO CYMECTRY N0 GTHOWEHING K WHOCTPAH-
Holw priaKam,

3. YnomaHyrbie Meph OCTAOTCR § CHAE A0 paipe-
WEHKA, COTNACHO COOTBETCTBYIOUHM NOCTANOBACHUAM
sactoawed Kouseumwuy, cmopa of wx aelicTanrens-
HOCTH,

4. Ecam HA 37TH MBI HE COMMAWANTCR ADYrHe 3a-
HHTEPECOBAHKLIC TOCYRAPCTRA, Molag U3 CTOpoH Mo-
WeT npHberuyTh i NOPRIKY. NPELYCMOTDEHHOMY 8
cratee 9. O colimonenvem nonowenult nywkra 2
cTathi [0, NPUHATLIE MEPBI OCTAIOTCA B CUAL 5O pele-
HHR CREUHanLioll xomuccHed.

5. Ecau Oepera DDHHAAJIEHKAT PasHuM  CQCyA3p-
CTRAM, NPHMEHAOTCA NPHHLMNB Meor padnuecoro pas-
FPAHKYCHHA, YCTaHOBRARHRbe B Crarbe |2 Koneenusn
O TEPPHTOPUANLHOM MOPE W MpHaeKAmedt 30He,

Craren 8

I Jhofioe roCyaapcTso, xoTOpoe, AdMe <CAM ero
rPAKAAHG HE JGHUMAIOTECA PLIDONOBCTBOM B KAKOM-NH-~
G0 paiione OTKPHITOTO MDPR, He NPUMBLIKANULRM K ero
(deperdaM, CISUHANLHO 3BUHTEDECOBARD B OXpaHe Xu-
BbiX PECYPCOB OTHPLIrOro Mopa 5 3ToM palioue, moxer
norpeloBaTE OT TOCYAADCTER WAK TOCYAAPCYB, Ipak-
HAHE KOTOPOTO WAK KOTODLIX 32HUMAWTCA Tam puibo-
AOBCTROM, NPURATHS  HEOOXOAMMMX  OXPANUTENRHBIX
MEp, NPeAYCMOTRERHLIX CTATHAMU 3 1t 4, CObnaacL, Ha
HRYHHBIE OCHORAHMSA, Tpebyowine, 0 ero MHeHu, BBE-
HEHUA FTUX MED, 3 YKA3BIBAA TAKKE CBOM CREUMAiL-
HBIE HHTEDECHL

2. Ecai COMRAILEHNE He QOCTHIALTCA B TEYCHUE ABe-
NAZUATH MCCHLULR, 3T0 FOCYAAPCTEO MOXET NpueruyTs
K NOPALKY. NPEAVEMOTReHROMY cTaTeefi §.

Craren 9

1, Cnopel, BOINKKAIUWIME MEKAY TOCYAAPCTBAMM B
CAYHMARX, NPEAYCMOTpEHHBIX CTaTbhamu 4, 5, 6, 7 » 8,
nepeaaTes, no tpefosanmo mobol H3 CTOPOH, Ha
pazpeitenne CREUKMAABRON KOMUCCHHM B COCTABE naTH
MACHOB, €N CTOPOHS! HE COTAACATCS MCHATHL PEUeHHS
ADYTHMHU CnocolamMy MHPHOTO YDEryAHPOBaHHS B CO-
oTBETCTBEM €O ¢TaThell 33 Yerasa Oprauvsanun O
eAMNeHHBIX Hauwil.

2. Uneunl KOMNCCHM, OXHH 43 KOTODLIX HA3ZHAYAETCH
B KayeCThe NPEACEAATENS, HAIHAYAIOTCE NO BIAKMHOMY
COFNAWEHHIO FOCYAAPCTBAMY, YHRCTBYIOWMMY B Cope,
B TeYEeHNE TPEX MECHURB, CUUTAA CO AHA NOCTYRNCHUS
TpeGoBAKNA O PASPEIENMY CNOPA HA OCHOBAMMK NO-
aowennit RacToswell cTaTes. Mpu ovcyrereyn corna-
WEHHA, OMM HAIHAYAWTCS, no TpedoBaudw modora
YYAUTBYIOLIErO B CROPe rocylapiTsa, B TEYCHHE Q0-
NOMHUTEALHOrO TpexMecsutoro cpoxa, [edepanbubim
Cexperapem Opramnzaumu OBveaunennsx Hauult no
HOMCY/MbTAUNN € FOCYABPCTBAMK, YUACTBYIOWHMY &



cnope, a vawke ¢ [pencenarenem MexiysHapogHoro
Cyaz » Fenepanvubim aupextopom TIpogoBonsCTsen-
uoli o Ceabcxoxoasiicraewnolt opramuiaunn OGwuCAu-
wennx Hauull, #3 uskcaa aonxsisiM 06pazoM KBaak-
hHURPOT Z HBIX ARL ~— FPAaKASH CTRAN, HE YyUaCTBYIO-
HIHX B CTIOPE M REAMIOWWXCH CREUHANMCTAME 8 Npaso-
BbiX, AMMHHHCTPATHBHSIX WAH HMAY4HBIX BOMPOCax,
OTHOCRIKXCR X PLBONOBCTBY, B 32BHCHMOCTH OT Xa-
PAKTEPA NOIACKALLEro paspeuteHuio cnopa. OTHpPbI-
BAIUINMECH ROCAE NEPROHAYANLHOIC HAZHAYEHHA BAKAH-
CHI JANDAHRIOTLA MOPAAKOM, APEAYCMOTDENHBIM A%
COCTORBIHXCE HadHauemlt

3. Tocynaperao, seAgouigecd Cropodol & npouec-
ce, NPEAYCMOTPEHHOM MHACTOSIMMYU CTATHAMKH, MMeeT
NPaBo HAZHAUMTH OAHOTG W3 CBOMX FPaMA3H B COCTAR
creusaanHoll KOMUCCHN C TIPABOM NDANOMO €r5 YHACTHA
B MPOLECCe HADARHE © WICHAMK KOMHCCRY, HO B3 npa-
8a roaota M Be3 yuacTUd B COCTABRJECHHH PRLISHUH KO-
MUCCHIL

4. Komuccusi Cama yCTAHABANBACT NOPAIOK CBOETO
npoUaBOACTRA TaxuMm obpaszom, wrofm  olecnemiTts
KaMA0H M3 CrOpOH NOANYID BOIMOMMOCTL HbICKA3ATH
W 3ZWMTHTL CBOIG TOuRY 2penns. OHa TaKE BLINOCHT
ONPEAENCHHE DTHOCMTRALHO PACTPCACACHUS MINEMKER
# PACXOA0OB MEXAY CTOPOHAMY, €CAIf CTOPOHL! HE X0~
CTHTHYT COrAQICHHR TID STHAM BOMPOCAM

5. CneuuansHag HOMuCoUg BLIHOCHT CBOE peuwenut
B TEMERME NATH MECRUEE ¢ MOMENTA 8 HAZHAvERuR,
eCAIK TONLKO OBA HE PEIUHT, B CAY4ae HEOGXOAHMOCTH,
NPOAANTE STOT Cpox, HO He (ojee, YeM Ha3 TPW MeCRUA.

6. TTpnKrMan CBOM DeLIeHust, CHEUUANLHAT KOMHCCHE
NPHABDHHBIETCY HACTOSUMX CTaTel, a Takxe Cneun-
ANBHBIX COrAAWEHHR MEXAY CTIOPAUHME CTOPOHAMK O
NOPRAKE PASpeLIeHUs CROPOB.

7. Pewresust KOMHCCUYN NPUHHMAIOTEH GONLUIMHETBOM
ronocos.

Crarss 10

f. K cnopam, BOHHRAWOLIMM 8 CBR3W €O craTeedt 7,
CHEHHANLHAN XKOMULCHA R[JHMEHQQT KpaTEPHH, nNepe-
YHCAEHIBIE B NYHKTE 2 ynomauyTolt ctartsn. ¥ caopam
9 CRA3M O craThaMmu 4, 5, 6 u 8 romuccus npumenseT
CHEAYIOULHE KOHTEPHH, ¢ YueToM OOCTOATEeALCTS CNopa:

a) NPHMEHWTENBHO K PAIPELUEHWIO CRCPOB, BO3IHH-
RAIOWMX B CBRAAM Co craTeamu 4, 5 u B, Tpelyercs
YETAHOBAGHUE TOTO,

1} 4re nayuHbie AaHHLIe NOKAasniBaloT neolxonu-
MOCTE OXPAHUTEALHEIX MED,

1) MTO DBBELEHHBLIC AHHBLIE MEDbi OCROBMIBRIOTCR
HA HAYMHBIX A3KAWUEHUAX W UTO OHM NPAKTH-
HECKH OCYHIECTBHMbBY, H

HI) Mvo MeDB He ABASKTCS AMCKPMMMERALHOHHBI-
mu HH N0 GOPME, HH¥ MO CYWECTBY NG OTHO-
WEHHK K peifaram ApyrHX rocysapers;

b)) nNpHMeHHTEINHO M pa3PEWeHMIO CNOPOB, BO3HH-
RAIOWHY R CBA3N Co CTavvelt 8, vpebyerea ycranomne-
HHC AH00 TOTD, 4TO HAYYHLIMY JAHHBIMK AOK33ARA HO-
O0XOARMOCTE CXPAHUTEALRMX Mep, mbo Toro, uro
NPOrPAMMA CXPAHNTCALRLIX MED RRASETCH YAOBACTHO-
pHTEAaLROH,

2. CnewtanuLpas KOMHCTHS MOXET NOCTAROBATH, YTG,
A0 BLIHCCCHUR €1 PCUICHUR, ARNRIOWHCCE RPEIMETOM
CAOPA MEPBl HE TIOLIRKAT MPUMEHEWHIO, ¢ TCM, OfHA-
KO, YT B CMOPAX R CBA3N O Crateelt 7 mepet MoryT
ObiTh NPWOCTAHOB/AEHB! AHUIL B TOM CAyYae, eCiy Ko-
MHCCHSE NIPH NEPPOM 03HAKOMACHHY C NPCACTAWICHHBIMA
AOKAZATENMLCTRAMH NPKART X JARMOHEHKIO, YTD B CPOU-
HOM NPHMEHEHHK YHAZAHHBIN MEP HET HAKOGHOCTH.

Crares 1}

Pewenus cneusansHofi KomMuccuyn o683aresnnp 409
COOTRETCTRYIOWNX TOCYAAPCTS, NpHYEM K 3Tvm pewe-
HUEM TIPHMEHMMBL NOAONKEHMR RyHxra 2 cTarsh 94
Ycerana Opranuzaunn O6venwnenniix Hayuit. Ecan
PELICHUT CONPDBOXAAOTLH PEKOMEHAALMAMY, K TAKHM
PEKOMEHARUNAM AOJKHO NPORBNATLCH CAMOC CEphei-
HOC BHEMAHHE,

Crares 12

I. Ecayu anTrMecknE ZAHHBIE, HA KOTOPBIX OCHOBM-
BAETCH peuielie CREBHANBHON KOMICCRHM, H3MENSIOTCA
BOACACTENC CYBIBCTBEHHBIN WIMIHCHKE B COCTORHMM
$OHAA N QBOHACE Poilbl HAK APY . HX MOPCKHX KHEBIX
PECYpCOB WA B METOAAX 0B3, Moloe H3 3aMHTEPECs-
BaHHBIX rOCYAApCTE MOXET NPEABRBHTL K APYF¥M IO-
CyAapcrBam TpeboBaHke o BOTYIMIGHWY 8 TADEroEODH
€ LEALIO BHECEHWA MO BIAUMHOMY COMMAWeHH Heolro-
ZHMBIX H3MENEHHH B OXPANNTENLHBIE Mephi

2. Ecan corngusenMe He ROCTHIAETCH 8 paiymusifi
CPOK, 0008 H3 FAUHTEPLCOBARNLIX T ICYAADCTE MOMET
BHOBL TIPROETHYTE X TNOPRARY, APEAYCMOTPEHHOMY
crarseft ¥, npu yCAaOBME, UTO CO BPEMEHM 0EpEOHA-
HaABHOrO PeliednA NPOIIAD He mENEe ABYX JAeT.

Crares 13

1. Peryauposaive pwlOAOEHBIX NPOMBICAOE € ¥AO-
Tpefaennem cHaCTel, yXpEnIReMbIX HZ ase MOPR 8
pafionax OTHPLITOrO MOPA, NPHMBIKAOWYEX K TEPpPH-
TOPHAABHOMY MOPIO KAKOro-aubo roCysapeTra, MOMer
NPOUIBOAHTLCA STHM FOCYAApCTBOM, 8CAH TAKHE pPhi-
GONOBHBIE NPOMBICAB B TEHEHHE NPOACAMHTENLHOND
BPEMEHH WMENH ¥ BEAX erd TPaXAAHe, NpH YCAOBHM,
4TO MUAM, He HBMSIOUMMCE FPANAAHEMK 3TOT0 roCy-
ARPCTBA, PASPeWdeTiR Y¥acTBOBaTsH B TAKOR aeatent-
HOCTM Ha DaBHWX OCHOBAMMAX € FPaMAanaMH, 32
HCKIOHEHNEM DAPioN0B, TAC ST DbIGDNOBHBIE OPOMbI-
Cbl BEAM, B CHAY J3BHDCTH, HCKMOUMTEABHO €ro
rpamgane. TaKoe PErynupOBRHKE HE HIMEHMAET, DAHA~
ko, o6Wero CTaTyca pafloHa KaK OTKPLITOrG MOpY.
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2. B uacrosuwed crarse noa puifoJoBHbIMH npo-
MBICHAMY, KOTOPBIE BRAYTCR NPH NOMOWM CHacrel,
YKPENAEMBIX HA AHE MODH, NOHWMAKTCH phifonOBHbIe
MPOMBICAL € HCROAs3oBanveMm cHactell, cHabXenHbix
YHOParMH, TPOYHO YRPEIVIEHHLIMA HA AHE MOPS Ha onpe-
REACHHOM MECTE M OCTABIAEMbIX T3M HAS NOCTORRHOMO
HCTIONLAOBAHUA HAN Xe, B C1y4ae KX YAANEHHH, RoMe-
HAEMBIX BHOBL B HAWOM CEI0HE HA TOM Xe (aMoM
mecTe,

Crarsz 14

B cratenx 1,3, 4, 5, 6 v 8 nog chosom xrpamjanes
NOHUMAKTCR PLIBOIORHME CYA3 ¥ WAIONKH a06oro
pasMepa, WMEOWME HAUMOHANLHOCTE COOTBETITAYIO-
WEro FOCYABpCTBA. CHFAACHO 3AKOMY 3TOr0 rocyaap-
CTRA, HEIABKCMMO 0T HAUUOHANBHOR NPUHAZASKHOCTH
YACHOB HX SKHNAWER,

Crares 15

Hacrvomwas Kowpewwpin ovepurta A0 31 oxTalbps
1958 roaa AAs NOANMCAHKA €€ BLEMM rOCYAAPLTBaMi-
wienamy  Opramwsausy  Ofveauvenunix  Hauull nan
JOBOro HI CREMHANMBHPOBAKNLIX yipemgerufl ¥ mo-
ObiM APYTEM TOCYRAPCTBOM, ¥OoTOpoe OyAeT mpHraz-
weno enepanvuoll Accambacelt crate croposol Kou-
BEHLLIN,

Crarsy 16

Hacropuwan KOHBEHUHR NOLIEMUT paTKPpuKausu.
AKTEL paThdMRAUMN LenoHWpYTcR y TeHepaisHoro
Cexperaps Opranwmdaunn Ob6veannernsix Hauuit

Croren 17

Hacrosiuan Konsenuus ocTaetes oTpTold 1A rpy-
COBAMNHENAS H HEl FOCYSAPCTR, APYWHAAAEKAWMY K MO~
S0R W8 kaveropull, yRomanyTeix B crarse 5. Axrw
NpHCOEAMHERNR AenonipyiTes y lenepanshoro Ceupe-
Taps Opranusauny Ofpegunennsix Haunil,

Crarss 18

. Hacronwas Kowsenwuus BCTynaer s oHay Ha
TPHAUATHIR ZeHb, CUHTAA CO AW, CHERYIOWErD 32 na-
roft aenounpoBanns y ledepassuoro Cexperaps Op-
ravnsawny O6bvexnnennsix Hauult ARaguare Broporo
XT3 PATHOHKAUMYE MAM NPUCOEIHNEHUS.

2. B oTHOWEHHY KAMAOrO rocyaapoTsa, paTuduus-
poBaBWero KOHBEHUHK WA NPHCOEAHRKBINErOcA K well
nocie JenoHMPOBANNA ABAAUATL BTOPOrO AKTA paTw-
Puxaupy wan npucoennenna, Konsenuus BCTynaer
B CHAY Ha TPMALATHIT JENL MOCAE AEMOHMPOBAHNA 3THM
FOCYA2JCTROM CHOGMO AKTA PATHOHKAUNM WIH APHCG-
SAUHEHNA,
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Crares 18

1. Tpu nognKcanuy, PETHGHRALMY WK TIPHCOEIHHE-
HUK 1060E rOCYAAPCIBD MOMET CAENATE OFOROPYM B
orHouwtenn cratedt Kousenunu, xpome crarted 6, 7, 8,
10, 11 w12

2. Dorppapusarnmeecs FOCYyAapoTeo, CAENaBuee OTo-
SOPKM B COOTBETCTEHM € NPEALCCTBYIOIMM [IYHKTOM,
MOMET B M0G0 BPEMS B3ATh TaKOBLE OOPATHO, FYTEM
waBeutenun of 3rom Tesepanvnoro Cekperaps Opra-
nudauun O6vepnnennnx Hauud,

Craren 20

1. Mo ucrevenyyn NETH AeT €O Axs BCTYILIEHHS H3-
crosmel Konsenunn B cuay xawnaan 43 Jorosapusas-
waxeg CTopoH Momer B o608 BpeMA nOCPeATTSOM
MUCHMEHRONO 3aaBAEHRR HA umn [enepasproro Cexpe-
Tapg Opraswsaunn Obveaunennwix Haundl npocurs o
fepecMoTpe HacrodiieR KouBemuin.

2. Tewepaapnan Accambnes Oprammsauns Ofvepsn-
Hednstx  Hauu$l RoCTaHOBAAET, B COOTBETCTRYIOWMHX
CAYHARK, O NOLAEKAWMX NPHHATAIO B CBASH C STHM
IAAANEHUEM MEPAX.

Crores 2§

Fenepamsnest Cexperaps Opranusauss O6beiuuen-
uptx Hauu# coobuiaer seeM rocylapersam-wienam Op-
raunzaguy Ofveaunennnix Haumufi u RpyruM rocyzap-
CTBEM, YyTIOMAHYTHIM B CTatTee 15:

a} 0 KaWAOM NOAMHCBHWKH HACTORWEN KOHBEHUKK H
0 ABNOHMPOBAHHH AKTOR DATHPHKALUAM KIH NPHCOCAH-
HEHHA, COTAACKHO CTaTham 15, 16 n 17;

b) o pare serynnenns HacToAwed Kowmenuun B cH-
Ay, coraacHo crarse I8;

¢} o npocwfax o nepecmMoTpe, COrNachn cTatee 20;

d) o6 orosoprax K HacTosuiel Kousenimu, cOracHo
craree 19,

Craren 22

TMoaauuunx nacronutelt KoHBekuMuM, pyCcckuil, au-
rawiickuil, wcnawcuuB, wwraficenlt n dpasuyackuil
TERCTH KOTOPOrD REARIOTCR PABHO ay'reu'rmmumu, Ag-
nouupyercr y Penepansvorg Cexperapa Opranuzausmm
Ofveaunennmx Hauufl, xoropmilt paccwmaazeT Iasepen-
Hbie KONMMK BCEM TOCYRADCTBAM, YNOMAHYTRIM B (Ta-
The 15.

B YAOCTOBEPEHWE YETO mumenojnucasiinecs
RPEACTABUTENYM, AOXMHEIM 00pPazoM HA TO YNOAHOMO-
YEHHBIE CHOMMM NPABUTENLCTBAMY, NOANHCANN HACTON -
Ly Kowsenumo.

COBEPUWEHRQO s Xenepe ABasLATE AESSTOTO anpe-
A% THICANA AEBATHCOT MATLACCAT BOCEMOrO roAa.
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Anexo 111

CONVENCION SOBRE PESCA Y CONSERVACION DE LOS RECURSOS VIVOS DE
LA ALTA MAR

Los Estados Portes en esta Convencion,

Considerando que el desarrollo de la tée-
nica moderna en cuanto a los medios de ex-
plotacién de los recursos vivos del mar, al
aumentar la capacidad del hombre para aten-
der las necesidades alimenticias de la creciente
poblacién mundial. ha expuesto algunos de
estos recursos al peligro de ser explotados en
exceso.

Considerando también que la naturaleza de
los problemas que suscita en la actualidad la
conservacion de los recursos vivos de la alta
mar sugiere la clara necesidad de que se
resuelvan, cuando ello sea posible, sobre bases
de cooperacién internacional, mediante la ac-
¢idn concertada de todos los Estados interesa-
dos,

Han convenido en lo siguiente:

Articulo 1

1. Todes los Estados tienen el derecho de
que sus nacionales se dediquen a Ja pesca en
alta mar, a resecva de: @) sus obligaciones con-
vencionales, b) los intereses y derechos del
Estado riberefio que se estipulan en la presente
Canvencién, y ¢) las disposiciones sobre la
congervacion de los recursos vivos de la alta
mar que figuran en log articulos siguientes.

2. Los Estados tendran la obligacion de
adoptar o de colaborar con otros Estados en la
adopeién de las medidas que, en relacién con
sus respectivos nacionales, puedan ser necesa-

rias para la conservacidn de los recursos vivos
de la alta mar.

Articulo 2

A los efector de esta Convencidn, se enten-
dera por “conservacion de los recursos vivos
de la alta mar™ el conjunte de medidas que
permitan obtener un rendimiento é&ptimo
constante de estos recursos, de manera que
aumente hasta el maximo ¢l abastecimiento de
alimentos y de otros productos marines. Al
formular los programas de conservacién se
tendra en cuenta la necesidad de asegurar en
primer lugar e] abastecimiento de alimentos
pary el consumo humano.

Articulo 3

El Estado cuyos nacionales se dedican a la
pesca de cualquier reserva o reservas de peces
u otros recursos vivos del mar en una zona
cualquiera de la alta mar donde no pesquen los
pacionales de otros Estados debera adoptar
medidas en esa zona respecto de sus propios
nacionales, cuando sea necesario para la con-
servacién de los recursos vivos afectados.

Articulo 4

1. Si los nacionales de dos o mas Estados
se dedican a pescar de la misma o de lag mismas
reservas de pecea m olros recursos vivos ma-
rinos en cualquier zona o zonas de la alta mar,
dichos Estados, a peticién de cualquiera de
ellos, entablaran negociaciones con objeto de
adoptar de comin acuerdo para sus nacionales
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las medidas necesarias para la conservacion de
los recursos vivos afectados.

2. Si los Estados interesados no pudiesen
llegar a un acuerdo dentro de un plazo de doce
meses, cualquiera de las partes podra entablar
el procedimiento previsto en el articulo 9.

Articulo 5

1. Si, una vez adoptadas las medidas a que
se refieren log articulos 3 y 4, los nacionales

de otros Estados quieren dedicarse a pescar

en cualquier zona o zonas de la alta mar de Ia
misma o de las mismas reservas de peces u
Otros recursos marinos vivos, los otros Estados
aplicardn a sus propios nacionales dichas medi-
das, que no deberdn ser discriminatorias, de
hecho ni de derecho, a mas tardar siete meses
después de la fecha en que dichas medidas
hayan sido notificadas al Director General de
la Organizacién de las Naciones Unidas para
la Agricultura y la Alimentacién. El Director
General notificard dichas medidas a todos los
goblernos que se lo pidan y, en todo caso, a
todos los Estados indicados por el que tome
dicha medida.

2. Si los otros Estadosg no aceptan esas me-
didas y no puede llegarse a un acuerdo dentro
de un plazo de doce meses, cualquiera de las
partes interesadas podra entablar el procedi-
miento previsto en el articulo 9. Sin perjuicio
de lo dispuesto en el parrafo 2 del articulo 10,
las medidas adoptadas coptinuarin en vigor
hasta que se dicte la decision de la comision
especial.

Articulo 6

1. El Estado riberefio tieme un interés
especial en el mantenimiento de la productivi-
dad de los recursos vivos en cualquier parte de
la alta mar adyacente a su mar territorial.

2. El Estado riberefio tiene el derecho de
participar, en condiciones de igualdad, en toda
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organizacion de estudios y en todo sistema de
investigacidn o de reglamentacién relativo a
la conservacién de los recursos vivos de la alta
mar en dicha zona, aunque sus nacionales no
se dediquen a la pesca en ella.

3. El Estado cuyos nacionales ge dedican a
Ja pesca en una zona cualquiera de la alta mar
adyacente al mar territorial de un Estado ribe-
refio deberd, a peticién del Estado riberefio.
entablar negociaciones con objeto de adoptar
de comun acuerdo las medidas necesarias para
la conservacién de los recursos vivos de la alta
mar en esa zona.

4. El Estado cuyos nacionales se dediquen
a la pesca en cualquier zona de la alta mar ad-
yacente al mar territorial de un Estado ribe-
refio no pondra en vigor ninguna medida de
conservacién en dicha zona que se oponga a
aquellae que haya adoptado el Estado riberefio,
pero podra entablar negociaciones con el Esta-
do riberefio para adoptar, de comin acuerdo,
las medidas necesarias para la conservacién de
los recursos vivos de la alta mar en dicha zona.

5. Si los Estados interesados no llegan a un
acuerdo respecto a las medidas de conservacién
dentro de un plazo de doce meses, cualquiera
de las partes podra entablar el procedimiento
previsto en el articulo 9.

Articulo 7

1. Teniendo en cuenta lo dispuesto en el
parrafo 1 del articulo 6, y con el fin de man-
tener la productividad de los recursos vivos del
mar, el Estado ribereno podra adoptar uni-
lateralmente las medidas de conservacién que
procedan para toda reserva de peces u otros
recursos marinos en cualquier parte de la alta
war adyacente a su roar territorial, si las nego-
ciaciones con los demas Estados interesados no
hubiesen dado Ingar a un acuerdo dentro de
un plazo de seis meses.



2. Para que las medidas que adopte el
Estado riberefio en virtud del parrafo prece-
dente puedan surtir efecto respecto de otros
Estados. deberan reunir las condiciones si-
guientes:

a) Que las medidas de conservacién respon-
dan a una necesidad urgente, a la luz de los
conocimientos que se tengan socbre la pes-

queria;
b) Que las medidas adoptadas se funden en
dictamenes cientificos pertinentes;

¢) Que dichas medidas no discriminen de
hecho ni de derecho contra los pescadores ex-
tranjeros.

3. Estas medidas permaneceran en vigor
hasta que se solucione, de conformidad con
las disposiciones pertinentes de esta Conven-
¢ién, cualquier litigio que pueda surgir sobre
su validez.

4. Si estas medidas no son aceptadas por
los demas Estados interesados, cualquiera de
las partes podrad entablar el procedimiento
establecido en el articulo 9. Sin perjuicio de
lo dispuesto en el parrafo 2 del articulo 10,
las medidas adoptadas continuarin en vigor
hasta que se dicte la decisién de la comisidn
especial.

5. Cuoando la costa pertemezca a varios
Estados, se seguiran los principios de delimita-
cién geografica que se fijan en el articulo 12
de la Convencién sobre el Mar Territorial y Ia
7ona Contigoa.

Articulo 8

1. Cualquer Estado, sunque sus nacio-
nales no se dediquen a la pesca en una zona
de la alta mar no adyacente a sus costas, si
tiene wn interés especial en la conservacidn de
los recursos vivos de alta mar de dicha zona.
podri pedir al Estado o a los Estados cuyvos
nacionales se dediguen a las pesca en ella que

tomen las medidas de conservacién necesarias,
con arreglo a lo dispuesto en lor articulos 3 y 4,
regpectivamente, indicando al mismo tierpo
las conclusiones cientificas que, a su juicio,
hagan necesarias esas medidas y sefialando su
interés especial.

2. Sino se Uega a un acuerdo dentro de un
plaze de doce meses, dicho Estado podré en-
tablar el procedimiento previsto en el articu-

lo 9.

Articulo 9

1. Las diferencias que puedan surgir entre
Estados en los casos a que se refieren los ar-
ticulos 4, 5, 6, 7 y 8 serdn resucltas, a peticién
de cualquiera de las partes, por upa corsision
especial compuesta de cinco miembros, salve
que las partes convengan en resojverlas me-
diante otro procedimiente pacifico, de acuerdo
con lo previsto en el Articulo 33 de la Carta
de las Naciones Unidas.

2. Los miembros de la comisién, uno de los
cuales sera nombrado presidente, seran de-
signados de comun acuerdo por los Estados
partes en el litigio, dentro de los tres mescs
siguientes a Ja demanda de arbitraje, conforme
a las disposiciones de este articulo. Si no se
llega a un acuerdo, serdn nombrados. a peticién
de cualquiera de las partes y dentro de los tres
meses sigvientes, por el Secretario General de
las Naciones Unidas, previa consulta con los
Estados partes en la controversia y con el Presi-
dente de Iz Corte Internacional de Justicia y el
Director General de la Organizacién de las
Naciones Unidas para lu Agriculiura y la Ali-
mentacion, de entre personas competentes,
nacionales de terceros Estados y especialistas
en las cuestiones juridicas, administrativas y
cientificas de las pesquerias, segin sea la natu-
raleza del conflicto que haya de resolverse. Las
vacantes se cubrirén por el procedimiento se-
guido para log primeros nombramientos.
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3. Todo Estado parte en cualquier litigio
entablado en virtud de estos articulos podri
designar a uno de sus naciona.es para gque
forme parte de la comigion especial, con de-
recho a participar plenamente en sus actua-
ciones en igualdad de condiciones con los
miembros de la comision, pero sin derecho a
votar nj a participar en la redaccién de la deci-
sion de la comisidn.

4. La comisiéon fijarad su propio procedi-
miento, garantizando a cada una de las partes
la posibilidad cecmpleta de ser oida y de ex-
poner su caso. También decidira cmo babran
de ser distribuidaa las costas y demas gastos del
litigio entre las partes, si éstas no pudieran
llegar a un acuerdo a este respecto.

5. La comision debera fallar den ro de los
cinco meses siguientes a la fecha de su designa-
cion, a menos que, en caso necesario, decida
ampliar este término tres ymeseg como maximo.

6. Al dictar su fallo, la comision especial
debera observar lo dispuesto en estos articulos
y en todo acuerdo especial que exista entre lag
partes acerca de la solucién de la controversia.

7. La comision adoptara sus decisiones por
mayoria.

Articulo 10

1. En los litigios a que dé lugar Ja aplica-
cién del ariculo 7, la comisién eapecial apli-
cara los criterios enunciados en el parrafo 2
de dicho articulo. En los litigios a que dé lugar
la aplicacién de los articulos 4, 5, 6 y 8, la
comisién aplicara los siguientes criterios,
segun los problemas planteados en el litigio:

a) En los litigios a que dé lugar la aplica-
cion de los articulos 4, S y 6 se habra de de-
termipar:

1) Si las conclusiones cientificas demues-
tran la necesidad de adoptar medidas de con-
servacion;
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ii) Si las medidas concretas se basan en
conclugjones cientificas y son factibles; y

iii) Si las medidas no tienen caracter diseri-
minatorio, de hecho ri de derecho, contra
pescadores de otros Estados.

b) En los litigios a que dé lugar la aplica-
cién del articulo 8, se habra de determinar que
las conclusiones cientificas demuestren que es
indispensable adoptar medidas de comserva-
cién o que el programa de conservacion res-
pounda a las necesidades.

2. La comision especial podra decidir que
las medidas que sean objeto de discusién no se
apliquen hasta que dicte su fallo; pero en el
caso de litigios a que dé lugar la aplicacién del
articulo 7, dichas medidas sélo se suspenderan
cuando la comisién, basindese em pruebas
prima facie, llegue al convencimiento de que
no es necesario aplicar urgentemente tales me-

didas.

Articulo 11

Las decisiones de Ia comision especial seran
obligatorias para los Estados partes en el li-
tigio de que se trate y sera aplicable a las
mismas lo que dispoune el parrafo 2 del Articu-
lo 94 de la Carta de las Naciones Unidas. Si las
decisiones fueran acompafiadas de recomen-
daciones, éstas deberan ser objeto de Ia mayor
atencién,

Articulo 12

1. Si se modifican los hechos en que se
basa Ia decisidn de la comision especial debido
a cambios importantes en las condiciones de
la reserva o las reservas de peces o de otros
recursos marinos vivos, o en los métodos de
pesca, cualquiera de los Estados en causa podra
pedir a los demas Estados que se inicien nego-
ciaciones para introducir de comin acuerdo
las modificaciones necesarias en las medidas
de conservacion.



2. Si no se llega a un acuerdo en un plazo
prudencial, cualquiera de los Estados de que se
trate podra recurrir de nuevo al procedimiento
de arbi“ aje previsto en el articulo 9, siempre
que hayan transcurride al menos dos afios
desde que se dicté el fallo anterior.

Articulo 13

1. Un Estado podra emprender la regla-
mentacion de las pesiuerias explotadas me-
diante dispositives {ijados en el lecho del mar
en zonas de la alta mar adyacentes a su mar
territorial, cuando sus nacionales hayan man-
tenido y explotado esas pesquerias durante
largo tiempo, a condicién de que los no nacio-
nales estén autorizados a participar em esas
actividades en Jas mismas condiciones que sus
nacionales, salvo en aquellas zonas donde sus
nacionales hayan disfrutado exclusivamente,
durante un periodo de tiempo prolongado, del
uso de dichas pesquerias. Esta reglamentacién
no podra menoscabar el régimen general de
ajta mar correspondiente a esa zona.

2. Las
dizpositivos fijados en el lecho del mar a que

pesquerias explotadas mediante
se refiere este articulo son aquellas que utili-
zan aparejos cuyos elementos de sustentacién
estén fijados eu el lecho del mar, construidos
en lugar donde se les deja para que funcionen
de un modo permanente, o que, si se quitan.
se les coloca otra vez, al volver la estacidn, en
el mismo lugar.

Articulo 14

En los articulos 1, 3, 4, 5, 6 y 8, por “nacio-
nales” se entienden los buques o embarca-
ciones de pesca de todas las dimensiones que
tengan la nacionalidad del Estado interesado,
segin la ley de dicho Estado, independiente-
mente de la nacionalidad de sus tripulantes.

Articulo 15

Esta Convencién quedara abierta hasta el
31 de octubre de 1958 & la firma de todos los
Estados Miembros de las Naciones Unidas o de
cualquiera de los organismos especializados y
de cualquier otro Estado invitado por la Asam-
blea General de las Naciones Unidas a suscri-
bir la Convencion.

Articulo 16

Esta Convencidén esta sujeta a ratsficacion,
Los instrumentos de ratificacién se deposi-
taran en poder del Secretario General de las
Naciones Unidas.

Articulo 17

Esta Convenridn estara abierta a la adhesién
de los Estados incluidos en cunalquier cate-
goria mencionada en el articulo 15. Los instru-
mentos de adhesién se depositaran en poder
del Secretario General de las Naciones Unidas.

Articulo 18

1. Esta Convencién entrara en vigor el
trigésimo dia que siga a la fecha en que »e
haya depositado en poder del Secretario Ge-
neral de las Naciones Unidas 2l vigésimo se-
gundo instrumento de ratificacién o de adhe-
sién.

2. Para cada uno de los Estados que ratifi-
quen la Convencién o se adhieran a ella des-
pués de haberse depositado el vigésimo
segundo instrumento de ratificacién o de ad-
hesién, la Convencién entrara en vigor el
trigésimo dia después de que dicho Estado
haya depositado su instrumento de ratificacién
o de adhesién.

Articulo 19

1. En el momento de la firma, de la ratifi-
cacién o de la adhesién, un Estado podri
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formular reservas respecto de los articulos de
la Convencidn, con excepcién de los articulos
67 ?> 9) 10; 11 Yy 12‘

2. Un Estado Contratante que haya formu-
lado reservas de acuerdo con lo dispuesto en el
parrafo anterior, podra anularlas en cualquier
momento mediante una comunicacién a tal
efecto dirigida al Secretario General de las
Naciones Unidas.

Articulo 20

1. Una vez expirado el plazo de cinco ados
a partir de la fecha de entrada en vigor de esta
Convencién, las Partes Contratantes podran
pedir en todo momento, mediante una comuni-
cacion escrita dirigida al Secretario General de
las Naciones Unidas, que se revise esta Con.
vencién.

2. La Asamblea General de las Naciones
Unidas decidira las medidas que corresponde
tomar acerca de esa peticion.

Ariiculo 21

El Secretario General de las Naciones Uni-
das comunicara a todos los Estados Miembros
de las Naciones Unidas y a todos los demas
Estados mencionados en el articulo 15:

a) Cuiles son los paises que han firmado
esta Convencidn y los que han depositade

los instrumentos de ratificacién o de adbesidn,
de conformidad con lo dispuesto en los articu-
los 15, 16 y 17:

b) En qué fecha entrara en vigor esta Con-
vencién, de conformidad con lo dispuesto en el
articulo 18;

¢) Las peticiones de revision hechas de con-
formidad con el articulo 20;

d) Las reservas formuladas respecto de
esta Convencion de conformidad con el ar-
ticulo 19.

Articulo 22

El original de esta Convencidn, cuyos textos
chino, espariol, francés, inglés y ruso son igual-
mente auténticos, sera depositado en poder del
Secretario General de las Naciones Unidas,
quien remitird copias certificadas a rodos los
Estados mencionados en el articulo 15,

En TESTIMONIO DE LO cUAL los Plenipoten-
ciarios infrascritos, debidamente autorizados
por sus respectivos Gobisrnes, han firmado
esta Convencién.

Hecro en Ginebra, a los veintinueve dias
del mes de abril de mil novecientos cincuents
y ocho.



FoR AFGHANISTAN:
POUR L’AFGHANISTAN:
DN-%iF

3a Adrammcran

Por £EL. APCANISTAN:

A. R. Pazawaxk
Oct. 30, 1958

For ALBania:
Pour L’ALBANIE!
FIERER
3a Anbaremo

Por ALBANIA:

Fom ARCENTINA:
Pour L'ARGENTINE;
B HREE

3a Aprenrmmy

POR LA ARGENTINA;

A. Lescure
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For AusTRALIA:
Pour 1L’AUSTRALIE:
BAFI B

3a Apcrpanni

Por AUSTRALIA:

E. Ronald WaLkER
30th October 1958

For AusTriA:
Pour L'AuTRicHE:
B F

3a Asctpmo

Por AusTRIA:

For TrE Kivcooar oF BeELcrua:
Pour LE Rovaume pE BeELGIQUE:
R B

3a Koposescree Bensram

Por L Remo pr Bfrcrca:
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For BoLivia:
Poun LA Bouvig:
B il 4 2

3a bBomasno

Poxr BovLivia:

M. Tamavo
17th October, 1958

For Braziv:
Pour vE BRESIL:
L]

3a Bpsammio
Por L Brasiu:

For BurcARa:
Pour La Burcarie:
R0 FIEE

3a Boarapumro

Por BurLcaria:
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For TaE Union oF Burma:
Pour L’Union Birmane:
Rk B2

3a Dupuancrel Cows

Por vA Unidén Bramana:

For TaE BYELORUSSIAN SovIET Sociarist REPUBLIC:

Poun r.a REPUBLIQUE SOCIALISTE SOVIETIQUE DE BréLORUSSIE:
B AT B Rt & I FI B

3a Benopyecryro Coserckyo Commamacruveckylo Pecmybimxy
Por Ls REPOBLICA SoCiALISTA SOVIETICA DE BICLORRUSIA:

For CamBobia:
Pour LE CAMBODGE:
=Y

3a Kambommy

Por Camuoya:
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For Canapa:
Pour LE CaNADA:

mE K
3a Kanagy
Por er. CanapA:

George A. Drew

For CeYLON:
Pour Ceyran:
45 95

3a [efron
Por CEILAN:

C. Corea
30/X/58

For CanLx:
Pour LE CHiL1:
=5A

3a Unim

Por CaTLE:



For Cama:
Pour LA CaEINE:
np

3a Kuraif

Por L4 CHNA:

Lro Chieh
Yu-chi Hsves

For CoLoMBIA:
Pour 14 CoLommix:

B LLEE
3a Keayuburo
Por CovromBia:

Juan Urisg Horeuin

José Joaquin CaicEno CASTILLA

For Costa Rica:
Poun Le CosTa-Rica:

BT K% 0
3a Hocra-Prry
Por Costa Rica:

Raul Trejos Fian:
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For Cusa:
Pour Cusa:

He
3a Kyby
Ponr Cusa:

For CzecROSLOVAKIA:

Poun va TcufcosLovaguie:

Bl v B K

3a Yexocaoparmo
Por CHECOESLOVAQUIA:

For DENMARK :
Pour LE DANEMARK :
HE

3a Hammo

Por Dinamarca:

F. V. Garcia Amaponr

Max Sopgnsen

T. OLpENBURG
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For tTae Dommucan Rrpunric:
Pour LA RérunLioure DomivicAINE:
e sk fn

3a JNomwmxancxyo Pecoybamxy
Por 1.4 REpOUsLIcA DOoMmicana:

A, Arvargez AvBanm

For Ecuapor:
Pour L’ EQUATEUR:
ER %

3a BDxmanop

Por L Ecuapor:

For Er SaLvabon:
Poum LE SALVADOR:

HEELY

3a Casmpanop
Por EL Sarvapor:
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Fon EvaiorLa:
Pour L’ErEI0oPIE:
B 7B ER

38 Bdmommo

Por Etiopia:

For TRE FEDERATION OF MALAYA:
Poun 1.4 FEpEraTioN DE MALAISIE:
R ERFT

3a Massficryio Pexepaimmo

Por LA FEDERACION MArLAYA:

For Fiveann:
Poun L4 Fvranpx:
7R

3a TurnaRTED
Por FINLANDIA:

G. A, GRIPENBRRG
27 octobre 1958
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For France:
Poun ra France:
23, [

35 Opsgugn
Por FrRANCIA:

G. Georces-Picor
30 octobre 1958

For tRE Fiperar Bepusric or GERMANY:
Pour La REPUBLIOUE FEDERALE D ALLEMAGNE:

EREHAXNE
3a Qegeparusgyio Pecuybumry [epusrms
Por 1A ReplBrica FEDERAL ALEMANA:

For GHANA:
Pour LE GHANA .
0

3a [amy

Por GuaAnA:

Richard QuarsEiE
K. B. AsanTE
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For GREECE:
Pour L4 GRECE:
7 I

3a Tpemarn

Por GRECIA:

For GUATEMALA:
PoUR LE GUATEMALA:
IS, b, FS 1

3a 1'maremany

Por GUATEMALA:

For Hatr:
Pour Hafrr:
i

3a [awrm
Por Harri:

Ricav
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For tTae HoLy SEE:
Pour LE SAINT-S1EGE:
Fit

3a Crarefirmmit TIpecron
Por L4 Santa SEDE:

For Honouras:
Pour L Honounras:
B B 3y

J3a T'omnypac

Por Honburas:

For Hungary:
Pour La Honcauxe:

&0 F H|
3a Bemrpmo

Por Huncria:
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For IceELanD:
Pour L'IsLanpe:
KE

3a Henananw
Por Isranpia:

For Inpia:
Pour L'InpE:
BN

3a Wugnio
Por va InDa:

For InponEsia:
Pour L’ INDONESIE:
ENBEfE PR EE

3a Vapowesrw
Por InpoNESIA:

H. G. ANDERSEN

Ahmad SoesarnJo
8th May 1958
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For Iran:
Pour v'Iran:

A
3a Upan
Por Inin:

Dr. A, MaTine-DarTaRy
May 28, 1958

For Inaqg:
Pour L'Irak:

v
3a Hpar
Por Irax:

For IRELAND:
Pour L' IRLANDE:
FEW

3a HUpranrmmo
Por IrLANDA

Frank Amen
2:10-1958
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Fon IsraEL:
Pour IsraEr:
g

3a Hupsumas
Por IsraEL:

For Iravy:

Pour L'TraLiE:

L NE
3a Mramo
Por ITavria:

Fom Japan:

Pour LE JaPon:

HZ&X

3a $Slnomar
Por L Jap6n:

Shabtai Rosenne
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For tae Hasaenmate KinepoM oF JoRDAN:
Pour LE ROYAUME HACHEMITE DE JORDANTE:
10 75 K E B

3a Xamewmnarckoe Kopoaescrso Hoppawmm
Por gL Remwno Hacaesmira pE JorRDANIA:

For Tae Repusric oF KorEea:
Pouwr La REPuBLIQUE DE COREE:
KREE

3a Kopeitekyio Pecnybumry

Por ra Rertisrica pE CorEa:

For Laos:
Pour LE Laos:
=g

3a Jaoe

Por Laos:
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For Lesanon:
Pour LE LiBan:

Fe OBl
3a Jmsanm
Por er LiBano:

N. SADAKA
29 mat 1958

For LiBERIA:
Pour L Lisénta:
B

3s Jnbepur

Por LiBERIA:

Rocheforte L. WEEKS
27/5/58

For LiBya:
Pour LA Linye:
3R

3a Jmsmio

Por Lyaia:



For taE Granp Ducry or Luxemsounrc:
Pour LE Granp-Ducaik pE LuxEMBOURG:
i £ NN

3a Beamnoe [epmorcrse Jrmorcembypr

Por L. Gran Ducapo pE LUXEMBURGO:

For MExzco:
Pour LE MEXIQUE:

B
33 Mercaxy

Por Mfxico:

Fou Monaco:
Poun Monaco:

. 3o
3s Momazro
Pon Ménaco:
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For Morocco:
Pour LE Maroc:
. 333

3a Mapoxrko

Por MARRUECOS:

For NepaL:
Pour LE NEPAL:
Jem#

3a Hemax

Por NEPAL:

Rishikesh Saama

For tae KingpoM OF THE NETHERLANDS:
Pour LE RovaunmE pES Pays-Bas:

W EE

3a Kopoaescreo Hupepraruos

Por Er. REmo pE Los Paises Bajos:

C. ScaunmaNN
31 October 1958
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For New ZeaLanND:

Pour Li NoUVELLE-ZELANDE:
2 75

3a Hopywo 3axsmpmwo

Por Nueva ZeLaNDIA;

Foszs Smanaman
29 October 1958

For Nicaracua;
PoUr LE NICARAGUA:
fe inhr I

3a Hexaparya

Por NICARAGUA:

For Tax KivepoM oF NORWAY:
Pour LE Rovaume pe NorvEGE:
MEEXE

3s HKopoaescrso Hopsermm

Por eL Remvo pE NORUEGA:
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For Pakistan:
Pour LE PAKIsTAN:
WE 2l

3a Hakmeran

Por 21 Paxistan:

Aly Ksan
318t October 1958

For PanaMa:
Pour LE Panama:
93

3a [lasany

Por Panami:

Carlos Sucre C
2.5.1958

For Paracuay:
Pour e Pamacuay:
o (A=

3a Ilaparsai

Por eL Pamacuay:
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For Peru:
Poun Le PErou:
we

3a Ilepy

Por g1 Per(:

For Tae PamapPive Repusric:

Pour 14 REPUBLIQUE DES PHILIPPINE S:
SEE R LB

3a Pwmnmackyio Pecuybapry

Por La REpGELICA DE Frippmvas:

For Porano:
Pour La PoLocNE:
T W

3a Hommy

Por Poronta:
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For PORTUGAL:

Poun Lg PORTUGAL:

wExF
3a Hopryrammo
Por PorTUGAL:

For Romanta:

Pour 14 Roumante:

BRBIEE
3a Pyummmo

Powr Rumania:

For Sany Marmvo:

Pour Samvr-Marn:

RRFIE
3a Can-Mapupo
Por San Marwvo:

Sous réserve de ratification

Vasco Vieira Garn
28 octobre 1958
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For Saupi ARABIA:

PoUR L.’ ARABIE SAGUDITE:
¥ & b, T B 4R

3a Caynoscryw Apasmo
Por Arasia SaupiTa:

For Spam:

Pour L’EspacNE:
PHEEF

3a Hensmmn

Por Espafa:

For THE Supan:
Poun LE SouDan:

B9
3s Cynam
Por EL Supin:
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For SwEDEN:
Pour 1.4 SukpE:

i 52
3a [eemmo
Por Suscia:

For SWITZERLAND:
Poun La Suisse:

Bt
3a Iseduapaw
Por Sutza:

F. ScCunYDER
22 octobre 1958

For TaATLAND:
Pour La TaaiLanoe:

B
3a Tamasug
Por Taranpia:

Luane CaakmapANI SRISILVISUDDHI

Boon InprRaMBARYA
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For Tomisia:
Pour r.a Tunrsie:
SN

3a Tysme
Por Tinez:

Mongi Sum
Le 30 octobre 1958

For Turkey:
Pour LA Turouie:
THK

da Typumo

Por Turguia:

For tae Ukramvian Sovier Socransst RepusLic:

Pour 1A RErusrioue SociarisTE SoviETIQUE D' URRrAmE:

BRMEERT G ERIEHE

Ba Vrpammcryw Coperckyn Commaymcrmueckyyw Pecmyfimuxy
Por va Replsrica Soctanista Soviérica pe Ucnanta:
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For rae Umion oF Sours AFmica:
Poun v’Union Sun-ArrRicave:

W BB
3s HOxpo-Adpurancrrd Cosoa

Por La Unibn SupaFRICANA:

For tue Unton of Sovier Socwrist Repusrics:

Pour 1.’ Unon pes RépunrLigues SociaLisTES SovIETIQUES:

B et & = 28 35 F0 B B D
3a Cowa Copercrax Conpammermyecrax PecmyGumx
Por La Umidn oe Reptisuicas Socianistas SovigTicas:

For e UniteEp Aras ReruBric:
Pour ra RErusrigue Arane Ume:
MWeEaItmE

3a O6nemmmemEy Apaberyio Peeoybuaexy
Por 14 RerP(BLICA ARABE UniDa:
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For rae Unrrep Kmcpom or GaeaT Brimam anvp NorTaERN IRELAND:
Poun LE Rovaume-Uni pE GraNDE-BRETAGNE ET D'IRLANDE DU NorD:

AAFIBR R FE RS & TE
3a Coemamermoe Kopoaescrso BesmmoOparamae B Cepepumod Hpismmmm
Por Er. Remo Unmo pE La Gran BreTafa £ IrRtanpa pEL Nowre:

Pierson Dmxon
9 Sept. 1958

For tac UnrreD STATES OF AMERICA:
Pour LES EraTs-Unis p’ AMERIQUE :

EHESRE
3s Coepmmermme l[Iratw Amepmxn
Por r.os Esranos Unmos pE AMERICA:

Arthur H, Dean
15 Sept. 1958

For Unvugoay:
Pour L'Urvcuay:

BhE
3a ¥Ypyrsall
Por Er. Urucuay:

Alvaro ALvVaREez
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For VENEZUELA:
Pour LE VENEZUELA:
FE AL

3a Beunecyany

Por VENEZUELA:

Ad referendum

Carloz Sosa Ropricurz
October 30th 1958

For VieT-Nam:
Pour LE VigTNam:
B

33 Brermam

Por ViET-Nam:

For YEMEN:
Pour L YEMEN;
HFT

3a Meuen

Por L YEMEN:

221



For YucosLavia:

Pour 14 Youcosvavig:

LRSS
3a Orocsapox
Por Yucossravia:
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Avec la réserve de ratification

Milan Bamrros

Y. Porovic
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Annex IV

CONVENTION ON THE CONTINENTAL SHELF

The States Parties to this Convention
Have agreed as followa:

Article 1

For the purpose of these articles, the term
“continental shelf” is used as referring (a) to
the seabed and subsoil of the submarine areas
adjacent to the coast but outside the area of
the territorial sea, to a depth of 200 metres or,
beyond that limit, to where the depth of the
superjacent waters admits of the exploitation
of the natural resources of the said areas; (b)
1o the seabed and subsoil of similar submarine
areas adjacent to the coasts of islands.

Article 2

1. The coastal State exercises over the con-
tinental shelf sovereign rights for the porpose
of exploring it and exploiting its natural re-
sources.

2. The rights referred to in paragraph 1 of
this article are exclusive in the sense that if the
coastal State does not explore the continental
shelf or exploit its natural resources, no one
may undertake these activities, or make a
claim to the continental shelf, without the ex-
press consent of the coastal State.

3. The rights of the coastal State over the
continental shelf do not depend on occupation,
effective or notional, or on any express procla-
mation.

4, The natural resources referred to in
these articles consist of the mineral and other

non-living resources of the seabed and subsoil
together with living organisms belonging to
sedentary species, that is to say, organisms
which, at the barvestable stage, either are im-
raobile on or under the seabed or are unable

to move except in comstant physical contact
with the seabed or the subsoil.

Article 3

The rights of the coastal State over the con-
tinental shelf do not affect the legal status of
the superjacent waters as high seas, or that of
the airspace above those waters.

Article 4

Subject to its right to take reasonable meas-
ures for the exploration of the continental
shelf and the exploitation of its matural re-
sources, the coastal State may not impede the
laying or maintenance of submarine cables or
pipe lines on the continental shelf.

Article 5

1. The exploration of the continental shelf
and the exploitation of its matural resources
must not result in any unjustifiable interfer-
ence with navigation, fishing or the conserva-
tion of the living resources of the sea, nor re-
sult in any interference with fundamental
oceanographic or other scientific research car-
ried out with the intention of open publica-
tiop.

2. Subject to the provisions of paragraphs
1 and 6 of this article, the coastal State is en-
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titled to construct and maintain or operate on
the continental shelf installations and other
devices necessary for its exploration and the
exploitation of its natural resources, and to
establish safety zones around such installa-
tions and devices and to take in those zones
measures necessary for their protection.

3. The safety zones referred to in para-
graph 2 of this article may extend to a distance
of 500 metres around the installations and
other devices which have been erected, meas-
ured {rom each point of their outer edge. Ships
of all nationalities must respect these safety
Zones.

4. Such installations and devices, though
under the jurisdiction of the coastal State, do
not possess the status of islands. They have no
territorial sea of their own, and their presence
does not affect the delimitation of the terri-
torial sea of the coastal State.

5. Due notice must be given of the construc-
tion of any such installations, and permanent
means for giving warning of their presence
must be maintained. Any installations which
are abandoned or disused must be entirely re-
moved.

6. Neither the installations or devices, nor
the safety zones around them, may be estab-
lished where interference may be caused to the
use of recognized sea lanes essential to inter-
national navigation.

7. The coastal State is obliged to under-
take, in the safety zones, all appropriate meas-
ures for the protection of the living resources
of the sea from harraful agents.

8. The consent of the coastal State shall
be obtained in respect of any research concern-
ing the continental shelf and undertaken there.
Nevertheless the coastal State shall pot nor-
mally withhold its consent if the request is
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submitted by a qualified institution with a
view to purely scientific research into the phy-
sical or biological characteristics of the con-
tinental shelf, subject to the proviso that the
coastal State shall have the right, if it so de-
sires, to participate or to be represented in the
research, and that in any event the results shall
be published.

Article 6

1. Where the same continental shelf is ad-
jacent to the territories of iwo or more States
whoge coasts are opposite each other, the
boundary of the continental shelf appertain-
ing to such States shall be determined by agree-
ment between them. In the absence of agree-
ment, and unless another boundary line is
justified by special circurmstances, the bound-
ary is the median line, every point of which
is equidistant from the nearest points of the
baselines from which the breadth of the ter-
ritorial sea of each State is measured.

2. Where the same continental shelf is ad-
jacent to the territories of two adjacent States,
the boundary of the continental shelf shall be
determined by agreement between them. In
the absence of agreement, and unless another
boundary line is justified by special circum-
stances, the boundary shall be determined by
application of the principle of equidistance
from the nearest points of the baselines from
which the breadth of the territorial sea of
each State is measured.

3. In delimiting the boundaries of the con-
tinental shelf, any lines which are drawn in
accordance with the principles set out in para-
graphs 1 and 2 of this article should be de-
fined with reference to charts and geographi-
cal features as they exist at a particular date,
and reference should be made to fixed perma-
nent identifiable points on the land.



Article 7

The provisions of these articles shall not
prejudice the right of the coastal State to ex-
ploit the subsoil by means of tunpelling irre.
spective of the depth of water above the sub-
soil.

Article 8

This Convention shall, wnril 31 October
1958, be open for signature by all States Mem-
bers of the United Nations or of any of the
specialized agencies, and by any other State
invited by the General Assembly of the United
Nations to become a Party to the Convention.

Article 9

This Convention is subject to ratification.
The instruments of ratification shall be de-
posited with the Secretary-General of the
United Nations.

Article 10

This Convention shall be open {or accession
by any States belonging to any of the cate-
gories mentioned in article 8. The instruments
of accession shall be deposited with the Secre-
tary-General of the United Nations.

Article 11

1. This Convention shall come into force
on the thirtieth day following the date of de-
posit of the twenty-second instrument of
ratification or accession with the Secretary-

General of the United Nations.

2. For each State ratifying or acceding to
the Convention after the deposit of the twenty-
second instrument of ratification or accession,
the Convention shall emter into force ou the
thirtieth day after deposit by such State of its
instrument of ratification or accession.

Article 12

1. At the time of signature, ratification or
accession, any State may make reservations to
articles of the Convention other than to arti-
cles 1 to 3 inclusive.

2. Any Contracting State making a reserva-
tion in accordance with the preceding para-
graph may at any time withdraw the reserva-
tion by a communication to that effect ad-
dressed to the Secretary-General of the United
Nations.

Article 13

1. After the expiration of a period of five
years from the date on which this Convention
shall enter into force, a request for the re-
vision of this Convention may be made at any
time by any Contracting Party by means of a
potification in writing addressed to the Secre-
tary-General of the United Nations.

2. The General Assembly of the United
Nations shall decide upon the steps, if any,
to be taken in respect of such request.

Article 14

The Secretary-General of the United Na-
tions shall inform all States Members of the
United Nations and the other States referved
to in article 8:

(a) Of signatures to this Convention and of
the deposit of instruments of ratification or

accession, im accordance with articles 8, 9
and 10;

(b) Of the date on which this Convention
will come into foree, in accordance with art-
cle 11;

(¢) Of requests for revision in accordance
with article 13;

(d) Of reservations to this Convention, in
accordance with article 12.
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Article 15

The original of this Convention, of which
the Chinese, English, French, Russian and
Spanish texts are equally authentic, shall be
deposited with the Secretary-General of the
United Nations, who shall send certified copies
thereof to all States referred to in article 8.
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In wiTNESS WHEREOF the undersigned Pleni-
potentiaries, being duly authorized thereto
by their respective Governments, have signed
this Convention,

Dong at Geneva, this twenty-ninth day of
April one thousand nine hundred and fifty-
eight.
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Annexe IV
CONVENTION SUR LE PLATEAU CONTINENTAL

Les Etats parties a la présente Convention
Sont convenus des dispositions suivantes:

Article premier

Aux fins des présents articles, Uexpression
“plateau continental” est utilisée pour dési-
gner: a) le lit de la mer et le sous-sol des
régions sous-marines adjacentes aux cotes,
mais situées en dehors de la mer territoriale,
jusqu’a une profondeur de 200 métres ou, au-
dela de cette limite, jusqu’au point ou la pro-
fondeur des eaux surjacentes permet ’exploita-
tion des ressources naturelles desdites régions;
b) le lit de la mer et le sous-sol des régions
sous-marines analogues qui sont adjacentes auvx
cotes des iles.

Article 2

1. L’Etat riverain exerce des droits souve-
rains sur le plateau continental aux fing de
I'exploration de celui-ci et de Pexploitation
de ses ressources naturelles.

2. Les droits visés au paragraphe 1 du pré-
sent article sont exclusifs en ce sens que, si
PEtat riverain n'explore pas le plateau conti-
nental ou n’exploite pas ses ressources natu-
relles, nul ne peut entreprendre de telles ac-
tivités ni revendiquer de droits sur le plateau
continental sans le consentement expres de
P’Etat riverain.

3. Les droits de I’Etat riverain sur le pla-
teau continental sont indépendants de I'occu-
pation effective ou ficive aussi bien que de
toute proclamation expresse.

4. Les ressources naturelles visées dans les
présents articles compreunent les ressources
minérales et autres ressonrces non vivantes du
lit de la mer et du sous-sol, ainsi que les or-
ganismes vivants quwi appartiennent aux
espéces sédentaires, c'est-i-dire les organismes
qui, au stade ou ils peuvent étre péchés, sont
soit immobiles sur le lit de la mer on au-des-
sous de ce lit, soit incapables de se déplacer
81 ce n'est en restant constamment en contact
physique avec le lit de la mer ou le sous-sol.

Article 3
Les droits de PEtat riverain sur le plateau
continental ne portent pas atteinte auw régime
des eaux surjacentes en tant que haute mer, ni

a celui de P'espace aérien situé au-dessus de ces
eaux.

Article 4

L’Etat riverain ue peut entraver la pose ou
Pentretien de cibles ou de pipe-lines sous-
marins sur le plateau continental, réserve faite
de son droit de prendre des mesures raisonna-
bles pour Pexploration du plateau continental
et 'exploitation de ses ressonrces naturelles.

Article 5

1. L’exploration du plateau continental et
Pexploitation de ses ressonrces naturelles ne
doivent pas avoir pour effet de géper d’une
maniére injustifiable la navigation, la péche
ou la conservation des ressources biologiques
de la mer, ni de géner les recherches océano-
graphiques fondamentales ou les autres
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recherches scientifiques effectvées avec 'in-
tention d’en publier les résultats.

2. Sous réserve des dispositions des para-
graphes 1 et 6 du présent article, I'Etat rive-
rain a le droit de construire et d’entretenir ou
de faire fonctionner sur le plateau continental
les installations et autres dispositifs nécessaires
pour P'exploration de celui-ci et I'exploitation
de ses ressources naturelles, et d'établir des
zones de sécurité autour de ces installations ou
dispositifs et de prendre dans ces zones les me-
sures nécessaires u leur protection.

3. Les zones de sécurité visées au para-
graphe 2 du présent article peuvent s’étendre
a une distance de 500 métres autour des ins-
tallations ou autres dispositifs qui ont été
aménagés. mesurée a partir de chasjqne poim
de lenr hord extérienr. Les navires de toutes
nationalités sont tenus de respecter ces zones
de sécurité.

4. Ces installaitons ou dispositifs, tout en
étant soumis a la juridiction de ’Etat riverain,
n’ont pas le statut d’iles. s n’ont pas de mer
territoriale qui leur soit propre, et leur pré-
sence n’influe pas sur la délimitation de la mer
territoriale de J’Etat riverain.

5. Avie doit étre ddment donné de la cons-
truction de ces installations, et Ventretien des
moyens permanents de signalisation péces.
saires doit étre assure, Toutes les installations
abandonnées ou ne servant plug doivent éire
complétement enlevées.

6. Ni les installations ou dispositifs, ni les
zones de sécurité établies autour de cenx-ci ne
doivent étre situés dans des parages ou ils peu-
vent géner utilisation des routes maritimes
réguliéres indispensasbles a la navigation in-
ternationale.

7. L’Etat riverain est tenu de prendre dans
les zones de sécurité toutes les mesures propres

a protéger les ressources biologiques de la mer
contire les agents nuisibles.
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8. Le consentement de I'Etat viverain doit
etre obtenu pour toutes recherches touchamt
le platean econtinental entreprises sur place.
Toutefois, I’Etat riverain ne refusera normale-
ment pas son consentement lorsque la de-
mande sera présentée par une institution quali-
fiée, en vue de recherches de nature purement
scientifique concernant les caractéristiques
physigues ou biologiques du plateau conti-
nental, a condition que P’Etat riverain puisse,
s'il le souhaite, participer a ces recherches ou
s'y faire représenter, et qu’en tout cas les résul-
tats en soient publiés.

Article 6

1. Dans le cas ou un méme platean conti-
nental est adjacent aux territoires de deux ou
plusieurs Etats dont les cbtes se font face, la
aménagés, mesuree & partir de chaque point
Etats est déterminée par accord entre ces Etats.
A défaut d’accord, et & moins que des cir-
constances spéciales ne justifient une autre
délimitarion, celle-ci est constituée par la
ligne médiane dont tous les points sont équi-
distants des points les plus proches des lignes
de base 2 partir desquelles est mesurée la lar-
geur de la mer territoriale de chacun de ces
Etats.

2. Dans le cas on un méme plateau conti-
nental est adjacent aux territoires de deux
Etats limitrophes, la délimitation du platean
continental est déterminée par accord entre
ces Etats. A défaut d’accord, et & moins que
des circonstances spéciales ne justifient une
antre délimitation, celle-ci s’opére par applica-
tion du principe de I'équidistance des points
les plus proches des lignes de base a partir
desquelles est mesurée 1a largeur de la mer ter-
ritoriale de chacun de ces Etats,

3. Lors de la délimitation du plateau con-
tinental. toute ligne de démarcation établie
conformément aux principes mentionnés dans
les paragraphes 1 et 2 du présemt article



devrait &tre définie par référence aux cartes
el aux caractéristiques géographiques existant
a une date donnée, et il devrait étre fait men-
tion de pointe de repére fixes et permanents a
terre.

Article 7

Les dispositions des présents articles n'af-
fectent en rien le droit de I'Etat riverain d'ex-
ploiter le sous-gol en recourant au percement
de tunnels, quelle que soit la hauteur des eaux
au-dessus du sous-sol.

Article 8

La présente Convention sera, jusqu'au 31
octobre 1958, ouverte a la signature de tous
les Etats Membres de I"Organisation des Na-
tions Unies ou d'une institution spécialisée,
ainsi que de tout autre Etat invité par I’Assem-
blée générale des Nations Unies i devenir
partie a la Convention.

Article 9

La présente Convention sera ratifiée. Les
instruments de ratification seronmt déposés
auprés du Secrétaire général de I'Organisation
des Nations Unies.

Article 10

La présente Convention sera ouverte a I’ad-
hésion de tout Etat appartenant a 'une des
catégories mentionnées a I'article 8. Les instru-
ments d’adhésion seront déposés auprés du
Secrétaire général de I'Organisation des
Nations Unies.

Article 11

1. La présente Convention entrera en vi-
gueur le trentiéme jour qui snivra la date du
dépdt auprés du Secrétaire général de I'Or-

ganisation des Nations Unies du vingt-
deuxieme instrument de ratification ou d’ad-
hésion.

2. Pour chacun des Etats qui ratifieront la
Convention ou y adhéreront aprés le dépot du
vingt-deuxiéme instrument de ratification ou
d’adhésion, Ja Convention entrera en vigueur
le trentiéme jour aprés le dépét par cet Etat
de son instrument de ratification ou d’adhé-
sion.

Article 12

1. Au moment de la signature, de la rati-
fication ou de P'adhésion, tout Etat pourra
formuler des réserves aux articles de }a Con-
vention rutres que les articles 1 4 3 inclus.

2. Tout Etat contractant ayant formulé des
réserves conformément au paragraphe précé-
dent pourra  tout moment les retirer par une
communication & cet effet adresade au Secré-
taire général de 1'Organisation des Nations
Unies.

Article 13

1. Aprés expiration d’une période de cing
ans 2 partir de la date a laquelle la présente
Convention entrera en vigueur, une demande
de revision de la présente Convention peut
étre formulée en tout temps, par toute partie
contractante, par voie de notification écrite
adressée au Secrétaire général de I’Organisa-
tion des Nations Unies.

2. L’Assemblée générale des Nations Unies
statue sur les mesures a prendre, le cas échéant,
au sujet de cette demande.

Article 14

Le Secrétaire général de P'Organisation des
Nations Unies notifie & tous les Etats Membres
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de I'Organisation des Nations Unies et aux
autres Etats visés a Particle 8:

a) Les signatures apposées a la présente
Convention et le dépdt des instruments de
ratification ou d'adhésion, conformément aux
articles 8, 9 t 10:

b) La date a laquelle la présente Conven-
tion entrera en vigueur, conformément a I'ar-
ticle 11;

¢) Les demandes de revision présentées
conformément 2 'article 13;

d) Les réserves a cette Convention pré-
sentées conformément & Varticle 12,
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Article 15

L'original de la présente Convention, dont
les textes anglais, chinois, espagnol, frangcais
et russe font également foi, sera déposé aupres
du Secrétaire général de I'Organisation des
Nations Unies, qui en fera tenir copie certifiée
conforme 2 tous les Etats visés a Usrticle 8.

En ror pE Quoi les plénipotentiaires sous-
signés, dament autorisés par leurs gouverne-
ments respectifs, ont signé la présente Conven-
tion.

Farr & Genéve, le vingt-neuf avril mil neuf
cent cinquante-huit.
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Nprrowmenne IV

KOHBEHIIAS 0 KOHTHHEHTAJHbHOM HIEJHOE

Focyaaperaa-Cropons hacronueh Konpenunn
COFRACHAHEE O MMM BLACKYIOUIEN

Crareg |

B HacTOAWMX CTATLAX TEPMMH EKOHTHHEHTaNbHbIH
wetsdr YROTPECARETCR NPHMEHMTENLHO &) K foBepx-
HOCTH ¥ HEAPAM MOPCKONO AHA NOLBOAHBIX PaHOHOSB,
NPHEMBIKAIOUINY K fepery, HO HAXOAAUWMXCS BHE 30Mb
TEPPHTOPHANLHOIC MOPR, A0 rayBunn 200 meTpos wm,
34 STHM NpPEASAOM, A0 TAKOre Mmecra, o KOTopOro
ray0HHa NOKPMBAULHX BOA no2moaser padpaborxy
eCTecTaeHHbX Goratere aTnx pafiodos; b) k nposepx-
HOCTH B HEAPAM NMoAolHbLIX nOZBoAHbIX paliowos, npu-
MBIKEXWHX K Gepéram OCTPOROE.

Craras 2

1. [pubpexmnot rOCYA3PCTBO  OCYMIECTBARET Hay
KOHTHHEHTAAbHBIM WEALDOM CYBEpEHNBIE NpaBa B ye-
NAX Pa’sBEAKY H paspaloriM &ro ecrecTmenubix 6o-
PATCTH.

2. Mpasa, ynomguyrsie B8 nysxre | Hacroswed cva-
TbH, SBARKOTCH HCHKMOMMTENLHBIMH 8 TOM CMbICAE, MTO
eCaH npUbpemHoe roCyAapeTBO HE NPOHIBOAMT pas-
BEAKH HONTHHENTANBLHOIO Weabha WiH He paspabars-
BAET €ro eCTeCTBEHHLIX SOraTiTB, HHKTO Apyrofi ne
MOMET AGNATE 3TOr0 WM WMETb NPHTHIAHHR HA ero
KOHTHHENTAALHLIN Weasd §£3 ero NPEMOro Coraacus.

3. Mpasa npulpemHOro roCYAapciTBa Ha KOHTHHEH-
Taabnbif WEALD HE JABKCAT OT HANMYMA sdiexTHBHON
iy DUXTHBHOR ONRYMAUHM uM wenbha WiH oT npw-
Moro off 9TOM SZRBACHHA.

4. YNoMsHyTHIE B HACTORLUKY CTATHRX SCTRCTBEHHBIE
GOraTCTBa BRAKMAKT MHHEPANBHBIE ¥ NPOYME HEWM-
Bofe DECYpinl MOBEPXHOCTH W HEAP MOPCKOFO AHA, a
TAKIKE HUBbIE OPraNHIMEl «CHAAYHX> BHLOB, T. & Opra-
HAGMBL, KOTODBIE B HAMNER AWK, C NPOMBICAIOBOR TOUKHM
IPEHHA, NEPHOA CBOECD PAZBHTHA AKGO NPHKPerieHs k
MOPCKOMY AHY HAH NOA HUM, A4G0 MOTYT nepeiBKraTy-
CH TOALKO N0 MOPCKOMY AHY HAH He B €ro Meapax.

Crarsa 3

Mpasa npUOPERNOrO TOCYAAPCTRR HA  KOHTHHEH-
TanbMLi lieNed) He 3ATPArMBAIOT HH NPASOBOrD Cra-
TYC2 NOKPLIBAIOKIKE BOA KEK OTKPALITOND MODH, HH Apa-
BOROIO CTATYCA BOBLYWHONO NPOCTPAHCTEA HAR 3THMH
BORAMY.

Crores 4

VipnOpen o rocyAapoTso He MONET NPENATCTEO-
BaTh NPOKNAAKE HAM TNORREPWARHIO B HCNPABHOCTH
NOABOAHMX Kabenell wau TPySONPOBOROB HA KOHTH-
HEHTANBHOM Wedbde, KPOMe TEX CAYYREB, KOFMAZ OHO
OCYULSCTBARET CBOE NMPaBO NPUHEMATL PAIYMHBIE Me-
pbi s paseesks weanha K paspaboTKd e€rg &cre-
CTBewnbX GOTaTCTSs.

Crarsa 5

1. Pagseaxa KOHTHHEHTAALHOro Wesbda ¥ paspa-
GOTKA &ro eCTECTBEHHBIX GOraTCTR He JOMKHM CO3A22~
BaTh AeOnpasAbiBacMoll nomexu CyROXOGACEBY, puifio-
AOBCTBY WAW OXDaHe MMBLIX DeCYPCOB MODH, 3 TaXWe
HE AGAWHEI CO3RABATL NPEenATCTBHR  HaNWTAMLHLIM
OHEAHOTPAdHUECKIM WM HHBIM HAYUBBIM HCCHEXOBA-
HHAM, BHINOAHSEMBIM T UeTBI0 ONyGAHKOBANHA.

2. C cobriogenuem nocTaHoRNeHudt nyuxroe | 4 B
nacrofuiell CrareH, npulpexHoMy TOCYAapeTey NpH-
HAAMCHHT NPEBO BOIBOAMTD, COAEPNATH WHAH IKC-
NAYATAPOBATL HA KOHTHHEHTANLHMOM weAb(e cOopy-
HEHHR K HHbIE YCTAHOBKH, HEOOXOAMMBIE A5 DHABEAKH
# pazpaloTKy ero eCTecTBEHHMX SOTaTCTs, 3 TAKE
CO323BATHL 30Mbl GE3IONACHOCTY BOKPYT 3THX CODPYME-
wHl ¥ YCTAHOBOK W NPKKUMATL B STHX 30HaX Meps,
HeOGXOAUMBIE A MX OXPaHbBL

3. 3oupl 6e30nachacTH, YNOMANYTME & NyARTE 2
HACTORUIEA CTAThHM, MOTYT NPOCTHPATLCA HA PACCTOR~
ue 300 MeTPOBR BOKPYr BOIBEACHHLIX COOPYMEHWA W
APYruX yCTawOBOK, CUMTAR OT MAMAOH TOWMKH HX HA-
pyssore xpas. Cyaa scex naumsonanasnocTel olasans
cobAAaTE 3TH 30HN GE30NACHOCTH.

4. Takue COOpYyMEHHS WAW YCTAHOBHH, XOTH OMM
HAXOARTLR NOA OPHCAKKUKER npuOPEXHOro rocyaap-
CT8A, He umewT Crartyca ocrposoi. Ouu He umMeor
CBOErO TEPPHTOPHANBHOID MOPR, M KX HAAMUHE HE
BAHAET H3 ONDEAENEHHE TIPANKLL TEPPUTOPHATBHOTD
Mops npulpeXHOre rotyaapeTes.

5. O BO3BeLCHHH TAKUX COOPYKEHUA LOAMHL Ad-
BATLCR HAANEMAUME ONMOBLLUECHHS, 4 TAKWE LONKHbl
NOAREPKWBATLLR NOCTORKHBIE CPEACTBA DPEAYNPEN -
AgHRsE 00 ux Hanuuun. COOPYMCHHR, MOKMHYTHIZ HAH
Gonee He IKCTAYATHPYEMBIE, AOMKHE BblTh NOAKOCTLIO
yBpansi.

8. Hu camu 3TH COOPYWERNA WIH YOTAHOBNH, W
OKPYMAIOUIHE I0HL GEIOMACHOCTH HE MOFYT HAXOAHTH~
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€A B MEUTAX, TAE OHA MOTYT (AyHHTh NOMEXoh +a
OObIuHEIX MOPCKHX  TMYTHEX, HMEIOWHKX CYIeCTBeHHoe
ZHAMEHIE A% MEMAYHAPOAHOro CYAiOXOACTB2,

7. NpuBpemHoe oCYAApCTae 0083410 NPHUHMATL B
3013y OEIONACHOCTH BCE HAZNSKAINME MEPLI OXPAHH
MOPCKYX KUBBIX PECYDCOB 0T BPEIOHOTHMX BO3AEH-
craui

8. s MCCACAOBAHMA HA MECTE KOHTHHEHTANLHGIU
wesnda Tpelyercr coriacHe NPHdPEXHOro rocygap-
cria. [pubpewnoe rocyaapcTso He A0MHO, 0AHAKO,
xaKk ofuice NPaBUAO, OTKAILIRATL B CHOEM CONJAACHH,
ecan npoenfa WexoauT oT obrasawero nagnexawmedn
KBANMPUKEUNER YUDEKAEHHA B CBR3U ¢ NPOREALHMEM
HUCTO HAYYHOTO MHCCARAORAnHA duanveckux wau Guo-
JOrUYecKdx CBOACTB KOWTHHENTATbHOro wensda, npw
YCAOBHH, O1HAKO, UTO NpUOpEXHOe TOCYAAPCTED UMEET
fipaBo, €CAH OHO TOFC MOXENART, YHACTBOBATH HIM We
GulTe NPEJCTABAECHHUBIM | HCCISAORAMIK M UTO, BO BCY-
KOM Cydae, pesyabTaTel NOCAEANETO AGMAMMn NOANE-
HaTh onyGANKOBAHKIO.

Crarsn 6

1. Ecav OfMH H TOT ME KOHYHHENTaNbHBH weled
NPHMBIKAET K TERPUTOPHEM ABYX #au Gomee rocy-
Aapere, Gepera KOTOPHIX DACHONOMEHH! OAKH NPOTHS
APYFOFD, [PaHHUA KOHTHHEHTAALHOID ffernda, npu-
HARASKALIENO KAKAOMY TOCYARRCTBY, ONPeReareTcH
corazuennes menny nuMmu. [1py 0TCyTOTBUM COrAawe-
WHE M ECAN HHAR JMHKS TPAHHLS HE ONDRBALIBACTCH
ocobuiMi OOCTONTEABCTBAMY, TPAHMUGD CAYMUT cpe-
AHHHAS JWHHA, KAMAZR TOUKAE KOTOPOI DABHO OTLTOUT
oT BanmahilnX TOUEK TEY HCXOAHLIX AWHH, 0T KOTO-
phiIX OTMEpRIETCH WHPHEE TEPPUTOPHAARHOTD MOPA
KRMAOTO HI 3THX TOCYRAPCTS.

2. Ecay oaMs ¥ TOT e KONTHHEHTANLHLI wemd
IPHMBIKAET K TEDPPHTOPHAM JIBYX CMEKHBIX rOCY-
HAPCTE, rpanyua wensda OnpeienficTes Coraalenmen
Mmexay Humu. [Ipy OTCYTOTBHM COMNAWIEHNE W €CAN
WHAS JTHHHS CPaNsUbl He OnpasasiBaern ocobbiMy 00-
CTOATEALITBAMK, FPAHULE ONPEACNALTCR NO NPUHUNAY
PABHOrO OTCTORHUA 0T Onuwmaliiuuy ToueK TeX MCXOA-
HBIX JHHKH, DT KOTOPBIX OTMEDACTLN WHKPHHA TEPpH-
TOPHAALHOIO MOPR KAMAOrO K3 3THX ABYX roCyAapcTs.

3. Tlpy pasrparuaesud KOHTHHEHTARLNOrO wWeabda
AWHYH, (POBOAMMBIE ¢ NPUMENEHHEM fIDUHLIMNOB, HaNO-
MEHHBIX B MYHRTAX 1 B 2 HACTosueRd CTaThh, AOJMAbE
ONPEASAATHCA CCLIAKAME HA MOPCKME KAPTHI ¥ reorpa-
(UMECKUE TTPHBHAKM, CYWECTBYIOUWME B RaHHOE BpeMs,
2 TAKKC Ha HENOABHMKHBLIE NOCTOANMBIE OPKEHTHPLI
HA Cylue.

Craren 7

TMorpweruamy HACTOAWMX CTaTell He 3arTparKBaer-
cf fipaBo NPHOPEKHOro rocyfapiTsa paizpabarmsarts
HeADE NyTem NpPOXKRAZNW Tywnenell, Hesagucumo or
ray0uHbl BOANOFO NOKPORA HEAP.
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Crarss 8

Hacromwan Kousesuns oTkpmiTa a0 31 okTrGps
1958 roga na% NOANHCAHNS e BCEMKM FOCYRADPCTBAMMH-
wnesamy  Opranvaanuy Ofveguuednsix Haunll uax
MOBOro M3 CNEUHATHINPOBAXNNBIX YUpeXAeHHi K Alo-
Ontm Apyrim rocyaapcTrom, Korvopoe OyaeTt NpHrAa-
weno enepampiolt AccamBaecit cravh croponoi Kon-
BOHUNH

Crores 8

Hactonuas Konpesuns nogiexur paThduanus.
Arrnt pavHgUKALUE ACNORKPYIOTCR Y TeHepantHoro
Cexperapsn Opramaaws Obveaunennnx Hauui,

Crares 10

Hacrosmmas Honsenuus OCT2ETCH  OVEPWITOR A4S
npHcoe HRenus K Hell rocyXapeTs, NPHHAAKEXAWNX K
Mobol M3 KaTeropul, YNOMsHYTHIX B craTbe 8. AxTh
npHCORAKHEHHS RenoHupyioTea y [edepanshoro Cexpe-
raps Opranvaanun Ob6begunennnix Hauufl

Crares 11

t. Hacrosway KouBepima BCTYNAeT 8 CHAY HA
TPHAUATHI AeNb, CUMTAR €O AHY, CACKYIOWErD 33 Ad-
roff aenomuposanus v Tenepanvuors Cexkperaps Op-
ramusasn OGseaunennsix Haumll ggazuarts sroporo
AKTA PATWPHEANYY HAK NPHCOEIHNEHHR,

2. B oTHoweH KARAOTO FOCYRAPCTEA, PATHRULNK-
poBasiuero KOHBEHUHIO HAK NPUCORRMNHBIICTIOCK K HeH
AOCAE QENOWNPOBAHNS ABAALATL BTOPOID AKTA PATH-
puxawy wan npucoepudents, KouseHuns BCTynaer B
CHAY HA TPUAUATHLIR RCHL NOCAE ACMOHUPOBAHWA 3ITUM
FOCYAZPCTBOM CBORIO IKT3 DATHOURAUMN HAK NPHCO-
earHeHH,

Crarswa 12

. [py noanicaruu, parydHkausy KHad Npucoesn-
HeRUM NoB0e rocyaapcTBO MOKET CAERATH OGrOBOPKH
B oTHoweMuu crared Kousenuwu, kpome crateft ¢ 1
no 3 BRAKUHTEALHO.

2. Jlorosapusatowescs I 0Ly aporeo, CACAABLICE OFO-
BOPKH @ COOTRETCTBUN C NPEALIECTBYIOWNM MYKKTOM,
MoWer B JioGoe BpeMs B3ATL TAKROBbE OOpATHO nyTeMm
uiseutenns o8 srom Iedepannuore Cexperaps Opra-
suzaumn Ofnegnnennsx Hauuit,

Crares 13

. Tlo wcrevenuy Ty JET €O AHH BCTYIUIEHAR Ha-
crosued Konsewunu 8 cuy kawmaas u3 Jorosapusan-
waxca Cropon somer B moSoe BPEMR TOCPEACTEOM
NUCLMERHOTO 3astmiienun na ums Tenepansnoro Cexpe-
rapn Opramwsauny O6veiunennsx Hausht npoturs o
niepecmoTpe Hactorwel Honsenuns,

2. Tenepanenan Accambnes Opranndzunn OGveau-
newneix  Hauull nocranomifieT, B COOTBETCTBYIOWMX



Cayqasix, O [OANCHMAWNY NPHHATHIO 8 CBR3W ¢ ITHM
3ANBACHHEM MEpax.

Crarer 14

Menepuabhbift Cexperaps Oprauvzaunn O6veiunes-
wotx Haunht coobinaer acem rocyaapeream-wiensm Op-
ramsan Obveunennsix Haunlh v apyrum rocyaap-
CTBAM, YNOMSHYTsM B CraTee §:

a) O KamMAOM MOANHCAMHY HacToRweR KonseHuny W
O ACTIOHUPOBAHKY ANTOBR PATHPHKAUNN HAH NPHCOCAM-
HEHHT, COThacHe craToam 8, O n 10;

b) ¢ aare Berynaenma Hacrosiueh Konmewunu 8
CHNy, COTNACHO CTaThne L1;

¢) 0 npocuBix 0 nepecMoTpe, COMNACHO CTaTee 13; «

d) of oroBoprax k nacromued KowseHinw, cornacuo
craTee 12,

Crares 15

Mopauswmur nacrosiuell Koubewumn, pyccxkuB, an-
ranfickull, ucnanowuil, kuraficunt u dpanuysckuld Tek-
CThl KOTODOre ABARKTCH DABHO AYTENTHYHLIMKH, AENO-
uupyeres y Penepanwnoro Cenperaps Oprawusausm
Ofbeannennbix Hauuil, xoropmft paccssaer sasepeu-
HbIE KONMK BCEM rOCYAapCTBam, YyROMAHYThIM B CTa-
The 8.

B YAOCTOBEPEHHUE YETQO numenosnucasiinecs
NPEACTABHTEMM, AORMHLM OBPAIOM KA TO YNONHOMO-
YERHLIC CROMMH NPARMTEALCTRAMMK, NOANMCAAN NACTOR-
myo Koueenmo.

COBEPLUEHO & Meunese 382auats ACBATONG anipe-
A% THICAYA ACBATHCOT NATHABCHT BOCHLMOrG rOAA.
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Anexo IV
CONVENCION SOBRE LA PLATAFORMA CONTINENTAL

Los Estados Partes en la Convencion

Han convenido en lo sigoiente:

Articulo 1

Para los efectos de estos articulos, la expre.
sion “plataforma continental” designa: a) el
lecho del mar y el subsuelo de las zonas sub-
marinas adyacentes a laz costas pero situadas
fuera de la zona del mar territorial, hasta una
profundidad de 200 metros o, mas alli de este
limite, hasta donde la profundidad de las aguas
suprayacentes permita la explotacion de los
recursos naturales de dichas zonas; b) el lecho
del mar y el subsuelo de las regiones subma-
rinas analogas, adyacentes a las costas de ielas.

Articulo 2

1. El Estado riberefio ejerce derechos de
soberania sobre la plataforma continental a los
efectos de su exploracion y de la explotacién de
sns recursos naturales.

2. Los derechos & que se refiere el parrafo
1 de este articulo son exclusivos en el sentido
de que, si el Estado riberefio no explora la
plataforma continental o oo explota los re-
cursos naturales de ésta, nadie podra em-
prender estas actividades o reivindicar la
plataforma continental sin expreso consenti-
miento de dicho Estado.

3. Los derechos del Estado riberefio sobre
la plataforma continental son independientes
de su ocupacidn real o ficticia, aei como de
toda declaracion expresa.

4. A los efectos de estos articulos, se en-
tiende por “recursos naturales” los recursos
minerales v otros recursos no vivos del lecho
del mar y del subsuelo. Dicha expresion com-
prende, asimismo, los organismos vives, per-
tenecientes a especies sedentarias, es decir,
aquellos que en el periodo de explotacion estan
inméviles en el lecho del mar ¢ en su subsuelo,
o s6lo pueden moverse en constante contacto
fisico con dichos lecho y subsuelo.

Articulo 3

Los derechos del Estado riberefio sobre la
plataforma continental no afectan al régimen
de las aguas suprayacentes como alta mar, ni al
del espacio aéreo situado sobre dichas aguas.

Articulo 4

A reserva de su derecho & tomar medidas ra-
zonables para la exploracién de la plataforma
continental y la explotacién de sus recursos
naturales, el Estado riberefio no puede impedir
el tendido ni la cunservacién de cables o tu-
berfas submarinos en la plataforma conti-
nental.

Articulo 5

1. La exploracién de la plataforma conti-
nental y la explotacién de sus recursos natu-
rales no deben causar un entorpecimiento
injustificado de la navegacidn, la pesca o la
conservacion de los recursos vivos del mar, ui
entorpecer las investigaciones oceanograficas
fundamentales v otras investigaciones cientifi-
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cas, que se realicen con intencién deé publicar
los resultados.

2. A reserva de lo dispuesto en los pa-
rrafos 1 y 6 de este articulo, el Estado riberefio
tiene dereche a construir, mantener y hacer
funcionar en la plataforma continental las ins-
talaciones y otros dispositivos necesarios para
explorarla y para explotar sus recursos natu-
cales, asi como a establecer zonas de seguridad
alrededor de tales instalaciones y dispositivos,
y a adoptar en dichas zonas las disposiciones
necesarias para proteger las referidas instala.
ciones y dispositivos.

3. Las zonas de seguridad mencionadas en
el parra{o 2 del presente articule podran ex-
tenderse hasta upa distancia de 500 metros
alrededor de las instalaciones y otros disposi-
tivos que se hayan construido, medida desde
cada uno de los puntos de su limite exterior.
Los buques de todas las nacionalidades respe-
taran eatas zonas de seguridad.

4. Aunque dichas instalaciones y disposi-
tivos se hallen bajo la jurisdiccién del Estado
riberefio, no teadran la condicidén juridica de
iglas. No tendran mar territorial propio y su
presencia no afectara a la delimitacidn del mar
territorial del Estado ribereiio.

5. La construccién de cualquiera de dichas
instalaciones sera debidamente notificada y se
mantendrin medios permanentes para sefialar
gu presencia. Todas las instalaciones abando-
nadas o en desuso seran completamente supri-
midas.

6. Las instalaciones o dispositivos y las
zonas de seguridad circundantes no se estable-
cerdn en lugares donde puedan entorpecer la
utilizacién de rutas maritimas ordinarias que
sean indispensables para la navegacion inter-
nactonal.

7. El Estado riberefio esta obligado a adop-
tar, en las zonas de seguridad, todas las medi-
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das adecuadas para proteger los recursos vivos
del mar contra agentes nocives.

8. Para toda investigacién que se relacione
con la plataforma continental y que se realice
alli, debera obtenerse el consentimiento del
Estado ribereno. Sin embargo, el Estado ribe-
refo no negara normalmente su consentimien-
to cuando la peticién sea presentada por una
institucion competente, en orden a efectuar
investigaciones de naturaleza puramente cien-
tifica referentes a las caracteristicas fisicas o
bioldgicas de la plataforma continental,
siempre que el Estado riberefio pueda, & lo
desea, tomar parte en esas investigaciones o
hacerse representar en ellas y que, de todos
modos, se publiquen los resultados.

Articulo 6

1. Cuando una misma plataforma conti-
pental sea adyacente al territorio de dos o mas
Estados cuyas costas estén sitnadas ana {rente
a otra, su delimitacién se efectuara por acuer-
do entre ellos. A falte de acuerdo, y salvo que
circunstancias especiales justifiquen otra deli-
mitacién, ésta se determinara por la linea
media cuyos puntos sean todos equidistantes
de Jos puntos mas préximos de lag lineas de
base desde donde se mide la extensién del mar
territorial de cada Estado.

2. Cusndo una misma plataforma conti-
nental sea adyacente al territorio de dos Esta-
dos limitrofes, su delimitacién se efectuara por
acuerdo entre ellos. A falta de acuerdo, y
salvo que circunstancias especiales justifiquen
otra delimitacién, ésta se efectuard aplicando
el principio de la equidistancia de los puntos
mas proximos de las liness de base desde

donde se mide Ia extension del mar territorial
de cada Estado.

3. Al efectuar la delimitacion de la plata-
forma continental, todas las lineas que se
tracen de conformidad con los principios esta-



blecidos en los parrafos 1 y 2 de este articulo
se determinaran con arreglo a las cartas mari-
nas y caracterfsticas geograficas existentes en
determinada fechs, debiendo wmencionarse,
como referencia, puntos fijos permanentes ¢
identificables de la tierra firme.

Articulo 7

Las disposiciones de cstos articolos no me-
noscabaran el derecho del Estado riberefio a
explotar el subsuelo mediante tineles, cual-
quiera que sea la profundidad de las aguas
sobre dicho subsuelo.

Articulo 8

Esta Convencién quedara abierta basta el
31 de octubre de 1958 a la firma de todos los
Estados Miembros de lags Naciones Unidas o
de cualquiera de los organismos especializados
y de cualquier otro Estado invitado por la
Asamblea General de las Naciones Unidas a
suscribir la Convencién.

Articulo 9

Esta Convencidén estd sujeta a ratificacion.
Los instrumentos de ratificacidn se deposi-
tarin en poder del Secretario General de las
Naciones Unidas.

Articulo 10

Esta Convencién estara abierta a la adbe-
si6n de los Estados incluides en cualquier
categoria mencionada en el articulo 8. Los ins-
trumentos de adhesién se depositaran en poder
del Secretario General de las Naciones Unidas.

Articulo 11

1. Esta Convencién entrard en vigor el
trigésimo dia que siga a la fecha en que se
haya depozitado en poder del Secretario Gene-

ral de las Naciones Unidas el vigésimo segundo
instrumento de ratificacién o de adhesidn,

2. Para cada uno de los Estados que ratifi-
quen la Convencion o se adhieran a ella des-
pués de baberse depositado el vigésimo segun-
do instrumento de ratificscién o de adhesidn,
la Convencién entrara en vigor el trigésimo
dia después de que dicho Estado haya deposi-
tado su instrumento de ratificacién o de adhe.
8ibn,

Articulo 12

1. En el momento de la firma, de la ratifi-
cacién o de la adhesién, un Estado podra for-
mular reservas respecto de los articulos de la
Convencién, con excepcién de los articulos ]
a 3 inclusive.

2. Un Estado contratante que haya formu-
lado reservas de acuerdo con lo dispuesto en
el parrafo anterior, podra anularlas en cual
quier momento mediante una comunicacion a
tal efecto dirigida al Secretario General de las
Naciones Unidas.

Articulo 13

1. Una vez expirado el plazo de cinco afios
a partir de la fecha de entrada en vigor de esta
Convencién, las Partes Contratantes podrin
pedir en todo momento, mediante una comuni-
cacién escrita dirigida al Secretaric General
de las Naciones Unidas, que se revise esta Con.
vencion.

2. La Asamblea Genersl de las Naciones
Untdas decidira las medidas que corresponde
tomar acerca de esa pericién.

Articulo 14

El Secretario General de las Naciones Uni-
das comunicara a todos los Estados Miembros
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de las Naciones Unidas y a todos los demas
Estados mencionados en el articulo 8:

a) Cuales son los paises que han firmeado
esta Convencién y los que han depositado los
instrumentos de ratificacién o de adhesién, de
conformidad con lo dispuesto en los articulos
8.9y 10;

b) En qué fecha entrard en vigor esta Con-
vencién, de conformidad con lo dispuesto en el
articulo 11;

¢) Las peticiones de revisién hechas de con-
formidad con el articulo 13;

d) Las reservas formuladas respecto de esta
Convencién de conformidad con el articulo 12.

Articulo 15

El original de esta Convencidn, cuyos textos
chino, espafiol, francés, inglés y ruso son igual-
mente auténticos, sera depositado en poder del
Secretario General de las Naciones Unidas,
quien remitird copias certificadas a todos los
Estados mencionados en el articulo 8.

Ex TESTIMONWO DE LO cualL los Plenipoten-
ciarios infrascritos, debidamente autorizados
por sus respectivos Gobiernos. han firmado
esta Convencién.

Hecno en Ginebra, a los veintinueve dias
del mes de abril de mil novecientos cincuenta
y ocho.



FOR AFGHANISTAN:
POUR L’AFGHANISTAN:
M B A

3a Adranmcran

Por E1. AFGANISTAN:

A. R. Pazewax
QOct. 30, 1958

For ALBania:
Pour L'ALBaNIE:
OF ¢ | SR+
3a Anbanmo

Por ALmamia:

For ARCENTINA:
Pour L’ARCENTINE:

o] $R
3a Aprewmuy
PoR L4 ARGENTINA:

A. LESCcUrE
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For AUSTRAYIA:
Potm L’ AUSTRALIE:
BAHIE

3a Amcrpaxmn

Por AUSTRALYA:

E. Ropald Warxen
30th October 1958

For AusTRia:
Poun v’AvutricBE:
B sth ]

3a Asmcrpmo

Por AUsTRIA:

For TRE KmncpoMm oF BELGIUM:
Pour LE RoYauME DE BELGIQUE:
e FBE F

32 Koponescrso Bexerma

Por gL Remo nE BELcica:
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For Borivia:
Pour 1A BoLmwiE:
b 20 ]

3s Boagnmo

Por Borrmvia:

M, Tamavo
17th October, 1958

For BraziL:
Pour LE Brésip:
wiit]

3a Bpasmamo
Por EL BrasiL:

For Burcama:
Pour LA BuLcariE:
E

3a Bosrapmo

Por BuLcamia:
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For Tz Union oF BuaMa:
Pour v.’Union Birmane:
i 40 155 #0

3a bupuancred Cows

Por La Uniéy Brmana:

For THE BYELORUSSIAN SovieT SociaListT REpURLIC:
PouR LA REPUBLIQUE SOCIALISTE SOVIETIQUE DE BrELORUSSIE:

B R RS BR Mk R it & R S I R

32 bBanopyceryio Coperckyo Commasmersuysckyio Pecoybimxy
Por LA REPUBLICA S0CIALISTA SOVIETICA DE BIELORRUSIA:

K. KisELEV
31.X.1958

For CaMBOD1A:
Pour LE CaMBODGE:
=21

3a Kambomsy

Por CamMBOJA:
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For Canaba:
Pour LE CaNADA:

mE KX

3s Kamany
Por 1. Canabni:

George A. Drew

For CEYLON:
Pour CevLAN:

45 DR
3a Heftnon
Por CeIvAn:

C. CorEa
30/%X/58

For CriLE:
Pour LE CaiLr:

25
3a Yeum
Por CHTLE:

José SERRANO
October 31st. 1958
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For Cama:
Pour La Caing:

o B
3z Hmratt
Pon ra Cama:

L Chieh
Yu-chi Hsver

For CoromBia:
Pour La CoLomMBIE:

153 Pa A

3a Koxyubaw
Por CoLomMuia:

Juan Unise Hovcuin

José Joaquin Carceno CAsTrLLA

For Costa Rica:
Pour LE Costa-Rica:

T A2 N
3a Kocra-Pury
Por CosTa Rica:

Raial TrREJOS FLORES
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For CuBa:
Pour Cusa:
[

3s Kyby
Por CuBa:

For CzecaOSLOVAKIA:

Pour La TeaEcosLovaQuik:
3a YexochAoBarwio

Por CHECOESLOVAQUIA:

For DEnmaRK:
Pour LE DANEMARK:
P+

3a Hamuo

Por DinamMarca:

F. V. Garcia AMaDpoRr

Karel Kurka
31 October 1958

Max SORENSEN

T. OLDENBURG
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For taE Dominican REPUBLIC:
Pour La REpurLioue Dominicaine:
ZH R InmE

3a Nomunersncxyro Pecmybmaxy
Por La ReEpUsLrca Donmmvicansa:

A. ALVAREZ AYBAR

For Ecusapor:
Pour L'EQUATEUR:
ER%Z

3a 3rBapop

Por eu Ecuavoon:

José A. Connza
Oct. 31/1958

For E1 Sarvabon:
Poun LE Sarvabpon:

EWAEE
3a Camesagop
Por Ev Savvapon:
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For ETetopwa:
Pour L'Eratoric:
M bt 78 Fe 5

a Sduommo

Por ETiopia:

For T8E FEDERATION OF MAzAYA:
Pour 1A FEpEration pe Marassie:
B R TR

3a Manaficryrw Pepepammo

Por LA FEDERACION MarAYA:

For Fovrann:
Pounr vLa Fovoanpe:
2N, |

3a Dm0
Por FivLanoia:

G. A, GRIPENBERC
27 octobre 1958
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For France:
Pour va France:

23, il
3a Ppaguee
Por Faancia:

For taE FEpERAL REPUBLIC OF GERMANY:
Pour LA REPUBLIQUE FEDERALE D'ALLEMAGNE:
BB AR

3a Pepoparasayo Pecoybumry [epma tom

Por va Replsrica FEDERAL ALEMANA:

Werner Dankwort *
30 October 1958

For GBANA:
Pour LE GHANA .
A

3a lamy

Por Guana:

Richard QUARSHIE
K. B. AsantE

* Seatement: “lo sigoing the Convestion on the Coniinental Shelf of 29 April 1958, the Federal Republic of
Germany declares with reference to article 5, parsgrapb 1 of the Convention on the Continental Shelf that in
the opinion of the Federal Government nrticle 5, paragraph 1 guarantees the exercise of fishing righte (Fischerei)
in the waters above the continental shelf in the manner hitherto gencrally in practice.”

Traduction du Secrétorint: ¥n signant la Convention du 29 avril 1958 sur le plateau comtinental, la République
{édérale d'Allemagne tient & préciser qu'h son avis, le paragraphe 1 de Particle 5 de ladite Convention garaptit
Pexercice des droits de péche (Fischeret) dans les caux surjacenties su platesu rcontivemal, dans les conditions ol
ces droits ont été généralement exercés jusqu'd présent.
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For GREECE:
Pour LA GRECE:
75 g

33 Dpuimo

Por GRECiA:

For GUATEMALA:
Pour LE GUATEMALA:
I b, BS Hr

3a Dsarexnny

Por GUATEMALA:

For Harrr:
Pourn Haitt:
i

3a Tapma
Powr Harri:

L. AYCINENA Sarazan

Ricar
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For tae HovLy SEE:
PouRr LE SaNT-SIECE:
HE

3a Cearefirmmti Hpecrox
Por La SanTa SEDE:

For Honpuras:
Pour LE HonDURAS:
HE R hr i

3a Tlonxypac

Por Honouras:

For Hungary:
Pour ta HoNGRIE:
3 5% Fll

3s Berrpmo

Por Huncria:
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For IcELAND:
Pour L’ IsLANDE:
b 9=

3a Heaamparo
Pon IsLanpia:

For Inpia:
Pour L'InpE:
FIT R

3a Haamo
Por 1.4 Inp14:

For InDONESLA:

Pour L’InNponEsiE:

HIEJE ™A
32 Mepogesrw
Por Inponesia:

H. G. AnpERsEN

Ahmad SoeBarpJo
8th May 1958
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For Iran:

Pour L’ Iran:

B8

3a Hpan

Por Iran:
Subject to reservations'
Dr. A. Matme-Darrany
May 28, 1958

For Inag:

Pour L' Trax:

PR B
3a Hpar
Pon Inax:

For IreLAND:
Poun L' IRLANDE:

5
3s Hpranpmmo
Ponr IRLANDA:

Frank Amxen
2.10-1958

t9In signing this Convention on the Continental Shelf, I am instructed by the Irsnian Government to make the
folloawing reservations:

“{a) Article 4: with respect to the phrasc ‘the coastal State may vot impede the laying or maintenance of sub-
marine cables or pipe-lines on the continental shelf', the Iranian Government reserves its right to sllow or wot to
allow the laying or maintenance of submavine cables or pipe-lines on its continental shelf.

“(b) drticle 6: with respect to the phrase ‘and unless another boundary live is justified by special circumstasces
included in paragrapbs 1 and 2 of this article, the Iraninn Government accepis this phrass ou the understanding that
one method of determiniug the boundary line in special circumstances would be that of measurement from the high
water mark."

Traduction du Secrétariat: En signant la présente Convention sur le plateau continentasl, jo fals, d'ordre du Gou-
veruement iranicn, Jes réderves suivantes:

2} Article 42 En ce gui concerne le membre de phrase “L'Etat viverain ne peut entraver la posc ou Peuntreten de
cables ou de pipe-ines sous-marjns sur le platean contipental”, le Gouvernement iranien se réserve le droit d’autoriser
ou de ne pas autoriser la pose ou 'entretien de cibles ou de pipelines sous-marios sur sop plateau continental.

b} Article 6: En ce qui concerne le membre de phease ‘et & moins que des circonstances svéciales me justifient
une autre délimitation”, qui figure aux paragraphes 1 et 2 de cel article, le Gouvernement iranien mocepte cette diapo-
sition étant entendu que 'un des moyens de fixer 1a ligne de démarcation dsns des circonstences specizles pourrait
congister & mesurer & partir de ls laisse de haute mer.

1
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For ISRAEL:
Pour IsraAEL:
L]

3a Uspamm
Por IsragL:

For ITavLy:
Pour L'ITALIE:
%A F

3a Uramo
Pon Itavia:

For Japan:

Pour LE Jarow:

B &
3a Hoormn
Por EL JaroN:

Shabtai RosEnne
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For e Hasaemute Kingnom oF JORDAN:
Pour LE ROYAUME BACBEMITE DE JORDANIE:
HERHKELTE

3a Xamewmwrceroe Kopoarescrso Hoppanm
Por L. REmwo HacremrTA DE JORDANIA:

For taE RevusLic oF Korga:
Pour 1a REpuBLiouE pE COREE:
KEBRE

3a Kopelickyw Pecuyfmmry

Por ra Rep{srica pE CoRrEa:

For Laos:
Pour LE Laos:
B

3a Jaoc

Por Laos:
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For LEBANON:
Pour LE Lian:
L0

3a Jmsrag

Pon g1 LiBano:

N. Sapaxa
29 mai 1958

For LiBeRia:
Pour Lk Litrua:
IR R

Aa Jnbepow

Por LiBeRta:

Rocheforte L. WEEKS
27/5/58

For Linya:
Pour ra Linsye:

F IR

3a Jaeaw
Por Limia:
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For THE Grann Ducay oF LUuxemMBOURG:
Pour LE Gravo-Ducai pE LUXEMBOURG :
B NN

3a Besmmxoe [epnorcrso Jwokcembypr

Por Ex. Gran Ducano pe Luxemaurco:

For Mrxico:
Poun L Mexigus:
= I4 5

3a Menrcuky

Por MExaco:

For Monaco:
Pour Mowaco:

B Y
3a Monaxo
Por Méraco:
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For Morocco:
Pour Lx Maroc:
. 34321

Jda Maporko

Por MARRUECOS:

For NepaL;
Pour LE NEpaL:
JEm#®

3a Henan

Por NePAL:

Rislikesh Snama

For tae KincpoM oF THE NETBERLANDS:
Pour LE RoYauME bEs Pays-Bas:
HWEE

3s Kopoxescrso Hmpepaanjos

Por £1. REvo pE Los Paises Bajos:

C. SCHURMANN
31 October 1958

2N



For New ZEALAND:

Pour Lo NOUVELLE-ZELANDE:
4 75 B

3a Honyw 3esanmaio

Por NUEVA ZELANDIA:

Foss SHANAHAN
29 October 1958

For NICARAGUA:
Pour LE NicamaGua:
Je b K

3s Howraparys

Por NICARAGUA:

For TBE Kinepom oF Norway:
Pour rE RovauMme pe NorvicE:

WRTEH
3a Kopoaescrso Hopreraw
Por g1 ReEwo pe Norugca:
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FOor PaXISTAN:
Pour LE PAKISTAN:

25 |
3a Iaxmeran
Por L. Paxastin:

Aly Knan
31st October 1958

Fon Panama:
Pour LE Panama:

EEE
Ja Hlamamy

Por Pananmh:

Carlos Sucme C.
2.5.1958

For Panacuay:
Poun LE PAaracuar:

Bk
3a Taparsali
Por gL Paracuay:

21



For PEnu:
Poun L PERrou:
nma

3s Ilepy

Por er PeRG:

Alberto ULvroA
October 31, 1958

For tar Pemirrine RerusLic:

Pour LA REPUBLIQUE DES PHILIPPINES:
FiX:-2 €30

3a Qwmmmmanckyw Pecoybamxy

Por 14 RepUBLICA DE Frirpmas:

For PorLanp:
Pour La Poroche:
I

Ja Hommry
Por Porowia:

J. Wirewicz
Oc 31, 58
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For PorTucar:
Poun vE PorTUGar:

WEF

3a Uopryrammo
Por PorTUGAL:

Sous réserve de ratification

Vasco Vieira Ganin
28 octobre 1958

For Romania:
Pour ra Roumanie:
RHEs

38 Pywseseo

Por Rumania:

For San MaArmNo:
Pour Samvr-Marme:
BRI

3a Csm-Mapumo
Por San Marmo:

2



For SAup1 ARABIA:

Pour L’ ARABIE SAQUDITE:
T B BB 4a

3a Caypomcryno Apasmo
Por Aramrs Savurra:

For Spamv:

Pour L’ESPAGNE:
T

3a Henamswo

Por Espafia:

For TRE SUuDAN:
Pour Lz Soupan:

Bt
3a Cyram
Por EL SupiN:
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For SWEDEN:
Pour La Sukok:
By

3a Hlseumo
Por Suecia:

For SwiTzERLAND:
Pour LA Suisse:
B+

3a [Irettnapeio
Por Suiza:

F. Scanyper
22 octobre 1958

For TaAILAND:
Pour LA TeAILANDE:
#H

3a Tapnaug

Por TAILANDIA:

Luane Cuaxnarany SRISILVISUDDER
Commodore Jit SancxraboL
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For Tuwisia:
Pour LA Tuomsie:
£ AL

3 Tymae

Por TOnEz:

Mongi SLmv
Le 30 octabre 1958

For Turkey:
Pour va Turourr:
+HH

3a Typumo

Por Turgufa:

For TaE Uxramnan SovieT SociaristT RepusLic:

Pour ra REPuUBLIQUE SociaLisTE SoviETIQUE p'URRAINE:

R N ERME DR i & = 3L F ]

3a Vepsumckyo Coserckyw Conmasmcrmeeckylo Pecumy6mmry
Por L4 Rertisrica Sociarista SovieTica pe Ucrania:

1.. PALAMARCHUK
31 October 1958
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For tae Union oF Souts A¥RICA:
Pour 1’ UnionN Syp-AFRICAINE:
HIEHA

3a Hayno-Adpuxancel Cowa

Por 14 Unidn SUDAFRICARA:

For rae Union oF Sovier Sociarist REPUBLICS:

Pour L'Union pEs REPUBLIOUES SOCIALISTES SovIETIQUES:
B et @ 3 28 36 A B 9B

3a Cowa Cosercrux Conmamcrggeckrx Pecuybams

Por La Uni6n pe RepOBLICAS SoCIALISTAS SoviETicas:

V. Zorin
31 October 1958

For mar Unrreo Aras Repusiic:
Poor LA RErunrigue AraBe Unte:
BaEiiami

3a Obvemmuenayn Apabesyo Pecoytomxy
Pon va Rerisrica Arase Uniba:



For tae Umirep KincpoMm oF GreEaT BriTaw anp NoRTrESN IRELAND:
Pour LE RovyaUME-Unt pE GRANDE-BRETAGNE ET D'IRLANDE DU NoRb:

AAFVEERILERWE S TE
32 Coegurensoe Hopoaeserse Besmrobprranms m Cepepuod Hprammem
Por g1, Remvo Unmo pE 1A Gran BreTata 5 IRvanoa peL Norre:

Pierson Doon
9 Sept. 1958

For tae Unitep STaTes or AMERICA:
Pour LEs ETats-Unis p’AMERIQUE:

FERRERE
33 Cospmmerawe [irams Awmepuwa
Por 105 Estavos Unmos pE AMERICA:

Arthur H. Deax
15 Sepr. 1958

For Urvcuay:
Pour v’Urvucoay:

BhrE

3a ¥Ypyrss#
Por er Unucuay:

Carlos CarBaJAL
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For VENEZUELA:
Pour LE VENEZUELA:

3a Besecysay
Por VENFEZUELA:

La BRepiblica de Vepezuela al suscribir la presente convencién
declara, por lo que se refiere al Art. 6, que existen circunstancias espe-
ciales que deberdn tenerse en cuenta en las siguientes dreas: Golfo de
Paria, en lo no demarcado por acnerdos existentes, y en zonsg adyacentes

sl mismeo; drea comprendida entre las costas de Venezuela vy la isla de
Aruba; v Golfo de Venezuela ™

Ad referendum

Carlos Sosa Ropricuez
October 30, 1958

For Vier-Nam:
Pour e VieTnam:

B

3a Brermau
Por Vier-Nam:

For YEMEN:
Pour LE YEMEN:

#=M
32 Heuexr
Por 2r. YEMEN:

* Translation by the Secretoriat: In signing the present Convention, the Republic of Venerveln declares with
reference to article 6 thst there sre special circumstances 1o be taken into consideration in the following aress: the
Gulf of Paris, in 50 far a8 the boundary iz not determined by existing agreements, and in zonees adjacent thereto; the
area hetween the cosst of Venervels and the island of Arubs; and the Gulf of Venezuela.

Traduction du Secrétarior: La République du Venezvela déclare en signent la présente Convention qu'en ce
qui concerne Uarticle 6 il existe des circonstances spécinles gui devront étre prises en considération pour lea régions
saivanmies: golfe de Paria — dana la partie qui n’est pas délimitée par les accords existants — et zones adjacentes; région
comprise entre Jes ebtes vénézuéliennes et Pile d'Arubs; golfe de Venezuela.

281



For Yucosravia:
Pour va YoucosLavie:

WAL X
3a Brocasemmo
Por Yocoxsravia:

Avec la réserve de ratification

Milan BarTos

¥. Porovic
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Annex V

OPTIONAL PROTOCOL OF SIGNATURE CONCERNING
THE COMPULSORY SETTLEMENT OF DISPUTES

The States Parties to this Protocol and to
any one or more of the Conventions on the
Law of the Sea adopted by the United Nations
Conference on the Law of the Sea held at
Geneva from 24 February to 27 April 1938,

Expressing their wish to resort, in all mat-
ters concerning them in respect of any dispute
arising out of the interpretation or application
of any article of any Convention on the Law
of the Sea of 29 April 1958, to the compulsory
jurisdiction of the International Court of Jus-
tice, unless some other form of settlement 13
provided in the Convention or has been agreed
upon by the Parties within a reasonable
period,

Have agreed as follows:

Article I

Disputes arising out of the interpretation or
application of any Convention on the Law
of the Sea shall lie within the compulsory
jurisdiction of the Iuternational Court of Jus-
tice, and may accordingly be brought before
the Court by an application made by any party
to the dispute being a Party to this Protocol.

Article 1

This undertaking relates to all the provi-
sions of any Convention on the Law of the Sea

except, in the Convention on Fishing and Con-
servation of the Living Resources of the High
Seas, articles 4, 5,6, 7 and 8, to which articles 9,
10, 11 and 12 of that Convention remain ap-
plicable.

Article IH

The Parties may agree, within a period of
two months after one party has notified its
opinion to the other that a dispute exists, to
resort not to the International Court of Justice
but to an arbitral tribunal. After the expiry of
the said period, either Party to this Protocol
may bring the dispute before the Court by an
application.

Article IV

1. Within the same period of two months,
the Parties to this Protocol may agree to adopt
a conciliation procedure before resorting to
the International Court of Justice.

2. The conciliation commission shall make
its recommendations within five months after
its appointment. I{ its recommendations are
not accepted by the parties to the dispute with-
in two months after they have been delivered,
eitber party may bring the dispute before the
Court by an application.
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Article V

This Protocol shall remain open for signa-
ture by all States who become Parties to any
Convention on the Law of the Sea adopted by
the United Nations Conference on the Law of
the Sea and is subject to ratification, where
necessary, according to the constitutional re-
quirements of the gignatory States.

Article VI

The Secretary-Gemeral of the United Na-
tions shall inform all States who become Par-
ties to any Convention on the Law of the Sea
of signatures to this Protocol and of the de-
posit of imstruments of ratification in accord-
ance with article V.

Article VI

The original of this Protocol, of which the
Chinese, English, French, Russian and Span-
ish texts are equally authentic, shall be depos-
ited with the Secretary-General of the United
Nations, who shall send certified copies thereof
to all Siates referred to in article V.

In wrTNESS wBEREOF the nndersigned Pleni-
potentiaries, being duly autborized thereto by
their respective Governments, have signed this
Protocol.

Dong at Geveva, this twenty-ninth day of
April one thousand nine hundred and fifty-

eight.
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Annexe V

PROTOCOLE DE SIGNATURE FACULTATIVE
CONCERNANT LE REGLEMENT OBLIGATOIRE DES DIFFERENDS

Les Etats parties au présent Protocole et a
I'une quelcongue ou & plusieurs des conven-
tions sur le droit de la mer adoptées par la
Conférence des Nations Unies sur le droit de
la mer, qui s’est tenue 2 Genéve du 24 février
au 27 avril 1958.

Exprimant leur désir de recourir, pour ce
qui les concerne. 2 la juridiction obligatoire
de la Cour internationale de Justice pour la
solution de tous diffévends touchant {'inter-
prétation ou Papplication de tous les articles
de toutes les conventions sur le droit de [a mer
en date du 29 avril 1958, 2 moins qu'un autre
mode de reglement n’ait é1é prévu dans la
convention ou n’ait é1é accepté d’un commun
accord par les parties dams un délai raison-
nable.

Sont convenus des dispositions suivantes:

Article premier

Les différends relatifs a I'interprétation ou
a 'application de toutes les conventions sur le
droit de la mer reléveront de la compétence
obligatoire de la Cour internationale de
Justice, qui, a ce titre, pourra étre saisie par
une requéte de toute partie au différend qui
sera elle-méme partie au présent Protocole.

Article Il

Le présent engagement vise 'ensemble des
dispositions de toutee les conventions sur le
droit de la mer, i Pexception des articles 4, 5,

6. 7 et 8 de Ia Convention sur la péche et la
conservation des ressources biologiques de la
haute mer, auxquels les articles 9, 10, 11 et 12
de cette convention demeurent applicables.

Article 111

Les parties peuvent convenir, dans un délai
de deux mois aprés notification par une partie
a Vautre qu’il existe, a2 som avig, un litige,
d’adopter d'un commun accord, au lieu du
recours a la Cour internationale de Justice,
une procédure devant un tribunal d’arbitrage.
Ce délai étant écoulé, chaque partie au présent
Protocole peut, par voie de requéte, saisir la
Cour du différend.

Article IV

1. Les parties au présent Protocole peu-
vent également convenir d’un commun accord,
dans le méme délai de deux mots, de recourir
a une procédure de conciliation avant d’en ap-
peler 4 la Cour internationale de Justice.

2. La Commission de conciliation devra
formuler ses recommandations dans les cing
mois suivant sa constitution. Si celles-ci ne
sont pas acceptées par les parlies au litige dans
Pespace de deux mois aprés leur énoncé,
chaque partie sera Jibre de saisir 1a Cour du
différend par voie de requéte.

Article V

Le présent Protocole restera ouvert & la si-
gnature de tous les Etats qui deviendront pac-
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ties 3 I'une quelconque des conventions sur le
droit de la mer adoptées par Ia Conférence des
Nations Unies sur le droit de la mer et est, le
cas échéant, soumis & ratification, conformé.
ment aux dispositions constitutionnelles des
Etats signataires.

Article Vi

Le Secrétaire général de Organisation des
Nations Unies informera tous les Etats qui
deviennent parties & l'une quelconque des
conventions sur le droit de la mer des signa-
tures apposées au présent Protocole et du
dépét des instrumeots de ratification con-
formément & I'article V.

Article VH

L’original du présent Protocole, dont les
textes chinois, anglais, francais, russe et espa-
gnol font également foi, sera déposé avpres du
Secrétaire général de I'Organisation des Na-
tions Unies qui en adressera des copies cer-
tifiées conformes a tous les Etats visés a I'ar-
ticle V.,

En o1 DE QuOl les plénipotentiaires sous-
signés, diiment autorisés par leurs gouverne-
ments respectifs, ont signé le présent Proto-
cole.

Farr a Geneve, le vingt-ueuf avril mil neuf
cent cinquante-huit,
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Mpuromenwne V

OAKYJBTATUBHLIA IPOTOKOJ HOOAIMCAHMSA,
KACAIOIIANCSH OBASATEJBLHOI'O PASPEINEENS CTHOPOB

Focypapersa-Croponm Hacroswere Ilpotonona W
OAHOH, HECKOMBKHX HAY BLEX HOHBEHUME NO BONpoCaM
MOPCKOro mpapa, npunsithix Kondepewunel Ob6bean-
wenrp Haumll no sonpocam MOPCROro npaea, sace-
AanuieRd 8 Menese ¢ 24 dempans no 27 anpens
1958 rona,

BLIPDANAA CBOE MWERAHHE npn6era1-b B TOM, MTO HX
RATAETCH, ¥ OGAIATENLHON WPUCAUKUMY MEWAYHAPOA-
woro Cyaa AAS pEWeEHHd BCEX (MOPOB, KAaCaOWIMXLR
TOAKOBAHUA MWIH NDAMEHCHHA 8CeXx crareft Beex Kon-
BeHUYH no MopcKoMy npasy oT 20 anpeas 1958 roaa,
eca B nanHofi KOHBeHUHY Re NpepyCcMOTPEHs APYroro
cnocoba paspelicHHA CNOPa H eC/IH O TAKOBOM HE AO0-
CTHIHYTO B paEYM'Hblﬁ CPOK COTAALICHHA MEMAY (TO-
pOHAMH,

COTNMICHARCE O BHMECNeAYIOWEMm:

Craran |

Cropsl, KacawiMHers TOAKOBAHWR HAH NPHMEHEHHS
HOHBEEHUHKA NO BONDPOCAM MOPCKOrO Npama, NOARXKAT
ofsaaTenwnoll opHcankuxn  Memaynapoaroro Cyaa,
BBHAY “Er0O 3ARBAEHYWA MOTYT €My NOAaBaTLCA AK6OA
cTopoHo#t B crope, KOTOpas ABANETCHA CTOPOHON% Ha-
crosuero [IpoToxona.

Crarss ]/

Hacronuee o623aTeABCTED OTHOCHTCA KO BCEM NO-
CTaHOBACHHIM KOHBEHUMHA NO BONPOCAM MOPCKOro pa-
82, 32 Mckovenrem cratelt 4, 5, 6, 7 w B Koupenuuum
O DBIGOIOBCTBE ¥ OXpaHe WHBhIX PECYDCOB OTHpBITOTD
MODR, K KOTOPLIM npumensiorTca crateu 10, 11w 12
vyxa3annoli Kongenus.

Crares 11

CropoHnl B Tevedue ABYXMECHHHOrO CPOKa focne
MBEEUEEUA DQHOR CTOPOHOR APYTOR CTOPOHLI O HAMU-
YUH CNOPA MOTYT COTAACHTBLS O TOM, WTOOM NpH-
SernyTs BmecTo ofpaweHus 3 MexayHapoausiti Cya
k apButpamy. JIO HCTEHEHHR YRA3AHROID CpOKa, JIO-
6am n3 crTopod HacTonwero poTokona mMoxer nyrem
337BAEHUR BO3CYAHMTH A&10 o Crope B Cyae.

Crareg 1V

1. Croponu nacroswerc fTpororosa MOryT Takxe,
¢ OGOWAHOTD COrAACHN, B TOT e ABYXMeCAuHuifl Cpox

pelwnTs apuSerdyTh A0 obpauienHf B Mexaynapol-
Hetit Cya K MPHMHDHTEABHOMY TIPON3IBOACTBY.

2. CornacuressHas HOMHCCHA BrIpalarhiBaer CBOH
PEKOMEHAGLUMHK B MATHMECAMHBI CPOR nocie ee obpaso-
Bauns. Ecau pexomeraauny He SyLyT NPHHATH CTOPO-
raMn B Cnope B ABYXMeCsiunnifi 110C71e HX BBIHECEHMR
CpoK, A0as K3 CTOPOH MOMET NyTem JARBNEHHA BO3-
OyAHTSs NPOMIBRCACTES 8 Memayxaporsom Cyze.

Crarss V

Hactosumii [TpoTOKOR OTKPLIT NS TIOANKCAHKUA BLE-
MY FOCYAAPCTBAMH, KOTOPBIZ CTAHYT CTOPOHAMH B /10-
GON M3 KORBEHUHHA MO BONPOCAM MOPLKOrO NPARa, npw-
uatod Kondepenupnelr Obwveannennsix Hauxh no so-
NpoCam MOPCKOTG NpaBa, W MNOANEXKHT, B C0OT8eT-
CTBYHOWNX Cyuanx, paTuHKatmnu, COrAacHO OCHORHbIM
3AXOHAM NOAMMCIBUUX TOCYN3PCTB.

Crarss VI

Tenepansunil Cexperaps Opranunaaun OObeauHen-
Hbix Hauwufi #3pewraer BCe roCyA2pcTsa, KOTODhiEe CTa-
HOBATCA CTOpPOHAaMU B N1060A H3 KOHBEHUMWH No Bonpo-
€aM MOPCKOTO NMPaBa, 0 NMOLMUCAHHE OTLEAbHLIMH IOCy -
AAPCTBAMK HacTosiwera TIpOTOKOAZ H O AENONMPOBA-
HHHY KMH AKTOR PaTHOHKALIMKA, COTAacHo crartse V.

Crares VI

Tlognunwuk vacvosiusers [lpoToxona, pyccruit, au-
raufiCkui, HCnanckyl, kuTackult w Gpanuyscxuil rex-
CTbl KOTOPOro ABAAIOTCH DABHO BYTEHTHMHLIMHW, AENO-
uupyercr y lemepansuoro Cexkperapn Oprannaauuu
Ofbeannennpix Hauu, xoTopeifl paccsuiaeT 3anepeH-
Mble KONUH BCEM FOCYAAPCTBAM, YNOMAHYTBLIM 8 CTa-
The V.

B YAOCTOBEPEHUE YETO unmenoanscasuwinecs
NPEACTABRTEAN, AORAWHKuM O0Pa3oM Ha TO YTIOHHOMO-
YEHHLIE NPABHTENLCTRAMKM  CBONX c’rpaH, NOANKCAAK
nactorwuh TlpoTokon.

COBEPHIEHO B Henese ABaAUATE AEBATONO anpe-
AR THICAY3 AEBATHCOT NATBLECAT HOCBMOTO MOAd.
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Anexo V

PROTOCOLO DE FIRMA FACULTATIVO SOBRE LA JURISDICCION
OBLIGATORIA EN LA SOLUCION DE CONTROVERSIAS

Los Estados Partes en el presente Protocolo
y en una o mas de las Convenciones sobre el
Derecho del Mar aprobadas por la Conferencia
de las Naciones Unidas sobre el Derecho del
Mar, celebrada en Ginebra del 24 de febrero
de 1958 al 27 de abril de 1958.

Expresando su deseo de recurrir, en cuanto
les concierna, a la jurisdiceién obligatoria de
la Corte luternacional de Justicia para solu-
cionar todas las controversias referentes a la
interpretacién o aplicacién de todos los articu-
los de cualquier Convencién sobre el Derecho
del Mar de fecha 29 de abril de 1958, salvo que
en la propia Convencién se disponga o las
partes hayan aceptado de comin acuerdo, y
dentro de vun plazo razonable, otra forma de
solucionar las diferencias,

Han convenido en lo siguiente:

Articulo |

Las controversias relativas a la interpreta-
¢ién o aplicacién de cualquier Convencidn
sobre el Derecho del Mar se someteran obliga-
toriamente a la Corte Internacional de Justicia,
que, a este titulo, podri entender, a demanda
de vna de las partes, en la controversia que sea
Parte en este Protocoelo.

Articulo H

El presente compromiso abarca el conjunto
de las disposiciones de cualquier Convencién

sobre el Derecho del Mar, excepto los articulos
4,5,6,7y 8 de la Convencidn sobre Pesca y
Conservacion de los Recursos Vives de la Alta
Mar, que seguiran rigiéndose por los articulos
9, 10. 11 y 12 de dicha Convencién.

Articulo H1i

Dentro de un plazo de dos meses, siguientes
a la notificacidn por una u otra de las Partes
de que, a su juicio, existe un litigio, podran
convenir en recurrir a un tribunal de arbitraje
en vez de recurrir a la Corte Internacional de
Justicia. Unu vez transcurrido este plazo. cual-
quiera de las Partes en el presente Protocolo
podri someter la controversia a la Corte me-
diante una demanda.

Articulo IV

1. Las Partes en el presente Protocolo
pueden también convenir de comin acuerdo,
y en el mismo plazo de dos meses, en recurrir
a up procedimiento de conciliacién antes de
apelar a la Corte Internacional de Justicia.

2. La comision de conciliacién deberi
formular sus recomendaciones en los cinco
mescs siguientes a su constitucién. Si estas
recomendaciones no fueran aceptadas por las
partes en litigio en un plazo de dos meses
después de haber sido formuladas, cunalquiera
de las partes podré someter el litigio a la Corte
mediante una demanda.
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Articulo V

Este Protocolo quedari abierto a la firma
de todos los Estados que sean Partes en cual-
quier Convencién sobre el Derecho del Mar
aprobada por la Conferencia de las Naciones
Unidas sobre el Derecho del Mar y esta sujeto
a ratificacién, cuando proceda, de conformi-
dad con las mormas constitucionales de los
Estados signatarios.

Articulo VI

El Secretario General de las Naciones Uni-
das informard a todos los Estados que sean
Partes en cualquier Convencion sobre el De-
recho del Mar, de las firmas de este Protocolo
y del depésito de los instrumentos de ratifica-
cidn de conformidad con el articulo V.
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Articulo VI

El original de este Protocolo, cuyos textos
chino, espafiol, francés, inglés y ruso son igual-
meunte auténticos, debera ser depositado en
poder del Secretario General de las Naciones
Unidas, quien enviara copias certificadas del
mismo a todos los Estados a que se refiere el
articnlo V.

EN TESTIMONIO DE L0 CUAL los Plenipoten-
ciarios infrascritos, debidamente autorizados
por sus respectivos Gobiernos, han firmado
este Protocolo.

Hecno en Ginebra, a los veintinueve dias
del mes de abril de mil novecientos cincuents
y ocho.



For AFCBANISTAN:
Pour L'AFGHANISTAN!
] &

3a AdraHmCTSH

Por 51 AFcamsTan:

For ALsania:
Pour L’ALBAME:
L AN
3s Anlapmno

Por ALBania:

For ARGENTINA:
PoUR L'ARCENTINE:
PR

3a Aprerrmmy

PoR LA ARCENTINA!
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For AUSTRALIA
Poun 1. AusTRALIE:
HAH) B

33 Ascrpaymo

Por AusTRaLlA:

For Ausraw;
Pour UVAUTRICHE:
21 )

3s ABerpmw

Por AusTRia:

Subject to ratification

Dr. Franz Martsce
Oct. 27th 1958

For tTae Kmeoom or BELcrom:
Pour Le Rovaune oE BELGIQUE.
IR B

3n Kopoasscrne Besmsrun

Por L Rewo ne Béusica:
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For Borrvia:
Pour ra Bouvie:
A

3a Bommsuwo

Por Borivia:

M. Tamavo
17th October, 1958

For Braziv:
Poun LE BrEsiL:
i}

3a Bpaswamo
Por L BrasivL:

For Burcamia:
Pour LA BuLcame:
=R

3a Bosrapmweo

Por Burcaria:
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For TaE Union oF Burma:
Pour L’Unron Bormane:
4 8

3a Bapwancset Coxs

Por 14 Unién Brrmana:

For Tae Byevorussian Sovier Socianist REPUBLIC:

Poun La RErusrious SOCIALISTE SovIETIQUE DE Brivonrussie:
BHEEN R R & B E

3a Bexopyceryo Cosercayio Corpaamacreveckyn PecmyGammy
Por LA RepBLICA SoCarisTA SoviETicA DE BIELORRUSIA:

For CaMBonia:
Pour L CamBonee:

%
3a Kaubomzy
Por CamBogA:



Fonr CanaDA:
Pour LE Canapa:

hog K
3a Kamany
Por gL Canani:

George A. Drew

Subject to ratification

For CeYLON:
Pour CryLan:

45 10
3a Ielnom
Por CEm.dn:

C. Corka
30/X /58

Fonr Cane:
Pour LE Caova:

k)
32 Ynmm
Por CHrLE:



For Crma:
Pour LA CEINE:

A B
3a Kgralt
Powr ra Crina:

Liu Chieh
Yu-chi Bsurrn

Fon CoLumBia:
Pour La CoLomuiE:

e R
3a Koaymbmo
Por Coromura:

Con la reserva apexs’

Juarn Uriee HoLcvin

José Joaquin CarcEpo Castiira

For Costa Rica:
Pour LE CosTa-Rica:

T AREM
3a Hoera-Puny
Pon Costa Rica:

Raul Trejos FLoREs

' La Delegacion de Calombis, sl firmar el protocolo facultative, deja s salvo Jas obligaciones de su pais derivadas
de Convenciones sobre solucién pacifica de difercneias que Colombia haya rajificado y las que resulten de Conven-
ciones precxistentes sobre la misma materia que Colombia legue a ratificar.

Translation by the Secretariat: In signiag the Optional Protocol, the delcgution of Colombia reverves the obliga-
tions of Colombia arising ont of conventions concerping the peacceful settlement of disputes which Colombia has
ratified and out of any previous conventione conccruing the same subjeet which Colombia may ratify.

Traduction du Secrétariot: La délégation colombienne, en signant le Protocole de signature facultative, tiewmt
a sauvegarder les obligstions découlant, pour son pays, des conventions sur le réglement pacifique des difiérends que
la Colombic a ratifiées et les obligations qui découleraient de conventiona existantes sur le méme sujet gue la Colombie
pourrait ratifier.
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For Cura:
Pour Cusa:

Fug
3a K oy
Por Cusa:

For CZECHOSLOVAKIA:

Pour LA TcHECOSLOVAQUIE:

- SRR

3a Yexocaonarnw
Por CHECOESLOVAOUIA :

For DENmMARK :
Pour LE DANEMARK:
FH3

3a Jlammo

Por DmaMaRCA:

F. V. Garcia AMADOR

Subject to ratification

Max SORENSEN

T. OLDENBURG



For tae Domuvicay Repusric:
Pour La RErustioue Domvicame:
e NN B ]

3a Howmmmganckyw Pecoybumry
Por 1A REPGBLICA DoMzvicanA :

A. ALVAREZ AYBAR

For Ecoapon:
Poun L'EQUATEUR:
ER%

3a OmBagop

Por gL Ecoapon:

For EL SALVADOR:
PoUr LE SALVADOR:
RS

3a Caxeuagop

Por Ev. SarvapoR:
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for ETHiOPLA:
Pour v’ETmiori:

bt P e B

3a DQAOmHI0
Por Etioria:

For THE FEDERATION OF MarLAYA:

Pour La FEpERATION DE MALAISIE:

J5SP AR - E2
3a Maxafickyro Qegeparmmmo
Por LA FEDERACION MarLAaYA:

For FmvLanp:
Pour LA FInLANDE:
P2y, |

3a CurasmeEzo

Pown FINLARDIA !

G. A. GRIPENBRRG
27 octobre 1958
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For FrRaNCE:
Pour La FrRancE:

23 i
3a OpaHUBIO
Por Francia:

G. Georges-Picor
30 actobre 1958

Yor TuE FEDERAL REPUBLIC OF GERMANY:
Pour LA REPUBLIQUE FEDERALE D'AI LEMAGNE:

T W BRI B
3a Depeparasryo Pecuybumry I'epmanan
Por 1A RerUBrica FEpERAL ALEMANA:

Werner DaNKWORT
30 October 1958

For GHANA:
Pour LE GBANA.
ST

3a [amy

Por GuaNa:

Richard QuarsgIE
K. B. AsanTE
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For GREECE:
Pour La GrECE:
76

da Ipeuuswn

Por GRECIA:

For GUATEMALA:
Pour LE GUATEMALA:

1§:19:5F 14

3a 'saremany
Por GUATEMALA:

For Hair1:
Poun Haim:
HE S

3a Tamrs
Por Harri:

RicaL

33



For Tee HoLy SkE:
Pour LE SAamnNT-SEGE:
BE

3a Caarefimal pecron
Por 1A SanTA SEDE:

For Honouras:
Pour Le Honpuras:
2 el

3s Domypac

Por Honouras:

For Hungary:
Pour 1A HonGrex:
CiE el

3a Bemrpmo

Por Huncria:
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P. DEMEUR
30.4.1958



For IcELAND:
Pour L’ISLANDE:
KE

3a Hensmmmo
Por IsLanDIA:

For {nD1a:
Pour L’INDE:
FRE

3a Usnpawn

Por 14 Inpia:

For INDONESIA:
Poun v’ InpongsiE:
ENBE JE P EE

3a Hsporesmwn
Por InDONESIA:

Abhmad SOEBARDJO
8th May 1958
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For Iran:
Pour v’Iran:
HEA

3a Hpan
Por Irin:

For IrAg:
Pour L'Inax:
EE08)

3a Hpsx
Por Irax:

For Inprann:
Pour L' IRLANDE:
T

Ba Hpaanmmo
Por IrLANDA:
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For IsRaEL:
Poun IsraEL:
IPRERT)

3a Uayunms
Por IsraEL:

For ITavLy:
Pour L'ITALiE:
ECNE|

3a Hrammw
Por [TaL1a:

For Jaran:

Pour L& Jaron:

H XA
3a Hoosmo
Por L Jarén:

Shabtai RosennE

Ad referendum
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For tae Hasaemrre Kivepost 0F JORDAN:
Poun LE RoYAUME BACEEMITE DE JORDANIE:
BB FRBEEE

3a Xamewmrckoe Kopoaescrso Hopnamem
Por eL Remo Hacaemira pE JorDANIA:

For Tae RepusLiC oF KoREA:
Poun 1.a RéErusLioue pE CorEx:
XEEH

3a Kopefickyio Pecoybumxy

Por 14 Replerica DE Corga:

Fonr Laos:
Pour LE Laos:

T
3a Jaoc
Por Laos:

iis



Fon LeBaNON:
Pour Le LiBan:
OB

3a Jmar

Por L LiBano:

For Liseria:
Pour LE LusERia;
BRI

3a Jlmbapmo

Por LiBEnia:

Rocheforte L. Weexs
27/5/58

For Lisya:
Pour 1a LiByE:
FIHE

3a Jmeaw

Por LiBia:
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For tae Grano Ducay oF LUXEMBOURG:
Poun Lt Granp-Ducat pe LuxemMBoure:
BHEE KL

3a Beomkos I'epuorerso Jorcembypr

Por £1. Gran Ducapo pE LuxemMBurco:

For Mexico:
Pour LE MEXIQUE:
B

3a Mercmry

Por México:

For Moraco:
Pour Monaco:
B F

3a Momazro
Por Ménaco:
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For Morocco:
Pour LE Maroc:
). 33t

3a Maporko

Por MARRUECOS:

For NepaL:
Pour LE NErPar:

Jemw

3a Heman
Por NepavL:

Rishikesh Smama

For TrE KingDOM OF THE NETHERLANDS:
Pour LE RoyauMeE pES Pays-Bas:

g, B

3a Kopoaercreo Hupepasmpor

Por L. RENO DE Los Pafses BaJos:

Sous réserve de ratification

C. ScRuRMANN
3] October 1958



For New Zraranp:

Pour L4 NOUVELLE-ZELANDE:
g |

3s Hosywo 3essugmo

Por NUEVA ZELANDIA:

Foess SHanamaw
29 October 1958

For NicARAGUA:
PoUR LE NICARAGUA:
Fe it I

3s Hrnxaparya

Por NiCARAGUA:

For Tar Kmcpom oF NoRWAY:
Povs e RovauME pE NoRvEGE:
WEE

3a Koponescrao Hopsermm

Ponr ev Remo pE NoRUEGA:



For PAkisTAN:
Pour LE PAKISTAN:

&7

3a Ilaxncran
Por eL Paxastin:

Aly Kaan

6th November 1958

For Panama:
Pour LE PanaMA:
RS

da llanmamy

Por PanaMi:

Carloe Sucre C.

2.5.1958

For Paracuay:
Pour LE PARAGUAY:
B4k

3a Tlapareaii

Por L PaRAGUAY:
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For PEru:
Pour LE PErou:
e

3a Ilepy

Por EL Pen?:

For trE Pawippine RerPuBLIC:

Pour LA HEPuBLIQUE DES PH1Lippives:
FREIAE

3a Ormmmucxyrn Pecoybimxy

Por 1A Rer(BLica DE Fruipmvas:

For PoLann:
Pour LA Porocne:
i

3a Tlomsmry

Por Poronia:
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For PorTUGAL:

Pour LE PortUcAL:

wEx
3a Hopayranmo
Por PorTucAL:

For Romania:

Pour LA Roumanie:

HEECE
3a Pyumimmaso
Por Rumana:

For San Marmo:

Pour Saanr-Marin:

B IR
3a Cam-Mapmmo

Por San Marmo:

Sous réserve de ratification

Vasco Vieira GARIN
28 octobhre 1658
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Fonr Saunt AraBia:

Pour L' Anante SaouprTE:
1£4=F A DL

3a Caynosckynw Apasmwo
Por ARABIA SAUDITA:

For Spamn:

Poun L’EsPAcNE:
i

3a Henawmo

Por EspaRa:

For taz Sunan:
Pour LE Soupan:
By

3a Cynan
Por EL Sondn:



For SwEDEN:
Pour LA SURDE:
R

3a Ulsemmxo
Por Surcia:

For SWiTZERLAND:
Pour LA Suisse:

b o

3a [Msethrapmo
Por Suiza:

Sous réserve de ratificabion

Paul RUEcCER
le 24 mai 1958

For THAILAND:
Pour LA THAILANDE:
#E

3a Tamaang

Por TarLanpia:

3z



For Tunista:
Pour ra Tunsie:
SIePERs

3a Tymac

Por TnEz:

For TumkEY:
Pour 1A Turoue:
THE

3a Typueo

Por Turguia:

For taE Uxranvian SovieT Sociavist REPunLIC:
Pour 1a RépuBLiovr SocarisTe SoviETIQUE B'UkRAmE:

BREMENMRL G ERANE

3a Vepamucxyw Coperceyro Commamerayecevio Pecoybimxy
Por va REpGBrica Sociarista Sovierica pE Ucnania:

azg



For Tae Uniow oF Souts AFRICA:
Pour L’Union Sun-AFRICAINE:
CE kR

3a IO=mno-Adpuxancemi Cows

Por Lo UNION SUDAFRICANA:

For tEE Union oF SovieT SociarisT REpuBLICS:

Pour L’Unton pES REPUBLIQUES SOCIALISTES SOVIETIQUES:

Bstremtew T A B HA
3a Corws Cosercknx Cowraimersyecknx Pecoybumr
Pon La Unidn pE REPGBLICAS SOCIALISTAS SOVIETICAS:

For e UniTeED ARaB REPUBLIC:

Pour ra Rérusrigue Arase Unie:

B4 B Az e 3B

3a O6pepunensyie Apabekyw Pecoydmmay
Por LA RerBrica AraBE UNma:
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For taE UniTep Kincpom oF GREAT BriTAN AND NoRTHERN [RELAND:
Pour LE RovaumMEe-Uni bE GranDE-BRETAGNE ET D'IRLANDE DU NoRD:
AARFIA LI T B S T E

3a Coepmnemnoe Koposescrso Bemmxobputauum ® Cesepmod HMprampmes
Por £L Remo Unmo pE La Gran BreTafa £ Invanoa peL NorTE:

Pierson Drxon

9 Sept. 1958

For TRE UNITED STATES OF AMERICA:
Pour LEs Erars-Ums o’ AMERQuE:
EFR SRR

3s Coemumesmne Hltatw Amepnrs

Por ros Estapos Unmos pe AMERICA:

Arthur H, Dgan
15 Sept. 1958

For Urucuay:

Pour L'UrucUAY:

=% 043

3a Vpyrsak

Por 2L Unoeuar:
Carlos CARBAJAL
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For VENEZUELA:

Poun LE VENEZUELA:

R Amar
3a Benecysay
Por VENEZUELA:

Fon VieT-Nam:
Pour LE ViETNAM:
B H

3a BreTnaM

Por VIET-NaM:

For YEMEN:
Pour LE YEMEN:
b A0

3a Hewern

Por EL YEMEN:
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For YUcosSLAVIA:
Pour LA YoucosLavie:

E LIRS
3a rocuanux
Por YucogrsLavia:

Avee la réserve de ratification

Milan Banros

V. Popovic
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! hereby certify that the foregoing texts are true
copies of the following Conventions and Protocol
adopted by the United Nations Conference on the
Law of the Sea, held at the European Office of the
United Nations a1 Geneva from 24 February 1o
27 April 1958, the originals of which are deposited
with the Secretary-General of the United Nations:

Convention on the Territorial Sea and the Con-
tiguous Zoue;

Convention on the High Seas;

Convention on Fisling and Conservation of the
Living Resources of the High Seas;

Convention on the Continental Shelf;

Optional Protocol of Signature concerning Com-
pulsory Settlement of Disputes,

For the Secretary-General:
The Legal Counsel

Je certifie que les textes qui précédent sont les
copies conformes des Conventions et du Protocole
ciaaprés adoptés pur la Conférence des Nations
Unies sur le droit de Ja mer, qui 'est tesue & POIf-
fice européen des Nations Unies. & Genéve, du 24
février au 27 avril 1958, Conventions et Protocole
dont les textes originaux sont déposés suprés du
Secrétaire général de P'Organisation des Nations
Unies:

Couvention sur la mer territoriale et la zone
contigug;

Convention sur la haute mer;

Convention sur la péche et la conservation des
ressources biologiques de la baute mer;

Convention sur le plateau contivental;
Protocele de signature facultative concernant le

réglement obligatoire des différends.

Pour le Secrétaire général :
Le Conseiller juridique

United Nations, New York
7 November 1958

[ 4 A

Organisation des Nations Unies, New-York
7 pnovembre 1958
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